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LOK SAJJHA 

Friday, NOV/'mber, 12. 19851 

Agrahayana 1, 1907 (Sakal 

The Lok Sabha met at Eliven of 
th, Clock 

[MR. SPEAKER In th, Chair) 

ORAL AWSWERS TO QUESTIONS 

l Tran8lalion] 

Withdrawal of Limit on Dlreet Ca,ltal 
lovestmeot by NOD-Resident Indians la 

Indian Companl 

*81. SHRI SHANTI DHARIWAL: 
Wi II the Minister of FINANCE be pleased 
to state: 

(a) whether Government have received 
any memorandum demanding withdrawal of 
five per cent limit on direct capital invest-
ment by non-resident Indians in Indian 
companies; 

(b) if so, details of tbe memorandum; 

(c) whether Government have taken 
any action OQ this memorandum; and 

(d) if 0, tbe deta ils thereof and if Dot, 
reasons therefor ? 

(Er.gli.Jh) 

THB MINISTER OF FINANCB 
(SHRI VISHWANATH PRATAP SINGH) : 
(a) to (d). A ratement i giv n below. 

Statement 

(a) and (b). Gov roment hay received 
a rne~morandum from delea-tion ,of Non-

e ideot Indian whicb co ~,jp ,be 
lollowin, III if) S\J es lioQ , • 

HA DEBAT S 

(i) Removal of S% ceiling on por,t .. 
folio .investment; 

(ii) Reduction/remova) of one-year 
lock-in period for resale of bare 
bought under the porf folio invelt-
ment scheme; 

(iii) Extension of tax concession 
available to individual NRIs to 
overseas corporate bodies pre .. 
dominantly owned by NRIs; 
and 

(iv) I sue of debentures/deposits by 
public limited companies and 
Securities by Central Government 
in designated foreign currency 
for subscript jon of NRI investor 
so as to protect them against 
currency risk. 

(c) aod (d). The above uggestlon 
were examined i~ the Ministry and it haa 
not been found feasible to agree to any of 
them for tbe present. 

[ Translation] 

SHRI SHANT! DHARIWAL: Mr. 
Speaker, Sir, with regard to the investment 
by tbe non-resident Indians, I want to 
know from the Government whether they 
have an apprehension that any non-
re ideot Indian will gain control of the 
company by purcha iog more hares or 
will divert the dividend out of the country; 
jf not, why do Government not remove the 
ceHin of S per cent; why do tbey not 
consjder it wortb removjn . ? 

[English] 

SHRI VISH A ATH ATAP 
SINGH : This j really not additional 
investaent but a sub titution of dome tic 
jnve tment. So, cert iDly. we do not want 
t k -over and that i why e have put 
this cei ling; nd wb rev r there j D ddi-
tionality of inv stm nt. th to the Gov n-
ment i mor specific. 

[Tran.f/allon) 

S8 I SH . T D 
or, Sit, 0)1 90llcJ 
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th t when Government can stop the take-
over through f h MRTP Act. why dt) they 
not re-con ider their policy regarding in-
vestment when la kb of p ople Jiving abroad 
want to inve t their money in the indu trial 
units here and thu foreign exch nge worth 
billion of rupees can be invested in 
India? 

SHRI VISHWANATH PRATAP 
SINGH: Sir, for tha t we have other 
schemes, such as scheme of 40 per cent, 
under which they can purchase equity 
shares upto 40 per cent, tbere is portfolio 
investment upto 5 per cent and there is yet 
another scheme of bank deposit. Tbus, there 
are a number of schemes through which 
th y can inv st their money in the country. 

[Engli~ lt] 

PROF. MADHU DANDAVATE : Is it 
not a fact that during the discussion 00 tho 
ubject in thi House it was pointed out to 

the government that there was a provi ion 
in U.K., for instance, who can actually 
invest in variou companies in India and 
ooly tho e companies io U.K. in which a 
definite percentage of the quity of Indians 
is tbere are entitled to invest in our com-
panies. Ha this particular provi sion been 
followed more in the breach; and if you 
have come to that conclusion, what steps 
have been taken to ensure tha t this parti-
cular provi ion is strictly adhered to? As 
reg rd 5 per cent ceiling, it is good that 
you have already said that there is no 
change . But I may remind you that before 
Shri Rajiv Gandhi took over as the Prime 
Mini ter, whe he was an ordinary M mber 
of thi U 0, he had aloin j ted that thi 
ceiling should be tbere and it hould be 
5 per c nt . I hope that after he has become 
the Prime Minister he stick to that original 
policy. 

SHRI VISHWANATH PRATAP 
SINOH : Five per cent ceiIin is there but 
tb R.B.I. ba a ri ht to give p cial per .. 
mi ion. And about the corporate ector, 
ther i a certain amount of perccnta ,c. 
Only th t percenta e of RI inv lment i 
in the corporate s ctor valu and only tho e 
ea n i nve t in th corpora te ct or. 

OF. MAD U D 0 VATB: be 
qu stjol) J p~en 

SHRI VJSHWANATH PRATAP 
INGH : Sixty per cent. 

PROF. MADHU DANDAVATE : I it 
being effectively implemented or followed 
only in the breach? 

SHRI VISHWANATH PRATAP 
SINGH: It i beina followed; no breach is 
there. 

PROF. MADHU DANDAVATE: No. 
Last time I had pointed out how many 
breaches were these. 

SHRI VlsliwANATH PRATAP 
SINGH: If there are breaches we wilJ try 
to plug them. It is not done in breach. 

Trade Deficit 

+ . 
.82. SHRI JAGANNATH PATTNAIK : 

SHRI ~ATYAGOPAL MISRA: 

Will tbe Mini ter of COMMERCE be 
pleased to state: 

(a) the total trade deBcit of the country 
during the first six months (from 1-4~198S 

to 30.9-1985) of the financial year 1985·86; 

(b) the trade deficit during th" first six 
month in the preceding three years; 

(c) the reasons for continuing trade 
deficit; and 

(d) the proposals of Government to 
overcome tbi si tuation ? 

THE MINISTER OF COMMERCB 
(SHRI ARIUN SINGH): (a) to (d). A 

tatement is given below. 

Statemenf 

(a) aDd (b). Accordfng to the latest 
available provi ional data which is available" 
for tbe first 4 months of the current financial 
year. India·, balance of trade deficit during 
April July ' 1985 amounted to R. 3079.08 
crores. The comparative figure of exports, 
imports and balan~e of trade for the cor-
re$pon in perio~ 9f the previop ~ )'~, 
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are a below: 

April-July 1982 

(Value Rs. crores) 

Export Import Balance 
of Trade 

(Provisional) 2511.38 4369.08 -1857.73 
April-July 1983 

(Provisional) 2739.36 4020.28 -1280.92 

April-July 1984 

(Provisional) 2930.19 4634.74 -1704.S5 

April-July 1985 

(Provisional) 2942 ,04 6021.12 -3079 08 

Source: DOCI and S, Calcutta. 

(C) Except for brief period, mercban-
di e deficit has been a feature of India's 
foreign trade. This situation i not unusual 
for a developing economy. As a proportion 
of the GNP, however, the trade deficit has 
come down from a peak level of around 
S% in 1980-81 to about 3% in 19~3-84 and 
is ~xpected to have declined further in 
1984 A 8S. 

(d) Policy measure are beiDg continu-
ously evolved for increasing India's exports. 
These include measure for increasing and 
diversifying the production, making our 
exports more competitive, finding new 
markets for our products and proce ,sioi 
commodities for higher value realisation. 
Efforts wou Id be made to gear up these 
mea ures further during the Seventb Plan 
period. 

The Government ba taken a number of 
policy initiatives in the sphere of trad~ 
policies, industrial policie and fiscal 
policie . The current import-export policy 
which win be have for a thr e year period. 
1985·88, i de ign d to introduce an 
environment of continuity aod tability in 
foreign trade planning. It aim at providio 
a major tbrust toward increa ed produc-
tioo, both for dom tic con umption and 
export , and to brin aboa t efficient import 
ub titution. The Government have also 

,identified ector for export promotion 
which can make a substantial contribution 

Ora Answerl 

to growth in exports over the medium term. 
Public S .ctor undertaking are beiDg 
involved for great participation in export 
affort . Simultaneous efforts are also beio 
made to step up our indigenous production 
of importables during tbe Seventh Five 
Year Plan period, particularly in the pbarc 
of bulk imports. 

SHRI JAGANNATH PATTNAIK: 
That ar the type of products, agricultural, 
industria) and otber, in which we should 
concentrate our exports so ahat we can 
achieve tbe best results? 

SHRI ARJUN SINGH: We have been 
able to identify certain thrust sector for 
the exports and for agriculturaJ products 
we are setting up an agricultural products 
export development authority. A bill will 
come in this session of Parliament itself 
and for other thrust areas, we have 
identified tea, process food, marine pro .. 
ducts, leather aod leather manufacturing 
handicrafts, j ewellery. capital good. 
electronic goods and so on. 

SHRI JAOANNATH PATTNAIK: I 
there any possibility for a more trade gap 1 
This may be because there is no Jet up in 
the imports. 

SHRI ARJUN SINGH: I have very 
hope that we shall be abJe to achieve our 
target of "ports for this year and the 
position at tbe momtot is certainly quite 
difficult. I would Dot say that it i a very 
clear picture and we hope to be able to 
make up this. 

SHRI ANAND GAJAPATHI AIU 
(Bobbili) : I would Ii c to know be;cau e 
tbe figure of export bas decrea ed in t rm 
of the total credit, therefore wheth r tbere 
is a strategy b iog followed to increa e 
exports, whether it is ao export led growtb 
theory or whether there j aoy change in 
the Government policy regardiog import 
ubstilutioo, whether there i oin to be 

an focrea e in invi ible comiog into th 
trad picture and whether the Governmen t 
i going to adb re to the fi ure of 20 per 
cent of O.N.P. b iog import, b cau 
do not wa.nt to get i[]to th tr p. 

SHRI ARJU 
initiated for incr in 

: Th policy 
produ~tio J 
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already there. They are bound to have an 
impact on the total export and certain 
insti tuti ona1 mechanisms have a) 0 been 
instituted and I hope that everything taken 
together we will be able to ov rcome these 
diffiulties. 

SHRI INDRAJlT GUPTA: From the 
statement which has been laid on the 
Table. and the figures given it is a matter 
of deep concern that between Ja t year and 
this year, that is for April to July 1984 as 
compared to' April to July 1985 it is not 
that the value of the exports b ve fallen very 
much . 10 fact, they bave increased slightJy 
according to this figure, but what has 
happ ned is tbat the value of imports has 
gone up tremendously. From 4,634 crores 
last y ar it has gone up to Rs. 6,021 and 
odd crores this year because of the trade 
deficit goiog up by Rs. 3,021 crores. I 
'Would Ilk to know, from the hon. 
Minister, firs tly, whether this v ry ·sharp 
increase in the imports is not the direct 
result of tbis indiscriminate policy of 
import liberaJjsation which the GOvelnment 
is now pursuing aod secondly whether this 
position is likely to worsen in view of the 
fact that as far as our exports are con· 
c rned, the protectionist barriers of some 
other countries are not being lowered at 
aU but are being increased. But there is a 
news item which bas appeared, which I 
wou ld like him ither to confirm or explain. 
that the USA has r centJy named India 
and some oth r countries as blocking a 
new round of trade Hberalisation talks and, 
ther fore, threatened some action against 
them which may be to strike them from the 
li st of beneficiaries of the generalised 
yst m of prer r nces that a)Jow duty free 

entry into the USA of raw materials and 
simple rna ufa~tur d products from otber 
countrie '. Tha t is a sort of threa t they 
are usiog . If that t kes place, then the 
v lue of our exports wilJ go further down 
and imbalance in the trade will become 
eveD greater. How is the Government look-
ing t thi 1 

SHR RJUN SINGH: So far as the 
fir t part of the Que tion i concerned, I 
would agree i tb the hon. M rober that the 
import have on up. But if you 100 at 
ector in which they have one up, I think. 

it would ot b correct to ay tbat tb yare 
th di ct r ult of tbe Jab r li ation policy 

which was declared on 12 April. 1985 
it elf. Therefore, it could not have had 
ucb an effect tbat within two month 

everything went heywite as i being 
suggested. Tbe fact is tbat tbere has beon 
In increase in import of machinery and 
tran port equipment and fertili sers. All 
these tbings are naturaJly meant for invest-
ment to increase production and whicb will 
utimately reflect in the growth of exports. 

SHRI INDRAJIT GUPTA: Not at 
the cost of our 'machinery manufacturers . . 

SHRI ARJUN SINGH: That is not 
the point . Regarding the second a pect 
which ha been referred to, I think, that is a 
different matter which can be dealt with as 
and when it occurs. (Interruption) * * 

MR. SPEAKER: Not allowed. 

DR. KRUPASINDHU BHOI : It has 
appeared in the press that due to import 
liberalisation policy our trade deficit is now 
more than Rs. 3000 crores. At the time of 
preparing the import libera/isatioo policy, 
bad the Ministry taken cognisanco of the 
recommendations of the 38th conference of 
the All ' India In titute of Researcb and 
Development which was founded by Pandit 
Jawaharlal N ehru? If so, have tbey sug .. 
sested that the Government can import 
machinery moderni ation or expansion or 
not, as the cientists are in great doubt on 
th is 1 

SHRI ARJUN SINGH: So flir as tbe 
quos ti 0 [1' of t king iato consideration the 
recommenda tions of any xpert group is 
concerned, they mu t have be 0 taken into 
consideration. But what is being suggested 
again is that a1l this has happened becauso 
of the liberalisatioo of import. Tbat is not 
factually correct. 

Wbolesale Price Index 

83 . SHRI RAMASHRA Y PRASAD 
SING : Will the Minister of FINANCB 
be pI ased to state: 

( ) whether it i a (act tbat the whole-
sale price index bas come down; and 

•• Not recorded. 



A RAHAYA~A 16. 1907 (SAKA) C>ral Auswtr,l 10 

(b) if so, the details thereof? 
. 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH): 
(a) and (b). Y s, Sir. The \Vb I ale Price 
Index has declined from 365.9 as on 3rd 
August, 1985 to 358.7 on 2nd November, 
1985 i.e. by 2 per ccnt. 

[Tr(lmiation] 

SHRI RAMASHRAY 
SINGH: 1 want to know that wh n there 
has been a decline of 2 per cent in the 
wholesale Price Index, why is th ... re so much 
increase in the retail prices in the markd ? 
If what you have stated is true, how is it 
that a p n which used to cost R . 2.25 with 
the retailer DOW costs Rs. 3.00? When he 
says that there has been a decline of 2 per 
cent in the wholesa le Price Index, why the 
retail prices are going up ? 

• 

SHRI VISHWANATH PRATAP 
SINGH: The wholesale Price Index is an 
average index. It is jll t po sible tha't prices 
of some commodit ies m ight have gone up, 
because we see tbat the prices of tea. 
coffee, jute, oilseeds , eo ible oils, oil cak s 
have registered a decline " Juring the first 
four months of tbe current financi a l year; 
it was ye terday only that there Wtl ~ dis~ 

cu sion that the prices have fall en. It is 
true that the prices of sugar, fruits and 
vegeta bles have gone up. I t is ju t po si ble 
that the prices of some corom ditie have 
increased whereas in resp ... ct of some otbers 
the prices have fallen. The Wholesale 
Price Index gives the complet pictur. So 
far as the Question of consumer Price Index 
is concerned, there ha c; been a decline in 
its rate of increase. In July, the incre se was 
I.S per cent. in A Jgu ~ t. it was O.S pcr cent 
and in September, it was ju t 0.2 per c nt. 
The rate of increa e ha been contai d. 
A r ply could have be~n given had he asked 
about some specific commodi ie. Some 
light could have been thrown on the 
situation r garding sug. r and other com· 
moditie . But the hon. M mb r has not 
indicated aoy commodity specifi·.:allyand 
as such it is not clear in r sp ct of which 
commodity he w ot the reply. 

SHRI RAM SHRA Y PRASAD 
SING . Mr. Speak r, Sir, fr m the r ply 
aiven by the hOD . Mini t r. it i clear Cbat 

there are two modes of production, i.e., 
agricu] ural and industrial. The hon • 
M i isler shou Id have clearly Sfa ted that 
prices of indu ·trial products have iJcr a cd 
wherea tho e of agricultural produce have 
fallen. I want to koow from the hone 
Minister why there has been increase in the 
industrial product and why the price of 
agr.icul tuf I produce have declined? 

SHRI VISHWANATH PRATAP 
SINGH: Mr. Speaker, Sir, this is not 
true that the price of aJ) agricultural com-
mOdities have fallen. The prices of sugar 
gur, frui ts vegetables and even pulse hav; 

. iner ased. Rice has also registered a smaH 
increase. Thus, tbe prices of agricuJruraJ 
produce have also increased . Thi j oor a 
fact that prices of aU agricultural com-
modities bave faUen, 

SHRI RAM PYARE PANIKA : Mr. 
Speaker, Sir, r want to know from the 
hon. Minister whether it is a fact that tbe 
States are unable to lift rh" quota of 
various commodities allotted to them by 
the C~nt re in time? According to our 
informCUion, if tbey are not able to lift 
their quota for the month of October 
facili ties of controlled commodilie' 
suppo ed to be provided to the people in 
far Bung areas cannot reach them. As a 
result t.hereof, the prices in the market go 
up. Will the hon. Minister give a surance 
in this Hou e that the commodilie alloH d 
by the Cen tre to the State are lift d by 
them in time? 

SHRI VISHWA ATH PRATAP 
SINGH: Mr. Sp 'a ker t Sir, this problem 
came befo r us in the beginning, but now 
the Central Government have solved thi 
problem byes ablisbing coordinatioD with 
tbe State Governments. Ther w ome 
transportation problem earlier which ba 
since been solved. A decision ba recently 
been taken to supply wb at within the 
reach of tbe poor section of the society by 
s Iling it at a . ub idi ed pric ; ev n in the 
op n market, wh at will bold t a fix d 
price. This is a big t P to r du ptic 
and ' t ha een t ken in tb int r st of tb 
p or. 

. R . J U A RA: Mr. 
Sp a er, SJr. th bon. Fin nce Minist r b 
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"taled that the price of agricultural com-
moditi hav g ne up. I want to know 
from the bon. Mini ster whether the prices 
rose when the commodities were releas d 
from the godowns of the trader in the 
market or at a time when the farm er sold 
them to tbe traders 1 In my view the prices 
have risen when the commodities were sold 
to the farmers and the consumers by the 
traders. The prices did not ri e when they 
passed on to traders from the farmers. 

SHRI VISHWANATH PRATAP 
SINGH: Mr. Speaker, Sir, the hon. 
Member has rai ed a very pertinent ques· 
tion. It was because of this that the 
Oovernmen t announced the prices of sugar~ 
cane in time and allowed an increas there-
in. It was decided in respe~ t of oil seeds th ut 
Vanaspa t i J ndustries would use 10 per cent 
indigenous oil and an increase has been 
effected in the quantum of imported oil, so 
tbat the farm r could know about it and 
get remunerative price. The increase has 
been allowed keeping both these factors in 
view. 

lEngli h] 

Buy.Back Arrangements with Italy 

*84. SHRI AKHTAR HASAN: Will 
the MiIJister of COMMERCE be pleased 
to state: 

(a) ~heth .. r a del gation from the 
Commission for Industry and Comm rce of 
Italy vi ited Ind ia recently; 

(b) if so, the subj cts di cussed during 
discussion with them; and 

(c) whether the visit has contributed to 
boo t buy-back arrangements with tbat 
country? 

HE MINISTER OF COMMERCE 
(S RI ARJUN SINGH) : (a) Y s, Sir. 

(b) The deleg rion from the Commi ion 
for ndu try Q nd omm rc of lh Italian 
Ch mb r of Deputi xchan d view on 
c mmer ial 1J con mic r lat 00 b tween 
I dia and ta Iy. 

(c) Th lion wa not a buyer • 
d lin d c uJd not h ve b eo IDvolv d 
in oy busin tr n ction. 

(JralAnswer3 

[Trafulation] 

SHRI AKHTAR HASAN: Mr. 
Speaker, Sir, will the hon. Mini ter pJease 
tell whether any a reement was sigoed with 
the delegation after xchaoge of views? If 
so, will thi House be taken ioto confidence 
about that ? 

SHRI ARJUN SINGH: Hon. Speaker, 
Sir, as I said earlier, this foreign 
delegation was a deligation from the 
Cb~mb r of D ~pu ties wnich is the 
ctlJunterpart of our Lok Sabha. They had 
come ooly for exchange of views and, there· 
fore, there was no question of signing any 
agreement with them. 

[Eric/ish] 

Karoataka's Share In Small Savings 
Collections 

*85. DR. V. VBNKATESH : Will the 
Minister of FINANCE be pleased to 
sta te : 

(a) whether Government of Karnataka 
have urged the Union Government to 
enhance the State's share of smal) savings 
coil ctions from 66 per ~ent to 7S per cent; 

(b) if so, whether the Union Govern· 
ment have take,) any decision in this regard; 
and 

(c) when the request of the Karnataka 
Goveroment is being acceded to ? 

THE MINISTER OF· STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Ye, 
Sir. A ugge tion to this effect was made 
by the Government of Karna .taka at the 
me ting of the National Savings Central 
Advi ory Board held on 27-9·1985 at N w 
Delhi. 

.. (b) and (c). It has not been possible to 
ace pt the uggestion io view of budgetary 
con traints and the liberal terms that these 
loan enjoy. 

DR. V. VENKATESH: ext to com-
mercial taxe and exci e, th sm J) saving 
is the major ource of mobili ing fuods (or 
development in th Sta tes. In spite of 
K rn t k b"in th fir t tate in the South 
in mobiJi iog the small saviog. the St te 
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Government is also suffering from financial 
constraints. While the resources of tbe 
State Government are very limited and that 
of the Goveanment of India are more, why 
not the Governm nt of India come forward 
to provide 25 per cent of tbe share of the 
small savings? 

MR. SPEAKER: Is there any place 
wb re they are bountiful and there is no 
constraint? 

DR. V. VENKATESH : The States are 
suffering more and the Government of India 
has got wide opportunities. 

SHRI JANARDHANA POOJARY : It 
would be for the ben fit of th House jf I 
state the cost factor to find out whether we 
have got more funds after the small savings 
collections and whether the Central Govern-
ment is left with more funds or whether we 
are giving more funds to the States. 

PROF. MADHU DANDAVATE: Say 
something for the benefis of Karnataka. 

SHRI JANARDHANA POOJARY : If 
you permit me, within one miuute I will 
give the figures. Small savings collection 
less Union territory collections for 1982-83 
was Rs. 1,633 crores. Out of this Joans to 
the State Governments amounting to Rs. 
1,119 crores have been given. Interest on 
savings de po its and savings certifica tes 
came to Rs. 690 crore . Payment to P and T 
Department for SB and SC work i.e. 
expenditure was Rs. 55 crores. Commission 
to Agents was Rs. 29 crore . Establishment 
charges on National Savings Organis tioo 
were Rs. 3 crores. So, loans to the State 
Governments and xpenditure comes to Rs. 
1,896 crores, while we are gettinK Rs. 1,633 · 
crores. So, outgo from the Central Govern .. 
ment on this item wa R. 263 croteS. Here, 
we al 0 have received some int re t · from 
the State Governments on small avin 
loans. Keeping that into account aJ 0, 
the percentage of tbe net receipt from 
the small saving to the net ma)) savings 
collection during 1982-83 was 0.92. Thi 
is the po ition of the Central Government. 
More ver, if you kindly take into con· 
sideration the as i tanct') that is flowing 
to the State Government, 85 per cent of 
the income-t x goes to the Sta tes; 100 per 

ot of (;entr I ales ta~ ,oe to 'be $'.'e 

a nd . S per ceot of the Union Excise Duty 
also goes to the State. So, we are pro-
viding sufficient funds to the S tate Govern-
ments. 

Keeping these facts in view, if we have 
to giYe more fund~ from tbe small saviogs 
to the States, the Central kitty will bo 
reduced and backward St tes will ufl'er. 
Since we have to rem ve regional imb I a-
ces and improve the developmental activities 
of the backward SI at S, it is not possible. 
We haye already examined it, .and found 
that it is not possible. 

DR. V. VENKATESH: Under Section 
80C of the Income-tax Act, the income-
tax examption is given for R .· 40,000/-. 
Why can this not be in=reased to Rs . 50,000 ? 
I want to put a direct que tion to the 
Minister through you, Mr. Speaker. There 
are bonus amounts which are ea rned by the 
empl yees on whi h they p y income-tax. 
If they invest such boous amounts in 
National Savings Certificates, they should 
get exemption from tax . Thi will give a big 
boost to tbe Government I efforts to 
impound amounts lilce bonus for national 

' activttie and it will act as an anti-nBa-
tionary measure. 

SHRI JANARDHANA POOJARY: I 
have noted the valu l ble sugge tion give~l 

by the hone Member. 

SHRI R.P. DAS: I would )ike to 
point out that the argum nt that is 
advanced by the Govenm ~nt namely that 
they have no funds and there are budgetary 
constraint and there are lib .. ral terms on 
the loa n., that are ad ~ need to th~ State. 
are not VJlid. Since the entire amount i 
devoted to the d.!velopmentaJ work of the 
States may I kn w from tbe Mini t~r 
whether the Centre would consid r tho 
abolition of th ., intere t on the St test 
share? altogether? This i my que Hon. 

SHRI JANARDHAN POOl RY: 
It is Dot possible. We have to ive thi 
interest to thy sm II a v r . After II 
have to look fter the intere t of th people 
who give money to th... 0 tioo I k ilty for 
the developmenta I w rk. 

SHRIMATI B S. V JE WI: 
I ther any other such propo al from aD), 
Od) J tate, part fr marl) ta 1 
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saRI JANARDHANA POOJARY: In 
the mee ting three States came forward wi th 
such a proposal. We have clearly told them 
in the meeting tha t it is not possible. 

MR. SPEAKER: Next ,uestion-
No. 86. 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): 
Through not a question, it is propriety of 
the Cbair. going so fa t OD questions, that 
the Minister's interest should be protected. 

MR. SPEAKER: . I think: 1 am doing 
your job properly and will so thlt yo:.! 
could be just free! 

PROF. MADHU DANDA V TE: In 
between we can raise points of order! 

MR. SPEAKER: Q. No . 86. 

External Debt Position 

*86. SHRI N. VENAKATA RATNAM: 
WiJI the :Minister of FINANCE be pleased 
to state: 

(a) the debt position of India in respect 
of various countries and international 
financial icstitut ions; 

(b) the stepi ta ken/being taken and 
\.loder contem'plati on of Union Government 
to discharge the debt; and 

(c) whether Union Government propose 
to mobil ise the foreign securities of Iodians 
to discharge the debts and pay them in 
local currency as was done in France and 
U.K. during World Wars I and II ? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH P ATAP SINGH) : (a) to 
(c) . A statem Ilt is given below. 

. 
Statement 

ter 01 Debt: 

(a) As on 1-4-1985 the outstandi g dt t 
of Oovt . of India in re~p ct of loa tak n 
from for ign Govts. aod multilateral insti-
tuti ns wa R . 24004 crore . In addition 
ndi h d out I ndin repurchs obUgs • 

• joll 7 9ron d win m 

under the' 'Compensatory Financing a,nd 
Extended Fund FsciJities of the IMP. 

(b) Repaymen t of debt is made mainly 
from Coun try' export and j nvi ible earning. 
The overall extermil debt position at the 
moment is well within manageable limits. 
The level of country's external indebtedness 
and the likely burden of debt servicing arc 
reviewed to ensure tbat they remain within 
prudent Jimits. 

(C) Und r the Foreign Exchange 
Regulation Act Indian nationals resident in 
India are not permitted to hold foreign 
securi ties except with the permission of the 
Reserve Bank. 

SHRI N. VENKATA RATNAM: 
According to the statement our external 
debt position is about thirty thousand crotes 
and the position is described by the Minister 
as within the manageable and prudent 
lim hs. What is our repayment capacity 
a nuua lJy? When do you consider this to 
bl:! outs ide the 'manageable aod prudent 
limit' ? 

SHRI VISHWANATAP PRATH SINGH: 
The gross figure has to be compared to tbe 
capacity of the country I to pay. The 
capacity of tbe country to pay is the export 
earninis and , invisible earnings. And it is 
this ra tio tha t is r levant for us ra ther than 
the gross , We can see it. during 1977 to 
1982. The non oil devel oping countries' 
percentag in 1977 way 14.8 per cent. Our 
percentage wa 9 per cent during 1980-81. 
24.5 per cent wa . th non ~il developing 
coun tr ies' average in 1982. Ours in 1984·85 
is abou 13 per cent and 1985,86 it is about 
16 per c.cnt. In the 7th Plan i lt is envisaged 
,that it ill be about 19 per cent in 1988-89 
and 18 .8 per c nl in the last year of tbd 
7th Plan. We' have managed our debt pro-
blems in a very pruden t way. Even in 
futur projection. it is within manageabJe 
limits . 

SHR N. VENKATA RATNAM: 10 , 
answer to (C), you have said that under the 
P r ign Exchange Regul tions Act, Indian 
nationa) j in India are not allowed to keep 
foreign s curit ies with their funds. Tbat i 
not my question. 

l\S questaoQ is aurina the Pirst Qd tb 
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Second World W rs. UK, France aod other 
countri s mobilis d extern. I exch ages nnd 
p jd them in their local currencies and that 
way they have ce olv d foreign debts. Wby 

c nnot y u d It? Whlt is the objectioQ 
for our country to adopt tbe same thing? 
Thlt is qu.! ' tio:1 (C ). 

SHRI YI SH VANATH PRATAP 
SINGH: U K. did it. Pound was a coo· 
vertible currency with them. That way, 
rupee is not convertible currency. Apart 
from it. there is not much money which the 
Indians have by way of securities because 
w.... are not givl.!n p rm iss ion on a la rge 
scale. Not rnu h is going to come ut of it. 

(Trans fa tlon] 

DR. CHANDRA SHBKHAR TRI-
PATHI Mr. Speaker, Sir, may I 
know from th~ hon . Mini t r the quantum 
of interest due to be paid on loan taken 
by India from lnt rnational Financi I 
Institutions in 1984-85? Further, when 
most of the iodustr ie are incurring loss 's , 
from what sourc",s th~ inter st due on loans 
is bdng paid? 

SHR[ VISHWANATH PRATAP 
SINGH: In 1985-86, the principal re-pay-
ment of l.M.F. Borrowings i R. 245 
crores wh reas the intcre t payable is 
R~ . 442 crores. 

DR. CHA ORA SHEKHAR TRI-
PATHI Prom what sources the do 
the Central Government pay interest due 
on huge investm nl made in factori s 
which llre i ncurri n los ? 

SHRl VISHWANATH PRATAP 
SINOH ; This mon y i iove t d 00 maoy 
pr j cts. It IS 0 t like tb is tha t it bas been 
inveskd in a parti cular fac tory and that 
the int re5t on the lo~s utsained by it is 
to b pa id by Uli. The commerci J borrow-
ing taken by the c mpanie r inve t~d by 
th m in th ir factorie . Th money which 
we borr w d wa put to due, pr due-
liVe u e and hi .~. how ou r' cred ibil ity. We 
hav put that money to go d use, we have 
not mi u ed it. 

[ElIg Ji.,hl 

SHRl B. A YYAPU BODY: There i 
rcf~re o9c to 8)'lUeot by w oC invl it>l~ 

• 

earning. (a) What a re th . invi ib le 
carnio l ? How have they b come vi ibJe ? 
(b) What i th ... rate of int r t which we 
a e paying; and (C) Wh t is th estill t d 
Vd lu ~ (Jf annual debt ervices? 

SrIRI VISHWAN TH PRATAP 
S[NOH : For normal borrowings, th rate 
of interest from the 1M is 7%. Tbat is 
the curunt rate. What we withdrew from 
th xtended faciljti j a mix of normal 
rates and commercial rate. It isl/ 1 half 
hal~ , , 

So far as the normal withdrawals are 
concerned. it is about 7%. 

The other portion is from 9 to JO%. 

About invisi~le and how that is viSible, 
ir is not that invisible. It comes to the 
bank, of course. Our Indian Who are 
abroad and earning send money. Then 
there are deposits coming from NRl. Thesl 
are the forms. It jq quite visible. 

SHRI E. A YYAPU REDDY: What i 
th annu n I debt service estima te ? 

SHRI VISHWANATH PRATAP 
SINGH: Just now I gave the percen tage. 

Incentive to Private Sector (or love tmeot 
io Tourism Iofra tructure 

*87. SHRI BHOL NATH SBN : Will 
the M ini ter of P RLI ME ARY 
AFFAIRS AND TOURISM be plea. ed ·to 
sta te : 

(a) whether Governm ot h ve off ... red 
incentives to the private ctor to atlr ct 
privat ector iovestm nt in touri m infras-
tructure; and 

(b) if so, the det iI of the inc olive 
oft red by G verom n and the r p os 
from the private ector t r to ? 

T E MI IS E 
NARY AFFAIR A D 

(SHRI . .L. HOT): (a 
J~~ ment i ivel) blow . 



19 Oral Answers NOVEMBBR 22, 198' 
, 
20 

Statement 

(a) and (b). Y s, Sir. Sev rat coo-
ce sions/lOcentives are offered by Govern-
ment to private sector for a ttracting invest-
ment in tourism infrastructure. Details of 
the~ ate given below : 

Hotels 

(i) TAX HOLIDAY: Und r Section 
80-1, jo the case of approved 
hotels which start functioning 
after 31·3·1981 but before 1~4.1990, 
2570 of the profits and gains 

derived by an Indian Company 
from the hotel business are exempt 
from Income~tax for a period of 
eight years . Th is concession was 
ealier available only upto 1-4-1985 
but has since b en ext oded upto 
1-4 .. 1990. 

(ii) INITIAL DEPRECIATION : 
Under S ction 32(l)(v), an initial 
depreciation at Ibe rate of 25% 
of the actual co t of a hotel 
building i allowed as deduction 
in the computation of the taxable 
profits in the case of a company 
running an approved ho te l. 

(Hi) EXTRA DEPR IATfON: 
U nder item (iii) of Sub-part III 
of Part I in App Ddix I to the 
Incorne Tax Rules 1962, an {xtra 
aJlowance of d preciation of an 
amount equal to ooe- half of the 
normal allowaoc in respect of 
machinery and plant installed by 
an Indian Company in an 
approv d ho te l a Howed as 
deduction. 

(iv) HIGHER D PRECIATION: In 
respect of furniture and filting 
used in ho!eJs, a high r rate of 
depreciation of 150/0 has been 
provid d under item (2) in Sub-
part II of Part I of Appendix to 
the Income-tax Rules, 1962 as 
against the n ral tate of 10%. 

(v) HOTELS SET UP ]N BACK· 
WAD AR AS: Uod r Section 
80 .. H of the Income·T lit A t, 
20VQ of th profit and gain 
J.'9pl th~ 9us'JlCS~ of PQt~1 et up 

in specific backward areas is 
deductable from the taxable 
income for a period of 10 years, 
subject to certain conditions. 

(vi) CENTRAL SUBSIDY FOR 1 N .. 
DUSTRJES SET UP IN BACK-
WARD DISTRICTS/AR~AS: 
With effect from 1.1-1977, hotel 
set up in the specified backward 
districts/area are eligible for the 
grant of central investment sub-
sidy under the Central Outright 
Grant or Subsidy Scbeme, 1971. 

(vii) Institutional Loan: Approved 
hotel projects are )jgible for the 
grant of loan by the Industrial 
Pinance Corporation of India 
(lFel) and also other public fiDan~ 
cial institutions. This loan is 
eligible for interest ~ubsldy of 
lOCYo' 

(viii) FOREIGN EXCHANGE JNCBN~ 
TIVE QUOTA: Approved h~tels 
are eligible for Foreign Exchange 
Incentive Quota which is deter-
mined @ 100/0 of their direct 
Foreign exchange earnings. This 
quota is avaiJa ble to respective 
hot Is for essential imports, 
overseas promotional tours, 
publicity and advertising etc. 

(ix) Priority consideration in the 

(x) 

allotment of teJephone/telex con .. 
nections, LPG (Cooking Gas) 
etc. 

Besides, hotels qualify for invest .. 
ment by non .. resident Indian ,in 
the equity capital of the promoting 
companies, subject to the condi· 
tions laid down by the Reserve 
Bank of India. 

(xi) Privat Limited Companies were 
, given certain inc ntives/concessions 

by the 1985 budget . A the hotels 
and trav) agencies are mostly 
incorporat d as private limited 
c mpanies th y will b nefit from 
this conee sion. 

Trl' I Trad 

(i) 111~ \ f Togri. 



21 
. 

bral Answers AGRAHAYA A 1.1907 (SAKA) 22 -
Oral Answer" 

advanc('s Joans on concessiona) 
rates to approved Touri t Car 
operators for purchase of Tourist 
Cars and manufacture of Tourist 
Coaches. 

(ii) Travel Agents and Tour Operators 
are allowed to import two vehicles 
in a year under the Incentive 
Quota which is 2.5<yo of their net 
foreign xchange earnings during 
the previous year. 

(iii) Trav I Agents and Tour Operators 
are also allowed to import office 
equipment and undertake pro-
motional tours overseas under the 
Incen tive Quota. 

The response from priva te sector has 
been encouraging. 

SHRI BHOLANATH SEN: Wi II the 
hon . Minist r stat whether the Ie tr ictions 
that are now current or which are currently 
enf rced in hill areas in Himalayan region 
will bd withdrawn for the purpose of 
helping tbe trade of touri m ? 

SHRI H K .L. BHAGAT: General1y 
Gov roment j , v ry much interested in 
opening up more and n ore areas in the 
Himalayan region. We want to ncourage 
Himalayan tourism, but with regard to 
particular areas, wbether a particular area 

. should be alJowed or not, that is a matter 
which has to be tak n up by th Home 
Mini try. A far as the Ministry of Tourism 
is concero d, we want to open up more 
and mor areas in the Himalayan region. 

SHRJ BHOLANAT SEN: May I 
know from the hon. Minister whether 
th re is any plan for holding international 
meets and international conferences in 
farflung area like ShilJong, Arunachal and 
other places as was done in the case of 
Panaji with regard to the Commonwealth 
Heads of Government Conference. and 
Panaji was developed in the meantime? 

SHRI H.K .L. BHAOAT: I have 
already Siv n th ao wer . So far 8S the 
present po ition i cone rned. ther are no 
restriction, as he has himself said about 
Panaji. I think. ShilJong i aJ 0 open. The 
altitude and the policy of the Touri m 

Ministry is that more and more ar as should 
be made op n 0 that more and more 
tourist, both domestic and foreign, can 
visit and more and more foreign tourists 
can come. That i our attitude. As to 
the specific areas, we have taken up the 
matter with the Ministry of Hom Affair. 

SHRI P. KOLANDAIVELU: The 
Centra) and State Governments are actuaHy 
encouraging tbe private sector to have 
tourism spots and touri m hotels, but the 
funds are being mismanaged and misu ed 
by the private sector in som of the 
places. Proper guide and proper administra-
t ion are nece sary in this matter. 
Then only the funds can be utilised 
for the purpose for which the funds are 
being allocated. I would like to know from 
the hon. Minister how many private s ctor 
p ople have come forward in rder to have 
hotel and tourism spot in various part of 
the country. 

SHRI H .K .L. BHAGAT: So far a 
complaints or cas s of misuse of funds of 
particular hotels are concern d, mostJy 
financi al help comes from the financial 
institutions; there are some concessiona) 
thing in the Central s ctor and there ar 
certain tbiog i 0 the Sla te cror. If aoy 
speCific cases of misu e of funds Or any 
concession are brought to our noticer 
Government will certainly take note ot 
those. Mo ' t of these hot Is ar e in the 
private ector. The total numb r of' hotelf 
in the couotry at pres nt-I am talkio. 0, 
5-Star. D luxe 5-Star, 4-Star. 3-Star. 2-Sta 
and l-Star - i 485; cia Hied 353 and yef 
to be clas~ified 132. The total number of 
rooms avaiJabJ is 33,476. The e are the 
variolls categori of hotels and mo t of 
them are in the private s clor. In regard to 
hotels and in regard to tran port-becau 0 
the government fuods ar limited so f r a 
tourism is cone rn d-Goveromcnt j kee 
that the privat ctor should come forward 
in a bigger way in having th hoteJ . In 
the public sector, Govern cot has deCided 
not to have any more S .. St hot 1 c pt 
the one hich we ar thinkin of in 
Bombay. The rest would e ccommod .. 
tion which cao b u ed by p oplc with 
Jesser mean . 

S I SHA TARAM AI : would 
Ii to leno wh the '. .for r a 00 01 
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security, the GoVernment of India have 
any plnns to r strict the stay of foreign 
toud f only in government hotel and 

h th r, for tha t purpo ,the Gov rnment 
of India are going to con truet botels 
throughout the country. 

SHRI . K.L. BHAGAT: I have aid 
tba t the for isn t urists can stay in govern· 
ment hot J and other hotels. There is no 
re trict ion for the tourisls who com to 
tbi c untry that they should stay on y in 
government hotels. Now he is asking 
whetb r, for reasons of security, we are 
going to construct more hotels. Not for 
that. But for actual necessities of tourism 
in th country, particularly for people with 
comparatively less means, Government is 
k en to COilstruct. Some of the hotel are 
already under construction. There are joint 
ventures between the Central and State 
Government. In the private sector al 0 
we want more bote)s to come up. 

SHRI S. JAIPAL REDDY: Oen rous 
a sistance for 5·Star hotels is being extended 
from financial institution wi Ih a view to 
attracting foreign exchange. But wha t has 
been reaJly happening is thot our own 
private sector executives have be('n staying 
in them. without getting any foreign 
exchange whatever, leading to artifi cial 
demand for more five star hotels . In view 
of this, will the Government con ider 
imposing a restric tion that only those who 
can pay in foreign exchange could st ay in 
five star hotel ? 

S I H.K L. BHAGAT: Sir, I think 
the Hon . Member j not correctly informed. 
I would suggest that c .rtainly we want that 
for ign touri ts should get accommodation 
in th e hotel. But it is not the position 
at present that for ign tourists are not 
g tti g accomm d ti n b cause accommoda-
tion is not av i lable and because other 
tourists come and stay tber . 

(lnterruptio"s) 

PI a e w it, I an und r taod you. I can 
invit y u for di eus ion. 

The re ot p si lion is tho t during the 
tone y ar, it has b en a v ry I an 

se n f t uri . In f ct w hay more 
ccomm ati n' flv ta h t J avaiJabl . 

22, 1985 oral .4nlWtfl 

There is aooth r Question at SI. No. 93, 
that y u c n utili c for lhi . Theref re, it 
is not c rrect to ay th t ccomm da tion 
is not av i lable f r foreign touri t ; nobody 

I e will com . That is no t the posi tion. 

SHRY S. JAIPAL REDDY: He has 
~aid tbat I have b en incor.rectly informed . 
But he has not informed the Hous~. Will 
the- Minist r bl;! able to ~ay what i th,; 
proportion of f"reign exchlo g(" e rn !d by th 
five star hotel' in relati n to the total 
am unt recciv(.d by them? 

SHRI H .K.L. BHAGAT : 1 can inform 
the Hon Member that in five·star hotels 
much more ac.:ommodation is available. 

(Interruptions) 

MR . SPEAKER: Now, Jook here. I 
cannot ailow a discussion here. If I alJow 
you, you will ho:d on to it. 1 cun a llow 
onc more supplement ry. 

(lnterrupt.jon~ ) 

PROF. MADHU DANDAVATE : If 
'he r ply is indepen r1ent of the Question 
whitt do we do ? 

(I" terrupr iuns) 

SHR[ SHIVENDRA BAHADUR 
SINGH: Mr. Speaker Sir, I would like to 
know from the: Hon. Minister-becau c he 
had ju ·t ide that he is not going in for 
any more five star hotels. ( would like to 
g t clnrifica ion from him regarding tho e 
ITDC holels which are in the pipeline and 
espccia IJy the one re la t j ng to Bhopal. Is 
it going to be made or not '1 

SARI H .K L. BHAGAT: So fsr as 
Public Sector i~ con",_rned, (h oi ITDC and 

o 00, we have decid d that during the 7tb 
Five Y ar Plan we shall not have any more 
five star hotels xcept one which we are 
thinking of putting up in Bombay. 

Bank Robberie and Bank ProtectioD Force 

+ 
*88. SHRI ANAND SINGH: 

SHRI I. RAMA RAI : 

Will tbe Minister of 
plea d to sta te : 

INANCE be 

(a) tbe Stat -wi numb ' r of bank 
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, 

robberies committed in nationaJi ed bank~ 
during the current y ar upto ' Oct ber, 
1985, month-wise. and the amount and 
Jives lost thereby; 

(b) the security measures taken or 
proposed to be taken to furth r strengthen 
the measures to thwart attempts of 
robberies; 

(c) whether keeping in view the increase 
in bank robberies in the country. Gov rn-
ment propose to form a Ban k Protec tion 
Force; 

(d) whether bank empioyees and 
ecurity guards at the na tional i ed bank 

are also involved in the robbr ries ; and 

(e) the number of persons apprehend d 
and brought to book? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (e). A 
statement is given below. 

Statement 

(a) and (e). The informat ion. as reperled 
by the Reserve Ba nk of India, ie; given in 
the Aonexure below. 

(b) The State Government are prima. 
rily responsible for maintenance of law 
and order and have bee n reque led to take 
suitable preventive mea ures f r curbing 
the incidents of bank dacoities /robberies A 
High Power Working Group was earli r set 
up by the Government to critica lly review 
security arrang ment ID banks and to 

make suggestions for improvement tbereio. 
A reC Jmme oded by th Workrng Group. 
bank have, inter-alia, apPOinted Chief 
S curity Officer to advise the management 
on ecurity measures. 00 the advic of tbe 
Chief Security Officer, tb banks b ve 
indentified vulnerable brancbe and have 
taken m~a ures to streng t h~n lh ecurity 
of the premise and po.; ting of ecurity 
guard in a pha ed manner. Recently, tbe 
Government convened a meeting of the 
Chief Security Officers of public ector 
banks and the need for tightening the 
various security measures within the bank 
premises was reiterated . At this me tin 
the banks have been advised to classify 
their bank branches accord 109 to the ri k 
and make improved ecud',y arrangements 
in branches wi th high risk. 

(C) The question of organising a Bank • 
Security Force under the Central Iodustrial 
Securi Iy Force Act was examined by a 
Commiliee set up by the G vernment in the 
Ministry of Home Affairs . Taking into 
con ideration the specia l feature of the 
securi ty cover to be provided to bank And 
the techn ical and operational requirements 
of Ihe Central Indu tri a l Security Force, 
the Committee came to the conclusion thar 
the CISF Act wi II not meet the require-
m nls of banking e tabli hment. The 
Commi (tee also considered the pro po ilion 
of rai ing an All India Bank Securlly Force 
on the lines of para-military organisation 
working under the control of Mini try of 
Home Affairs but did Dot find the propo .. 
sit ion workable. 

(d) No su h instance h b en re orted 
by the baok/Re~erve Bank of India, 

ANNEXURE 

State and Mooth No. of Amount Lives lost o. of 
of Occurrence Robberie involvedin lakhs per 0 

of Rupes appr h nd d 
and brouabt 

to book 

1 2 3 4 S 

ANDHRA PRADES 

March 1985 1 12.75 -
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2 3 4 5 

ASSAM 

May 1985 
. , 1 0.28 1 Bank Manager 

"~I 
I September 1985 1 0.27 - 1 

BIHAR 
( , , 

January 1985 2 2.34 

April 1985 J 4.07 
May 1985 2 1.23 2 

(includes one attempted) 

" June 1985 . 1 0.19 -
.. . July 1985 3 4.12 

September 1985 3 6.31 

October 1985 3 2 41 ---
HARYANA 

Pebruary 1985 1 2.40+GoJd 3 Outsiders 
(400 Oms) 

DELHI 

March 1985 2 4.64 .. 
May 1985 1 1 Outsider 
June 1985 * 1 (attempted) 

July 1985 1 3.02 

. August 1985 ' 1 4.19 

• I CHANDIOARH 

January 1985 1 0.33 
" September 1985 . 1 0.11 

KARNATAKA 

Janury 1985 1 0.06 7 

Juoe 1985 1 0.20 

KB A 
October 1985 1 0.64 1 

MAD YA PRADiSH 

April 1985, 1 0.08 
May 1985 I 1 239 

October 1985 1 1.70 

·A reported by Delhi Police. 
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1 2 3 4 5 

MAHARASHTRA 

JanuHY 1985 1 (attempted) 1 - r 

May 1985 1 4.18 5 

September 1985 1 1.23 

MANIPUR 

February 1985 1 Jess tben 0.01 

NAG ALAND 

January 1985 1 15.35 

May 1985 1 2.04 

June 198T 1 9.38 

PUNJAB 

January 1985 1 0.08 

February 1985 1 0.11 

May 1985 1 0.54 

June 1985 2 0.24 3 

July 1985 1 0.27 1 Bank Guard 

September 1985 1 (attempted) 1 

October 1985 2 (including ODe 0.10 1 
attempted) 

RAJASTHAN 

January 1985 1 1 Watchman 

UTTAR PRADESH 

February 1985 1 2.38 4 

March 1985 2 1.57 1 

May 1985 3 14.81 

October 1985 1 3.13 

WEST BENGAL 

September 1985 1 0.45 + gold wor tb 
. 0.64 

October 1985 1 3.34 -
HTMICHAL PRADESH 

l-.ou r., 19 ~ J . l.~l 
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1 2 

JAMMU AND KASHMIR 

May 1985 
July 1985 

1 
1 

3 

0.32 
0.05 

4 5 

TOTAL 62 . 114 .52 lakhs 8 28 

SHRI ANAND SINGH: The answers 
have reveaJed a few facts here. One is tha t 
rupee one crore and fourteen lakhs have 
been robbed during this y ar a far and 
two months are still to go which are in 
favour of robbery. 

Secondly. nobody has bee n apprehended 
as tbey have shied away f rom answering 
the (e) part. I a ume that nobody has 
been apprehended or brought to book 
during this period Now, 1 ask the question 
in this light tha t a banle robbery is no 
more an old style bal)k robbery. People 
are u ing mordern weapons. Not only that, 
with certain group in this country it has 
become a recognised political activity, 
especially in Uttar Pradesh 4nd everywhere. 
It was in this Ii hI that I had put these 
questions. The an wer given to me says 
tbat a high powered working group was 
e tablisbed, Chief Securi ty Officers w re 
appointed, bank9 w re identified a vulnua-
ble branch according to I isk, the question 
of Banks Security Porce under the CISF 
Act wa examined and it wa found that it 
would not meet the requir m nts of banking 
establishments, and so on. 

The question is about what W{lS done. 
I don" want to know what wa not done, 
I would like to know what positive t p 
have been taken in order to protect the 
bank • the money and the live • 

SHRI JANARDHANA POOJA Y: 
This que tion ba five part. T hone 
Memb r h ked f r the information Ii d 
we have given all tb an wer to you and 
tben, if you oy th t it i not required, it 
is n t my ( ult. It is )lour ue JioJ) I hav ' 

IJ w~r d 

+400 gms. gold 
+goJd worth 
Rs. lakhs 0.64 

Coming to banks, there were about .•• 

SHRI RAM PYARE PANIKA: What 
action you have taken-tbat is what he 
wa !:! ts to know. 

SHRI JANARDHANA POOJAR Y : 
K ind iy go through my reply. 

MR. SPEAKER: That is known only as 
a question of bonus-that answer. 

SHRI JANARDHANA POOJARY : In 
the year 1985, UPlO 30-6-85 10 per ons have 
been arrested. The acdon tbat has been 
taken has been clearly spelt out in the ' 
ma in reply it elf and if the hon. Member 
i not satisfi d, at the cost of repetition 
I can say that a Working Group had been 
appointed and they have submitted their 
recommend a t ions which have been sent to 
the St ate Govern men ts and also to the 
bank for impl mentation. Now, secondly, 
even the bank have been provided witb 
ecurity guards, coJlap ible gates and also 

armed gua rds in certllin banks. For this 
purpose the banks have been classified into 
four ea tegories and they are: (1) Currency 
Chest Branches, (2) Branches wbich are 
prooe to high risk (3) Normal Risk 
Branch sand (4) Branches not vulnerable 
but wi th very low risks. Now ht!re wherever 
th re a re currency chest branches, there a 
round -the-clock vigil j kept. So far as 
the branches prone to high risk are coo-
c rned, there two security guards, fulJy 
armed, are provided and where the Branches 
are prone to nOI mal risk, there one 
unarmed guard i provid d. Where there 
are branche with v ry low risk and casb 
Ijandling, th re i l i Jeft to th manag-
m nt to provide ufficient security. Now 

have t 50,983 br Dche throu boo 
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the country. For aJi the Branches we 
cannot provide guards. Here 1 0, the 
amount involved in decoities and to rob-
beries i about R . ISO lakh . Now jf you 
have to provide guards to all the Branches 
throughout the cquntry to 50,983 branches, 
the cost element will be more than 
Rs. 200 crores . ... 

PROF. N .O. RANGA : Then who will 
do it ? 

SHRI BHAGWAT JHA AZAD: So 
Jet them lose more so that we can have 
armed guards for all the branches. 

SHRI JANARDHANA POOJARY : It 
is a continuous process. But we do not 
defend dacoities or robber;es . But we hav" 
to take into consideration the cost factor 
also .... 

MR. SPEAKER: That will create 
emplo),ment, Sir. 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): May 
I add to what my colleague ha said? My 
colleague has explained the situation where 
in regard to vulnerable branches where 
there is a need for more security, action is 
taken in co-ordination with the State 
Governments and other law-enforcing 
agencies . The point is that the banks have 
to function and for that matter, not only 
the bank but various other agenc ies also 
hay to function in the general security 
environment at large and it is the general 
security environment which is th! guarant.ee 
again'3t robbery or dacoi ty. Every spe~lal 
agency cannot have its own law p~otect100 
agencies. It is the cneral eovlron~e~t 
which we arc tryi ng to trengt hen and It IS 

where pedal attention i need d and steps 
are be'ing takeD, as explained by the bon. 
Minister. 

PROJ-l'. N .G . RANOA: You are givin& 
an open field to the p ople to rob. 

SHRI ANAND SI OH: If you 0 
through th an w r, part ( ) ha not b n 
replied by th hon . Minist r. N w tbe 
Minist r oy tbat lOp pi were appre· 
hended . When t he que tion w.as 0 impJe 

'IJ~ QJ-"lr, tp .ui<j Ojr .• ,. 

PROF. MAD U 
ba said that dacoit 
tbe d acoi ties. 

ANDAVATB: e 
are re ponsible for 

SHRI ANAND SINGH: The numb r 
of persons appr hended and tbe measures 
tha t have been just read out to us are not 
given in the answer at all. If you go 
through this it say that a high-power 
working group was earlier e l-up. It al 0 

says that tbe CISF Act will not meet the 
requirement of ban jng e tabJishmenls. It 
also says that the Ministry of Home Affair 
does not find th bank security forces pr .. 
pOSition workable but it does not speak 
about the positive action which th y have 
taken. 

My n",xt question is that there are rural 
banks and the policy of the Government IS 
to go on opening rural bank so that they 
can reach the village people to meet their 
demands . Will these security forces cover 
these banks or they will be co~fined to 
cities and urban areas? 

SHRI JANARDHANA POOJARY: 
Sir, as regards the first part of th .. question 
the hon. Member may refer to the Annexure 
where we have given the deta ils of the 
action taken by us. Coming to the rural 
banks I have already stated that the banks 
ha ve been classUied into those which are 
prone to more riSKS and ordinary ri Ie • 
Security guards have been provid d at tho e 
banks which are vulnerable and if the hon. 
Members tell about any banks which ar 
vulnerable and risk prone then definitely 
we wi)) provide sufficient and adequate 
ecurity there. 

SHRI D.N. REDDY: Will the hon. 
Minister inform why the Capital city i the 
hot bed of bank robberies and other 
crimes? How many bank robberie occurr d 
last year and how many have been d t cted 
and how much amou t has been r cover d ? 

S RJ JANARDHANA POOJA 
have giv n the d tail i Anne ur 

: I 

PROF. N.O. RANGA : In view of the 
fact that State Governm nt r pecially 
int re ted in g ttio more nd mor ban 
op ned in rural area and oth r at a h 
GOY rnment tak n any tep to invoke th ir 

J i t~n in rcvcntin sue t oubl ? 
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SHRI JANARDHANA POOJARY: 
Sif. a v ry pertinent question has been 
rai ed. W have already written to the 
State Governments. Law and order i a 
Sta.te ubject . We have written to the 
Sta te governm nt8 to take sufficient teps 
to pr v nt uch robberies. 

SHRI Y.S. MAHAJAN: The hon. 
Mini I r ha cia sified the banks according 
to the d gree of vulnerability. I would 
like to know whether he has made a study 
of vulnerability of nationalised banks vi -a-
vis private banks which have not been 
nationalised. 

SHRI JANARDHANA POOJARY: 
The e things should be con id red by the 
management concerned. Law and order is 
a State subject and as the hon. Finance 
Minister has said the State Governments 
have also to provide sufficient securi ty and 
safeguards. 

(Interruptions) 

Seizure of Smack and Gold Bi coits by 
Custom Officials 

+ 
*89. SHRIMATI KRISHNA SAHI : 

SHRI MANVENDRA SINGH : 

Wi11 the Minister of FINANCE be 
pJeased to state: 

(a) whether the Custom officials have 
eized smack and gold biscuits worth 

R. 50 crores from the baggage left 
un laimed t Pa]am and other airports in 
diffi r ot parts of the country in recent 
months; 

(b) if so, the detail thereof and the 
pros who have been arre tt:d in this 
coon ctioo; and 

(c) the step Government are taking to 
prevent such crimes? 

T ,(INI TB OF FINANCE (SHRI 
VISHWA ATH PRATAP SINGH) : (a) to 
(c). A Sl t ment i iven below. 

St te ot 

( ) and (b). Th total v lu of contra-
Q ci d at vario,", air on i tije 

country during the period from January to 
September. 1985 amounted to Rs. 29.2S 
crores (provisional) out of which gold 
accounted for Rs . 16.18 crores and 
deng TOUS drugs R . 4 .64 crores . 903 persons 
were arrested in this connection under the 
Customs Act. 

No separate statistics regarding seizure. 
from baggage Jeft unclaimed at airports is 
maintained. 

(c) The drive against smuggling 
activities at the airport has been inten j-
fled. The existing inteJligence and pr6ven-
tive set-up of the customs at the airports is 
being furth r strenghened with a view to 
preventin smuggling activities at the air. 
ports. The scheme of rewards to informers 
and Government servants has also been 
)iberaJised. 

Besides, tbe trends of smuggling and 
seizures made a t the airports are kept 
under constant review for taking appro-
priate remedial action as warranted. 

Stringent action is taken against persons 
found involved in smuggling activities both 
departmentally as well a through pre-
secution in courts. Apart from confi cation 
of goods involved and the imposition of 
personal penalties, preVentive detention 
under the COPEPOSA Act is also resorted 
to in appropriate cases. 

[Tran,,/atlon] 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, in part (b) of my question, I 
had asked about the persons arrested in 
this connection. In reply thereto, the hone 
Minister has replied that 903 persons were 
arrested under the Cu lorn Act. I want to 
know from the hon . Minister the names of 
top Customs Officials, Jet him teJl only four 
or five ames, arrested under tbe Customs 
Act ••. (I" terruptions) I want to ask from the 
hon. MiDi ter the number of top officiaJs 
of the Customs Department arrested under 
thi Act? In your reply you hav st ted 
that th ca es w re al 0 instituted in tbe 
Court; I want to know the number of 
p rSODS ag inst whom prosecution wa 
initiated 1 You only give the names of 
three or ft)ur official jf it is not possible to 
ive t pa es of Jl f t , 
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SHRI VISHWANATH PRATAP 
SINGH: Mr. Speaker. Sir, I do not have 
the names of Customs Officials. 

MR. SPEAKER: You may send h r in 
writing if you know. 

SHRIMATI KRISHNA SAHI : We 
come to know only through newspapers. 
Mr. Speaker, Sir, the hon. Minister has 
stated in his reply that seizures made at the 
airports are kept under constant review 
for ta ing appropriate remedial action as 
warranted. The hon. Minister has certainly 
increased vigilance in the airports and has 
taken ttective steps in this field for which 
he deserve congratulations. but I would 
like to know what steps have been taken 
by the hon . Minister in respect of very 
extensive border area with otber countries 
as well as coastal area? 

SHRI VISHWANATH PRATAP 
SINGH: Sir, we had a fair amount of 
success in this field tbis year. During the 
last year, seizures worth Rs. 101 crores 
were made during 10 months wher~as this 
year seizures worth Rs. 142 crores were 
made during the Jast 10 monlhs. You wilJ 
be glad to know that gold worth Rs. 10.24 
crores was seized during the entire last 
year whereas gold worth Rs. 42 crores has 
been seized only in 10 months this year. 
Thus, there has bren a good deal of success. 
Therefore, quality of work and procedure 
has further been improved. Last year, 
seizures worth Rs. 101 crores were made 
while the number of seizures was 76 
thousand, but this year, seizures worth Rs. 
142 crores were made and the number of 
seizures was 40 thousand. It speaks of the 
quaJity of work 

SHRIMATI KRISHNA AHI: But, 
what is the position with regard to cOdstal 
and surface border ? 

SHRI VISHWANATH PRATAP 
SINGH: It includes all; sea, surface and 
air. 

[Engll~h] 

SHRI S.M. BHATTAM : Sir. the 
Cu toms Officials are responsible for the 
seizure of about R. 30 crores orlb of 
contraband materials. I would like to know 
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whether any of the Customs Official who 
are re ponsible for the seizure of contra-
band rna teriaJs to the value of R . 30 crore 
has b en rewarded. The persons involved 
in the smuggling activitie number about 
903 persons and a)) of them were arrested. 
But. I would Jike to know from the hon. 
Minister whetber any charge-sheet has been 
framed ilgainst them and whether aD), strin-
gent action wiJl be taken against such 
persons wbo are involved in these activities. 
What are the stringent actions proposed to 
be taken against, how many of them are 
charged and how many of them arc 
convicted? Is there any information 
available with you with regard to the con-
viction of such people? 

THE MINISTER OF PINANCE (SHRI 
VISHWANATH PRATAP SINGH): We 
ha ve a reward scheme. The officers can be 
given rewards up to the value of 20% of the 
seizures and we held several fnctions in 
which we openly honoured the officers for 
their good work done. I am glad that the 
customs officers have done a very good job. 
Some officers have been given rewards 
worth several lakhs of rupees. In this way, 
about Rs. 2 crores worth of rewards have 
been sanction d. This is a v ry positive 
reward which has been given "to the officers 
in appreciation of their good job. I may 
inform the hon. Member that under 
COFEPOSA itself, this year (upto 26-10 .. 85) 
1623 persons have been actually detained 
as compared to 719 persons last year. 

As regards prosecution. we take the 
most stringent action and the COQvictioo j 
dependent on the verdict of the court. 

SHRI BHAGWAT IliA AZAD: A 
mentioned by the Minister, the total amount 
involved in the seizure last year wa Rs. 
82.33 crores and this year upto DOW Rs. 
142 crores. May I know if the rna nitudo 
of the problem this year ha increa d 
compared to Ja t year, or whether la t year 
they could not detect properly? eping in 
view the eizures in both th year, i tbe 
Mini ter satisfied that we have b en able 
to reach a jzeable eel ion of the e people 
in thrs year ? 

SHRI VISH ANATH ATAP 
SINGH: I am not satlsfied. Much more 
bas to be don • Wo baw to do it OD th 
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administrative side. we have also to take 
economic measures to tackle smuggling and 
that is what we intend to do . 

----
WRITTEN ANSWERS TO QUESTIONS 

[EngllJh] 

Releas of Cottion E port Quota 

*~. HRIV.SOBHANADREESWARA 
RAO : Will the Minister of TEXTILES b 
pleased to tate: 

(a) whether Government propose to 
rei ase immediately the cotton expol t quota 
for the current ea on to en ure better deal 
to cottom gtowers; and 

(b) the quantity proposed to be alloca-
ted to MarkfJ d of Andhra Pracle h ? 

THE MIN1STER 0 STATE OF THE 
MINISTRY 0 TEXTILB (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
The Government h v air ady released 
some uantities for export during tb e current 
cottoo's asoo. Further expor t Quota will be 
reI as d if and when considered necessary. 
Allocation f xport quotas to State Fed -
rations including Andhra Pradesh can be 
considered keeping in view tbeir capability 
and past p rformonce. 

Rela Qtion to Credit Policy 

*91. SH J JAI PRAKASH AGARWAL: 
Will the Minister of FINANCE be plea~ed 

to state: 

(a) wh th r the Reserve Bank of India 
has r centJy r Ja xed it credit policy to 
allow Jarg r funds to meet credi t require-
ment ; 

(b) if 0, th Dorms evolved for exten .. 
ding cr dit; no 

( ) wh the ny c iJing has been fi"ed 
on b n cr dit f r v ri us items to di~ r ot 
p rti S ? 

T MIN IST R OF INAN E 
I VTSHWA ATB PR TAP SIN H): 

(C). The B nk of India 

reviewed the credit policy prior to the onset 
of the bu y seaso . Taking int a~couot the 
liquidity positioo of bank and the genuine 
s asonal credit needs, certain chaoaes were 
made in the eredl t policy anOOllO c d on 
October 25, 1985. These i ncluded: 

(i) Rel'!ase of ne·third of impounded 
cash balance maintained under 
the Addi tional Cash Reserve of 
10 per cent of the increm nta) 
demand and time liabilities of 
banks accruing between Jaouary 
1977 and October 1980. 

(ii) Reduction of Sts tutory Liquidity 
Ratio (SLR) for non~resident 

(externa I) rupee accounts from 37 
per c n l to 25 per cent. 

(iii) Bring; ng forward of the base for 
100 per cent export T finance from 
the monthly average I vel of 1983 
to ] 984. 

(iv) R epayment by banks of discre· 
tionary refinance outitanding on 
Oetober 25, 1985 and COfr ctiOD 
for short fall in the maintenance 
of SLR. 

These mca Lures taken together are 
expected to provide some improvement in 
banks' liquidity. 

N new norms or ceilings 00 banks· 
credit for varioui items to different parties 
were prescribed in the recent credit policy 
stat m nt of Octob r 25, 1985. 

Export of Jute 

*92. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of TEXTILES 
be pleased to s ta te : 

(a) whether the recent bulk contracts . 
of State Trading Corporation for export of 
jut to ome countries have been canceJled; 

(b) if so, the details thereof and tbe 
reason therefor; 

(C) the steps taken/propo ed to increase 
export of jute; and 

(d) the proposp ct for th urrent 
year? 
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T B MINISTER OF STATE OF THE 
MINISTRY OP TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (d). 
Three contracts entered into STC for jute 
goods export were canc lied during the 
current financial year as detailed below ~ 

, (i) Order from M[ . barakate 
Toavani Tabi m Va Tozio, Iran 
for 12 million yards of hessian 
cloth in different sizes va ted at 
Rs. 50370000; 

(ii) Contract for export of 3 lakhs 
yards of jute carpet backing cloth 
worth Rs. 7S lakbs approximat I 
finalised by STC with Mj. 
Sherkata Sahami Khass Kharkha· 
'nejat Dadfar, Teheran; 

(iii) ' A contract between STC and 
Nationa) Agricultural Marketing 
Board of Zambia (Namboard) for 
five million piec s of B. Twill 
bag at the rate of US $ 79.15 per 
100 bags c. i. f. Dar-cs sa lam. 

• 
2. The reason for cancellation of these 

contracts were reluctance of the buyer 
probably on account of falling pric sand 
foreign exchange problems. 

(C) Government has takl.!o foil wing 
steps to improve export of ju te goods: 

(i) provid ing higher cash compcos ~ 
tory support to juste carpet backing 
cloth and yarn on the ba is of ' 
matching performa nce by the 
industry. 

(ii) formation of ST -jute i nd u lry 
consortium on 50 : 50 loss sharing 
basis for expoc L of carpet backing 
cloth to North America. 

(iii) encouraging development of export .. 
abJ product through Rand D 
efforts and 

(iv) constitutin -a new JMDC and 
jute fund out of proceed of jute 
to give boost to Rand D of efforts 
and export promotion. 

(d) The export target f 3.0 la h toone 
valu d r uod R. 250/275 crores. for th 

current financial year IS likely to be 
reached. 

Decline in Occupancy in 5·Star Hotel 
in Delhi 

*93. SHRI A ,J.V.B. MAHESWARA 
RAO: 

SHRIMATI N.P. JHANSI 
LAKSHMI: 

Willth Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
s ta te : 

(a) the occupancy ratio of 5-star hotels 
like Ashoka, Akba r, etc., in tbe capital 
during the last thr e years; 

(b) whether Iodia Touri m Development 
Corporation has continually been runnins 
info I , for the last thre year; 

(c) whether it is a fact tbat the foreign 
tourists are he irant to visit Iodia due to 
ter rorist activities in tbe country; 

(d) if not, the reasons for the decrease 
in touri t traffic; and 

(e) the action taken by Government 10 
the matter? 

THl!MIN1STER 0 PARLfAM NTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT) : (a) Th occupancy ratio of the 
ITDC and nOD-ITDC 5-star botels located 
in the capital are given in the statement 
below. 

(b) N J Sir. 

(C) and (d). There wa a igDificaot 
decline in tbe inflow of forelgo touri t in 
1984 and the first-half of J9d5 00 accouot 
of a serie of adv r e circumstance io our 
countrY:lS al 0 some of our Deigbbourin 
ountrie including th t rrorist activitie. 

the advers medi coverag" these event 
rec ived abro d, the imp ition of bl nket 
visa r quirements on all for igoer vi ilinl 
JDdi , and tb advice i u d by lar e 
numb r of f r ign countrie to their 
national in vember od December Dot 
to vi it India n acc unt of di turbed Jaw 
aDd ord r conditio s. 
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(e) Tb action taken by the Government 
to counteract the effects of adver e mediat 
pUblici ty broad include re.assurance 
campa ign in the international media seeking 
to project India a a country of continental 
dimensions which remain free from law and 
order trouble de pit~ the out- break of terro. 
rist activities in some part of the country, 
invitin media repre enta lives and selected 

four operators and travel agents to visit 
India to sec for them elves that things were 
normal, r que ting the foreign government 
through our External Affairs Ministry aod 
our over eas mi sions to withdraw their 
directive against th ir nationals visitiD 
India and sending promotional delegations 
abroad and hqlding traved marts etc. with 
a view to inst ilJing confidence. 

Statement 

Name of the Hotel 

I.T.D.C. Hotel 

1. Ashoka Hotel 

2. Akbar Hotel 

3. Qutab Hotel 

4. Samrat Hotel 

Non.lTDC Hote) 

l. Oberoi Intercontionental 

2. Maurya Sheration 

3. Taj Moba1 

4. Siddharth Continental 

5. Imp rial 

6. Siddharth 

7. Claridge 

8. Taj Paiace 

9. Hya tt Ragency 

10. Contaur 

1982-83 1983·84 
(Occupancy Ratio%) 

SO 

69 

74 

41 

81 .80 

76.42 

90.30 

51.00 

8400 

79.98 

80.90 

*-
*-

75.55 

43 

44 

S4 

32 

85.70 

69.82 

86.00 

64.00 

7400 

76 .65 

80.70 

50.80 

58.72 

46.00 

1984-85 

47 

34 

57 

43 

-
54.95 

78.00 

84.00 

60.00 

81.00 

72.00 

82.4(1 

65.30 

71.48 

51.57 

-These hotel tarted functioning in late 1982. 

S ortage of Small Coin and Curr ncy Note 

*94. SHRI RANJIT SINGH 
OA WAD: WllI the Mini ter of 
FINAN b plea ed to state : 

( ) whet r there i till aD acute bor-
ta of m II coins aDd currency note in ,b c untry' nd 

(b) the steps being takeD to ease the 
shortage? 

THE MINISTER OF, STATE IN THS 
MI ISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) There 
have been reports regarding acute hortale 

of small coin and Re. 1/ .. Dote from varion 
parts of the country, How ver, the severity 



, W,I",n An.",I" AGRAHAY ANA I. 1907 (SAKA) W,ltten Answe'l 

o( shortage of smaH coins has been some-
what relived as a re utt of improved 
upplies during the last one year . The 

situation i expected to further improve in 
the D at futur . The following tabl show 
tbe supply of coins and notes of Re. 1/-
denomination from 1982-83 to 1985.86 
(upto October. 1985) 

Coins (In miHion pieces) 

1982-83 

1983-84 

1984 .. 85 

1985 .. 86 (upto Oct., 85) 

estimated for 85-86 full year: 

ReI 1/ .. notes 

1984 .. 85 . 

1985·86 (upto Oct., '85) 

estimated for 85-86) 
---./ 

660 

1063 

1356.7 

1071.49 

2000 

450 

225 

485 

255 

500 

The target for 1985-86 is 900 million 
pieces. 

(b) The Government have taken a 
number of steps for easing the shortage. 
These are: 

(i) production incentive chemes have 
been introduced in Mints 8Ld 

Presses to encourage increased 
production; 

(li) working hours have been 

(iii) 

increased; 

it ba been decide-d to expand nd 
moderni e the Mints and Pre es 
by replacement of old machines 
with new modern machines and 
a Jso to i os ta II new line of 
machines; 

(Iv) it bas been decided to s t up a 
new Mint at NOIDA and ark 
Q i 1)a, st4 rted; 

(v) it has aJso been decided to set up 
a new Bank Note Pre ; aod 

(vi) to overcome the shortage of mall 
coins aDd one-rupee note it ha 
been decided to import 1000 
million pieces of one-rupee coios, 

. 750 million piec s of 50 pai e coin 
and 250 million pieces of 25 pai e 
coins, deJiveries of which are 
expected to be completed by 
30-6-1985. 

[Translation} 

Export of Cotton 

*95. SARI NARSINH MAKWANA: 
WiIJ the Minister of TEXTILES be pleased 
to state: 

(a) the stock of cotton I ft with farmers 
and cooperative societies due to non-con-
sumption of cotton last year and whether 
Government have rece iv d som ugge tion 
in this regard; 

(b) the number of cotton bales expor ted 
and tbe number out of (hem exported 
through the Cotton Corporali n of Iodia 
and coopera tiv ... societies. ep I Ta t Iy; aod 

(c) whether small taple cotton baJe 
have been imported and jf so. the rate 
tbereof and tbe reasons for their import 1 

THE MINISTER OF STATE OF TH 
MI ISTR Y OF TEXTILES (SHRI 
KHURSHI ALAM KHAN): ( ) to (c). 
The reported carry-over stock at tbe end of 
1984.85 cotton season i.. a on 31st 
Augu t, 1985 with the Cott 0 Co poration 
of India, the State Cooperative Marketio 
Federations of Mahara htra and Gujar • 
Cooperative SocietJe in Guj rat the milI 
and trade wa about 24.40 10 b bale. The 
Government bave b eo rec ivin u g • 
lions, inter-alia, for r I a of cotton for 
export aDd stoppage of further import . 

2. A quantity of 2 95 I kh b les of 
loog and extra·lo g tapJe cotton w 
r lea cd (or export urin 1 4·85 cotton 
e S Q, be r~ u of tl)... id qQOl 
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allotted to the various agencies and their 
performance is given below: 

Name of the 
exporting 
ageDcy 

Qty. alJotted 
(in lakh 

bales) 

1 2 

1. Cotton Corpn. 1,50,000 
of India Ltd. 

2. Maharasbtra 95,000 
State Co. op. 
Cotton Growers 
Marketing 
Federation 

3. Gujarat State 40,000 
Co. opera tive 
Cotton Federation 

4. Andhra Pradesh 10,000 
State Cooperative 
Marketing 
Federation 

Total 2,95,00 

Export 
contract 
registered 
with Tex . 

ommissi oner 
upto Aug, 85 

(in bales) 

3 

85,085 

65,930 

30,000 

5,040 

1,86,055 

A quantity of 75,000 ba I s of mt!dium 
staple colton had been import d to rn~et 
the shortage in tbis variety eSlimated at 
that time. The price paid for the imported 
cotton was 41.~0 US Cents per pound 
F.O.B., equivalel!t to about Rs . 3,885 per 
candy F.O.B. 

Commonwealth Fin nce Mini ters' 
Conference 

*96. SHRI MAHENDRA SINGH: Will 
the Minister of FINANCB be plea ed to 
state: 

(a) whether to Commonwealth . Finance 
Minister t Conference was held at Male on 
1st and 2nd October, 1985 to discuss th 
que tion of protectioni m by rich countries 
and improvement in market acc s to 
develo.piog countrie ; and 

(b) if 0, the outcom f thi 
09 or Q~ 1 

THE MINISTER OF FINANCE (SURI 
VISHWANATH PRATAP SINGH) : (a) 
Ye , Sir. 

(h) Th ! Conf .... rence.', I"ter alia expre .. 
sed conc rn at the intonsificatioD Of 
proectionist pre ure} and caJled for rapid 
and ub lan ti~ I progress on outstandiog 
i sue in GATT conerning safeguards, oon .. 
tariff barriers, agriculture and textiles Which 
could assist in rolling back protectionism. 
The Conference also called for additional 
conce sional flows, increaseed flexibility in 
debt servIcing arrangements and freer 
market access to exports from developing 
countries. 

Visit of Economic Mis ion to Jap. 

*97. SHRI S. M. BHATTAM : 

SHRI T. BALA GOUD : 
" 

Will the Minister of FINANCE be 
pleased fo sta tc : 

(a) whether a 25-Member Edonoinic 
Mi <; ;on headed by Shri L.K. Jha visited 
Japan rec ntly to explore the possibility of 
improving Indo-Jupanese economic 
relationship; and 

(b) if so, the outcome of the visit? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): (a) 
and (b) . Yes, Sir. A 22 member Indian 

conomic Mis ion Jed by Shri L K. Jha 
vi it~d Japan from 11 th to 18th Septemb(!t', 

1985. The Mi ion was deputed as a return 
Mission to an economic delegation of 
Japanese industrialists which bad visited 
India in November-December, 1984 and 
as part of a continuous excbange of ideas 
for increased ' economic co-operation between 
the two countries. It was warmly received 
by Jeaders of Japanese Government and 
industry. The Mission uccessfully explained 
our policy regarding foreign investment in 
areas confirming to our plan prioritie • It 
was exploratory in nature. 

Step taken to Increas xport of Iron Ore 
through Paradip Por t 

*98. SHRIM TI JAYANTI PATNAIK : 
W i)) th Minister of COMMERCE be 
pleased to ta tc : 

a) whet~er tl)ere I:) s eel) ~ $barp 
,. " 
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decline in the export of iron or~ through 
Paradip PDrt during th ·~ last thee ... y ..: .H:i a S 

compared to the previous years; 

(b) if so, the reasons therefor; 

(c) the steps taken to i Dcrease the 
export of hon ore through Paradip Port; 
and ~ 

(d) the recent dir~ctives given by 
Government to the Minerdls and Metals 
Trading Corporation for this purpose? 

THE MINISTER OF COMMERCE 
(SIiRr ARJUN SINGH): (a) aud (b). 
Export of iron ore through this port 
declined during 1982·83 and 1983·84 as 
compared to 1981-82. However, in 1984·85 
these exports again picked-up and reached 
a level of 16.07 lakh tODnes as against 16.38 
tonnes in 1981-82. This decline was due. to 
recessionary conditions in the world steel 
industry and reluctence of foreign buyers to 
nominate vessels to Paradip port because 
the capaci ty of tbe Port is inadequate for 
receiving large sized vessels. 

(c) Following steps have been taken to 
increase the export of iron ore through that 
port. (i) Foreign buyers hav~ been provided 
incentive· by way of discounts to compensate 
for high freight incidence due shipment by 
smaller sized v ssels, and larger distance 
involved as compared to Madras and Vizag 
Ports. (ii) Quota restrictions for procurement 
of iron ore from mine owners have been 
removed by MMTC con equent .upon 
higher off·take from the port. (iii) In order 
to meet long t ~rm requi re ments of the port, 
a proposal for improving iron Ofe faciliti es 
and deepening of the port is being 
examined. 

(d) N directive has be n giv n recently 
to MMTC for thi purpose. However 
MMTC is involv d if' a propo al. 
for deepening of port and improvemc:n t of 
handling facilities at Paradip. 

Modernisation or Textile I,odustry 

*99. SHRI MOHANBHAI PATEL: • 
RI HINTAMANI JENA : 

Wilt th Mini ter of TEXTILES be . 
plea ed to sta te : 

(a) whetber it i a fa9t tbat 'bor . 

grea t demand to modernise the t xtile 
industry to save this industry aod increase 
the production; and 

(b) if so, the d tails thereof and the 
steps being taken in this direction? 

THE MINISTER 0 STATE OF THE 
MINISTRY OF TEXTIL S (SHRI 
KHURSHID ALAM KHAN) .: (a) and (b). 
There is considerable need to replace old 
and obsolete machinery and also to 
modernise the textile industry to the ext nt 
feasible. IndividuaJ units wiH have to 
approach the Financial InstHutions for 
assistance . Other measures. as indicated 
the policy, are under impl mentation. 

Bao 00 Import of Coco nut Oil 

* 100. SHRI T. BASHEER: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether a large quant ity of coconut 
oil was imported under the name of 
industrial oil during 1984; 

(b) if so, the details thereof· and 

(c) whether Government ' propose to 
issue immediate order to b~n import of 
such oil in future? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH) : (a) and (b). No, 
Sir. 

The import of coconut oil both edibJe 
and no n·e-dibJe, js canaJised through STC/ 
Hind usta n Vegetable Oils Corporation. 
During April, 1984, STC imported only 
about 9,000 M.T. of R.B.D. coconut oil. 
No imports have been made in 1985. 

Import of coconut oil is aHowed to a 
smslJ extent gainst RepJenishment Licences 
for export production of fatty acids. Th 
quantiti s imported a · ainst RE Licenc s 
are not significant. 

(c) No, Sir. 

Registr tion of Po erloo i Urb o 
r 

823. SH AO o~ 
PATIL : WjJl tb ini t r of 
be pIe ed to state: 

a) wuetbcr 0 V to t b v 60 Ii 
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the (or compulsory registration of power .. 
1ooms; 

(b jf so, what would be the modus 
operand i of registration in Urban area and 
remote areas; and 

(c) whether Government propose to fix 
any time-targets to comple te tbe process of 
veri fica tion and registration of power .. 
looms? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) No, 
Sir. 

(b) and (c). Do not arise. 

Setting up or Committees to Curb 
Price Rise 

824. DR. CHANDRA SHEKHAR 
TRIPATHI : Will the Min ister of 
FINANCE be pleased to state = 

(a) whether it is a fact that Govern-
ment have set up two committees on curbing 
the price rise; 

(b) if so, the t ime by whicb these are 
likely to taft functioning and what will 
be th scope of their functions; and 

(c) the time by which these committees 
ar lik Iy to submit their reports to the 
Government? 

THE MINTSTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
J NA D NA POOl . 'RY): (a) A 
Special Action Committee of Secretaries 
meets from t im to time to review the price 
ituation and take such action u necessary. 

Matters p rtainiog to prices are also inter 
alia consider d by Committees of the 
Cabin t, and when required. These 
Committees are not expected to submit any 
r port . 

(b) and (c: . Do not sri e. 

tUn up of National H ndloom 
elopm ot Corporation 

~~ . li I .~. a oy " : W,ill tb.~ 

Minister of TEXTILES be pleased ' to 
state: 

(a) whether it is a fact that wit'h a view 
to meeting the requir ments of handloom 
weavers, Union Government have set up 
the National HandJoom Deve]opment 
Co(poration; 

(b) if so, the details thereof; and 

(c) the efforts made to tackle problems 
of wide fluctua tions in the price of yarn 
that after affects the industry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
Yes, Sir. The Gov rnment of India have 
et up the Nationa I Handloom D evelopment 

Corponation in February 1983 and it 
received the 'certificate for the commence· 
ment of the business in August , 1983. The 
main objectives of the Corporation are as 
follows :-

(i) To ensure availability of raw 
materia Is like yarn, dyes and ather 
jnputs to the handloom weaver ' 
by supplementing the efforts of 
State HandJoorn Agencies; 

(ii) To augment the marketing efforts 
of the State HandJoom Agencies; 

(iii) To take up develomental activities 
for upgrading the technology in 
handloom sector and for inc'reasing 
prod uctivi ty. 

The National Handloom Development 
Corporation has established its regional 
offices at Guwahati, Coimbatore and 
Bombay. It has s t up a yarn depot in 
Guwahati in Augu t 1984 and at Biharshariff 
and Rhagalpur in May 1985 and July 1985, 
r spectiveJy. The National HandJoom 
D velopment Corpof ~~dOD has also made 
tie .. up arrangements for supply of yarn to 
the yarn banks set up by the Kerala Sta te 
Handloom Developme~t Corporation. In 
1984.85, from Aug,u t 1984 t 30th June 
1985, it su'ppJi d 5,92,014 kgs . of yarn worth 
Rs. 186.11 lacs to·th ha dloom a encies 
of North .. ea tern Stat s. 'Nest Bengal, 
Ker la, Madhya Prade h, Pondicherry, 
;RaJastb. 0 aJ) iQ~r. ' qrin tq !Jfre 
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year from 1st July 1985 to 31st October, 
1985. it bas supplied 7,43,486 kgs . of yarn 
worth R s. 209 ,09 lacs to North-Eastern 
States, Karnataka, Haryana, Maharashtra, 
Pondicherry, Rajasthan and Bihar. 

(c) In order to tackle the problem of 
wide fluctuations in price of yarn, the 
Corporation has entered into agreements 
with var ious subsidiaries of NTC and 
cooperative spinning mills in tbe country 
fOf ' ensuring 6Ul ply of yarn to the weavers 
at reasonable prices . The NHDC has also 
entered into an agreement ' with the Cotton 
Corporation of India for supply of cotton 
to the Cooperative and State Sector spin-
ning mills, at a fixed rate for a period 
ranging from 3 to fj months or at market 
rate, whichever is lower, as per the require-
ments of the ' State Governments. This 
arrangement is now being experiment in 
Cooperating Spinning Mills of Tamilnadu. 

Export of Railway Wagons to Nigeria and 
Ocher "Countries 

826. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
Minister of COMMERCE be pleased to 
state: ' 

(a) whetb ... r Government have a proposal 
to export wagons to Nigeria; 

(b) if so, the number of wagons 
proposed to be exported to N:geria in 
1985 .. 86 financial year; , 

(c) whether some other countries also 
have ordered to buy Indian built wagons; 

(d) if so, tbe oames of such countric~; 

and 

(e) the details of the agreement made 
in this regard "1 

THE' MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (a) and (b) . At 
Present there is no proposal to export 
railway wagons to Nigeria . 

(c) to (e). 'The Projects aod Equipment 
Corporation of India Ltd .; is currently 
executing an order to supply 300 railwa'y 
wag os valu d at Rs. 16.51 cror s 
Uganda, again t supplier cr dit provid d 

by the Export Import Import Baok of 
India. 

Gadgil Formula for Plan Assist nee to 
States 

827. SHRI ANANDA PATHAK : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether according to GadgiJ formula 
of · disbursemen't of Plan "assistance to the 
States, 70 per cent of this assistance i 
treated as loans for which the States pay 
interests; 

(b) if so the details thereof? 

(c) the rate of this interest; and 

(d) the total amount realised as jnterest, 
State-wise, during the S ;~th Five YeRr Plan 
period 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
Central assistance to Himachal Pradesh, 
Manipur, Meghalaya, Nagaland, Sikkim and 
Tripura is released on the basis of 100/0 Joan 
and 900/0 grant. Assistance to the remaining 

16 States is provided in the form of 70% loan 
and 300/0 grant except the Hill Area portion 
of these State . Out of the Central assistance 
to these remaining 16 States the propor .. 
tionate Central assitance for the State Plan 
component of the Hill area outlays in 
Assam, Jammu and Kashmir, Taooil Nadu, 
Uttar Pradesh and West Bengal is released 
in the form of 10% Joan and 90% grant. 
Coatral assistance for special hill area sub-
plan is released in the form of 10% loan 
and 90% grant. 

(C) Statement-I given below provide 
tbe necessary information. 

(d) Sta temen t-II given below provide 
the factual data. 

tatement-I 
the rate of Intert t Charged On Plan Loan 

1980-81 
1981-82 

.ate of iuter'e t 
c ar ed 00 PJan 

loan (percentage) 
1·4 .. 1980 to 31 .. 3-1981 S 

1-4-1981 to 31 3.1982} S, 
1·6 .. 1981 "to 31-3·1982 6 
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1983-84 

1984-85 

1-4~1982 to 31-S.1982} 
1-6-1982 to 31-3 -1983 

1·4"1983 to 35 .. 5-1983) 
1·6·1983 to 31-3-1984 

1-4-1984 to 31-S-1984} 
1 .. 6-1984 to 31-3·1985 

Statement-Il 

the Amount realised as Inlerest du "ing 1980-85 

(Rs. cr ores) 

Slates 1980·85 

1. Andhra Pradesh 127.93 

2. Assam 82 .44 

3. Bihar 140'.13 

4. Gujarat 60.65 

5. Haryana 29.64 

6. Himacha 1 Pradesh 6.51 

7. Jammu and Kashm jr 83.75 

8. Karnataka 62.54 

9. Kerala 56.14 

10. Madhya Pradesh 109 .71 

11. Maharasht ra 112.78 

12. Maoipur 2.87 

13. MeghaJaya 2.04 

14. Nagaland 3.15 

15. Oris a 84.31 

16. Punjab 31.43 

17. Rajasthan 87.85 

18 . Sikkim 1.82 

19. Tamil Nadu 87.21 

20. Tdpura 2.41 

21. Utta P ad h 2 ~0 86 . 
22. W at 98 .01 

TOTAL: J499. 8 

Nilacbal Ispat Nigam 

828. SHRI SRIBALLA V PANIGRAHI : 
Wi)) the Minister of STEEL AND MlNES 
be pleased to state: 

(a) the work done by Nil cha) lspat 
Nigam since il S incorporation; and 

(b) the paid-up capital of this Corpora-
tion and bow has it been invested so far? 

THE MIN ISTER OF STEEL AND 
MINES (SHRI K.C . PANT): (8) The 
not lfi ation for the acquisition of la od has 
be n issued by the St~ te Gov roment. &oi J 
investiga tions and raN material testing have 
been completed as also studi s on the 
availability of water. As a part of the 
enabli ng works, 16.74 acres of land near 
the site has bee n acquired. A storage shed 
has beeo completed "' ith fac i Ii ties of 
temporary water supply. Const ruction of 
5U Nos. of bachelor aod family accommo-
dation io the form of barracks is in the 
final s tage of , ompletion. WOlk on tbe 
water supply <ytc rn, work on the se wage 
disposal sch<: me and power supply . are 00 
haod. 

(b) The paid up capita I of the Company 
is Rs. 4 20 crores . . The expendi ture on the 
Proj :!ct upto 31-3-1985 was Rs. 4 .77 crores, 
whi ch mainly co n. isted of paymeots for 
coo ultancy es tablishment and administra-
tive expeo~ s, soil investigatiol). site survey. 
mines prospecting and other works. 

Production and Requ irement of Copper 

829. SHRI AMARSINH RATHAWA: 

SHRI CHINTAMANI JENA : 

Will th Minis ter of STEEL AND 
f\'lINES be pleased to state: 

(a) the approximate annual production 
of copper in tbe ountry; 

(b) tbe approximat anoual requirement 
of copper in the c untry; 

(c) the st p being ta en to meet the 
d mand; 
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(d) whether it is a fact that the require. 
men~ of eopp ... r i incr~ · jog y"ar after 
year, if so, the percentage of increa e; aod 

(e) the steps being taken to increase Ihe 
production to meet the demand? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) Hindust3n 
Copper Limited, a Government of India 
Undertaking, is the sule producer of primary 
copper in the country. During 1984-85 
production of refined copper by HeL was 
35454 tonnes. This excludes copper con-
centrates and revert ~ sent abroad for te 11 
smelting. 

(b) The Working Group on Non-F rrous 
Metals set up in connection with the 
Seventh Plan estimated the demand for 
copper during 1985·86 and J989-90 at 
1,16.000 tonnes and 1,41.400 tonnes respec-
tively, i.e. an average yearly increase of 
3.610· 

(C) The gap between demands and 
ind igenous production is being m e t by 
imports. 

(d) Yes, Sir. The requirem nl of copper 
is increasing year after year. The ir.ternal 
production is also increa ", ing. During the 
last 2 years the production within the 
country (including copper toll-smelted 
abroad) as also Minerals and Metals 
Trading Corporation '8 imports for the last 
2 years are given below ;-

(In (onnes) 

Produc- Impor ts Total Perc fl-

tion tage 
increase 

1983·84 29172 52175 81347 1.96 

1984-85 45115 40315 85430 5.01 

(e) Shoct term measures taken to iocr~a e 
copper production include d -bottlcnecking! 
m'ojernisation of the exis iog melters and 
refinerie at Kh tri Copp r Complex in 
Raj th 0 and Indian Copper Complex at 
Ohatsila in Biha rand xp rt of cone n-
frate in ('xc.. of indigen us m hi 
~ p~cit.Y (: r toll-smelting abroad. 

Long term plan for increased production 
of copper has to await detail d exploratiQD 
of the Singhbhum Copper Belt in Bihar and 
M·alanjkhand in Madhya Pradesh. 

Detection of IUegal Export of Snake S f 

830. SHRI MULLAPPALLY RAMA· 
CHANDRAN: WiH th Minister of 
FINANCE be pleased to state: 

(a) tbe number of iostences of ' illegal 
export of snake skin detected from Indian 
ports during 1983, 1984 and ]985. 

(b) the value of the consigoments; arid 

(c) the deterrent action taken by 
Government to prevent recurrence of such 
smuggling? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAROHANA POOJARY): (a) and (b). 
The number of cases of smuggling of snake 
skins d tected and value of snake skins 
seized du ring the years L 83, 1984 and 1985 
(upto October) are si,ven below :--

Year 

1983 

1984 

1985 

Nu mber of cases 
of snake kins 

seized 

8 

16 

2 

(upto October) 

Value (Rs. 
in Jakhs) 

80.18 

104.28 

16.39 

Figures for 1985 arc provisional. 

(c) The drive again t smuggling acti\,j. 
ties in eneral ha be n iotensified. Tb 
preventivt: and intelligence machinery of 
the Customs d partment bas beea reinforc d 
in vulnerable are in terms of man-power 
and equipment. The trend in mugglin 
and th seizure made are kept under con .. 
tant review for taking appropria te anti. 
mug Ii g m a"ure in clo e co .. ordin tion 

witb the conc rned Central nd St. 
Gover ment authorili: . ' 

tringent action i taken again t per 0 
fouad jovolv d in smug lin ctivities. bot 
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departmentally a well a through prose-
cution in Courts. Apart from confi cation 
of smuggled goods and impo ition of 
persone) pena Jty, preventive det ntion under 
the COPEPOSA Act is also resorted to in 
appropria t case. 

Be ides, c rlain ndangered species of 
snakes have been got included in Appendix · 
III of the Convention on International 
Trade in Endang red Sp cit!s, through an 
amendment which took effect from January, 
1984. A a result, international trade in 
snake skias of Indian origin has been 
restricted a 11 over the w rid . . Thi has 
helped in curbing smuggling of snake skins 
out of Iodia as will be eviden t from seizure 
figures of 1985. 

New 1tem C ptioned ' Sarkar Cigoreton Ke 
Daam. Ghatane Nahln Detl" 

831. SHRI SARFARAZ AHM D: 

SHRJ JAGANNATH PATTNAIK : 

Will the Mini tcr of FINANCE be 
plea ed to sta te: 

(a) whether his attention has been 
drawn to the news item captioned "Sarkar 
Cigaraton kc daam ghatane nathin deli" 
appearing in the 'Jan atta' of 13 October, 
1985; 

(b) if so, the extent to which reduction 
in the prices of cigarettes was proposed by 
the companies; and 

(C) difficulties being experienced by 
Government in accepting the proposal? 

TH MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) and (c) . Prior to 2-9-1985, the 
exci e duty on cigar ftes varied with very 

ve-pai chon e to the prices of 
cigarett t ' wa fouod tbat 

orne m nufactur r of cigarette Were 
cl rio ide nf ical br nd at two price 
paying duty n th low r price and elHog 
the e at th higher pric. In order to 
minimL e th c p I.: f r uch manipulation, 
the v rom ot introdtlc dar vi ed duty 
tructur on ci ar He OD 2-9-1985 wi th 

only fiverates of duty, followed by a stipula-
tion tha t the surface design ofe ach brands 
of cigarette bould b got approved by a 
ceo ral authority. 

After the excise duty rates were restruc-
tured on 2 .. 9-1985, cigarette manufacturers 
had d clar ed for certain brand of cigarettes 
lower prices a printed 00 the package as 
compared to the printed sale price prevai. 
ling prior to 2·9-1985. This was mainly 
with a view to availing of the lower rate 
applicable to the lower sla b . The extent of 
r duction propo&ed varied as between 
different brands. 

]n the context of the earlier experience, 
the Government had reasons to believe that 
the declaration of lower print d prices for 
certain brands of cigarettes. when the 
consumers were used to paying higher prices 
for such brands, would result only in 
r duction in revenue wirh no bendit to the 
consumers. AgJinst this background, 
approva l was not accorded where the 
manufacture:'S dccla red prices for brands 
lower than the prices prevailing for such 
brands prior to 2-9-J985, as also where tbe 
brands were found to be deceptively similar. 

Vi it of Foreign Tourists to Bihar 

832. SHRI SIMON TIGGA: Will the 
Minister of PARl.IAMENTARY AFFAIRS 
A.L~D TOURISM be pleased to state: 

{a) the names of the places in Bihar 
whi h attract foreign tourists; and 

(b) the amount spent by Union Govern-
ment to develop tourism in Bihar, in com-
parison to other States? 

THE MINlSTER OF PARLIMENTARY 
AFFAIRS AND TOURISM (SHRI H.K .L. 
BHAGAT) : (a) According to the Oovt. 
of Bihar, places attracting foreigo tourists 
are (1) PatD9 (2) Buxar (3) Sasaram (4) 
Ma ner Sharif (5) Rajgir (6) Nalanda 
(7) Pawapuri (8) Bihar Sharif (9) Bodbgaya 
(10) 0 ya (11) VaisbaJi (12) Vikramsila (13) 
N etarhat (14) B tla (15) RaDchi (16) 
Balmikin8gar (17) Lauri -Nandang rb (J8) 
Raxaul (19) Bok TO 120) Dh nbad (21) 
Jam h: dpur (22) P ra oath (23) Sitamarhi 
(24) Madhubahi (25) Jirad i (26) Sonepur 
(27) Haz riba h (28) Bhimbandh (Mooghyr). 
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(b) The amount spent by the Deptt. of 
Tourism and ITDC in B bar 10 develop 
tourism during the Vllh Five Year Plan 
(1980 81 to 1984·85) is Rs , 152.05 lakhs in 
comparison to a Iota I expendi (lire amount 
of Rs. 606 ' .63 Jakhs spent by the Deptt. of 
Toudsm and ITDC for all tbe rest of the 
States and Union Territorie . 

Changing of the Financial Year 

833. SHRI SANAT KUMAR MANDAL : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Union Government have 
finally decid ed to stick to the present 
financial year (April to March) and has 
rejected the Jba Committee Tecommenda-
tion to switch over to the ca lendar y a r; 

(b) if so. the considerations which have 
weighed with Government in arriving at 
this decision; and 

(c) the merits and demeri IS of changing 
over the Boar..cial year to January to 
December or july-june as sugge ted by the 
Jha Committee, as compared to the preseot 
set-up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FJNANCE (SHRI 
JANA-RDHANA POOJARY): (a) to (c). 
The matter is under consid ra tion of the 
Governmentt in consultation with the Sta te 
Governments, k epiog all relevant factors 
in view. 

[ Translation] 

Loans Advanced to Bogus Firms [ by 
Calcutta Based Brancb of Allababad Bank 

834. SHRI MOHD. MAHFOOJ ALI 
KHAN : Will the Minister of JNANCE 
be pleased to state: 

(a) wh tber the Calcu : ta·based branch 
of Allahabad Bank has advanc d loans to 
some bogus firms; 

(b) jf 0, the nameS cf th se firms and 
tbe a mount of Joan given in an irregular 
manner; 

(c) wh thee the officer of thi ban 
re ~lso il)volv", J , t.his d ali 

(d) jf so, whether any action has been 
taken against tbo e bank officers/employee 
who are involved in this fraud; and 

(e) if not, the reakons tberfor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR¥) : (a) and (b). 
S/Shri R .K. Jain, S K. Poddar and J .P. 
Poddar, in colJusion among themselves and 
in connivar.ce with s()me official f Bank of 
Baroda at its different branches in Calcutta, 
managed to obtain large oredit facilities in 
the nature of kite flying and group transac .. 
tions a nd subsequent Iy through letters of 
credit facilities granted to them. The three 
bra nches of the bank at Calcutta bad a so 
co-accepted the bills to facilitate their 
discounting through other banks in Calcutta. 
inclding AJlahabad Bank. Howe er, the 
transactions involving Allahabad Bank do 
not appear to b fraudu lent. 

(c) to (e) . Do not arise. 

(Engli~h] 

'India on tbe House Scbeme' (or Attracting 
Tourists io the Country 

835, SHRI BALASAHEB VI HE 
PATIL : Will the Mini ster of PARLIA-
MENTARY AFFAIRS AND TOU ISM 
be pJeased to sla te : 

(a) whether his Ministry bas announced 
a new cherne called "India on the Hou 0" 

to a t tract more tourists; 

(b) whether the scheme bas bee.n pub .. 
Ii bed without properly tying liP the details 
and making full arrangements with the 
concerned 8utb rities; and 

(C) xpectations/target for nerating 
more touri t i nffow in tbe country and tho 
financial I ains xp cted 1 

THE MI' I T R 0 PA LIA .. 
MBNTARY A FAIR AND TOURISM 
(SHRI .K.L. B A A ) : ( ) Y , Sir. 

(b) No. Sir. 

C) In the ' r t ear of er tiOD . 
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expect to attract at least 2500 additional 
foreign toud t to India through thi 
scheme. 

Priority to Pilgrimage Tourism iu eventb 
Ive Year PI n 

836. PROF. 
PARASHAR: Wi l) 
PARLIAMENTARY 
TOURISM be plea cd 

NAR IN CHAND 
th e Min jst ~ r of 
A PAIRS AND 

to state : 

(a) whether the ' 'pilgrim;lge tourism' 
has been accord t! d any pr iority in the 
Seventh Five! Year Plan; 

(b) if so the nature of prio ri ty g'v ~ n in 
the plan and the total am ount a l l (' cJt ~ d for 
this purpose; 

(C) the places of pilgrimage anj tourist 
importance which have been p Clally 
selected f ::i r th is purpo.,e , S l at~·wisc and 
the facilities pr p ed to be provided 
thereon; and 

(d) if not. whet her Government propose 
to accord lIny priority to this concept 
and evolve any c mpr hensive programme 
in consultaHo 1 with tb Iudia Tour j m 
Development orporatioo and State 
Government for thi s purp e and the likely 
date by wh ich it w uld b:! d ne ? 

THE MINISTER OF PARLIA· 
M NTARY AFFA[RS AND TOURISM 
(SHRI H .K.L. BHAGAT): (a) and (b). 
Promo tion of p i gri m tourism has beeQ 

cl.,;ord d d U.J pr iori ly in the Seven th Five 
Year Pl an. A provision of R. 150 lakbs 
ha b ..: n mJd ill th", S ... venth Five Year 
Plan for (hi purpose including Rs. 40 lakhs 
for the curren t fin ancial yea r. Also. the 
D : par1ment of Touri ~m set up a registered 
society in the year 1978, called Bhartiya 
Yatri Ava V lka Sam iti for the purpose of 
con truct ion of Dharamsha las (Yatrikas) 
at importa ot pi Ig r im centres throughout the 
country with a view t me tiog the needs 
of p Jg r ims VI It lng different reJigious 
cen tr s ill th! country. 

(c) A Ii t of th,! cen tres where the 
Bha rtiya Yl tri Avas Vikas Samiti proposes 
to e n lruct Yatrikas j given in the 
sta ternent below. Th~ e Yatri kas are 
de <; igned to provide nca t, but inexpensive 
ace )mmociation for the pilgrims. Yatrikas 
at Chitrako t and Acuarkantak (M.P.) have 
already been com miss ioned . Yatrikas at 
Bri ndavan, K'lm p", Nandmehar (UP). 
Bidar (Karoata ka) aod Puri (Orissa) are 
unde r construction. The final selection. 
h as however, to be made in 'consulta tion 
with State Governments and Union' 
Terri tories. 

(d) Does not ari e. 

Statement 

List 0/ Proposed Yalrikas to be Constructed by BhartlYa Yatri Avas V,kaJ Samltl 

1. ANDHRA PRADESH (Any to will be constructed) 
1. Sri Sa ilem 

2. Amarwati 

3. SrikakuJam 

2. ASSAM (one -do-) 

1. Gaubati (Kamakshi Devi) 

3. BI AR (Any three - do-) 
1. Bihar Sharif 

2. Gay'a 
3. Deoghar 
4. arJJ);lndir a hib, P tl) 
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4. DELHI (Anyone will be constructed) 

1. Delhi J 

5. OUJARAT (Any two -do-) 

1. Dwarkaji 

2. Ambaji 

3r Somnath 

6. HIMICHAL PRADESH (Three -do-) 

1. Nainadevi 

2. Simla 

3. Kangra (Jawalamukhi) 

7. HARYANA (One -do-) 

1. Agaraha 

8. JAMMU AND KASHMIR (Three -do-) 

1. Sirinagar 

2. Chandanbari 

3. Katra 

4. Vaishnodevi 

9. KARNATAKA (Two -do-) 

1. SravanabeJagola 

2. Bangalore 

JO. KERALA (One -do-) 
1. Kaladi 

2. Subarimala 

11. MADHYA PRADESH (Three 0-) 

1. Ookareswar 

2. Maheswar 

3. Ujjain 

12. MAHARASHTRA (Threo -do-) 

1. Trimabkeswar 

2. Bbimeswar 
3. Nasik 

If· ir J 



13. ORISSA 

1. Puri 

2. Bbubneswar 

3. Konark 

14. PONDICHERRY 

1. Karikal 

2. Pondicherry 

IS. RAJASTHAN 

1. Mount Abu 

2. Nath Dwara 

3. Ajmer 

4. Jaisalmer 
S. Shabpura 

16. TAMIL NADU 

1. Rameswaram 

2. Tanjore 

3. Kanya Kumari 

17. UTTAR PRADESH 

1. Brindaban 

2. Nandmehar 

3. Naimisbaranya 

4. Kampil 

S. Risbikesh 

6. Allahabad 

7. Badrinath 

8. Kedarnath 

9. Gan,gotri 

18. WEST BENGAL 

1. G nga Sagar 

. 2. Madhopur·Satara 

, Ma,apQF 

NOVSMBER 22, 1985 

(Any two will eb construoted) 

(Anyone -do-) 

(Aoy three -do-) 
,.. 

. . I 

(Any three --.do--) 

(Any five -do-) 

I 

(Any two 
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Introduction of Group Saving Linked 

Insurance Scheme for 'the Employees or 
Central Silk Board 

837. SHRI R.P. bA.S: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether Government have accorded 
approval for the introduction of Group 
Saving Linked Insurance Scheme to the 
employees of the Central Silk Board: and 

(b) if so, the da te from which it will 
be introduced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Not 
yet, Sir. • 

(b) Does not arise at this stage, 

Illdia's Trade Deficit During 1985·86 

838. SHRI LALSHMAN MALLICK: 
SHRI ANIL BASU : 

Will tbe Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact 1ha t India trade 
deficit soared to Rs. 2,109 crores in the 
first quarter (April·June) of 1985·86 as 
a8l1inst Rs. 1,255 crores in the corresponding 
period of 1984; . 

(b) whether it is also a fact lhat there 
has been a continued surge in import jn 
June, taking the deficit from Rs. 1,515 
crores in April·May to Rs . 2,109 crore by 
the nd of June; and 

(c) if so, the reaction of Governmeot 
in this regard? 

THB MINISTER OF COMMERCB 
(SHRI A~JUN SINGH): (a) Yes, Sir. 
India's trade deficit, durios April .June 1985 
on the basis of provisional figures, amounted 
to Rs. 2,109 crore as compared with t~e 
r vised Ogure of Rs. 1.255 ,crore in the 
corre&ponding p riod of the previous year. 

(b) Y s. Sir. 

(C) All poss 'ble efforts are being made 
fo boo t export and encourage efficient 
import substitution. 

"' ''', . ..... • 
""It/en An".., ,.., 7b 

Custom Duty on Imported Pot Pen·G as a 
Drug aod as aD Intermediate 

840. DR. KRUPASINDHU BHOI : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it i a fact that the tate of 
customs duty IS different if Pot Pen·G is 
imported as a drug and if imported as an 
in termedia te; 

(b) whether it is also a fact tllat 
Government have fixed the price of 6 APA 
manufactured out of this taking into 
account 100 per cent import duty; and 

('C) if so, how Government Justify the 
fixation of price of this vital drug inter· 
mediate? 

THE MINISTER OF' STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
Potassium Penicillin G First Crystals arc 
subjected to a · customs duty of 110% 
advalorem and pharmacoepial grades of 
peniciJlios, if imported, are subject to a 
custom duty of 100% advalorem. The price 
of 6-APA has been fixed on the basis of 
tbe price of Potassium Penicillin 0 .First 
Crystals ~roduced locally. 

High Rate of Custom Duty 00 Dru Interme-
diate Vis-A-Vis Fioal Bulk Drug 

841. SHRI B.B. RAMAIAH: WiIJ the 
Minister of FINANCE be pleased to refer to 
the reply given to Unstarred Que lion No. 
4033 on 23 April, 1985 regarding indigelildua 
production of drugs in mall scale ector 
and state: 

(a) the steps taken by Government to 
temoVe the barrier of high custom rate ·of 
duty on drug intermediate in rei tion to 
import of the finsl 'bulk drug; and 

(b) the r ons for Government no 
giving a general e~emptiOD to all drug 
intermediates in vIew of aving in ("rclgo 
exchange involved in iving tbi exemptio. ? . 

THB MI ISTH OF TB IN TH 
MI 1ST Y OF FIN CB ( R 
JANARD N OOJA Y) : ( ) aod (b). 
Druls fall within Chapter 29 or 30 'of tb 
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First Schedule to the Customs Tariff Act, 
1975 and drug intermediates generally fall 
within Chapter 29 of the First Schedule. 
While the general statutory basic duty on 
items cover d by tl\ese Chapters is 100% 
advalorem, drugs generally carry an effective 
basic duty of 600/0 advaJorem, and drug 
intermedia les 700/0 advalorem. Auxiliary 
duty at the rate of 40% advalorem and 
additional (countervailing) duty equal to 
Central Excise duty are leviable in addition. 
However, duty on various specified drugs 
and drug intermediates has been reduced 
in con ultation with tbe administrative 
Ministry. concerned and notifications issued 
in this respect from time to time have been 
laid on the Table of the House with Expla-
natory Memoranda setting out the reasons 
for such exemption. As while granting exemp-
tion on drug intermediates various factors 
including their alternative uses. indigenous 
availability, consumption-factors'and actual 
incidence of duty are taken into account, in 
has not been found po sible to give general 
exemption from customs duty to aJl the 
d~ug intermediates imparted into the 
country. 

Textile Export to U. .A. 

842. SHRI C. JANGA REDDY: 

DR. A.K. PATEL: 

Will the Mini ter of TEXTILES be 
pleased to sta te : 

(a) wh ther USA has imposed curbs 00 
import of textiles to that country; 

(b) if so, to what extent it will be 
detcrim nta) to India's textile exports to 
USA; 

(c) nature of preparations being made 
for formula ting the Indian position with 
r fcrence t MFA (Multi -Fibre Arrange-
ment) 1986; 

(d) Indian po. iti n a refl ctcd in 
o otiation 'with olh r LDC ; and 

(e) ho mu h ha b en Indian textile 
exp rt d t U A in ch of the) t three 
y ar nd the current y r? 

72 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
No, Sir. However, a Bill has been pas ed in 
the U S. Senate on November 14, 1985 which 
inter-alia seeks to freeze textile imports 
from India and a few other countries in to 
USA for 1985 at 1984 level and all w only 
an annual growth at the rate of 1 per cent 
instead of 6-'% as exi ling at present. 
The- BiU is yet to be approved by the US 
Pre ident. 

(c) and (d). India's stand has been 
formulated taking into account of our 

competitivenesg and the views of other expor-
ting countrie. The position takc!n is tha t 
d~rogalion from the normal rules of GATT 
inherent in the discrrminatory regime of the 
MFA should be terminated. 

(e) The value of textils exports to USA 
from India during the current year and also 
the earlier three year is given in the 
following table :-

Item 

Readymade 
Garments 

1982 1983 

(Rs . crores) 

1984 1985 

Jan.-
Sept.) 

138.49 225.88 291.46 285 02 

Fabric, Made- 38.10 53.53 118.83 94.75 
ups and Yarn 
of Cotton, 
Woolen, Syn-
thetic and 
Silk. 

Source: Expo" Promotion Councils 

Cbee 00 I crease In Price of Silk YarD at . 
Varanasl 

843. SHRI ZAINUL BASHER: Will 
the Minister of TEXTILES be pleased to 
tate: 

(a) whether his Mini try i aware that 
de pite tbe a surance given by the Textile 

inister that ilk yarn prices wilJ not be 
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allowed to increase at Varanasi, tile ilk 
Yarn prices have regjstered ao increase of 
about 20 per cent; aod 

(b) if so,:the action being taken to keep 
a check on silk )arn prices in Varanasi ? 

THE MINISTER OF STA IE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHJD AlAM KHAN) : (a) and (b). 
Goverom en t bad received representat.ions 
about increase in prices of some varieties of 

S ilk yarn at Varanasi. The Central Silk 
Board was therefore directed to arrange 
for regular supplies of silk yarn by 
Karnataka Silk Marketing Board to their 
Depot at Varanasi. In pursuance of this 
directives, the Board arranged to send 5 
lonoes of silk yarn to Varanasi in August/ 
September. 1985. An additional quantity 
of 2 tonnes has been sent to Varanasi in 1 t 
week of November . Further, the Central 
Si Ik Board ha already p laced confirmed 
orders for import 25 tonnes of raw silk for 
distribution usder it ::, Price Stabilisation 
Scheme. 

UnButborisbed Purchase of Bcef TalJow by 
H.ndustaD Lever Lt d. 

844. SHRI INDRAJlT G UPT A : Will 
the Minister of COMMERCE be pleased 
to slate: 

(a) whether Hindusfan Lever Limited 
has given any answer to the show cause 
notices issued to it in oonnecrion with the 
unauthorised purchase of beef tallow by 
it; 8Dd 

(b) if so, the details thereof? 

THli MINISTER OF COMMERCE 
(SHRI ARJUN SINGH) : (a) Yes, Sir. 

(b) The company in tbeir replies. bas stated 
tbat it is neither a licensee nor an importer 
in re peet of goods formh~g su jeet matter of 
notice and that there has been no oontra-
vention of imports (Control) Order. 

Construction of Hotel by India Tourism 
Development Corporatf'JD in Andhr Prade h 

~ 845. SHRI K .S. R 0: Will the 
Mi.nio1er of PARLIAMENTARY AFFAIRS 
AN tOUR1SM b pleased to state: 

(a) whetber ' t is a fact that India 
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Tourism Development Corporation bas a 
p 'lan for construction of hotels in Aodhra 
Pradesh; 

(b) whether it i also a fact that the 
State Government have not extended their 
assistance in this regard; 

(c) the detail of the projects in .tbis 
regard; and 

(d) when each of the project likely 
to be completed? 

THE MINISTER OF PARLIA .. 
MENTARY AFFAIRS AND TOURISM 
(SHRI H .K.L . BHAGAT) : (a) ITDC ha 
a lumpsum provision of R . 5 crores in it; 
Sev nth Plan for joint venture sebemes. 
Such scheme can be worked out in Aodhra 
Pradesh al 0 if' proposals are recciv d from 
tbe State Government/State Touri m D eve-
lopment C rporation subj .:ct to satisfactory 
f~asibility stuJy. 

(b) to (d) . ITDC's proposal for eUing 
up a joint venture hot I at Hyderabad in 
collaboration with Andhra Pradesh Tourism 
Development Corporation duriog tne Sixth 
Five Year Plan was dro,ped in .May, 1983 
at the instance of the State Government. 

Proposal of Indian Banks to Link CIS WIFT" 

846. DR. B .L SliAILESH: Will tbe 
Minister of FINANCE be plea ed to 
state: 

(a) whether Government have cleared 
the proposal of the Indiao Banks to lin . 
with society for Worldwide ot rbank 
Financial Telecommuoication (S 'WIPT) to 
speed up the processi ng of their inter-
national transactions; 

(b) if so, which of the banks-Indiao 
and foreign-have been allow d to come 
'SW 1FT' member; 

(c) the terms and conditions r uJatiu 
the lin iog up of the India and forei Q 

bank with 'SWIFT'; 

(d) the role as isn d to the R erv 
ank of India iD mouirorio aad foreign 

b ok with 'SWI T'; 

( ) tb pr caution ry m sur. t II 
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or being taken against aoy mal-practices by 
the Indian and foreign banks in the matter 
of foreign e~change dealings? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANA DHANA POOJARY): (a) Yes, 
Sir. 

(a) Reserve Bank of India has reported 
tbat 24 indian bank and 7 fOleign banks 
operating in India are being allowed to 
become members of SWIFT. 

(c) to (e). An Implemeontatioo Com N 

mittee is bei ng set up by tbe Reserve Bank 
of India (0 xamine the term and condi~ 
tions regulating the linking up of Indian 
aod foreign banks wilh SWIFT. It will also 
look into the role tba t shou1d be carried 
out by the R serve Bank of Iodia in tbe 
monitoring of these op rations and tho 
~recautionary measures that should be 
taken for prevention of pos ible mal-
practices. 

[TranJ lat ion] 

Tran hipper Facility for xport of Iron Ore 
(rom Mormugao Port 

847. SHRI JAGANNATH PRASAD: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Mormugao Port does not 
have the r quisit facility of transhipper for 
xporting iron-ore to foreign countries; 

. (b) if 0, tbe efforts being made by the 
Ministry to make available transhipper at 
the port as per the r quirement; and 

(c) the time by which arne will be 

mad available '1 

TH MINISTER OF COMMERCE 
SHRI ARIUN SINGH) : (a) No, Sir. 

(Mormu ao Port does have tbe r quisite 
f cility of lr n hipper (or "porting iron 

or t for i 0 countries. 

(b) ilnd ). he questions do not arise. 

[Engillh] 

Excise Duty Pending from Cadburys 
Chocolates 

, 
6 

848. SHRI MANIK REDDY: Will 
the Minister of FINANCE be pJeased to 
state: 

(a) The details of the excise duty 
pending for realisation from Cadburys, the 
manufaturers of chocolates; 

(b) since when the money is pending 
for realisation; 

(c) whether any show-cause notice has 
been issued; and 

(d) if so, the action taken for the peedy 
recovery of this money ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) = (a) to (d). 
The information is being collected aDd will 
be laid on the Table of the House. 

Loss in N.T.C. Textile Mills 

849. SHRI ANIL BASU : Will the 
Minister of TEXTILES be pleas~d to 
state: 

(a) the tota I accumula ted Joss of the 
textile mills run by tbe National Textiles 
Corpora tion; 

(b) the factors responsible for such huge 
Joss; and 

(c) the steps, if any. takeD or beiDa 
taken to run the NTC mills 00 a profitable 
basis 1 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHJD ALAM KHAN) : (a) Nation I 
Textil Corporation , h&EJ ir;{uned Jesses 
tailing about Rs. 670 crore from 1974-75 to 
Sept., 1985. 

(b) The major reasons for continuous 
10 ses of the mills under NTC are as 
follows :-

(a) Old and Obso]et machinery; 
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(b) under-utilisation of installed capa-
city due to irregular power supply 
and power shortage, high cost of 
captive Power, etc.; 

Cc) abnormal increase in cotton prices, 
particularly from the middle of 
1980-81 to 1984-85; 

(d) increase in cost of Power, coal, 
dyes and chemical, stores and 
spares; 

(e) exce s labour force; 

(f) increase in wages/salaries; 

(g) poor work morms and low producti-
vity . 

(c) Some of the imporl.ant steps takenl 
being taken. wi Ihin the limited resources, 
to improve the performance of the mills 
under NTC are as under :-

ti) arrangeme nts are being made for 
timely procurement of cotton 
from different available channels; 

(ii) working capital bas been 
replenished to make up for such 
losses; 

(iii) to overcome the power shortage, 
self-generating capacity, bas been 
provided; 

(iv) selective modernisation programme 
have been adopted for result-
oriented gains; for best utilisation 
of limited resources; 

(v) cost control methods have been 
intorduced for reduction in cost 
of production at all levels; 

(vi) efforts are being made for reducing 
the non-opera tional administrative 
expense; 

(vii) workers' participation scheme in 
the management is being encouraged 
to achieve higher productivity. 

Producton nd Export of Betel-Lea, 

8S0. SHRI OADADHAR SAHA : Wi II 
the Minister of COMMERCE be pIca cd 
to state: 

ta) tbo ,0)0\JJ;l~ QI forci,o e~cbao 0 

Iodia carD for b teJ .. leaves export per 
year; 

(b) tbe Dame of the countries which 
are Chief importers of Indian betel-1 ave; 
aDd 

(C) the names of the States which arc 
the principal producers of betel-leave and 
the volume of their production? 

THE MINISTER OF COIy.fMERCE 
(SHRI ARJUN SINGH) : (a) According 
to the provisional figures compiled, export 
of betel leaves in tbe last three year bas 
been as under :-

Rs. 40lakhs 

1983-84 Rs. 80 lakhs 

1984-85 Rs. 741akhs 

(b) Our exports are mainly to Pakistan, 
Baharain, Kuwait, Oman, Saudi Arabja, 
U.K. etc. 

(c) Firm fisures of area and production 
in respect of betel-~eave are not available. 
West Bengal, Tamil Nadu, Karnataka, 
Andhra Pradesh, Assam, Orjs a, Kerala, 
Bibar, U.P. and Maharashtra are major 
producers of betel leave . 

Publicity Abroad for Import nt Tourl t 
Centr 

851. SHRI HANNA MOLL H: Will 
the Mini ter of PARLIAMENTARY 
AFFAIRS AND TOURISM b plea ed 
to state : 

(a) whether Government have iven 
publicity about the important toud t c tre 
of our country in the forei n countrie ; 

(b) if 0, whether aDY place from We t 
Bengal i there in uch publicity: 

(C) if not, the rea '00 theref r' an 

(d) whether Oovernme t ropo e to 
include somo centre from We t en a) io 
publicity io COD ult tioo with t B .. a 
To risD) J)e rtD)c t 
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THE MINISTER OF PARLIA-
MBNTNR Y AFFAIRS AND TOU ISM 
SHRI H. K. L. BHAGAT): (a) and (b). 
Yes Sir. The Department of Tourism 
through its 'office abroad untakes pu .. Hcity 
and promotion of important tourist center 
of our country including West Bengal 
io the major tourist generating markets of 
the world. West Bengal features prominently 
in the tourist publicity materials produced 
by this Department. The statement given 
below conta:os a li st of such materials. 

(c) Dose not apply . 

(d) In order to devise a scheme for joint 
publicity by Sta te Governments including 
West Bengal and the Central DO! the 
Department would need to obtain from each 
State GovernID nt indications about funds 
that can be contributed by them towards 
such joint publicily and details of campaigns 
that they would wbh the sc heme to cover. 

Statement 

1. West Bengal Brochure 

2. Calcutta Brochure 

3. Discover Calcutta and The East 
Brochure 

4. Calcutta Directory 

5. Durgapur, Vishnupur, Shanti 
Niketa n Directory 

6. Darj eJing, Sillgllri, Kalimpong 
Directory 

7. India Brochure 

8. Pu(vi Bharat (Hindi) Brochure 

9. Hamara Doarat (Hindi) Brochure 

1 .. 9oprm~I's P Ii ht PoJger 

/ 

I . 

11. Darjeeling, KaJimpong, Oangtok 
folder 

12. Sh opp"r's Paradise folder 

13. Conference Directory 

14. India Right Place Map 

15. Discov.or India Polder 
) 

16. India-Craft Shop of the World 
Brochure 

17. India-Heritage of Music Brocfi~re 

18. Indfa·Heritage of Dance Brochure' 

19. Trekking Brochure 

20. Calcutta Folder 

21. WiJdife Folder 

22. Conducted Sight Seeing Tours 
Directory 

23. Museums and Art Galleri.s 
Directory. 

Credit Deposit Ratio of Nationalised BankS 

852. SHRI AJIT KUMAR SAHA : Wi)) 
the Mi_Distcr of FINANCE be pleased to 
slate: 

(a) the State-wise deposits of the 
nationalised banks as on 30th June. 1985: 
and 

(b) the State·wise credit .. deposit fatio 
of the nationalised banks as on 30th JUne, 
1985 1 

THE MIN[STER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJRY): (a) and (b). 
As per lates t available data, State-wise 
deposits and credit: deposit ratio of 
natio~aJj ed banks at the end of December 
J9~4 i~ set opt in t.~e st t~m~Dt P9~oW. 

, 
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Statemeot 

Sta/e·wlse DepoJits and Credit: Deposit Ratio 0/ Nationalistd Banks as at the 
• end 0/ December 19 P 4. 

S. Name of the State 
No. 

1 2 

1. Haryana 

2. Himachal Pradesh 

3. Jammu aod Kasbmir 

4. Punjab 

5. Rajasthan 

6. Chandigarh 

7. Delhi 

8. Assam 

9. Manipur 

10. ~1eghaJaya 

11. Nagaland 

12. Sikkim 

13. Tripura 

14. Arunachal Pradesh 

15. Mizoram 

16. Bihar 

17. Orj sa 

18. West Bengal 

19. Andaman and Nicobar Islands 

20. ~adhya Pradesh 

21. Uttar Pradesh 

22. Oujarat 

23. Maharashtra 

24. Dadra and Nagar Ravell 

.. ZS, Ooa, aJ1),p' . ~ 

Deposits 

3 

894.67 

263.59 

214.59 

2751.16 

835.87 

333.71 

4283.46 

490.73 

14.91 

57.31 

29.35 

4.93 

39.44 

2.19 

5.98 

1950.51 

478.94 

4575.94 

7.12 

1373.64 

4539.10 

3597.42 

8525.34 

3.72 

(Amount in Rs. crores) 

Credit: Deposit Ratio 
<%> 

4 

68.1 

45.9 

36.7 

47.S 

66.2 

82.9 .. 
55.1 

49.7 

66.3 

20.9 

26.1 

28.6 

68.6 

42.0 

IB.7 

34.3 

77.6 

4B.4 

31.5 

59.1 

42.9 

51.0 

97.0 

62.4 

7.p 
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1 2 

26. Andhra Pradesh 

27. Karnataka 

28. Kerala 

29. Tamil Nadu 

30. Lakshadweep 

31. Pondicherry 

ALL-INDIA 

E pansion of Lending to India by 
World Bank 

853. SHRI P.R. KUMARAMANGALAM : 

SHRIMATI N.P. JHANSI 
• LAKSHMI: 

Will the Minister of FI J ANCE be 
pleased to state: 

(a) whether according to the World 
Bank, India's performance has been 
laudatory in respect of repayments of credits 
leading to expansion of lending to the 
country during next three years; 

(b) whether it is a fact that the World 
Bank has been puttinG certain coodtitions 
which bave been not in the best interest of 
suppliers and manufacturers of Indian 
goods: and 

(c) Nhelher Government will ensure 
prud Of uc; of nY future World Bank 
loan on bard self-genc.raung indu trial 
project and not 00 soft projects in food, 
dairying aud agriculture for which largely 
indigen u re ources and funds are needed 
for ervices and supp)je 1 

THE MINISTER OF STATE IN THE 
MINI TRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Ye, 
Sir Th World Bank ha been appreciative 
of India' economic performanc . 

(b) The World Bank ha not impo ed 
any condition again t tbe intere , of In ian 
U lier and III t:)uf otq.rers, 

3 4 

2353.57 76.S 

2334.99 79.8 

1180.83 65 .4 

28~7.76 89.3 

2.58 20.S 

66.61 55.4 

44500.73 • 65 .0 

(c) It wiJJ not be de~irabJe to deny 
credits to sectors like agriculture and 
dairyjng since the quantum of private 
investment in the e sectors is not adequate. 

National Convention of Economists and 
Social Scientists 

854. SHRI ZAINAL ABEDIN : Wi II the 
Minister of FINANCE be pleased to 
sta te : 

(a) whether it has been brought to 
his notice that a national convention of 
economists and social scientists was held in 
Delhi on 31st August and 1st Sept., 1985; 

(b) whether he is aware that after two 
days of delibera tions the convent ion adopted 
for circula tion; 

(c) if the reply to (a) and (b) above be 
in th~ affirmative, whether it is a fact that 
the convention spent out an alternative 
economic starategy for su tained growth of 
the economy with stability; and 

(d) the details of the alternative trategy 
and Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
The Hontbl M mber is presumably 
r ferring to the two-day meeting of orne 
economists in Delhi on "Current Economic 
Policies and Alternative" on 31 t Augu t 
and 1st Septemb r 1985. Accordin to 
New paper r port , the plan worked out by 

'be ecoQollJistl call for $OUiQI up a all Q\JIJ l 
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fund of Rs . lO,OOO crores to be usilised for 
employment generatiou through development 
programmes. The sugge tions to raise the 
fuod include direct ta~ation of the rural 
and mopping up of the part of the black 
money through taxes. 

Government is guided by the policy 
framework in the Five Year Plaos. The 
National Development Council at its recent 
meeting ha approved the strategy of 
econom ic development in the Seventh Five 
Year Plan 1985-1990. 

Loao Sanctioned and Disbursed by Financial 
Instituions 

855 . SHRI SYED MASUDAL 
HOSSAIN: Will tbe Minister of FINANCE 
be pleased to sta te : 

(a) the State-wise loans sanctioned and 
disbursed by each term lending finan~ial 
institution as on 31st March, 1985; and 

(b) the share of each State (in 
percentage) in the total disbursement by 
each term hmding financing institution? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANANA POOJAR Y) : (a) and 
(b). Available infomation as at tbe end of 
March 1985, relating to the All-India term 
lending institutions viz., Industrial Develop-
ment Bank of India (lOBI), Indu trial 
Finance CprporatioD of India (IFCI) and 
Industrial Credit and Investment Corpora-
tion of India (ICICI) is set out in 
Statements-I and II given below. 

Statement .. 1 

SrQle-wlse/lnstirutlon.wlse aSJistance seneltoned up (0 end March, 1985 

(Rs. in crores) 

·S. State Cumulative up to end-March, 1985 

No. --------...__---........ _--------------............. 
lOBI IFCI ICrCI 

1 2 3 4 5 

1. Andhra Pradesh 1234.85 248.20 236.83 

2. Assam 131.08 25.70 16.56 

3. Bihar 392.01 63.46 109.98 

4. Gujarat 1904.18 252.30 425.08 

5. Haryana 453.53 77.00 82.64 

6. Himachal Pradesh 157.08 26.64 18.06 

7. Jammu and Kashmir 146.46 13.66 7.65 

8. Karnataka 1052.84 173.06 214.15 

9. Kerala 482.31 81.10 56.21 

10. Madbya Pradesh 597.87 98.30 127.95 

11 . Maharashtra 2029.76 364.79 766.78 

12. Manipur 3.54 

13. Megbalaya 16.44 2.74 0.54 
14. Nagaland 9.41 0.67 0.17 
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1 2 3 4 5 

IS. Orissa S2587 87.60 86.65 

16. Punjab 464.57 100.12 81.65 

17. Rajasthan 686.29 138.87 127.93 
18. Sikkim 4.94 1.00 

19. Tamil Nadu 1520.45 201.91 279.44 

20. Tripura 9.93 1.16 0.56 

21. Uttar Pradesh 1491.73 250.55 189.66 

22. West Bengal 776.79 137.06 161.29 

23. Union Territories 477.44 51.63 80.53 

Total 14569.64* 2397.52 3070.31 

*includes assistance of Rs. 37 lakhs sanctioned by lOBI to Bhutan. 

Statement·I1 

State-wise/lnstltutlon-wist assistance disburs,d uplo End-March 1985 

(Rs. in crores) 

S. State Cumulative upto End-March, 1984 
No. --------------_ .. _-

-~- --------..._ 
lOBI IPCI Jele 

1 2 3 4 5 

1. Andhra Pradesh 787 .57 161. J 3 154.87 
(7.8) (9.4) (6.6) 

2. Assam 92.60 16.43 0.51 
(0.9) (1.0) (0.4) 

3. Bihar 236.55 47.82 88 .65 
(2.3) (2.8) (3 .8) 

4. Oujarat 1300.94 148.79 297.94 
(12.8) (8.7) (12.8) 

5. Haryana 335.34 57.69 . 63.14 
(3.3) (3.4) (2.7) 

6. Hima hal Prade h 105.43 18.39 11.66 
(1.0) (1.1 ) (0.5) 

7. J mmu od a hmir 114.54 4.63 4.56 
(1.1 ) (0.3) (0.2) 

8. roata a 851.48 142.77 180.82 
(8 .4) ( .4) (7.8\ 
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9. Kerala 

10. ~adhya Pradesh 

11. Maharashtra 

12. ~anipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Union Terri tories 

To :a l : 

3 

350.25 
(3.5) 

396.53 
(3.9) 

1522.96 

(15.0) 

4.33 

(0.04) 
15.53 

(0.15) 

7.50 
(0.07) 

287.51 
(2.8) 

328.58 
(3.2) 

494.26 

(4.9) 

1.85 
(0.01) 

1170.30 
(11.5) 

8.57 

(0.1 ) 
802.45 

(7.9) 
530.11 

(5.2) 
393.50 

(3.9) 

10138.95· 

4 

57.88 
(3.4) 

63 .23 
(3 .7) 

283.40 
(16.6) 

(-) 

2.74 
(~.2) 

0.65 
(0.03) 

46.55 
(2.7) 

78.37 
(4 .6) 

93 .83 

(5.5) 
0.24 

(0.01) 

161.72 
(9.5) 

1. 16 

(0. J) 
186.09 
(10.9) 
94.20 
(5.5) 

40.05 

(2.3) 

1707.76 

Written Answer., 

5 

39.85 
(1.7) 

84.72 
(3.6) 

625.76 

(26.9) 

(-:-) 
0 .54 

(0.02) 

0.15 
(0.006) 

45.77 
(2.0) 

64.03 
(2.7) 

93.73 
(4.0) 
0.24 

(0.01) 

230.03 
(9.9) 
0.55 

(0.02) 
138.00 

(5.9) 
128.18 

(5.5) 

66.15 
(2.8) 

2328 85 

*Includes assistance of Rs. ~S lakhs disbur ed by lOBI to Bhutan. 
Note: Fjgures in brackets indicate percentale to total. 

Export of Rice, Sugar, Steel, Cement, Food 
Pr oductioD. FI b Meat etc. 

856. SHRI BAJV BAN RIYAN: Will 
the Mini ter of COMMERCE be pleased to 
state that quantity aDd value of exports 
during the year 1982· 83, 1983-84, 1984-85 
and 1985·8 (up to September. 1985), of the 
items namely rice-super fioe, fine medium 

8nd coarse variety of rice, u r. steeJ, 
cement other food production, fi h me t 
aDd other eommoditie of d ily neee Hie 
of life? 

THE MINfST OP COMM R B 
(SHRI IV SI GH): A t t ment 
given b 10 • 
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Shortage of Small DenomloatloQ Notes and 
Small Coins In RaDlganJ Coal BeU 

857. DR. SUDHIR ROY: Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether Government are aware of 
the fact tha t due to scarci ty of sma II 
denomination notes and small coins, the 
people of Raniganj coal-belt are facing 

.hardships; 

(b) if so, whether Government have 
instructed the concerned authori ties to 
suppJ!# small denomination notes and small 
coins adequa teJy to the State Bank of India, 
Raniganj to ease the situation; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) There 
have been complaints about shortage of 
small denominat ion 'notes and coins in the 
area. 

(b) and (c) . Supplies of small denomi· 
nation notes and coins are being regularly 
arranged to State Bank o(India, Raniganj 
consistent with available stocks . The 
supplies arranged since January 1985 are 
detailed below : 

(Va)ue in thousa nds of rupees) 

PeriOd Rs.2 Re. 1 Sma)) 
. Dotes notes! coins 

coins 
I 

January-~arch 19~5 800 275 48 

April-June 1985 116 
July.September 1985 1200 475 72 

October, 1985 . 200 1000 

Reserve Bank of India bas instructed 
tbeir Calcutta Office to keep up regular 
supplies of maJl. denomination ~otes. and 
coins to State Bank of Lodia, RanlganJ. 

Setting up of Currency Note Prloio Pr at 
P800garh in West Bengal 

858. SHRl PUR A CHANDRA 
MALIK! Will the Mini ter of fIN CE 
o plc_scd to s t ; ' 

4 

(a) - whether auy progress ha been 
made in regard to setting up of currency 
uote printing press at Paoagarh in West 
Bengal; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
~INISTRY OF FINANCE (SHRI 
JANARDHANA POOJA,RY): (a) and (b). 
The site for setting up of new currency 
note press has been tentatively decided to 
be Panagarb in West Bengal. The Defence 
authorities who own the land have sent 
their offer which is, under consideration. 
An Officer-on-Special Duty has been 
appointed and he is working on the pre .. 
paration of a feasibility Report. 

Concession Given to Corporate Sector in 
Central Budget 

859. SARI MATILAL HANSDA : Will 
the Minister of FINANCE be pleased to 
state: 

(a) the details of the concessions given 
to the corporate sec tor in the Centra) 
Budgets for 1984-85 and 1985-86; and 

(b) the details of the revenue loss to 
be incurred (in Rupees) on this account? 

THB MINISTER OF STATE IN THE 
MI~ISTRY .oF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
brief particulars of cOl)cess;ons in respect 
of direct taxes given to the corporate 
ector through the Finance Act 1984 and 

tbe Financ Act. 1985 are Ii ted in the 
statement iven belOW. 

(b) The net effect of the Budget 
proposals for the financial ycar 1984-85 in 
the field of direct taxe reJatin to cor-
porate taxpay r wa a Joss of R . 20 crores. 
The oet en ct of tbe Budg t PI' po al for 
the financial. year 1985-86 wa a gain of 
R . 248 ~rore in re pecl. of corporataon 
tax and a 1 s of Rs. 170 crore in re peet 
of interest tax. Tbe levy of atere t Tax 
ha si co been di continued in re p ct of 
interest accfuiog or ari iog to cbedlllcd 
ank (ter Jl t ~r b, 1~ 5, 
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Statement 

Br/~/ par tieu/ars 0/ the eone~sslon.J In the 
/it/d 01 direct taxes relating to corporate 
aJles!ees given through the Finance Act, 1984 
and the FI"ance Act, 1985. 

I. THE FINANCE ACT. 1984 : 

(i) Companies w:re given an option 
to make deposits with the Industrial 
Development Bank of India in lieu 
of payment of tbe entire amount 
of surcharge on income-tax. 

(ii) The monetary ceiling limits laid 
down in the Income-talC Act, 1961 
in respect of aJlowability of mana-
gerial remunerations were raised. 

(ii i) The scope of exemption under the 
Income·tax Act. 1961 in respect of 
subsidy received by persons engaged 
in the business of growing and 
manufacturing tea was eniarged. 

II. THE FINANCE ACT, 1985 : 

(i) The rate of jncome-tax in the case 
widely-held domestic companies 
was reduced from 55 per cent to 
SO per cent. Closely-held domestic 
companie-s were classified as (a) 
trading and investment companies; 
and (b) other companies. In tbe 
case of a closely-held domest ic 
company, tho rate of income·tax 
was specified at 60 per cent if the 
company was a trading company 
or an investment company and at 
5S per cent in the case of other 
closeJy-held companies. In case of 
a foreign company. the ba ic ra te 
of income-tax was reduced to 65 
per cent from 70 per cent. 

(ii) The provision of the Income-tax 
Act, 1961 relatin8 to incentive for 
export in the case of both COf-

porate and Don-corporate as essees 
were modified. Th basis on whicb 
th concession was allowable was 
changed from a percentaae of 
turnover to a percentage of the 
profit derived from export of 
certain goods or merchandise. 

Written Answers 

amended to : 

(a) provide for a deduction In 
respect of contributions to 
Special Account with tbe 
National Bank for Agrioulture 
and Rural Development made 
by the corporate and the non-
corpora te t ax payers; 

(b) omit the provisions relating to 
disallowance of a part of tbe 
expenditure on advertisements, 
publicity and saJes promotion, 
running and maintenance of 
a ircra ft and motor car and 
payments made to hotels in 
the cases of corporate and 
non-corpora~e taxpayers; 

(c) extend. by a period of S years, 
the provisions relating to 'tax 
holiday' granted in respect of 
a new industrial undertaking 
or a ship or the business of a 
hotel; 

(d) provide for a spread-over of 
the deduction In respect of 
any lump sum consideration 
paid by the assessees for 
acquiring aoy know-how for 
use for the purposes of bis 
business; 

(e) omit the provisions relating to 
partial disa)Jowance of interest 
paid by certain companies; 

(f) include within the definition 
of '-company in whicb tbe 
public are substantially in .. 
tcrested'. a company carrying 
on the business of acceptance 
of deposits from its members 
as its principal business and 
decla red by the Central 
Government under section 
620A of the Companies At. 
1956- to be a Nidhi or a mutual 
benefit ociety; and 

(g) Provide for deduction in 
respect of provisions made by 
banking companies (or ~ao 
nd dO\J.btfJJI 4el>~ , 
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(iV) The levy of interest tax has sioce 
been discontinued in respect of 
interest accruing or arising to 
scheduled banks after 31st March, 
1985. 

Promotion of Tourism in Punjab 

860.SHRI BALWANT SING H RAMOO-
WALTA: Wil l Ihe Minister of PARLIA· 
MENTARY AFFAIRS AND TOURISM 
be pleased to state: 

(a) (he number of tou rist Centres looked 
a ffer by hi Mini stry in Punjab; 

(b) wheth er there are aoy proposals 
for promotion of touri sm in Punjab, if so, 
the detai Is thereof; and 

(C) whether there art! any proposal ' to 
give financial help to Punjab Government 
fo r promotjon and dev lopment of tourism 
industry in Punjab? 

THE MINISTER OF PARLTA. 
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K . L. BHAGAT): (8) The 
Deptt . does not look after any tourist 
cen tre in the country. However, the Deptt. 
provides finaf"lcial assis tance to the Slates 
for development of infrastructure facilities 
for the tourist places on the basis of inte r-
se prioritv and availability of funds . The 
Dl! ptl. in consultation with the State 
Government has idenUfied 14 tourist 
centres in Punjab for pha sed development 
through the combi ned resources of the 
entre, the State and the Private Sector. 

(b) and (c) . Tbe Deptt. has recei ved 
proposals for the financial assistance for 
providing faci IHiLs at Ropar, Kartarput 
and Sirhind ~hich have b¢en examined and 
the State Governm nt has been requested 
to fur.1ish some more detail before theSe 
caD be proce~sed further. 

Export or Wheat on B@rtet Basis to Arrican 
and Asian Countries 

861. SHRI CHITTA MAHATA: Will 
the Minister .of COMMERCE be pleased to 
Sla te ; 

(a) whether Government propose to 
~JJ ot~ "Ybe~~ oq r' fbi ,'0 ~er~aiq 

African and South East Asian countries; 
and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (a) and (b). 
There is a t pre en t, no specific proposaJ 
for export of whea t on barter basis to 
certain African and South East Asian 
Countries. 

Export of Flue Cured Virginia Tobacco and 
Oil Cakes to EEC 

862. SHRI SRIHARI RAO: WilJ the 
Minister of COMMERCE be pI ased to 
state: 

(8) whether it is a fact that European 
Economic Community have shown great 
interest in the flue cured Virginia tobacco 
and oil cakes of India; 

(b) whether BEC have also expr ased 
that both these products have great poten-
tial for export; and 

(c) if so, the reaction of Governmeat 
to this proposal of EEC and details of 
terms se ttled if any? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH) : (a) No, Sir. 

(b) anJ (c) . Does not arise. 

Export of Indian Fruits and Vegetable 

863. SHRI M. RAGHUMA REDDY: 
Will the Minister of COMMERCE be pleased 
to state: 

(8) whether he is awar that some of 
the Indian fruits and vegetables are craz.' 
in tbe foreign countries; 

(b) if so, tbe details of the fruit and 
vegeta bles being xported 8't present and 
the countries which are importing Indian 
fruits aod vegelable for tbe la t three years; 

(C) tbe detail of for i n exhan e e roed 
during l.be s ,id pedod year-wi Q and 
country .. wise; ' and 

Jak n b o ern. ~J)t ~ 
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improve the qua Ii ty a,s also lh quantity of 
fruits and vegetables exported? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH) ; (d) There i a 
preference for Indian fruits and vege ta bles, 
particularly the Alphon 0 mango s as well 
as some sel ct vegetables like Bh iodi parti-
cularly in West Asian markets. 

(b) aod (C). Fruits exported include 
mangoe, Pian..eapple, Gauva and Cheeku. 
VegatabJes exported bclude Bhindi, Beans, 
Aubergenes, Karela, Tinda and other 
assorted vegetables and onions. 

The fruits and vegetables exported to 
major destinations during the last three 

years along wi th foreign exchange earned 
are given in the statement below. 

(d) Gov 'rnment has taken a number of 
measures to increase the exports of fl ui ts and 
vegetables. These include, casb compensa .. 
tory support, import replenishment to regis. 

. ter d exporters, facility of duty draWback, 
as j ta nce for market development, periodic 
dialogues with the State Agriculture Export 
Commi sioncrs for increasing the production 
of agricultural products. In addition Iasti. 
tuti nal changes like setting up of Agricul. 
tural Products Exports Development 
Authority (APEDA) are envisag d Nati ona l 
Horticulture Board has been set up under 
Ministry of Agriculture for integrated deve-
lopment of horticulture industry. 

Statement 

Exports 0/ Jndionlruils and vegetables 

Quantity: M. Tonnes 
Value: Rs. Ilikhs. 

Country )982-83 (Prov.) 1983-84 (Prov.) 1984*85 (Prov.) 
--~---- ------- -----. --- ---
Qty . Val. Qty. val . Qty. Val. 

WEST ASIA 

Bahrain 2,000 77 4,258 144 7,285 215 
...-
Kuwait 6,471 242 12,385 463 21.400 643 

Oman 810 27 996 42 1.045 51 

Qatar 1,300 30 2,537 97 4,930 199 

Saudi Arabia 11,250 538 15,200 735 8,740 642 

U.A.E. 59,270 1,314 90,900 2,162 102,701 2,200 

Yemen PDR 2.350 53 890 20 

SOUTH ASIA AND USSR 

Malay ia 50,682 930 38,735 859 57,128 1,774 

Singapore 11,816 217 14,213 325 21,847 458. 

Sri Lanka 6,920 146 12,022 259 51,352 1,250 
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Request (or Government of Orissa for 
InCrl'8 e in Pro(uU'Plent Pr-ice of Raw Jute 

864. SI-iRI SRIBALLAV PANIGRAHI : 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether Government of Orissa have 
approached Union Government to increase 
the procurement price of raw jute from 
existing Rs. 231 p r quintal to p rovide a 
remuner ting prices to the growers in 
Orissa; Bod 

(b) if so, the reaction of Government 
thereon 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF T XTILES (S H RI 
KHURSHJD ALAM KHAN): (a) The 
rna tter was raised by officials of the Govern-
ment of Orissa during the meeting to discuss 
procurement plan held a t Bhubneshwar on 
13-9-1985 with Chairman cum-Managing 
Director, Jute Corporation of India . 

(b) Minimum support prices re fixed 
by Governmc:nt taking int acc ,) unt the 
recommenda tions of the Commiss ion for 
Agricultural Costs and Pri ces ev ry year. 

Export of Agricultural Items 

865. SHRI SATYENDRA NARAYAN 
SINHA: WiJl the Minister of C:>MMERCE 
be pleased to sta te : 

(a) whether Agricultural ComUli sion rs 
in the States will be put in~harge of locating 
agricultural commoditi s for exports and 
promoting their production for this purpo c; 
and 

(b) jf so, the main items of agricultural 
exports Government ate planning? 

THJS MINISTER OF COMMERCE 
(SHRI A JUN SINGH) : (a) Yes, Sir. 

(b) The main it ms of agricultural 
exports indenti d at cereal such as rice 
and wheat, tobacco, ca hew, pice inclu-
ding cardam om and p PI' r, oil me I • 
fruits and vegetabJ sand prace d foods. ' 

, ... I 
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Export of Foodgrains at Low Price 

866. sa lAMAR ROYPRADHAN: 
Will the Minister of COMMERCE be 
pleased to s ta te : 

(a) whether it is a fact that Government 
have decided to export food grains at price 
even below the cost .pric ; 

(b) if so, the details thereof; 

(c) whether Government would also 
supply foodgrains at the same price to the 
people of the country; and 

(d) if so, the details ther of and if not, 
the reasons therefor? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Supply of wheat and rice 
through public di tribution syst · m is 
already bei ng made at subsidised rates. 

Import of Corn 

867. SHRI CHINTAMANI PANI .. 
GRAHl: Will the Minister of COMMERCE 
be pleased to state: 

(a) whe ther is a fact that starch 
industry is facing a shortage of (';OCD, the 
basic input material following drought 
conditions in many States; 

(b) whether prices of corn have gone 
up to around Rs. 170 per quinta I in the new 
season as aga iust Rs. 130 p r quintal la t 
year; 

(c) if so, whether Governm nt propose 
to import corn in view of the Jow price of 
corn- Rs. 120 p r quintal in the interna-
tional market; and 

(d) if not, the ju tiHcation there and 
the mea ures Govern eot propo to t e 
to me t the bortfall? 

E MINISTER 
( HRI AR]UN 51 (] • ir. 

CE 

(b) Ye , Sir, exc pt in t to of 
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aryana, Andhra Pradesh aod UHar 
Prade h. 

(c) No, Sir. 

(d) Does not arise, as there is no 
shortfalL 

CeutraJ Cottage Industries Emporium 

868 . SHRI V.S. KRISHNA IYER 
Will the Minister of TEXTILES be plea ed 
to state: 

(a) how many showrooms of the Central 
Cottage I nd us tries Em por i urn are the re i I] 
the cou I] try; 

(b) whether it is not a fact that in 
many S_ates, the State Handicrafts Empria 
are also functioning with the result tha t 
the showrooms of the Central COltage 
Industries Emporia arerunniog under loss; 
and 

(c) whether for Central Cottage Indus-
tri es Emporia w~re earni ng profit or 
funning loss during 198 -85 '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF T X ILES (SHR[ 
KHURS 10 ALAM KHAN); (a) Central 
Cottage Indu ' tri es Corpora tion of Ind i a 
Limited has four show-rooms in India . 

(b) and (') . In many States; State 
Handicraf s Bmpori ar also functi ning 
which provide comp .. tition to the C l! ntra l 
Cottag Indu tri ... s Corporation. A s Pl.if 
provi ional figures. the Corporation an tici-
pat s losses during the year 1984.85. 

Committe e to 0 into tbe Recent 
Enhancement of Service 

Charges by Bank 

8 9. S I PRAKASH V. PATIL: 
Will the Mioist r of FINANCE b~ plea ed 
to t t 

( ) wb tber ov rom at ar" aWjlre 
l!lat r c nlly til.:: l> r i charges by b n s 
b v\.: b co nhaoc d so high that the mall, 
medium and big indu trie at' suffering 
'v ry h ~vil ; 

b)whthriti f. l t ha t commission 

t 

of Jetter of guarantee has been increa ed 
from 1 p .. rcent to r.5 percent per anourn 
aod thi will make a small scale unit 
poorer by Rs . 1000 per month, medium 
scale unit by R . 5000 p m. and large c Ie 
unit by R es. 15000 to Rs . 25000 per month; 

(c) whether the induHry has urged 
upon Gov-rnment to s ... t up a Committee to 
go thread bare into it and til) then su pen1 
collec tion of th sam : 

(d) whether similarly other service 
charge:i of bank drafr, cheques and on 
ledger folio have been enhanc d wb:ch the 
industry will b required to bear; 

( ,) whether this cost will ultimately be 
required to be borne by th e entrepreneurs 
acd th re will be h ik ... in prices ; and 

(f) wh~n Gov 'cn ment propose to ct up 
tbe Committee? 

THE MINIST£R OF STATE IN THE 
MINtSTRY OF FJNANCE (HRI 
JANARDHANA POOl RY): (a) Public 
sector banks hav;.. r vised their ch :.uges for 
services render ed by them to cutomer'i . The 
revI Ions have b n ttf ctcd with the 
objective of cove ring to a substantial extent 
the costs inclIrr d by Ihe banks in rendering 
such services. 

(b) The rates of commission varied 
from bank to bank. A comparison is there-
for n o t possi ble . Th~ extent of incr ased 
expendi lure wi' I depend upon a uni 1 '5 

aVf i Imt'nl o f such f .l ci I i ty from banks a d 
will diffu from un it to lini!. 

(c) Represen tations have be D fe ived 
by Government/Reserve Bank of India 
about tbe increase in service charges and 
about setting up a Committee to examine 
th increase in the service charges. 

(d) The revised ereice charges cover 
most of th major servic s provided by 
bank ing industry including those relatio8 
to bank dr~ fts, chequ s aod ledger folios. 

( . ) The co .t of bank cb rl:,es constitute 
a m 11 fracti 11 of the tOlal c t of pro. 
ductioD. Variation therein ar J therefore. 
not expected to affi ct pric s. 
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(f) The revisions are related to cost 
inputs of the banks in re'lalion to specific 
service, No i:Tlmedia te re·examination 
appears call d for. 

[Translation) 

Settio up a Textile in Barabaoki in 
Seventh Plan 

870. SHRI KAMLA PRASAD RAWAT: 
Will the Min i ter of TEXTILES be pleased 
to state: 

(a) wh ther Gl)Vernm nt are considering 
setting up of textile mills in Public S~ctor 
during Seveth Five Year Plan period; 

(b) if so, whether Government propose 
to set up a tex tile mill in district 8arabanJd 
of Uttar Prad t sh; and 

(c) if not, the ft! a ODS therdor ? 

THE MINISTER OF STATE OF THE 
MINlSTR Y OP TEXTI LES (SHR[ 
KHURSHID AL)\M KHAN) : (a) No, S ir. 
However, one Textil s Mdl viz . Mi s U .P. 
State Spinning Mills Co . ha, Already b",en 
set up as a .. ub idia ry of til ", . rd t'.! T l:! xli/e 

I . 
Corporat io n at Bar abank i i.n Uttar Pradesh. 

(b) Does not arist' . 

(c) There is no provision in I h '~ Plan 
for this purpose. 

rlt ten Answers 

Takeover of B.I.C. Ltd. and Igi 
Mills by Government , 

i6~ 

871. SHRI RAJ KUMAR RAt: Will 
the Minister of TEXTILES b plea d to 
state: 

(a) whether Oovernment had taken 
over the woollen mil! (Lal Imli) of B.I.e. 
Ltd ., Kaopur Textile Mills No. It Elgin 
Mill No.2 and Kanpur Textile Mill becau e 
these mill wer declar~d sick; 

(b) if so, the detail ' regarding efficiency 
and annual production of each mill after 
their takeover; and 

( c) the amoun t of profi t ea rned by ea b 
mill; and 

(d) the perc.:nt ge f bonus distributed 
-among the workers year-wise a fter the take-
over of the emili' ? 

THE MlNfSTER OF STATE OF THB 
MINISTRY OP TEXTILES (SHRI 
KHURSHID AL~M KHAN): (a) The 
Government acquired a ll the priva tely held 
shares in the Sri tish India Corpora lion 
Ltd., along with its sub idi ar ies aod as ets, 
throu h th _ 8ri t i ~ h Ind ia C rp r tio n Ltd. 
(Acqui')irion of Shares) Ordina nc 198', with 
a view to int ! /" alia, af guarding the invest-
m ents already made and for nabling 
further investment. 

(bl to (d). A tatement giving thl! r quired 
particulars from 1981 ·82 uwards is giv D 

bolow. 

Statement 

(Rs. in lakh ) 

Year Cawnpor ? N :w Egerton Total Elgin Mill Total Cawopore 
....,..;oo...._. ...... ,..__ 

WooJlen Woollen Mill (BIC) No. I No. II Textile 
Mills, Dhariwal Kanpur 
Kaopur (DhariwaJ) 
(La I ImJi) 

1 2 3 4 S -6 7 '8 

PRODU TON 

19 1-82 1129 875 2004 1256 1331 2587 918 
1982·83 ]207 101 2225 1354 1244 2598 1006 
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It 

108 

1 

1983·84 

1984-85 

2 

1212 

1529 

3 

709 

1006 

CASH PROFIT/LOSS 

1981 .. 82 

1982-83 

1983 .. 84 

1984·85 

HONUS 

198J -82 

J982-83 

1983-84 

1984-85 

[Eng/iJh] 

(* x-gratia bonus) 

4 5 

2001 1124 

2535 1153 

(-)698 
( -)889 

(-)1201 

(-)1349 

8.33% 

8.33% 

8.33~) 

8.33~J 

Facilities to For£>ign Tourisfs to Pay Hotel 
Bills in Indian Currency 

872. SHRI MUKUL WASNIK : Will 
the Minist r of PARLIAMENTARY 
AFFAIRS AND TOURISM be plea ed to 
state: 

(a) whelh r the foreign tou rists who 
were hitherto requir d to pay their hotel 
bills in foreign exch3nge are to be allowed 
in certain <;ases to pay the bills in Indian 
currency; 

(b) if so, the na ture of circumstances 
in which the foreigners can make payments 
in Ind ian currency; and 

( ) the e tima ted los'\ of for igo ex-
cha nge to t h country due to this concession 
in 1985·86 and 1986-87 1 

6 

1133 

jJ94 

7 

2257 

2347 

( - )535 

(-)460 

(-,)764 

(_. )1044 

8.33% 

8.33% 

8.33% 

8.33% 

8 

1072 

1057 

<+)4 
(+)20 
(-)40 

(- )144 

8 330/0 + 1.67% * 
8.33 % +3.67% * 
8.330/0 

8 330/0 

of hotel bills by foreigners in foreign x-
change, wh ereby they will also be able to 
make payment of hot el b ills in Indiao 
Rupees orovided such pay me nt is made · out 
of the rupee quiva lan t ob tained from the 
cnca . hm nt of foreig n exchange or travel 
Jers' cheque'S th rough authorised agent s A 
form al not ifica lion is to be i su ed. 

(c) As the paymen t ' in Indian currency 
will be made out of the rupees obtained 
from thl! ncas hmcnt of for ign exchange. 
the quest ion of any loss o f foreig n ex" 
change to the country doe not arise. 

Propo al for Andaman being Declared as 
Free Port 

873 . SHRI BRA]AMOHAN MO-
HANTY : Will the Minister of COM· 
MEReE be pleased to state: 

(a) whether there is any propos 

TH OF PARLJA· 
. under considerati n f r d claring Andaman 

as a free port; 
M NTA R AIR AND TOURISM 
(HRJ K .. BHAGA ) : (a) 8.od (b). 

v rum nt' h~ decid d t modify the 
provi ion r g rdin compu) ory payment 

(b) whetb r the non ·re idcnt Indians 
have tf rec.1 to un rlake th :-esponsibility 
to S t up lh free port; 
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(c) whether any es timate of expendi .. 
tu re for infrastructrual development to 
allow international bu in t!ss has been 
mad; 

(d) if 0 , the detai I. lh reor; aod 

(e) whether Ouvernm ot are aware t,hat 
a large se tion of Indian bu. inessmen in 
Hongkoog are eothusia"tic to come to 
Andaman? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (a) to (e) . 
S m iot rest has bee n shown by some of 
the Non · reside nt I ndians (or Andaman 
and · Nic bar Islan ds bei ng developed as a 
fn:e port. N firm es timates f expenditure 
involved in the deve Jopm nt of the project 
have been made so for. No specific offer 
has been receiv d from NR1s for iove tmeot 
in the project nor for development of in .. 
frastructural facil ities. 

, (Trans/at {on ] 

Expor t of Rn i1way Coaches 

874. PROF. NIRMALA KUMARI 
SHAKTAWAT; 

SHRI ANANTA PRASAD SETHI: 

Will the Minister of COMMERCE be 
pleased to sta le : 

(a) whether India is increasing the 
exp r t of railway coaches and if so, the 
number of coache expor ted, country-wi e 
and the amount of foreign exchang ... earned 
during the last three years; and 

(b} whether Oov rnmen t propose to 
phase out the existing d ilapidated coaches? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SI,NGH) : (a) xports of 
railway coacbes from Indi a during tbe last 
three years are given beJow : 

Y ar 

1982 .. 83 
1983 .. 84 
1984-85 

Country 

(a) 
(b) 

Number Value 
(R • cror ) 

1.58 
j .06 ~ 

-~-2.64 

(b) All coaches in ervice are given the 
prescribed maintl:nance schedules/overhaul 
to k",ep them in good condition. Coache 
which are uneconomical to repair are 
condemned. 

[E"gll.~·hJ 

Setting up of S, el PI nr at GDa by Indi D-

Born IndustriaJist 

875. SHRI H,N . NANIB GOWDA: 

SHR( u.s. BASAVARAJU; 

Will the Mini ·ter of STEEL AND 
MINES b! pl ea ed to tate: 

(a) whctht r any Ind ian-born indus-
triali st and presently se ttled in a foreign 
country, has offered Gov roment to set up 
a steel plant at Goa; 

(b) if so, the details thereof; 

(c) whether Government h ve taken 
any decision i ll the matt er; 

(d) whether 'e t(ing up of a steel plant 
at Goa would adver.se!y a/fr;!ct the teef 
plants oJ)eraling in the private sector aod 
public sector in tbe country; and 

(e) it so, the react ion of Gov fnment 
thereto? 

THE MINISTER OF STE LAND 
,MINES (8 RI K ,C. PAN r) : (a) and (b). 
Y , Sir. An Iodi n b rn indu triaJi t 
ba ed in London hn off red to set up a 
one m illion tonne capacity s1 eJ plant t 
G oa , b ed on dir ct reductjoo of iron 
toget her with electrical t I melting. 

(c) to (e). The pr po al received 00 
the ubi ct is und r examinario . 

RednctiOD in Co t of teel Pr dUCUOD 

876. SHRI V. RB IV S SAD: 

OR. G .S. AJH NS: 

SHRIM I KISHO I SI H 

Will th Mini t r of S ' BL A 0 
M INES be plea ed to tat 

(a) w4 t r t ere i 1 UQde 
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the consideration of Government to reduce 
the cost of steel production in the couotry; 

(b) jf so, whether r ceotly he had talks 
with the Chief Executives and Operation 
Ivianagers of S5e I Authority of ' India to 
reduce th~ co t of teel production in the 
country; 

(c) if so, the details theteof; and 

(d) the steps contemplated by Govern-
ment to improve the condition of steel 
plant 1 

THE M (NISTER OF STEEL AND 
MINES (SHRI K.C. PANT) : (a) to (d). 
Government expects its publ ic sector 
mana em ot to con tantly make efforts to 
contain the costs of production. At a 
meeting held on October J 6, 1985, the 
Chief Execntive of the integrated steel 
plants of SA(L were advised that keeping 
costs down should be one of their major 
object i ves. 

Co t of production is expected to be 
controlle-d through higher production and 
productivity, better utilisation of capacities, 
better technological norms, saving in energy 
utilisation and containment of laboar costs. 
These obj .. ctives will be achieved in the 
VII Plan through technological upgradation, 
better maintenance and debottlenecking of 
the plants. 

The following measures. some of which 
are "If a continuing nature, have b ... en 
taken b SAIL to control the cost of 
producti n : 

(i) T.here is regular monitoring of 
cost of prod~ction both at the 
corporate and "tarrt- vel. The 
variances are brought to the 
notice of management and dis .. 
cussed for corrective action. 

(ii) The Corporate management has 
laid greater emphasis on the need 
to reduce co t of production by 
stress; Ig nece sity for optimal 
utilisati n of available sources 
within the organhation. 

(iii) The cost like overtime, demur-
rage are being ~ontrol1ed through 

ript rnpDetarl limits, 

• 

(iv) SAIL has drawn up programmes 
of Energy conser va tion. These 
have been discussed at the Board 
level for implementation. 

(v) A pr gramme uf m dernisation i 
be ing undertaken to improve tbe 
cO.1ditioo of tbe plants. 

The efforts are in th~ direc tion of 
bringing all round c t consciousness 
a mong officers a nd workers at a 11 levels. 

D • .4.. to Public Servants 

877. SHRr P.R . KUMARAMANGALAl\.i 

SHRI C.-JINTA MOHAN ~ 

Will th Mini ter of FINANCE be 
pleased to sta te : 

(a) whether it is a fact that the Dear-
ness allowance paid to Central Government 
employee~ does not neutralise the hikes in 
prices of essential goods; and 

(b) if so, whether Government propose 
to suitably r~V ls e the present periodicity of 
one year and 8 points as is b ... ing done by 
L I.e., ban ks and othr.-r public sector 
units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARD HANA POOJARY): (a) Under 
the present scheme of D~arness Allowance, 
full neutraJisadon is ensured to Central 
Government employees receiving pay upto 
Rs. 400/ .. and 750/ 0 neu tralisation for these 
getting pay of Rs. 400/- and upto Rs. 1000/-, 
The level of neutralisation tapers off at 
senior levels. 

(b) No proposal for changiog the 
prt:sent scheme is under consideration. 

Purcbase Centres for Jute In Bibar 

878. DR. O.S. RAJHANS: Will the 
M ioister of TEXTILES be pleased to 
state: 

(a) \\'hlth r in ~ p ite of rq:cated an-
nouG( en,ent by the Union Qoverrment, the 
Jute Corrora t i( n of India (lCI) and Bil)ar 

Ul,e ~oop Ta live ~arkethlJ Unipn bllY~ 
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not opened adequ t number of purchase 
c~ntre In the jute growing area of the 
State; 

(b) if so, wh ther the Un ion G vern-
ment" have inQu ired as to why ad qua te 
numher of purcha e ce ntre h ove not bee n 
op~ne"d by. lh ... a CI in Bih r; 

(c) whether the State Gove rnmen t have 
dem 1nded any financial a si tance for thi 
purpose; and 

(d) if so, what and when adeq uat e 
number of purchas c ntres of ju te will be 
opened in Bihar stat 1 

THE MINITTER OF STATE OF THE 
MINISTRY OP TEXT) ES (SHRI 
KHUR HID ALAM KHAN) : (a) (d). 
There are at prr!~ent 3 purchase cen tre in 
Bihar. 26 purchall .... centr (incl uding 3 new 
cenlr S op ned thi ~ ason) ar run by the 
Jute Corporation of Indi a and 12 purchase 
centr s are run by Biha r S tare Cooperative 
Mar ke ting . Union (BJSCOMAUN) . An 
Advance of Rs. J .00 crOr s has been giv n 
to Bihar Sta te Coope rat ive Mark ting 
Union in two instalmen ts for st ppin up 
purchases of raw jute j Bihar . A total 
quantity of about 1.75 lakh b I s of raw 
jute have b en purcha~ed in Bihar upto 
18 N ovemb r, 1985 and furth er purchase 
are in progres . 

Step to Cbeck WastefuJIE penditure 

879. SHRI C. MADHAV REDDY: 

SHRIK.RAMACHANDRA 
REDDY: 

DR. HANDRASH EKHAR 
.. TRIPATHI: 

Will the Mini f r of PJNA NCB be 
pIcas d to state: 

(a) whelh r in the fl ight of th.. urgent 
nec~ i ty of re ur .: m bali 'ation for (h 
R . 1,80,0 0 rOrl'S S ~ ven( h Five Y ar 
Plan, Governm .. nt arl; con idel ing way nd 
mt!ans to locate areas of avo idabl e expendi-
ture' ar d 

(b) if 0, the t r contempl l d y 
"oY"rQlVen.t to b ' . WIJ t f~1 expenditvr, 

in Government epartments and Public 
Sector Undertaking ? 

THE MTNJSTER OF STATE IN THE 
MIt I TRY F FINANCE (SH RI 
JANARDHANA POOJARY) : (a) and (b). 
M .: a ure are taken on a continuou ba i 
to ur in s entia l ano non-producti v 
expc ditUfC. In recent tim , Government 
i~, s~ed ord ers banning cr a tion of post / 
filling up of vacancie , except in the most 
exe ptional circum tances . Efforts a re 
made th rough work mea urement studie 
conduct d by the Staff In p ction Unit of 
the Mini try of Finance/Internal Work 
Study U, it in various Miois tri sID part-
men ts to iden tify and locate surplus sto ff 
and prevent creation of avoidabl post . 
Meas ure have a Iso been tflke n to curb 
office xpenses like those on t I phones , 
S taff cars, consumption of p ... trol and p r· 
for mance of ai r journey by non-ent it led 
offic rs. Propo als of the administrative 
Min is tries for incurring xpenditu re above 
Rs. 3 crores on scheme /proj cts are 
scrutini. ed through tbe mechani m of 

xp ndilure Finance Committee and Public 
Jnve lment Do rd cha ir d by Secr rary 
(Exp ndilUre) to nsure that only e ntiaJ 
and viable schemes are approv d for 
execution. 

A Working Group has also been se • 
up under the Chairmanship of Cabinet . 
S cretary to review all on·goin activi tie 
and organi a tiODS and to di continue tho e 
wh ich have lost th ir uti lity. The result of 
th is review will be known in u course. 

Instructions have a Iso be n issued to 
various Mini trie / Department to take 
effecti ve step to curb non-essential 
expen~iture. aod effect a minimum of 5% 
reduct IOn JO the tota J Don-Plan provi ion 
made in the Budget Estimates of )985·86. 

The Bureau of Public Enterpri have 
to tb i sued instruction 00 imilar line. 

C ntra I Public Sector undertakin . 

ment of Re uat or R vi 
Iocom ·Tax A 

80. SHRI HU AIN D 
th Mini ter of FJNA C 

te : 

POJic or 

I : Will 
pI a ed to 

11) whet er overn e t have OJ 
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as e sment of the results of revised policy 
of Government on income-tex assessment; 

(b) if so, the progress made in the 
. recovery of taxation; and 

(C) whether the strength of staff of the 
Taxation Department has been reduced in 
view of tax relief given to the lower income 
groups 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) The 
revi ed policy of the Gov rnment on 
Income-tax assessment has b en fo rmulated 
only recently. As such, it is too early to 
assess its total impact. H owerver, its 
implementation is being continuously 
watched. 

(b) The collection of income-tax (inclu-
ding Corporat ion Tax) has considerably 
increased in comparison to las t Ye'ar. Upto 
31st October 1985, it was Rs. 2100 .35 crores 
as against Rs .1674.45 crore in the same 
p riod of last year, thus recording an 
increase of Rs. 425.90 crotes. 

(c) No, Sir. 

Acute Sbortage of Cigarettes 

881. SHRI RAM BHAGAT PASWAN: 
Wi ll the Minister of FINANCE be pleased 
to state: 

(a) whthere there is acute shorta ge 
of sixty paise cj garettes which are COD umed 
mainly by poor people; , 

(b) if so, the reasons thereof; and 

(c) the steps taken by Government io 
that regard? 

THE MINISTER OF STAT IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POO JARY) : ( 8) to (c). 
Aft r th duty rates on cigarettes were 
r .. structured wi tb ffect from the 2nd 
September, 1985. there were reD rt of some 
shortages of cigar tt s of certain brands 
including ·brand with a del r d sale price 
of ixty paise per ten cig.arettes. 

r 9f t9 2-~-J98S the e~cise d t~ on 

cigarettes varied with every five·paise change 
in the prices of cigarettes. It was found 
tha t some manufacturers of cigarettes were 
c1 aring indentical brands at two prices, 
paying duty on the Jowar price and selling 
these at tb higher price. In order to 
minimise thO' scope for such manipula tion, 
the Government introduced a revised duty 
structure on ci~arettes on 2·9·1985 with 
only five rates of duty, followed by a 
stipulation that the surface design of each 
brand of cigarette should be got approved 
by a central authority. The e changes were 
followed by temporary disruplion in the 
clearance of cigarettes from the (acton s 
for some time. Approval bas already been 
granted in the case of several brands of 
cigarettes including ·some with a printed 
sa le price of sixty paise per ten cigarettes. 

Incentives to Private Sector for Promotion of 
Tourism 

832. POP. K.V. THOMAS: Will the 
Mi ni ter of PARLJAMENTAR Y APFAJRS 
AND TOURISM be pleased to state: 

(a) tbe steps proposed by Government 
toattract private sector to tourism; 

(b) whether Union Government propose 
to advise the State Gove,: rnments like Kerala 
not to levy luxury taxes and bu ilding taxes 
on hotels; . 

(c) whether Governmont also prop03e 
to take steps to reduce the abnormal . elec-
trici ty cbarges imposed on hotels; and 

(d) whether Government a lso propose 
to advis the State Governments to 'give 
land at concessiona) rate or on lease for the 
construction of hotels in urban "areas ? 

THE MINISTER OF PA RLIA-
M NTARY AFFAIRS AND TOURISM 
(S RI H .K .L. BHAGAT): - (a) Several 
inc ntives are available to the hotel 
indu try. Th se comprise tax reliefs, grant 
of institutional loans. interest su'bsid)', 
allotment of foreign exchange, for publicity, 
promotion and imports, etc" ptiority con .. 
sideration for the vario.us needs of hotels. 
In additio~, the Government i considering 
a scheme to enhance, the rates of interest 
sub idy from the existing 1,% to a ma~i:o 

Q:)Ull) of S%. The 4et~i~ of tlJQ ~~4cQ)e ,r9 
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Y t to be finalised. Travel agents and tour 
operators are also allowed the incentive to 
import articles up to a fixed percr:ntage of 
their foreign exchange earning. 

(b) Ye, Sir. The concerned State 
Governments have already been requested 
to consider the abolit ion of LuxurJ Taxes 
and Buil~iDg Taxe levied on hot Is. 

(c) and (d). These matters coocern the 
State Governm nts and they a re requ sted 
from time to time to grant suita ble re lie f 
in these and oth r matter concern ing the 
hotel industry. 

Central A slstance for Development of 
Touri m aDd Touri t Potential in North 

Eastern States 

883. SHRI N. TOMBI SINGH: Will 
the Mini ter of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
tate: 

(a ) the State~wise break-up of Cen tral 
financial assistance for the development of 
touri m during the la t three years ending 
March, 1985; 

(b) whether Uni on Governmen t have 
made any comprehensive 'urvey of the 
country· unexploi ted tourist potenti a l wi Ih 
special reference to the North Eastern 
Sta tes; 

(c) jf so, the details thereof; and 

(d) if not, whether Government pro-
pose to make the survey '1 

THE MINISTER FOR PARLIA .. 
MENTARY AFFAIRS AND TOURISM 
(SHRI H .K .L. BHAGAT): (a) The 
Department does not make Sta te-wise 
allocation of fund for tourism development. 
it only provides financial assistance based 
on the meri ts of schemes forwa rded by the 
State Governments. The central assistance 
provided to the ap~roved schemes under 
the S tate IUoion Territories in ' the North 
Eastern Region during the last 3 years 
ending upto March, 1985 is below :-

Assam Rs. 22.09 Lakhs 

Arunacha.l Pradesh Rs . 16.00 ., 
Manipur Rs. 16.16 , t 

MeghaJaya Rs. 13.48 ., 
Mizoram · Rs. 6.00 .t 

NagaJand Rs. 16.96 ,. 
Tripura Rs. 7.86 ,. 

(b) to (d) . Tbe Department in consul-
tation with the State Governments had 
' dentified 441 centre of touri t interest in 
the entire country for pbased development 
of which 62 centre fall in the North 
Eastern Region. The centr s identified in 
the North Eastern States are as follows :-

ASSAM Guwaha ti, Junga Iba lahu, Kaziranga. Sibsagar. 
Bara pcta, Baroma, Manas 

ARUNACHAL PRADESH 

MANIPUR 

MBGHALAYA 

MIZORAM 

NAGALAND 

TRIPURA 

Tezpur, Bhalulcpuog, B mdila , Tawang 

1 mphaJ, Moirang. Koktak Lak , KeibuJ Lamjao 
Park, UkhruJ 

Jorabat, Nocgpoh, B arapani , ShiJloog, 
Mawogap, Weiloi, Jukrem, Maw ynrap. 

Cberrapuoji, Umtyngar, Dawki, Jowai, 
Nartian , Pas i, Garampani, Hafiong, Bajeng~ 
dba, ongram, Tura, Rongrengiri, Siju. 
Bagmara, 8alpakram 
Aizawl 

Dimapur, Kohima, Wokha, Mo okchung. 
Tuensan , Zunbehoto. Pbe 

Agart la, Sipahijala, Neerm b J, Ud ipur. 
M tabari, Amarpur, Dumbur, Gand ch ra, 
Kurnargh t, Unakoti. ail ab r, Jump i 
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Import of Edible Oil 

884. SHRr K. RAMACHANDRA 
REDDY : '1IJ the Minister of OMM ReB 
be pi ased to state : 

(a) wheth r Governm nt are aware 
tbat du d pression in the international 
edible oil market in the middle of 1984, 
the State Trading Corporation did not or 

. rather could not purchase or export or 
even store. ad quate quantities of edible 
oils; 

(b) wh th r it is a fact that imme-
di ately afterwar s, the . State TrandlOg 
Cor oration imported edible oil at higher 
rate prevailing in th iUlernational market 
and in ou rr d be vy I ss s; 

(c) the rates of edible oils prevbiling 
in tbe international market in tbe b gillning 
of the y ar 1984 aod tho (;: prevaiJ ing f rom 
S p tc mber to Dec~ mber, 1984 aod rate at 
which STC. purchase edible oil; and 

(d) the detail of h) ses incurr d by 
STC in the ba rgain? 

THE MINISTER OF COMMERCE 
(SHRI A JUN SINGH): (a) Hnd (b). ] t 
is not correct to state that S C d id not r 
xport dib1c 011 in ad (quate qua ntilies 

dUring and d pr ~si . D period. DUfl Pg th is 
perj od i ts pucha ' were more than in 
previous y ars. 

Immedi te y a ft erward. pUlch cs Vl ere , 
also made to n cc t furth er r qlJ iflmcnt . No 
lo.s s weI incurred in this. 

( ) The avaage price of soyab~cn til 
(S 0). RBD P 1m Oil (RBD PO) ard BD 
P'lmold n (R D PL) r valling in the 
j t 'rrl tio I'll 111 ... l' \. 10 I e bl'gmn ing of 
1984 and tho e prevoil in from September 
to D c mbc T, 19 4 ace rding to informa· 
tion avail abJ with STC w re as follows :-

SilO RBD PO RBD 
( MT) ( PMT PMT -

x ·1vl ill OB FOB 
Chi 0 MaJ ay:da Malaya ia 

1 2 3 4 -- .,--- -- _ . 
J. n. 19 4 625 1091 128 

1 2 3 4 

Feb 19 4 591 976 J08 

Sept J 984 575 573 94 

Oct. 1984 575 603 23 
Nov. 1984 620 622 49 
D .! c, J 984 570 591 04 

Il is not in III Comm rcial interest of 
STC to di close the purchase price. 

(d) Do ws nOI arise In view.) of (b) 
ab ove. 

Bank R bbcry in Safdnrjang Enclave 
Braoch of Indian Baok 

885. PPOF. RAMKRISHNA MORE. 
Wi ll th Mi nisler cf FINAN E be: PJcastd 
to ta Ie : 

(a) . whe ther in an enned robbery in the 
Sa f~ [l JJ lI ng I) ' iave , Ddhi Bran h of the 
Ind Ia n B (k uo aOlOunt f over Rs. 3 J!:l khs 
w s loot d r l'C 0' I)'; 

( b) 'hcr hrr it is a fact that in m' . . . a)orJ ly 
of t ~i:! n tl l}alls~d bLInks parljcu Ja rly those 
locdte J in Ih residC> l1 lial areas Ih .. • s . , . ... eCUrJ ly 
arrance ment are Ifln deQual ; 

(C) if so. what is the machinery, if any, 
to en ure that the nari onalised banks have 
ad( quatc s cur ir y (.1 rru t eIDents aDd modern 
ttldf01 ySlem to c h l:k ban k rcbbc i s ' , 

(d) whether k~e ping in view the increase 
10 b nk robberies Government propose to 
revi 'vV the eOl,ire system. of exi ' tiog security 
arra ng menls 10 the natI ona lised banks to 
r move the ddkienci s and to m ke them 
fool proof; and 

(e) if so, the steps taken by Govern. 
m nt in this direction? 

THE Ml ISTER OF STATE 1N THE 
MINISTRY OF FfNAN E (SHRI 
J N · RDHANA POOJAR Y) : (a) Indi~n 
BdOk has r po r ted that a sum of R • 
2.87,514 was looted f rom its S fdarjang 

llclav (N w Ddhi) Branch On 4.10 .. 85. 
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(b) to (e). A meeting of tbe Local 
Heads of the public s ... ct r R nk in Dt!lhi, 
the repres ntatives 'of the Ministry of Home 
Affairs and the Commis)ion.!r of Pulice for 
Delhi. was held on 71b O..:tob ;! r, 1985 to 
d iscuss the question of s trengthening the 
8!'curi ty arrangcmen (5 j n ba nks' branches 
in Delhi. Th following instruc tipns to 
bank were reite a t~d 

(i) to ' obs rve w ekly off days in 
branches coinciding with the clos ing 
day of the mark f io the area; 

(ii) each br nch should have an armed 
security guard; 

(iii) each ban k branch sh uld hay!'; a 
collap ' jble gal e at the entrance 
properly chained and locked to 
allow cntry/t!xit to only one person 
at a tim!;!; 

(iv) there sh u ld be self·) eking wIre 
meshed cabins for Cashier; 

(v) each bank br':lnch should have a 
proper a larm y'itcm which 'hou ld 
not be feeble but should be a loud 
one; and 

(vi) there sh ould be peri(.'dicial checking 
of security arrangemen ts by senior 
official s of the banks . 

Most of th e branches of banks in Delhi 
have implemen ted the above security 
arrangem nts and tho:e which do not hav~ 
these, are tak ing steps to provid e the same. 

Production of Polyester Cotton Througb 
National Textile CerporatioD 

886. SHRI P KOLANDAIVELU 
Will the Minis ter of TEXTILES b pleased 
to state: 

(a) whether there is any proposal before 
Gov rnment f\)r producti oo f polyesta 
cotten blend Raj .vastrB through National 
Textile Corpcnli 0; 

(b) if so , h w mu h f ign xch Dge 
is t:xpectcd by Governmen(' an 

(C) whe \ ... r pr ducti n will J ;ad t 
boom for the textile industry 7 

THB MINISTER OF STATE 0 TaE 
MINISTR Y OF TE TILES (SHRI 
KHURSHJD LAM K AN): (a) G ve'cn-
ment have approv d a scheme for rl oductlon 
of low pri ce d polyes'tt'r blend d fabrics 
wi th duty exempt fibr th lOUgb Nali unaJ 
Text ile Corporation. The said fabric are 
being rnarketted as "Sulabh tt fdbrics. 

(b) The cherne is in t nded to m t the 
needs of domestic consum rs and hence 
no foreign exchange earniog is .nvisagcd. 

(C) The proposed scheme wjll result in 
incr~ased production and availability of 
low priced polyester blended fabrics tc the 
consumer .... . 

Tax Arrears Due from Mis A.C.C. Vickers 
Babcok Limited 

887 . SHRI V. TULSIRAM; Will tbe 
MIDJslcr of rlNANCb be pleCi:.e-d lO I'I;:t'cr 
to the reply glv~n to Unstuned Ques lion 
No. 4787 OLl 23rd Augu ' (, l Y~5 r gardwg 
tax 81 ears riues flom, big buswes.s bou~t:s 
ano ~lalc ; 

(a) the total amount of tax dUI! from 
M/~. A ,C.C. VJckers llabcok Ltmll~d a~ on 
3010 JUne, 1985; . 

(b) the details of a tion taken against 
this business house for a vOldJOg pay eot 
taxes; 

(C) since when the taxes u ,;; due J'or 
r cov~ry from the concerntd how, ; 

(d) the action ta en/pr posed to b 
tak~n against the officer cOaCt1 ,. ~d for l elt 
negligence to r COy r the ti:lX :. 0 . kft H to 
acccumJa te in arrears; 

(0) whether the lax wiH b Ce ov~.r d 
inter st thereon; a 

(f) jf not, th reas DS th efoc? 

T E MINI TER 0 TA E 1 
MINlSTR OF INA 
JANARDHANA OO} R ): (a) 
Tbe total tax due from M/. .c. . 



i 23 NOV M 

Vickers Babcok Ltd. as 00 30 .. 6·1985 is 
as llnder :-

Asstt. Year Financial Amount Rs. 
Year in in lakhs 
which 
demand 
ra ised 

1979-80 1982-83 24.27 

1980-81 1982·83 45.94 

1981-82 1983-84 103.50 

1982 .. 83 1984-85 ]95.10 

1979 .. 80 1984-85 4.50 

Total 373 31 

The business house is extending coope-
ration in payment of taxes on the basis of 
the scheme of instalments and hence no 
action wa s iniliated by Deptt. either against 
it or concerned officers. 

(e) Yes, Sir . 

(f) Does not arise. 

( Transiolion] 

Criteria for Opening of Nationalised Bank 
Brandies 

888. SHRI K. N. PRADHAN: Will 
the Minister of FINANCE be pleased to 
sta te : 

(8) Ibe number of branches of 
Dational ised banks in the couotry, State-
wise, at present; and 

(b) the cri tcria adopted for opening a 
branch of a natiooali ed banks? 

T E MINISTER OF STATE IN THB 
MINISRY OF FINANCE (SHRI 
JAN ROHANA POOJARY): (a) State 
wi di trib~tion of branch of Stale Bank 
of In.dia, the seven A ociates of State 
Ba of India and the 20 Nationalised 
Banks~ as on 30th Jlln, 1985, is given in 
the tat m nt below, 

(b) Th m in objectiv s of the Branch 
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I,icensing Policy for 1915-90 which has been 
recently tinaliscd is. aimed at achieving a 
coverage of 17,000 population (1981 Census) 
her bank office in rural and semi-urban 
areas of each block and eliminating large 
spatial gaps in the availability of banking 
facilities. Under this policy, unbanked 
pockets in each block will the identified and 
suitable for centres opening bank offi~es to 
cover such unbaoked pockets will be selected. 
The centres will be allowed in such a manner 
that there would be atka t one rural branch 
within an area of 200 sq . km . and a bank 
branch would, normally, be available 
Within 10 kms. 

Statement 

State-w;Je DiStribution ofbr~ nches 0/28 
Public Sector Banks as on 30 .. 6-1 985 

Sr. Name of theS tates/ Number of 
No. Union Territories B;anches 

] 2 3 

1. Aodhra Pradesh 2898 

2. Assam 549 

3. Bihar 2291 

4. Gujarat 2750 
5. Haryana 82f; 

6. Himachal Pradesh 435 

7. Jammu and Kashm ir 223 

8. Karnataka 2481 

9. Kerala 1368 

10. Madhya Pradesh 2244 

11. Maharashtra 3861 

12. ~1anipur 41 

13. MeghaJaya 84 

14. Nagaland 56 

15. Orissa 941 

16. Punjab 1775 

17. Rajasthan 1501 

18. Sikkim 1'9 
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1 2 3 

19. Tamil Na lu 265'4 

20. Tripura 58 

21. Uttar Pradesh 4150 

22. West Bengal '2354 

23 . Andaman aDd Nicobar 
Islands 13 

24. Arunachal Prad sh 36 

25. Chandigarh 99 

26. Dadra and Nagar Haveli 6 
. 

27. Delhi 910 

28. Goa, Dama n aDd Diu 249 

29. Lak hadweep 5 

30. Mizoram 11 

31. Pondicherry 52 

TOTAL 34946 

(Eng/i h] 

Sebures of Contraband by Marine and 
Preventive Wings of Bombay Customs 

889. SHRI DHARAM PAL SINGH 
MALIK: 

SH RI SUBHASH Y ADA V : 
; 

Will the Minister of FINANCE be 
pleas d to sta1e : 

(a) whether attention of Government 
has been drawn to the, new ~item appearing 
in the 'Hindustao Times' of 21st October, 
1985 wherein it has be D 5t ted that con-
traband w rth Rs. 85 lakhs were seized 
from an Arab dhow by the marine and 
preventiv wing of the Bombay Customs on 
20th October, 1985; 

(b) if 0, the details ther of; and 

(c) th action uken by Qov rJ)m~nt in 
'be III a tter 1 

THE MINISTER OF STATE IN THE 
MINISTRY . OF FINANCE (SHRr 
JANARDHANA, POOJARY) : (a) to (C). 
Attention of the Governm ot has been 
drawn to th n ws-item ref rr d to in t e 
question. Details relating to the seizure 
are a follows:-

On 20th October, 1985, the officer of 
Marine aod Preventive Wing of the Cu toms 
Preventive Collectorate, Bombay, during th 
course of sea patrol, interc pted an Arab 
dhow, 'A L. BHOSHRA' with 247 pack ges 
of contraband goods of the coast of South 
Bombay. On xamina tion, t xtiles worth 
Rs. 65.21 Jakhs and V,C,R worth R . 3.77 
lakhs were recovered and seized under the 
Customs Act. The Arab dhow v lued at 
Rs. S lakhs, was a Iso seized. The total 
value of seizures am.ounts to about Rs. 74 
lakhs. In this coonection 7 Pakistani 
crew members found on board of the 
ve sel were arrested. 

As the case is still under inv.:!stigation, 
it will not be expedi i ot to di clo further 
detuils at this stage. 

Export and mport of Sugar 

890. DR. T. KALPANA VI: Will 
the Minister of COMM RCB b p!ea d to 
s ta t e : 

(a) whether it is a fact tha t 1975.76 
India exported su ar worth about R . 800 
crores; 

(b) wheth r it j at 0 a fact tha t India 
role on t he sugar front has be n rev rsed 
and it has now b com at importer of 
sugar; 

(c) if so, the r a on for India t 
inabi lity to xport sugar in addition to 
meeting local demand; and 

(d) the teps taken by Government to 
en ure adequa te production f . ugar in the 
couot.ry not only for m ting local dem nd 
but aJso for export? 

THE MI I T R 0 CO M C 
(SHRI ARJU SINO) : () xp rt of 
sugar during 1975-76 from ndi amounted 
to 11.88 J kh me tri tonp y~1 d 
Ra. 468.49 croro 
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(b) Ye , Sir. 

(c) EKP rts of ug r are decided upon 
ar r the d m tic demand ha been met. 

to inc ca !-. ing demand and fall in 
pr duction sine 1983·84, exportable urpJus 
of 1I 'H h . not be n available, 

(d) S m of the tep taken are as 
f "ow 

The statutory mi nimum price of sugar-
c ne p ya Ie by sug' r factorie for 1985-86 
e on haq b .. n i ncrea ed fr m R . 1400 

to R . 16.50 p r quintal linked to a ba. ic 
r cov"ry of .50/0 with prof rtio ate pre-
mimu m f r ev ry 0.1 % ri st! in rp,covery 
ab ve this b ic ]evel. 

In addil i~n the decision fix the 
tatutory mi ni mum price of ,' uga rcane 

during the n xt season 19 6 -87 at R. 17 
p r qu intal link rd to 8.3% r covery has 
al 0 b n announced. 

A reb te in Exci e DUly has been 
allow d on u H p duced d uring the 
month f etober and Novermber '5 in 
excess f the avera ge quantity produced 
during the corre pondlng period in the 
pr ced i n two ea, on . The ex factory 
price of It!vy , Ig r f r 1 85· 6 ea on 
ha b n fixed ba cd on th statutory 
minimum price of 16 .. 50 per quintal of 
u ca n ... Th d ifft!renti I levy pr ic at 

t c rate of R" 2 per Quintal being allow d 
t w ak unit havjn capacitie be l w 1250 
T D and having plant in taIled prior to 
1. )0·19 5 ha been conlinu d f r the 
curr n t a on (1985-86). 

Te Compani to Stabili Pr. e 

891. SHRIMATI KISHORI SINHA: 
WIll the Mini ter of COMMERCE be 
pJe ed to t te : 

(8) wheth r to indu try in the n nh 
h d cided to curt il pr duction to arre t 
further f II in nrice a r port din the 

n mic im 'of 30 O~tober t 1985; 

(b) if 0, wh ther thi 
ti n i the third ucc 
ul ut· 

ye r' record 
iv y ar of 

() h th r the dec i \on would ub 
J ti lI.v ff ct t output; aDO 

(d) wheth r Government hay discus ed 
wi th h:a companies way to stabilise prices 
and k p these remumerative enough? 

THE ~1 N:' ER OP O. (MERCB 
(SHRI ARJUN SINGH): (a) to (d). Tea 
product ion w s 58 1 M . kg . and 646 M. kg. 
in 1983, 1984 rec;p tively . Target for 1985 
was fix ed at 655 M . kg. On the basis of 
pr duction figures till S p t mbt' r 1985 it 
appear that the target is likely to be 
exce ded. 

Oovernm nt is constantly in tuuch with 
the indu try in ordt: r to ensure ufficielAt 
avail bility f tea to the dome81ic con-

umc rs Rt a price whIch is rea ona ble to 
the consurn:.:r and r munerative to the 
producers. 

Losses in N.T.C. 

892. SAR I SHARAD DIGHS: Will 
th e ,Minister of EXTILES b~ pleased to 

ta te : 

(a) whdh r the number of National 
Textile Corporat; n Mills showing gross 
profit ha g ne up from 18 in 1984·85 to 
50 in Augu t 1981, but the majority of the 
125 National Textile Corporation Mills are 
still incurring 10 s s ; 

(b) if 0, the reasons therefor; 

(C) wheth r the r ' port of the con ultant 
on the - Nationa l Textile Corporation 
Organi alional StrUClure ha been submitted 
to the D partm, nt of T xtile ; 

(d) if so, whether the organi ation has 
been characteri ed a "top heavy"; and 

(e) if 0, the remedial measures pro-
po ed by Ovvernm nt ? 

TH M[ 1ST R OF TATE OF THE 
MINIS RY OP TE rILES (SHRI 
KHUR HID A AM KHAN): (a) Out of 
the 123 textil mill in 0 ration under the 
Nation I T x:il rp r tion, 5 mill made 

ro profit th rernalnln 71 mill 
incurred ro 10 e in Augu t. 1985. 
21 mill mad gro s pr fit during 1984-85. 

b The rna' or rea 00 t r POI) ti~uo 
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los es of the mill under NTC ar~ a 
foJlows : 

(1) Old and Obsolete machinery; 

(2) under-utili a tioo of installed 
capacity due to irregular power 
supply and power shortage, high 
cost of aptive pow r, tc.; 

(3) abnormal in:rease in cotton prices. 
particularly from the middle of 
1980·81 to 1984·85; 

(4) jncrease in co t of power, coal, 
dyes and chemical, stores and 
spares; 

(5) excess labour force; 

(6) increase in/wages jsa }aries; 

(7) Poor work norms and low produc-
tivity. 

(c) Yes, Sir. 

(d) The consultant has described the 
N ational Textile Corporation (Holding Co.) 
as "top heavy". 

(e) While Government monitors the per-
forma nee of NTC, the NTC (Hoding Com-
pany) continues to take m asures for 
improving the performance of NTC, partly 
as a r suI t of which the los e have come 
down and the number of mills in profit has 
gone up as mentioned in part (a) above. 

Director General of Revenue Intelligence 

893. SHR[ B.V. DESAI: . Will th 
Mini ter of FINANCE be pleased to state: 

(a) whetber h is Ministry has created a 
post of Dir clor Gen ' ral of Revenue lnt I .. 
Ii ence to co·ordin te tax raid in tbo 
four m 'ropolitan citie and large indu tri I 
house; . 

(b) if 0, wbether thi wa one of the 
comprehensive plan drawn up by th 
Central Board of Direct Taxe to int nsify 
searche all over tb country; 

(c) if so, the detail f tbe mea ure 
tb t will be uodertak n under (h i n w 
Director Gener J s;oordinate the t x 
raids; and 

(d) whether th Board i al 0 wor iog 
00 a comprehensive legi I tion to implify 
the Income Tax Act? 

THE MINISrER OF STATE IN THB 
MINISTR Y OF FIN NCE (SHRI 
JANARDHANA POOJARY) : (a) t (c). 
No post of the Director Oeoer I of Revenue 
Intelligence has been created UDder the 
Central Board of Direct Taxes. A post of 
the Director General (lnvestjgatioo) has, 
however, been created in the ncome-
tax Department with a view to makin 
it more eff ctive in the ta k of cbeckin 
tax evasion. The D irector General 
(Investigation) supervises, controls and 
coordinates the working of the Dir c-
torate of Inspection (Intelligence). 
Directorate of Inspection (Servey) and tbe 
four units of the Directorate of Inspection 
(Investigation). which are engaged in the 
work of combating tax eva ion. He aJ 0 
plays a vital role in search and izure 
matters and supervi es inve tigations 
wherever necessary. 

(d) Yes, Sir. 

Takln Over or Sick Industries by Fin ncl I 
Institution 

894. SHRI H.M. PATEL: Will the 
Minister of FINANCE be plea ed to 
state: 

(a) whether Government h ve is uod 
guidelines to financial institution to 
proces all tho e. sick indu trie which are 
loosing conc rn to whom they have 
dvanced huge loans and other financial 

arrangements; 

(b) if o. the details thereof; 

(c) whether Government have advi d 
the national financial in titution to tak 
over uch indu trie; nd 

(d) if o. the Dum r of ucb industrie 
or concern ta en over in 198 (till 
September, 1985) 7 

THB MINISTER OF S1 TE I 
C MI .I TR OF I 

JANARD POOIA ) : () d (b). 
Gov romeot blve en mpha i in th 
Jmport'Q~e of trOD thonlD of monitorf 
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systems for early detection of si~knes in 
industria) units, determination of viability 
of tbe units showing igns of sicknes and 
rehab ilitation of the viable sick units. The 
financial institution ke p a close watch 
ov r their assi ted uni ts a a part of their 
Dormal activities. 

(c) Government have not ad"ised the 
financial institutions to take Over all eick 
units to whom they have advanced loans. 
etc. 

(d) Industria1 Development Bank of 
India, Industrial Fi nance Corporation of 
India or Industrial Cr dit aod Investment 
Corporation of India have not taken Over 
the management of any of their assisted 
sick units during 1985. 

Expansion of Spindlages in Non-Backward 
Areas 

895. SHR] K. KUNJAMBU: Will the 
Mini ter of TEXTILES be pleased to 
state: 

(a) whelher Government will allow 
expansion of spindJag 'S of the existing non· 
viable units in the non· backward areas; 

(b) whether any final deci ion has been 
taken in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
M1NISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (C) . 
A per the xisting policy issue of fresb 
Licences in th pinning ector for etting 
up new units or for expansioo of exi ting 
on is, in the ordinary course, restricted 
to ca tegory • A' Backward di trict . How-
ever, in such Stat where thero are no 
such areas is tl of licence may aJ 0 be 
con ider d in c t gory 'B' backward 
region . . 

Adverse Effect of New Textile Policy 00 Art 
Silk Weaving Power Loom Unit io SUrat 

896. SHRI YASHWANTRAO GADAKH 
PATIL : Will the Min ister of TEXTILES 
be pleased to slate: 

(a) whether the new textile policy has 
adversely effected the art silk weaving 
power)oom units in Surat casing distress 
among 25000 power.1oom units aod one ~ak:h 
workers; and 

(b) the steps take n to solve the 
problem? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) No, 
Sir. 

(b) Does not arise. 

[Translation) 

Article Sold and Foreign Exchange Earned 
by India at International Trade Fair 

897. DR. CHANDRA SHEKHAR 
TRIPATHI : WiJJ the Minister of 
COMMERCE be pleased to state: 

(a) whether India bas participated iu 
many international fair during the last 
two months; 

(b) if so, in how many fairs and in 
which countries; and 

(c) the articles sold by India therein 
and the foreign exchange earlled there-
from? 

T E MINISTER OF COMMERCE 
(SHR[ ARJUN SINGH) : (a) Yes, Sir. 

(b) and (C). A statemept IS iven 
~ol w, 



S. 
No. 

~ " j I 
• I ( H 

~rllt~n ,Anliv~;$ 
, . 
'i'ilten i4n W~~ 

StatemeDt 

Details 0/ illJernational/airJ in which Trade. Fair Authority 0/ India organised India's 
participotion during the las 1 two months (September-OcIober, J 985) alongwilh 

reSU/1S thereof 

Name of the fair On the spot 
sales 

(Rs. ·in lakhs) 

Busioess 
booked 

I 

----------------~--------------------------------~----------1 2 

GENERAL FAIRS 

1. Tehran International .Fair. Tehran (iran) 
September 1-' 12, 1985 

2. DAGENS HUSHALL-International con· 
sumer Goods Pair. Gothenburg (Sweden) 
September 13-22, 1985 

3. OVerseas Import Fair, Berlin (FRO) 
S epte!])b~r 25 -29, 1985 

4. Budapest Autumn International Fair, Buda-
post (Hungary) Sept. 21--0ct. 6, 1985 

5. Bucharest lotI. Fair, Bucharest (Romania) 
Oct . 19 -27, 1985 

SPECIALISED COMMODITY PAIRS 

6. Semaine·Du-Cuir Fair, Paris (France) 
Sept. 7-10. 1985 

7. 6-EMO European Metal Working E"h. 
(FRO) Sept. 17-25, 1985 

8. SPOGA Iutetnational Trade Fair of Sports 
Goods, Camping Equipment and Garden 
Furniture, CoJosoe (FRO) Sept. 17-25, 
1985 

9. Pret·A .. Porter Peminin Fair, Paris (France) 
Sept. 28-0ct, 2. 1985 

10. ANUOA Food Pair t Cologne (FRG) Oct. 
12-17, 1985 

11. Interstoff-I teroational Trade P it for 
Clothing T xtiJes, Frankfurt (FRO) Oct. 
28-30,1985 

3 4 

- 2100.00 

0.50 20.00 

1.60 110Q.OO 

35.00 

0.17 1000.00 

400.00 

- 65 .00 

100.00 

- 330.0 

17100.00 

. 1000.00 

3 

In the above fairs bu ineas was conducted for prodUcts lit h avy machinery 
tran port equipment, te ting mea urment, jute and te tile machine, machi' e tool. 
coffeo. food products, marine products. clo bin tex'ti.los, Fe dyn1 de a'rment. I the 
products. port good etc. 
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Export P·otential of Maruti C~rs 

898. SHRI RAMSWAROOP RAM: 
Will the Minister of COMMERCE be 
pleased to sta te : 

(a) whether the .export potential 
Maruti cars has b en examined by 
Government ~ 

(b) whether any negotiations have 
been entered into with other countries on 
this regard; and 

(c) if so, the results thereof? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (a) to (C). 
Maruti Udyog Ltd . are exploring the 
potential for export of their vehicles to 
neighbouring and East European Countries. 
No contra,cts have been finalised so far. 

E emption from Income-Tax 00 Grant-in 
aid given to Regional Film Producers 

899. SHRI THAMPAN OMAS: 

SHRI S.M. GURADDI : 

Will the M;nister of FINANCE be 
p) aaed to state: 

(a) whether Government bave exempted 
the ~rant.in·aid given to regional film 
produc rs by State Governments from 
income-tax; 

(b) if so, sinc when; and 

(C) whether the film producers have 
represented to Gov roment comp1aining 
the r -introduction of the income. lax on 

rant-iu-aid given by Stat Government to 
regiona I film pradu rs? .. 

T E MIN1STER OF STATE IN THE 
MIt- IS Y OF FINANCE (SH~I 
JANA DANA POOJARY) : (a) to ·C). 
The inform tion i bein coli c1ed and 
will b laid n th Table of th Hous 

ft t tb am i receiv • 

[Tralls/atfon) 

Mock Parliament Programme in Schools 

900. SHRI VILAS MUTTSMWAR: 
WilJ the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) when the Mock Parliament Pro-
gramme in schools wa in troduc d wi th the 
coopera tion of the Ministry; 

(b) the results achieved therefrom so 
far; ~nd 

(c) the total expenditure incurred under-
this head so far 1 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H .K.L. BHAGAT) : (a) The Mock 
Parl iament Programme, DOW called 'Youth 
Parliament Scheme' was introduced in 
Higher Secondary SC'hools of Delhi in the 
year 1966; 

(b) Tbe results ' achiev..: d so far have 
been very sa tisfactory . The Scheme has 
evoked widespread appreciation and response 
from student community t parents, Press and 
Parliamentarians . It has led to inculcating 
indepth knowledge and appreciation of 
Parliament:uy Procedure aod Practices . 
spiri t of dIscipline and to.l rance of views 
of others, quality of leadership etc. amoDg 
students. In vi~w of the popula rity of the 
Scheme, a separate Scheme exclusively for 
Kendriya VidyaJayas has been startQd since 
]983; and 

(c) The total expenditure on this head 
including th financial assistance to State 
Governments/Union Territory Administra. 
tions since 1970 .. 71, when separate booking 
of expenditure 00 this account was started . ' IS Rs. 1,68,689,62. 

(English] 

Imbal8Qce in Trade bet een India and EEC 
Countries 

901. SHRI VIJAY N. PATIL: Will 
the Mini tee of COMM RCB be pJea ed to 
state: 

(a) the cau cf imbaJanc in tb trade 
betw Q India and · Be; 
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(b) whether Government have thought 
of removing the imbalance by adopting 
liberaJised approach to for ign invl!stm nt 
from BEC for smaJi and medium sized 
enterprises; 

(c if so, the steps Government propo e 
to take to get access to European data 
banks for techn ical aDd indu trial infor-
matioo; and 

(d) when, how and the manner in 
which it will be done, the detai Is thereof? 

THR MINISTER OF COMMERCE 
(SHRI ARJUN Sf NOH) : (8 ) For a deye-
loping economy lik India, with high 
incidence of developmental import. there 
would be a fe ndency of d fieit in India'8 
trade wifh developed countries in BEe. 
India's export to EEC are also Jimi ted by 
some tariff and nOD- hHi ff impedimcnt 3 like 
textile quote a re triction t etc . 

(b) It is the endeavour of the G vern-
m nt to ecourage foreign inv tm nt in 
the country, including from the EEC con-
sistent with the country' priorities . The 
liberalised policy for economic growth 
implies an iwprovement in the competitive-
ness of Indian goods wilh foreign as is tance, 
wherever necessary. 

(c) and (d). It is pen to Jndian trade 
and industry to tap, on felt-need bas is , the 
da fa bank for 5ta ti tics a od informs tion . 

Steps to Develop Coff e Industry 

902. DR. K.G. ADIYODI: Will th 

Y~ar Karnataka KeraJa 

1980·81 82125 21043 
1981-82 101882 32628 
1982 .. 83 100075 15375 
(Provisional) 
1983·84 79335 9555 
(Provi ional) 
1984· 5 127990 .46880 
(Provi i nal) 
1985- 6 96000 285000 

..... - i'IfI . I 
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Minist r of COMMERCE be pleased to 
tate: 

(a) the st p taken to dev I p he 
coffee industry in the country; 

(b) the Sta fe-wise increase in production 
for the la t five year; 

(c) the name of tat wher produc· 
tion has been introduc d and prospect of 
the same; 

(d) th name of the countriea where 
coffee i in demand and tbe annua l req uir • 
ment of tho e countries; and 

(e) wheth r there i any incre or 
decrea in For ign tra c1e and if there i 
any decrea e, what is the prop aJ t.o 
increa e th sal f coffee 1 

THE MINISTER 0 COMMERCE 
(SHRI ARJUN SINGH) : la) tf Board 
provides loan and ub idi s for variou 
activit; connect d with tree cultivation. 
It has also opeod s d mull ipiic tion 
units, offee d mon Ira tion farm, research 
fRrm ,mobil soil testing unit tc. for 
facilitating increa e in coffee roduction. 
Coffee Bard a Iso plays a pr minant 
role in coffi e marketing through the coffee 
pooling system . 

(b) The pr oduction figu res for 'he I t 
5 year in resp ct of Karo taka. Ker I , 
Tim;1 Nadu and Andhra Prade b are a 
uDd r : 

Tamil ADdhra 
Nadu Pradesh 

14978 286 
14858 362 
13970 SOO 

lS515 530 

14485 475 

155000 .A. 

(Qty. in tonn ) 

Other 
State 

79 
116 
80 

65 

170 

N. . 

Total 

118511 
149840 
13 0 

05000 

19 0 
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Va(lati OD in productioD, over the past five 
years is accounted for by the biennial 
nature of the coffee crop and a succession 
of droughts. However, coffee production 
apart from such variations has been showing 
a rising trend over the years. 

(c) In additon to the traditional · coffee 
growing -states of Karanataka, Tamil Nadu 
and Kerala, coffee cultivation ha$ been 
in troduced in Andhra Pradesh, Orissa, 
Nagaland, Assam~ Mizorem, Megbalaya, 
Arunachal Pradesh, Maoipur and Tripura. 
As most of the plantation work in these 
Don.traditional states was undertaken in 
the Seventh Plan, substential production 
will materilize only potential for coffee 
cultivation in non-traditional states at 
72000 hectares . 

(d) Out of a tolal annual coffee coo .. 
sumption of about 66 million bags for over 
thirty coffee consuming countrie, about 
27 million bags is accounted for by BEC 
countries and about 19 million bags by 
USA. 

(e) About 9010 of world coffee imports 
are regulat d by quotas set by the Interna-
tional Cofl'~e Agreemeot . India has a quota 
of 42686 tonnes. India al&o exports (0 
nOD-quota markets mainly the USSR. 
Constant efforts are being made for a larger 
quota for India as well as increased exports 
to non .. quota markets. In 1985 India '8 
contracting for xports likely to be around 

90.000 tonnes, singnificant over the previous 
)lears. 

Assistance to Industries from lOBI 

903. SHRI E. A YY APU REDDY: 
Will tbe Minister of FINANCE be pleased 
to state: . . 

(a) the number of industries which 
have recived ,assistance from the Industrial 
Development Bank of India In the year 
1985; 

(b) the total arnouDt cleared by 'he 
I.D B.I. for industria) assistance in the 
year 1985; and 

(c) the State-wise break-up of the 
industrial units and the amount of assistance 
received from I.D.B.1. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (c). 
Du~ing the period 1984-85 (July-JuDe), 
assistance aggregating Rs. 3616.62 crores 
was sanctioned by ttie hldustrial Deve~op .. 
ment Bank of India (IDBI) in respect of 
82533 appliea tons for setting up various 
industrial projects. State .. wise break-up IS 
shown in the statement given below. 

(b) Allsist8nce disbursed (excluding 
guarantees executed) by lOBI during the 
above period aggregat dRs. 2085.27 crores. 

Statement 

Sl. 
No. 

1 

1. 

2. 

3. 

4. 

Statement showing State-wise break-up 01 assbtance sanctioned by the Industrial 
Development Bank of India (IDBI) during 1984-85 (Ju/y.June) 

St t IUnion 
Territory 

.. 

2 

Andhra Prade h 

Asm 

Bihar 

Gujar t 

(Rs. iD Jaths) 

Number of applica tiC!ns Amount 
s8ncrtioned/ProJects 

assisted 

3 

6072 

904 
1545 

S906 

4 

28976 

3243 

8132 

28139 
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S. Haryana 

6. Himacbal Pradesh 

7. Jammu and Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Prade h 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

23. Union Territories 

Total: 

[Tran latlnn1 

Capitalisation of Personal Debt uoder 
IRDP aDd other National Programmes 

904. SHRI VIRDHI CHANDBR JAIN: 
Will the Minister of FINANCE be pleased 
to tate: 

(a) whether alJ the nationaJi ed banks 
and other commercia I banks ca pi ta lis~ the 
personal debts giv n under Inte rated Rural 
Development Programme sod other nations 'l 
programmes by adding intere t in the 
principal after every six months or one 
year; 

(b) if Ot wh ther fbi proctic j Dot 
against the basjc policitts of Oovetnment; 

3 4 

2462 8514 
675 5619 

1120 4889 
7945 21652 
6389 11236 
6898 21490 
9979 43427 

8 257 
149 479 
67 245 

1568 23568 
2496 8942 
5867 13478 

71 137 
853) 28J17 

88 99 
6304 70216 

3770 199~1 

3717 10826 

82533 361662 

Union Government to stop ucb practice 
which i again t the policy; and 

(d) jf no measures have b en taken, the 
. rea sons ther for? . 

THE MINISTER OF STATE IN THB 
MINISTRY OF INANCB (sa I 
JANARDHANA POOJARY) : (a) to 
(d). Re erve Bank of India ba r poIt d 
that commercial ban ner lIy d b' t 
int r t to the loan accounts of borrow r 
at balf y arly int rva), a r the normal 
acc pted bankio practice. owev r. i 
ro pect of dir ct hort-term a ricultur I 
adv8nc J b nk v bee.o dvi d n t to 
compound the inter t in tb ca 0 of curren 
due i.e, crop Joa d in r 100eot not 
fal1in due rei ti to ter Joan a t 
aariculturl fs do not h Ye aoy r ular 
source of income ot t tban e 10 
pro e of tlJoir Qro . Iq ca ' IJo ~vor 
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crop loans or instalments under term 
10 ns become overdue, ba nk can add 
inter st outstanding to the principal amount . 
Instructions already exist that in respect 
of hort-term agricultural advances to smaJi 
and marginal farmer. the total interest 
debit 'd to an account should not exceed the 
principal amount. 

[Englishl 

Haras ment o( Passengers at Trivaodrum 
A irport by tbe Customs Officials 

90S. PROF. P.J. KURIEN: Will the 
Minist=r of FINANCE be;! pleased to 
state: 

(a) whether the a ttention of the 
Government has been drawn to a series of 
articl es appearing in Maldya lam newspaper 
regardio the harassment of passengers at 
the Trivandrum airport by the Customs 
Officia Is and the corrupt practices being 
induig d in by these officials; and 

(b) if so, the reaction of Government 
thereto? 

THE MIN 1ST R OF STATE IN THE 
MIN ISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
Certain articl s appearing in a MaJayalam 
dai Iy "Me thrubhoomi tt all ging harassment 
-of pass ng .r and corrupt practices being 
indulged by Customs Officials at Trivandrum 
Airport have come to the notice of the 
Gov rnment. On investigation the aUega. 
tions w r found to be e seotially f a 
genera I nn ture Dot warranting disciplinary 
pr ceeding a ainst the - taft'. However, 
step have been tak n to intensify up rvi-
sion 0 that clearance procesSes 8fe 
ex dit d aod no malpractice aTe indulged 
in by th toff' The po ition i also kept 
und r 'BICh fr m rhe vi ilene point of 
vi w for appropri te clion. 

void hardship and hare sment to 
p s n cr; Cu lOll') t po l d at the 

irport hay n in tructed to c'lear the 
p~s 11 rs on t i of their d cl r tioD. 

aminatio f b a e i r ort d to Jy 
in ca , $ of u picion d such k min ,tion 
i c rri, d ut un ,. t u r' jQ f 

nl r otIi~ i 

Grant Recommended by Eighth Finance 
Commlssfon to Jammu and Kashmir (or 

Leb District 

906, SHRI P. NAMGYAL: Will the 
Minister of FINANCE be pleased to 
state : 

(8) the total amount as g.raot recom· 
mended by Eighth Fina nee Commission to 
Jammu and Kashmir for creation of infras .. 
tructure etc.; 

(b) whether out of the above amount, 
Rs. 2.48 crOTes has been recommended 
exclusivelY for Leh district for creation of 
infrast ructure etc . ; 

(c) whe~ her the State Government have 
decided to allot 50 per cent of amount 
recommended for Leh district to Kargil 
district which had not put forth a fly 
proposal for creation of such infrastruc· 
ture; 

(d) whether this has jeopardised alJ rhe 
schemes put forth by Leh district admini~· 

tration for creation of various infrastruc-
ture; aod 

(e) if so, whether Union Government 
propose to allot a special similar grant for 
Kargil district or direct the State Govern .. 
ment to meet the expenditure out of the 
Stale PI a n so that award of Finance Com-
mission in respect of Leh district is imple-
mented without any curtailment 1 

• 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA P00JARY) : (a) and (b). 
Th~ Eighth Finance Commi sion recom-
mended graots .. jn·aid of Rs . 4855 lakhs to 
Jammu and Kashmir for the five-year 
period 1984-89 for upgradation of standard 
of adminis,tration io various sectors, in-
cluding specia I grant of Rs. 248 lakhs for 
creation f n ces ary infrastructural 
radlities in Leb district. 

Consequent on the decision of the 
Ooverom nt of India to impl ment th 
recommendation ' of the Finance Com-
mi sion for f ur .. years (19 5-89) only, the 
total grant a redu d to Rs . 3729.95 
lakh and that for Ll!b distript · t 

. J98. la 
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(c) The Government of Jammu and 
Kashmir bas approached the Government 
of India with the proposal to bifurcate . the 
special grant r commended by the Finance 
Commission for Leh district into two equal 
parts to be utili~ed for creation of infra~ .. 
t1 uctura I faci Ii tie in Leh and Kargll 
districts. This' proposa I is under considera-
tion of the Inter·Ministerial Empowered 
Committee constitut d at the Centre in 
pursuance of the r commendations of the 
Finance Commis ion to monitor the 
ut ilisation of the grants-in-aid recommended 
by th~ Eighth Finance Commission. 

(d) aod (e). Does not arise. 

Income-Tax on Grant-In-aid given to 
Regional Film Producers 

907. PROF. MADHU DANDAVATE : 
Will the Mi nister of FINANCE be pleased 
to state : 

(a) whether the grant-in-aid is given to 
regional film producers by various Sta te 
Governments; 

(b) if so, whether the producers are 
required to pay income-tax on the amount 
received by tbem as grant-in-aid; 

(c) wh ther this income~ta" on grant-
in-aid was exempted in 1969 but reimposed 
in 1976; 

(d) If so, the reasons for reimposing; 
and 

(e) whether in respoose, partjcuJarJy to 
regional fi.lrn producers, Government 
propose to discontinue the scheme of 
income-tax on g. ant-in-aid given to tbe 
producers? 

THE MINISTRY OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JAN RDHANA POOJARY): (a) Ye • 
Sir. 

(b) Ye • Sir. 

(c) and (d). The information j bein 
collected and will be I id on the ble of 
the House aft r tb same i rec iv d. 

Financial Ass ... a Dce to Gujarat (or Takln 
0, r elo ed TextJIe Mill 

908 , SHRIMATI PATEL RAMABEN 
RA MJIBHA I MA VANI : 

PROF. NIRMALA KUMARI 
SHAKTAWAT: 

Will the Minister of TEXTILBS be 
pleased to state: 

(a) whetb r his attention ha been 
drawn to the news item published io 
the 'Economic Times' of 28th October, 
1985 stating that the Mini ter of Finance 
has announc d tha t Union Government 
would given financial assistance to the 
Gujarat Government for taking over closed 
textile mills; 

(b) if so, the details thereof indicating 
the names and numbers of such miJJs; 
and 

, 
(c) the facilities propos d to be given 

for running the said mills moothly 1 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
The names of 12 textiles mills nationaJi ed 
by the Government of Gujaea tare iveo 
in tbe sfa tement given below. 

(c) The Statement Government wilt be 
given advance release of plan as i lance 01 
R. 6S crotes to be adjusted within tbe 
Seventh PJan period, for impJementin tho 
scheme of nationali 8 tion, wbich involve 
ratiooaJisation of restructurin of the e 
miUs to form viable units. Fin ociaJ 
institutions and Bank wilJ aJ 0 e-tte d 
necessary a sistanoe for moderni atioD and 
smooth workin of the roiH . 

State eDt 

s. Name ot, e undertaki 
o. 

1 2 

1. The M .f d 0 SpiOoin and M nul • 
turin Co. Ltd., Abm dab d. ' 

2. b MODoira 
Abmcdab d. 

MiH C , iQ)it , 
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1 2 

3. Th halakia Mill Co . LImited, 
Ahm dabad. 

4 The New Swadeshi Mills, Ahmedabad. 

5. Sbree Manjusbri Textiles of 
Ahmedabad. 

6 . The Silver Cotton Mills Co. Ltd., 
Ahmedabad. 

7. M/ Manekchowk and Ahmedabad 
ManufactruriDg Company Limited, 
Ahmedabad. 

8. &9. The Ahmedabad Cotton Manufactur-
ing Company Limited, (Unit J and II). 
Ahmedabad. 

10. Abbay Mills Lim ited, Ahmedabad. 

11. The Tarun Commercial Mills Limited, 
Abmedabad. 

12. The Sarangpur Cotton Manufacturing 
Company Limited, Ahmedaba d. 

Detection of Tax EVHSioD 

909. SHRI SOMNATH RATH: Will 
th Minister of FINANCE be pleased to 
tate: 

(a) whether any action has been taken 
to as for the reali ation of taxes to 
d teet tdX evasion on the cherne of hou e 
to hue urv y; and 

(b) if so, th r ult of this 8ch me ? 

TH MIN1STBR OF STATE IN THB 
MINISTRY OF INANCE (SHRI 
JA ARDH N POOJARY): (a) nd (b). 
In th ab ence of tatut ry backio there 
be been no door-to-do r urv y of r sid 0-
ti ) pr mi e . How ver. durin th period 

pril to 'Au u t 1985, r P rt for which 
b ve 0 f r be nrc iv d, 60 43 bu iDe 
pr mi e w te urvey d. The quantum of 

ioo will be known oly lifter pro-
ce din b mol J I the 

Proposal to Open Carpet Weaving Centres 
in Ararla (Bihar) 

910. SHRI D.L. BAITHA : Will the 
Minister of TEXTILES be pleased to 
state: 

(a) whether Gov rnment have received 
a proposal to open orne carpet weaving 
centre at Araria in the Pumea District in 
Bihar; and 

(b) if so. the details of the scheme aod 
the targ~t date by which the centres would 
start functioning? 

THE MINISTER OF STATE OF THE . 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) Under the carpet weaving training 
scheme, 50 trainees are trained in carpet 
weaving by craftsmen. Each trainee gets a 
stipeud of Rs. 100/- P.m. It has been 
decided to set up one suc,;h carpet weaving 
training centre at Araria in Purnea district 
of Bihar shortly. 

Opening of a Branch of Nationali ed Bank in 
Kbammam District of Andbra Pradesh 

911. SHRr S.M. GURADDI : Will tbe 
Minister of FINAN<iE be pleased to 
state: 

(a) whether it is a fact that the people 
of Kbammam District in Andbra Prade h 
have been petitioniog for a branch of 
nationalised bank in their district; 

(b) whether due to noo-availabiJity of 
adequate bank facilities Over 80 per cent 
of \7 lakh of tribal population is facina 
hard hip; and 

(0) if so, wbethor there is any proposal 
to provide ad quate facilitie and open 
more b ok br nche in the same district 1 

THE MINISTER OF STATE IN 
THE MINJSTRY OF FINANCE (SHRI 
JANARDHANA OOJAR Y) : (a) Res rve 
Banle of India (RBI) hav receiv"d orne 
r pre entation f r pening more brancbe~ 
of public teto aQ~ ',I) hflq)lJ)IJ[JJ 

j tri~t, 
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(b) Reserve Baok of India has further 
reported that as at the end of March, 
1985. there were 125 bank offices in 
Khamma 'll District. The average population 
per bank office in Kbamman District works 
out to 13.700 as against tbe avera ;e of 
15.500 in respect of rural and semi .. urban 
areas of the country and as such the district 
cannot be considered to be inadequately 
banked. 

(c) Under the branch licensiog policy 
for 1985-90. G,:>vernment of Andhra Pradesh 
bas been advised by RBI to identify un-
banked pockets in tbe District and suggest 
centres for opening bank offices to cover 
such unbanked pockets. The question of 
opening more branches in the District will 
be considered by RBI on receipt of tbe list 
of ceotr s identified by the State Govern-
ment. 

Need for Simplification of Levying Customs! 
E cise Duty 

912. SHRI UTTAMRAO PATJL : Will 
the Minister of FI~ANCE be pleased to 
state: 

(a) whether there is great need for 
simplification of lev} ing customs/excise at 
odd rates viz . at tbe rate of Rs. 129/- per 
cent or Rs. 143)- per cent on various goods, 
etc. which cau es lot of hardsbips to the 
concHned parties; 

(b) whether in order to remove such 
aoomalies .Governm nt propos s to levy 
customs/excise duties at flat rates for cal-
culation. etc .; 

(c) wheth r Government have con-
sider .. d thi question in this context; aod 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
MINIStRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
The reference to odd rate of levie appear 
to be in tbe context of total incidence of 
dutie on a particular product. Such odd 
cumuJa ive rates of duties caD on rally be 
attributed to multJpHcity of levie . Diffe-
rent types of I vies ar levied for ditt rent 
purpo e. tbe cumulative e ect of which 
may result in odd rate. Apart from fbi, 

on the excise side, different ra of duties 
are gtneraJly prescribed (or the am com-
modity manufactured by different sector of 
the industry having regard to variou socio-
economic objectives. Government thu do 
not feel tba t there is an anomaly i the 
existing rate. 

As a measure of simplification, in the 
1985 Budget, Government had merged the 
special excise duty with basic xcis duty on 
a number of commoditie . But as a general 
policy matter, tbere is no propo al to 
replace to various types of levies by single 
fiat rates. 

[ Translation] 

Sbare BusJoe8s In Ludbl 0 

913. SHRI VISHNU MODI: Wil) the 
Mi uister of FI ·!A CB be pJeas d to 
state: 

(a) whether attention of Government 
ha been drawn to a news item "Ludbiana 
Main Share Vayapar Ka Naya Tarika" 
(Novel ,"Nay of share business in Ludhiana) 
appearing in tbe '1ansa Ua' of 8th S ptem-
bert 1985; 

(b) if so, whether Government propo e 
to apply this procedure in aU the harc 
markets of tbe country; 

(c) if 0 " the time by which it j Ii ely 
to be done; and 

(d) if not, the reasons tber for? 

THE M.lNISTER 0 STATE 
MINISTRY OF FINANCE 
JANARDHANA POOIARY); 
Sir. 

IN T 
(S 

( ) Yo • 

(b) Tbe trading and ettlement of bu i-
ne in share are overn d by tbe reJ van 
provi ion in tbe Bye-I and R ul tion 
of Stock xchao e . Within (hi fr m • 
wor • th Governin Body f a b 'toe 
Excbange may decid on th p ci so) t m 
of ettJem nf of trao ac;o . T rerote. 
it j ot nece ary (or the 0 ra e to 
apply tb pr dur dopt by 
Ludhi na t 'k chao. e in J1 atb r Stoe 
Exchange in th COuntry. 
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(c) and Cd). Do not arise in view of 
answer to (b) above. 

Functioning of Regional Rural Bank in 
Pithoragarh (U.P.) 

914. SHRI HARISH RAWAT: Will 
the Mini ter of FINANCE be pleas d to 
tate : 

(a) ioce when Regional Rural Bank 
is functioning in Pit'nragarh t Uttar 
Pcade b; 

(b) wbether this bank bas opened its 
specified number of branches; and 

(c) if nott the reasoo therefor arid the 
steps being taken to remove them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
Pithoragarh Kshetriya Gramin Bank was 
e tabli h d on 27·3·85. In August. 1985 
the bank ha applied to the Reserve Bank 
of India for opening 8 branche . The appli .. 
cations are pending with Reserve Bank of 
India for con identioo under the 

ranch Licen ins Policy for 1985 .. 90, which 
has recen t Iy been fina Ji ed. 

[Eng/l.sh] 

Amount Involved in Sick Uolts with 
Nation Ii ed Baok 

915. SHRI MOOL CHAND DAGA : 
Will the Minist J of INANCE be plea ed 
to tate: 

(8) the amount involved in respect of 
ick unit with the nationalised banks as 

on 31 t March for the y ars 1982·83t 
1983- 4 nd 1984·85 giving y arly figures 
for 8ch ban par tely; 

Wr lIen Answers 

(b) tbe number of sick units declared 
bad debtors during above tbe period bowing 
yearly figures aod also showing amount 
involved in each such unit; . 

(c) in case of liquidity position of the 
unit, the teps taken by banks to improve 
the ituation and in how many C8 es the 
situation was saved; and 

(d) the number of cases in which tbe 
Directors of the banks were found involved 
in cases of ick units? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The in· 
formation regarding the amouDt involved 
in reo pect of sick unit with ach 
nationalised bank during 1982-83, 1983·84 
and 1984-85 is given in statement below. 

(b) and (c) Th number of i:: k units 
deleted from the category of sick UrlilS 

during 1982-83, 1983-84 and 1984 85 wa 
1639, 511 5 and 455 respectively . The Bank-
wise break·up of such uni Is is given in 
statement II below. The deletion could, 
however, be due to several faclors uch as 
their having been nursed back to health 
their having been m rged and amalgamated 
with other units, their having be n wound 
up, etc. So far as the que tion of bad 
dt:bts of sick units is concerned, according 
to the forms of Balance Shee-t and Profit 
and Loss Account prescrib d in the 3rd 
schedule of Banki ng Regulations Act . 1949, 
ban ar given s~atutory 'protection from 
disclosing the particu 'ar and quantum of 
bad aDd doubtful debts (or wbich provision 
is made to the atisfaction of audi tors . The 
requir d information. therefor • cannot be 
made available . 

(d) Government have not come across 
CAses of ick units having direct involv ment 
of per on in tbeir capacity as Directors of 
nationali ed banks. 
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Statement-I 

Bank-wi~e posi ion 0/ omOU1Z13 j'lvo/vl'd In .sick units 

(Amount in cror s of Rs.) 

SI. Name of the Bank Amount at the and of March 
_.,~_.... ..... ._.._------ - -.--...--

No. 1983 1984 1985 

1. Allahabad Bank 57.67 84.34 88.14 

2. Andhra Bank 24.91 29 .85 36 .00 

3. Bank of Baroda 115.67 142.32 133.01 

4. Bank of India 206.22 244.15 286.97 

5. Canara Bank 128.46 158.99 196.12 

6. C.B.1. (Central Bank) 2'2.47 290.85 325.80 

7. Dena Bank 43.86 49.21 76.60 

8. Indian Bank 79.27 98.23 JOO.75 

9. Indian Overseas Bank 56.79 59.08 73.27 ~ 

10 . New Bank of India 16.02 25.92 2398 

11. Oriental Bank of Commerce 3.11 3.70 8.58 

12. Punjab National Bank 183.23 19608 229.77 

13. Bank of Maharashtra 50.14 50 .96 64.20 

14. Corporation Bank 6.83 9.83 11 .61 

15. Punjab and Sind Bank 8.17 1 J .29 12.97 

16. Syndicate Bank 66.38 83 .74 98.42 

17. Union Bank of I ndia 89.23 101.94 118.58 

18. United Bank of India 168.19 160.71 198.0S 

19. United Commercial Bank 64.19 7627 99.70 

20. Vijaya Bank 24.04 27.18 28.66 

Tota I : 1644.85 J904.64 2211.8 

tatem ot- I 

Bank-wise position 0/1;0(0/ number of unils de/tied from (he /isl 0/ ~ffk unlfa 

SI. 
No. 

1 

Name of the -Bank 

2 

1. Allababad Bapk 

1982-

3 

23 

1983·84 

4 

88 

-_ 
1984 5 

5 

47 
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2. Andhra Bank 

3. Bank of Baroda 

4. Bank of India 

S. Canara Bank 

6. Central Bank of India 

7. Dena Bank 

8. Jvdian Bank 

9. Indian Overseas Bank 

10. New Bank of India 

11. Orien ta I Bank of Commerce 

12. Punja b Na tional Bank 

13. Bank of Maharasbtra 

14. Corpora tion Bank 

15. Punjab and Sind Bank 

16. Syndicate Bank 

17. Union Bank of India 

18. United Bank of India 

19. United Commercial Bank . 
20. Vijaya Bank 

Total: 

3 

7 

S5 

119 

429 
37 

35 

89 

8 

7 

5 

135 

20 

11 

62 

57 

508 

30 

2 

16~9 

W,ltten ..4n,.",s 

4 

11 

104 

216 

282 

158 

117 

102 

12 

17 

7 
443 

8 
6 

1 

92 
137 

3256 

22 

26 

S115 

5 

12 

160** 

226 

284 

102 

129 

205 

20 

10** 

2 

243 

28 
9 

75 

11 -

2841 

17 

29 

4551 

6 

*Note : The above data excludes the details for June, 1982 quarter. 
**Excludes da ta for March, 1985 quarter. 

Applications for Loans to Edutated 
Un mployed Peodin with Natlonall ed 

Banks In Nagpur District 

916. SHRI BANWARI LAL PUROHIT: 
Will the Minister of FINANCE be plea ed 
to st te : 

(0) wb tber it ba come to the notice 
of Oov rnm nt tha t the br Dche of t c 
nafionaJi d ban located in Nagpur 
di tr ict of Moh rashtra are not providin 
loan to th educ ted unempJoy d ; 

(b) if o_ th numb r of application 

from the 'educated uoempJ oyeds Jyiog 
pendin8 for the last two years uptill now; 
and 

(C) the J'easons (or not providing Joans 
to the educated unemployeds by the 
banks? . 

THB MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI 
,JANAROHANA POOJAR Y) : (8) to (C). 
11 is not true that the branche , of public 
S clor banks located in Nagpur District, 
M hara htra are not providing Joans to the 
educated unemployed. A per tb i.oforma-
tion received frorn the Office of the 
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Development Commission (Sman Scale 
Industries) Ministry of Industry during 
1983-84, the banks sanctioned 1229 
application involving an amount of Rs. 
198 21 laleb. During 1984·85, tbe banks 
sanctioned 1057 cases involving an amount 
of Rs . 109.:0 !akhs. 

LoaDS to Weaker Sections by Nationalised 
Bank under 20-Poiot Proaramme 10 Uoion 

Territory of Dadar and Nagar Ha,eli 

918. SHRI U.H . PATEL: Will tbe 
Minister of FINANCE be pleased to 
state: 

(a) wbether it is a fact that a number 
of applications for the loan under D.R.I. 
of 4 per cept interest to wealeer sections 
under 20-Point Programme have been 
received by various nationalised banle in 
the Union Territory of Dadar and Nagar 
Haveli during 1 January 1985 to 31 October 
1985; 

(b) if 50, the number of such applica-
tions received by each bank and the details 
thereof; 

(c) how many of them were sanctioned, 
rejected and are under consideration; 

(d) the target for 1985-16 by each bank 
for granting such loans; 

(e) whether orne simple procedures 
have been made for granting uch loans; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
1ANARDHANA POOJARY): (a) to (c). 
The data reporting syst m from baoks doe 
not generate data in the manner a ked 
for. 

(d) Under tbe Differential Rate of 
Intere t (DR I) Scheme, the public ector 
banks arc required to attain a level of 1 % of 
their total advance a at the end of previous 
year . No Statewise/Union Territorywi e 
tar ets have b en tipul ted under the DRI 
Scheme. 

e) nd (f). Qu14eliQe I) vo be I) i "e4 

to the banks by Res rve Bank of Iedia on 
priority sector advances and advance to 
weaker sections under the 20·Point 
Programme. Liberati ed m rgin and security 
norms have been laid down for adva nces 
to priority sector /weaker ection . Simpli. 
fied application form in the regional 
languages with the term and conditions 
relating to margin and secuff ty norms 
printed thereon are to be mad avail ble 
to tbe borrowers . Re erv Bank of India 
has reported that the total advances by 
scheduled commercia I bank. to weaker 
sections in priority sector stood at R . 12.26 
lakhs coveting 633 beneficiari 5 in 0 dr 
and Nagar Haveli as at th end of Decem-
ber, 1983. 

(Tra".r/otlon) 

Self Sufficiency in Copp r 

919. ,PROF. CHA ORA BHANU 
nEVI: Will the Mi nist r of STEEL AND 
MINES be pleased to state: 

• 
(a) the 

imported b 
during the 
and 

value of copper produced and 
the Hindustan Copp r Ltd. 
la t tbree years eparat Iy; 

(b) the time by which the country i 
likely to become elf-sufficient in the Id 
or' copper 1 

THE MINISTER 0 STATE IN THB 
DEPARTMENT OF MI E (S RIMATI 
RAM DULARI SINHA): (a) b v Jue 
of copper produc d by Hindu tan Copp t 
Ltd . (includin copp r r c ived ba after 
toll-smeltin abroa) nd value of cop er 
old by Mineral and Metal Tr din Cor-

poration from imp rted tock th 
la t three year i s und r: 

(Rupee in crore ) 

Year V fue of copp r 
produced by CL 
(includin Exci 'e 
Duty) 

1982·83 117.86 

1983·84 145.51 
1984·8S 

(b) "'cQQrdin 

Va lu of copper 
old Y M C 

fr m import d 
too 

1 0.9 

1 7.79 
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on Non·Ferrou Metals set up in connec .. 
tion with (he Sev nth Plan copper con-
centrates production by 1990 would be 
equiv' I nt to 65,000 tonnes of refined 
copp r as again t the estimated d mand of 
1,41 ,400 tonne . As per the present known 
ar rcserv of copp r, the c untry is not 
lik ly to b come self .. sufficient in copp r in 
the for seeabl future. 

eward for Seizure of Smu Ig led Good 

920. SHRI S.O . GHOLAP: Will tbe 
Minister of FINANCE be pleased to 
state: 

(a ) whether Government have appro~ed 
a ch me to r ward the p rson who Size 
the m ugg led good ; 

(b) if so, the detail s of the scheme; 
nd 

(c) the results a.hieved ? 

THE MINISTER OF STAT£ IN THE 
MIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b~. 
As p rt of j oten ifica tion of the anti-
smuggling drive, th h· me o.f reward and 
other inc ntives rant~d to Info~mers a~d 
departm ntal offic fS engaged In anh-
smu ,ling work was reviewed by the 
Government in March, 1985. 

As result f the revi w, apart from 
fur ther trengthening tbe oti- muggling 
infra tructur , it w s c nsid red nece aTY 
to r ti n Ii e the reward policy. It w s, 
ccordin Iy, d cid d to raise the r~ward 
Ii ib ility of the informer and depart-

mental offic rs alike from 10 to 20% of the 
value f contraband good si .zed, with 
provi ion f r rant of part of the reward 
imme iat Jy after eizure. 

Th 0 w pack"age of ioc ntlv include 
er aU n f thre Fund, with amount. 
r ngi n fr m 1 to 50/0 of tho value of 
contr band ood jz d, accruing to it to 
be u d y th G v roment f J; the pur po e 

r emeot of better performanc. 
nti- mll glin quipmeot aod 
m (" ft ur of ecurity nd ameoi-
ep rt • t I om en a ed in 

anti~smuggJing ta k and to the families of 
tho e who die or are injured in 'he course 
of anti.smuggling op rations, etc. 

(c) As resuh of various measure 
taken by the Gov rnment for intensi fication 
of the anti -smuggling drive, the total value 
of contraband good seized during the first 
10 months of 1985 has exceeded Rs. 142 
crores as against Rs . 101 crores worth of 
goods s iz d during tb entire year of 
1984. 

[Tran lation] 

Issue of Directive to Banks to Avoid Delay 
in Payment of Ou'tstatioD Cheques 

911 . DR. CHANDRA SHEKHAR 
TRIPATHI : Wi)) the Minister of 
FINANCE be pleased fO state: 

(a) whether it is a fact that directives 
have be n issued to banks to avoid delay 
in the payment of outstation cheques; 

(b) if o. when and if not, the reasons 
therefor; 

(c) \Vhether any progr ss has been 
1I0tic~d in the working of bank after this 
directive and if so, the detai Is thereof; 
and 

(d) if no progress has been made, 
Viheth r I: ny ffort is bing made to bring 
about improv ment in their working? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (d). 
Banks have been advised to improve 
cu tamer ervice in all its aspects and al 0 
to create an ~ ctive machinery for 
redre sal of cu tomer gri vances. Since 
delays in collection of out tarion cbequ s 
were ofi. n ob rved to b the cause of 
cu tomers' grie~ nce, bank have been 
a ked in S ptemb r 1985 to loole into the 
proe dur and pr e' ,c relating thereto 
pecifically. 

otroduction of M neti Inle Cbaracter 
Reco nhion (MICR) t chnology, cow .. 
puteri tion of CI arin Sou e , nd 
" t bli bQ)cQt f N tio aJ CI luin, all 
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measures which are being taken for quicken-
ing the process of collection of outstation 
cheques. 

[EI gll 'h] 

Revision of Rate of Royalty of Varlou 
Minerals 

922. SHRI RADH ~KANTA DIGAL: 
Will the Minister of STEEL AND MINE 
be pleased to state: 

(a) whether the ra te of royalty of 
various minerals have b~en revised; 

(b) if so, when the Jast revision was 
made; 

(c) whether the royalty ra tes of iron 
ore and manganese ore have also been 
revised; and 

(d) jf so, when aud the d tail of th 
revjsion made ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRl~IATI 

RAM DULARI SINHA): (a) and (b). 
The ra tes of royalty j D respect f v rious 
mineral except iron ore, copper, 
manganese aDd magnesite were revi ed 00 
23rd July , 1981 . A Study Group on 
revision of ' rates of royalty has been cons-
tituted by Department of Mines t recom-
mend on tbe revisioo of rates of royalty. 

(c) and (d). The rates of royalty for 
iron ore and manganese were revi ed on 
12·6·78 aod 1-1-1979 re pectively. The 
details of the revision made are given in 
the Statement below. The Study r up 
constituted for the revi ion of royalty wilJ 
also re~ommend 00 the revision of rat s of 
royalty on these minerals. 

Statement 

IRON: 

(i) ORE LUMPS: 

(a) with 65% Pe or more 

(b) with 620/0 Fe or more but less than 
620/0 Fe 

(c) wi th 60% Pe or more but less than 
62% Fe. 

(d) with less than 60% Fe 

(ii) ORE PINES: 

(A) fines (including natural fines arid 
fine produced incidental to mining 

nd izing fore) 

(.0) 

(a) with 6S~1o Pe or more 

(b) with 62% ' Pe or more but les 
than 65 % Fe 

(c) with Ie than 62% Pe 

C"ocenlrat prepared by beneficia-
tion and/or concentration of low 
grade ore, containio 40% Pe 01 
J~~, .(~ao 40~ • - . . 

Four rupees per toooe. 

Three rupee per tonoe. 

Two rupee per toone. 

One rupee and fifty pai e per tonne . 

Two fUP e and fifty pai • p r tonne . 

Ooe rupee aod fifty paise per tonn . 

One rupee per tonne. 

Fifty pai c per ton e 
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MANGANESE ORB : 

(9) Manganese dioxide (containing 780/0 
or more of Mn02 and 40/0 or below 
Pel· 

(b) 467~ Mn and above 

(c) 35%> Ma and above but below 
460/0 Mn 

(d) Below 350/0 Mn but above 
25% Mn 

(e) 250/0 Mn or below 

Directive to Financial Institutions due to 
New Licens lng Policy for Syo thetic Fibre 

923. SHRIMATI BfBHA GHOSH 
GOSWAMI : Will the Min ister of 
FINANCE be plea cd to state: 
I 

(a) whether in ' .the new fiberalised 
licens ing pol jcy for Synthetic Fibre Govern-
ment propose to direct public fin .lncial 
instituti ons to concentrate th ir preferences 
for investors in the eastern and central 
regi\)n ", which have poor account of inves t-
ment under the new policy on decent raii sa .. 
tion of induslri s during the periods of 
1972·1977 and 1978-1983; 

tb) if so, the time by which the 
nece ary d irec tives are proposed to be 
issued; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) No, 
Sir. 

(b) Does not arise. 

(c) Th publ ic financial institutions are 
expected to c nlJider all viable propo als 
keeping in view the priorities that have 
been laid down for them. 

Tariff ate of Forei D N w prInt 

924~ SHRI SAIP D IN CHOW-
DHA Y: Will th Minister of FINANCE 
be leased to tat 

whet or , fort - i~t4 Ano",' 

• 

Thirty rupee per tonne. 

Twe)v rupees per tonne. 

Seven rupees and fifty paise per toone. 

Five rupees per tonne .• 

Two rupees per toone. 

General Meeting of India~ and Eastern 
Newspapers Society pleaded for re-structur-
ing the tariff rates of foreign newsprint; 

(b) if so, whether Government agree 
with the request of the Indian and Eastern 
Newspapers Society; 

(c) if so, whether efforts were made to 
restructure th e tariff rates of foreign news-
print, details thereof; and 

(d) if not, the reasons tberefor? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
speech of the President of the Indian and 
Eastern Newspapers Society delivered at 
its 46th Anona I Genera) Meeting refers to 
the D ecember, 1984 judgement of the 
Supreme Court in regard to the levy of 
customs duty on newsprint and makes a 
plea for the removal of the levy. 

(b) to (d). A detailed study in 
accordance with the judgement of the 
Supreme Court has been undertaken by the 
Bureau of Industrial Costs and Prices in 
the matter. The Bureau have already sub-
mitted t heir report. The matter has 
thereafter been examined and is under 
consideration of the Gov.ernment. A final 
decision will be taken shortlY. 

Abolition of Minimum Esport Prlee for Tea 

925. SHRI BASUDBB ACHARIA: 
Will the Minister of COMMERCE be 
plea ed to state: 
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bave abolisbed minimum export price for 
tea; and 

(b) if so, the reasons tbereof 1 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (a ) and (b). In 
view of prosp:cts of highe r wor ld produc-
tiOD, presence of large qua nt ities of low 
quality tea in the world market and 
higber s tocks level, the prices of tea have 
sbown declining tr nd d ur ing 1985. In th 
drop of this situa tio n, m inimum export 
prico on tea expor ts h s been abolish d so 
to enable Indian teas to compete effec~ 
tively in the world market. 

[ Translation] 

Accumulation of Huge Stock of Small 
Staple Cotton with Farmers 

9U. SHRI SHYAM LAL YADAV 
Will the M inis ter o f TEXTILES be 
pleased (0 s ta te : 

(a) whether farmer in the country are 
getting remunera t ive p rice for mall-staple 
and iong- ta ple collon; 

(b) whether la rge tocks have accumu-
lated with the fa rm rs prod ucing small-
staple cotton and if so, the reasons tber -
for; and 

(c) tho reasons for importing cotton 
last year 1 

THE MINISTER OF STATE OF TH 
MINISTRY OF T XTILBS (SH I 
KHURSHID ALAM K HAN) : (a) Y ", 
Sir. The Cotton Corporation of ndia h , 
been asked to purcha e co tt 0 at tho: 
minimum support prices a and when the 
market prices of kapas t r nd to fall blow 
the sUpport price to as ur" tbe farmer of 
remunortive price . 

(b) No Sir. 

(c) The import of m dium tample 
cotton was resor ted to during th Ia t 

cottOD e on to meet a par r of the hort e 

in thi variety t im ted t t h t ti 

(English] 

Interest or Delayed P yment 0 0 Out- tatio 
Cbeque 

927. SH I D.P. JADE] : Will the 
M inist r of FINA CE be plea ed to tate: 

(a) whetber Government hav directed 
nationalised banks to pay int re t n out-
s tation cheques which are nor crt=dited 
beyond 28 day ; 

(b) whether it i a fact tha t mo t 
ch ques are delayed f r period b~tweeD 
21 and 25 days; 

(C) wh ther Gov rnment propo e to 
reduc the p riod of delay p rmitled to 
only 20 days to make con (~S ion me ningfuJ; 
and 

(d) if not, the rea ons therer r ? 

THE MINISTER OF STATE IN T E 
MINISTR Y OF FJNANCE (HRI 
JANARDHANA POOl RY): (a) Reserve 
Bank of India dvised banks in Au ust 
J984 to pay intere t at Savings Ban rate on 
outstation cheque drawn on thei r own 
branchc a fter a period of 28 da}' wh , ro 
credit was afford d or cheque returned to 
the d po itor beyond a pl!ri d of 2 day 
of th ir lodg ment. 

(b) No sp cific data i av iJ ble r gar-
ding the time requ ired for eolJ elioD 
ch ques. 

(c) and (d). The question f r dueio 
the time tak 0 by bank f r collection 
of out tation cbequ h be n n in 'he 
att ntion of government od th b nand 
ignificant improvement in thi r 8 rd i, 

expected with pr r ssive improvem nt in 
communication and mee ni tion. 

T uri t 

of 
TO 

() b t h r there 
r n ck g tour on 

ro 
t 
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Members of Parliament (during Se Sion 
day) to visit n arby places of interest; and 

(b) if so, detajls thereof? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAG~T): (a) and (b). 
Study furs of Members of Parliament are 
arranged by the Department of Parliametary 
Affair either on request of Members of 
Parli a m e nt or on sponsorship by Mini tries/ 
D ep art ments of the Government of India 
from Lm to time to visit National ProjeCIS 
o cnabl the MeIT.bers 10 have first band 

tknowl dge of such projects. 

At persent, however, there is no pro-
po a l with the Department of Tourism to 
arra ng..! package tour on weekends for 
Mem ers of Parliament. 

Impact of Economic LiberalisatioD Policy 

929 . SHRI R .M. BHOYE: Will the 
Mini ( r of F1NANCE be pleas d to state: 

(3) whether Government have studied 
the impact of its economic IiberaJisation 
r o licy . t- f ('lT con ide ring further step to 
r inforce tht: po licy; and 

(b) jf so, the details in this regard? 

THE MINISTER OF STA1E IN THE 
MIN f TRY OF FINANCE (SHRI 
JANARDH NA POOJARY) : (a) The impact 
of economic poli cy measures is continuous!y 
uDd "' r review, and chang s as Dece sary in 
poli y ar made in the light of emerging 
trend ' and our nationalprioritie. 

(b) Doe not ari e. 

Amount Rec ived from W t Bell al a 
u tom J ci e ud locom Ta during 

th Five Year Plan 

930. H I SATYAGOPAL MISRA: 
Will the Mini , I r f JNAN be pi a ed 
to tate: 

( ) the de ta il. of mount r ceived from 
t B g 1 y rh Uni n Gov ... rnment by 

way of cu tom.' d I ci e duty, iocome 
t te. durin' lh~ S i th IV Year Plao 
period; n 

. , 
Written Answers '6~ 

(b) tbe detail of amount released to 
Government of W st Bengal by the Union 
Government during the Sixth Plan period? 

THE MINISTER OF STA 1 E IN THli 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Amount 
received from We. t Bengal by the Union 
Govt. by way of Cu toms Duty, Excise. 
Duty. Income-tax during the Si"th Five 
Year Plan Period {I 980-85) . 

Tax/Oul}' 

I. DIRECT TAXES 

(i) Income Tax 

(ii) Corporation Tax 
(iii) Interest Tax 

(iv) Wealth Tax 
(v) Gift Tax 

(vi) E tate Duty 

II. INDIRECT TAXES 

0) Customs Duty 

(ii) Exci .. Duty 

Amount received 
(Rs; in crores) 

553 .24 

1917 99 

24484 

3982 

3.73 
8 .14 

386021 

3523.53 

NOTE: Revenue from Union Excise 
dutiets is inc)u ive of collection 
from Sikkim and Andman and 
Nicobar Island. 

(b) A.mount released to Govt. of West 
Bengal by the Union Govt . during Sixth 
Plan P riod 1980-85 : 

(a) On ace unt of Share of Taxes 

Share of Tax/Duty 

0) Incomes Tax 
(ii) Estate Duty 

(iii) Grant on acc unt of 

, Amount 
(R . in crores) 

444.92 

14.94 
1.81 

Wealth Tax on A riculttJral 
property 

(iv) Sa ic Exci Duty 1230 46 

(v) Adul. Exci e Duty 253.16 

NOTE : Collec ti on on account of Cu tom 
duti s arc n t hareable with 
States. 
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(b) Amount feleascd to O~ovt , of W~st 
Bengal by the Union Government for State 
Plan Scheme, Natural Ca 'amities etc ., 
during the Sixth Plan period. 

Amount 
(Rs. in crores) 

(i) Normal Central assistance 671.13** 

(ii) For External aided 
projects 

(iii) Por Hill areas 

(iv) Non-Plan Medium 
Term Loan 

(v) Advance Plan as istance 
for drought relife 

(vi) Non-Plan grant fo1' 
natural calamities other 
than drought. 

Tofa] : 

91.02 

30.41 

414.43* 

82.48@ 

40.46 

1329.93 

NOTE: 1. **includes sum of Rs. 0 30 
crores released during 1984-
85 for relief Assam ft,fugees. 

2. *includes of sum of Rs. 
340.7l crores released during 
1982-83 as terms loaD for 
covering opening defici t. 

3. @includes Rs. 3 crores as 
advanced plan assistaoce 
fOf ' flood during 1982·83. 

.Higber Custom Duty on Drug Intermediates 

931. SHRIM TT N P. JHANSI 
LAKSHMI : Will ' ~L .r. ;nister of FINANe 
be pleased to sta t : 

(a) whether it i ,a fact that the smalJ 
scale bulk drug unit in th c untry are 
not able to m nu.(acture the bulk drugs 
which are at pr sent being imported due I 
hi h [' ust m duty (n Ih drug iOICr· 
m diates than that levied on the final drug 
ir If; and 

(b) if I the reps la'k n by G vern-
m n1 in the rna Iter to enC'lura maU 
sc Ie . ctOf to pr du e the dl ugs 
indigenou Jy ? 

W, lien An wets 

'THB MINISTER OF STATE IN THB 
MINIST Y OF FI CE (SH:RI 
JANARDHANA POJJARY) : (a) a a (b). 
The price' of bulk drugs are tatutorily 
controJled and in fixing tbe price, Jan ed 

. cost of import of the ioterm~dia{es i taken 
in to considera lion. The maH ca Ie s c tor 
unit s are also manufactur ing bulk drugs. 
Small sca le seclor units are not r .. quir d to 
obtain any industrial licence befor~ re 'ort-
jng to the production of bulk drug and 
they are also freely allowed the imports of 
intermediat and ch~micals in accord nee 
with the import policy in fore . The cu ~ tom 
duty on drugs and drug inrerm diates are 
reviewed from time to lime in cons ultation 
with the administrative Ministry. 

Increase of Price of Cigarettes 

932. SHRI AKHTAR H <\ N: vvHJ 
th e Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that price of 
cigarett~s hot up to ~Jmo t doubl", 'the 
rates during the last two mJnths; 

(b) j f so, reasons therefor; and 

(C) the steps being taken to check the 
prices of cigarettes? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF FINANC (SHR 
JANARDHANA POOJAR Y) : (a) to (C). 
There were r ports of cigaraH pricw of 
diif!rent br nds bavi"g gone up ·,in the 
m:uket during the J 9t tw m. n th. ne 
ext.)nt of incre!lse in the prkes v ril! d a 
bet ween different brands and a IS for to 
arne braed a betw en on~ rolf t aDd 

anotber. 

Prior to 2 .. 9·1985 th xci e uty on 
ei ar He "ari d wi th v ry fivc~pai 
chang in the pric~s of cigar tt s . It Was 
fund that ome manufactu rer f cig ( ' U 
were cleatiog id ~ Jlti I br nd ' at tw pric 
paying duty on lb lowe price snu ~lf'o 
th eat the hi h r pri • 1 rd r t.) 
minimi e th "f r ch m III ul' 
the Qovernment inrroduc d a I vi 
truClUre on c; arCH 00 2- - t Q( 5 
nl five r ~ f dut , f Jlo 'd 
trpu1a tion tb t the urr cc d 

brands of cia rcUe should b 



, , . , . I •• 
17 Written Answers NOVEMBER 2~. 198$ 172 

I 
by a centr I authority. These changes were 
foll ow d by temporary d i rupti n in the 
clearnce of cigara l( II from tbe factorie 
for ome time which wa exploited and 
cigarettes of va rious brands were sold in 
the mark:l at rices higher than the 
declared prices printed on the packages of 
cigarettes for retail sa le . 

There is no pr ice cont rol on cigarettes. 
State Gov rnmeot h lV .... howev .. r been 
advised to take sui table actioo und "r the 
provi ion ' of the Standards of Weights and 
Measures Act, 1976, and the Rul~s made 
thereunder. 

Diversion of Mon y Towards Ostentatious 
Expenditure on Marriage 

933 . HR I SANAT KUMAR 
MANDAL : Will the Minist r of FINANCE 
be pleased to state: 

(a) whethe r it is a fact that many 
or rate cnterpri t:s diverted huge amounlS 

of money toward. o5 tant a tious expenditure; 
and 

(b) if _0 , the step Government pro~ose 
to take only t ch~ck the present ostentatl~us 
exp ndi ture on marriag s and other ~ocl~l 
corporate functions in 5 star hotels In big 
citi but also to examin the concept of 
Expcnd itur Tax? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF FINANCE (SHR[ 
J NARDH N POOJAR Y) : (a) and (b). 

he a essing offi ... r, are empowered to 
di allow any expenditurd which i not 
incurred wh Ily and xclu ively for the 
purpo of u iness. S ction 133A(S~ of 
th Incom ... -t x Act, 1961 al 0 autborl es 
the e ing offi;er to enquire into . the 

I and ouree of 0 tenta tJOUS natur sc 
xp~ndi l ur 

fun tion . 
on marriage nd other ocial 

Th 
apr> i It 
lit Y fm 

r rt l 
lax lin 

vernmen t have decided to 
mmitr e to study the desirabi .. 

vin t w rd exp nditure, wholly 
a th a e f r pro r sive 

f in ividu , nd n a-corporate 
nd t c min the im plio ti 0 of 

of tax n exp nditur in II it 
'Hti ' ul rl in r lation t t xation 

t't tor. 

lastalmeat of Dearness Allowance Due to 
Central Government Employee 

934. SHRI MANVENDRA SINGH: 
Wi JJ the Minister of FINANCE be pleased 
to state : 

(a) the number of instalments of 
dearness allowance due to the Central 
Government employees as on 31st October, 
1985; 

(b) out of tbese instalments how many 
instalments of dearnes allowance had been ~ 
graoted to the employees upto September, 
1985; and 

(C) when tbe rest of instaJments of 
dearness allowance would be paid to 
Government employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Conse-· 
quent on the average ind ... x cross ing 592 
points at the end of July, 1985, one more 
instalment of D A. became due for consi-
deration w.e.f. 1st August, 1985. 

(b) Ni I. 

(c) PJymeot of each in talment of 
D~arnes Allowance to Central Government 
employees cost exch quer approximately 
Rs. 70 crores per aonum. Tberefore, 
ques tion of payment of each instalment haa 
to be considered carefulJy with regard to 
their impact on the economic siruation and 
the Budget. The question of sanction for 
payment of the Government is receiving 
the attention of the O .A. iostalment It is, 
however, not possible to indicate any 
time-limit for taking a decision ;n this 
regard. 

Infr structure Facilities at Tourist Centre 
In U.P. 

93S. SHRI MANENDRA SINOH: 
Will the Mini ter of PARLIAMENTARY 
APFAIRS AND TOURISM be pJ a cd to 
tate the amount spJnt by Un i 0 Govern-

ment durin the pa t three year ;n develo-
pin the infr tructure f ciJlite in tourist 
coote r Uttar Prad h town-wi e details 
tbereof 1 
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT): During the 
past three years (1982-83, 1983-84 and 
1984-85) the C ntral Department of Tourism 

1. AGRA 

Written Answer 174 

has incurred an xpenditure of Rs. 2548S 
lakhs in developjng th iofra tructure faci-
lities in tourist centres of Uttar Pradesh, 
town-wise details of which a re given 
below: 

Rs. in lakhs R . in Jakhs 

120.92 

(a) Floodlighting at Agra Port and Sikaodra 

(b) .Hotel and Transport unit of ITDC 

9.40 

101.44 

(c) Youth Hostel 

2. LUCKNOW 

(a) Floodlighting at Residency 

(b) Celebration of Pestiva Is/fairs 

3. FATEHPUR SIKRI 

Construction of Tourist Complex 

4. SRAVASTl 

Construction of Tourist Complex 

5. VARANASI 

(a) Development of Ghats 
(b) Hotel and Transport unit of ITDC 

6. AULI-JOSHIMATH 

10.08 

6.84 

6.39 

0.45 

42.05 

42.05 

22 .23 
22.23 

41.14 

21.50 
19.64 

10.00 

(a) Construction of Cottages and Restaurant 10.00 

7. BRIJ BROOMI 7.50 

(a) Master Plan and Raslila Stage 1.26 
{b) Yatrika at Vrindaban by Bharitiya Yatri 

Vikas Samiti 

Avas 
6.24 

8. KOSI-RESTAURANT (lTDC) 0.27 

9. NAINITAlf-Purchagse of sails for Yatch Club 80.53 

2 .24 
0.50 

0.63 

10. KAMPIL-Yatrika 

11. NAND MEHAR 
12. Tr.ekking equlprnents 

Quantity or Coffee E port d Doring ) 98~ 

936. SHRI MANVE DRA S1' GR : 
Will the Minister Qf COl4~ij.aC 'L> . 
pleucd to .t.to ; 

--_ 
TOTAL: 2548S 

(a) tbe quantity of Coffet: ex orted 
fr9m India duri n the last y r .d bow 
does it compar whb tb yeo ex Ott m de 
durin the 1983; 

(b) tho name 0 the cou trie to wboDJ 
IPdi D Coli j c' Otto ; , 4 
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(c) keeping in view the increa iag 
demand of Indian coffee in the inter· 
natilm 1 market what steps Government" 
prope se to take increase the coffee produc .. 
tion In the country? 

TH MINISTER OF COMMERCE 
(SHRr ARJUN SINGH) : (a) The quaotily 
of cotf e exp rt d from India during 1984 
wa around 65000 tonn ~ s valued at about 
R . 193 crore compared to a quan!ity of 
around 70,000 tonnes valued at about R . 
] 69 cror exported during 1983. 

(b) Indian coffee it exported to over 
thiJ ty countries in various parts of the 
world. liS R, USA, Japan, W " I Germany, 
Yugoslavia, Italy, Spain, Canada, 
Newzea land and Austra Jia bei ng th~ major 
buy r . 

(c) Besides the various development 
loans and subsidy cherne, the Board has 
op ned d multiplication ·unit, coffee 
demon tration farms, research farms, 
. mobil" soil t sting uni I etc. for increasing 
production of coffee in the country. 

Forei D E cbangee Earned by Exporting 
Pearls and Preciou Stone 

937. HRI MANVENDRA SINGH 
Will the Minister of COMMERCE be 
plea ed to tate: 

(n) the total foreign exchange earned 

by exporting pearls and precious stones 
fl m India during last year; 

(b) the name~ of the countries to which 
the ~ p 'arl,s and the pr~ ious stones were 
exported; 

(c) the quantity and the value of th ... 
stones c-xported. country-wise details 
tbereof; 

(d) whether some steps have been taken 
by Government to promote the export of 
these pearls: and 

(e) if so, the details thereof? 

THE MINISTER OF CO~{MERCE 

(SHRI ARJUN SINGH): (a) Value of 
exports of pearls and precious and sem~ 

precious stones during 1984·85 was as 
under :-

Pearh Rs. 718 .56 lakbs 

Precious and Semi-
precious Stones . R. 3511 .63 lakhs 

. 
(b) and (C). A statement is given below. 

(d) and (e). Import of requisite machi-
nery /equipment/tools with a reduced import 
duty so as to facilitate product development 
besides improvement in productivity and 
marke t diversification are some of the steps 
hI ken to promote export of pearls and 
precious and semi-precious stones. 

Statement 

Country De tina tions-wi e 
Exports of pearls 

during 1984·85 
Quantity V lue 
in lacs Rs. in 
carat lakb 

1 2 3 

J p n 24.54 190.90 

U .S . . 23.78 149.49 

Dubai 15.67 120.6 

n n 13.85 91.67 

e t [) 
" 3 .3§.70 

Country 

4 

U.S A. 

Hoog Kon 

We t G rmany 
Switz eland 

ran ~ 

Destination-wise 
Exports of Precious/ 
Semi-precious Ston 

during 1984-85 

VaJue Rs. in lakhs 

5 

1699.65 

792.90 

518.06 

392.13 

39J. 7 
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1 2 3 

Kuwait 5.79 30.61 

U.A ,B. 3,03 17.24 

Singapore 3.58 14.03 

Prance 0.44 9.82 

U.K. 1.60 9.49 

Other countrie 5.88 64.56 

Total: 113.99 735 .17 

Return CO ' ignment 1,99 16.61 

Net Exports J J 2.00 718.56 

Pinall aU on or Branch Licen~ing Policy fot 
1985-88 

938 . PROF. NARAIN HAND 
PARASH R: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Branch Licensing Policy 
has b en finalis ed by the Reserve Bank of 
Ind ia for the year 1985-88; 

(b) if so, the main feature there f and 
the likely date by which it would be imple-
mented: 

(C) if not, the rea on for delay; and 

(d) the likely date by which it would 
be announced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PI NANCE (SHRI 
JANARDHANA POOJA R Y) : (a) to (d). 
The branch licensing policy for the p riod 
from 1-4-1985 to 31-3-1990 (~o-terminu 
with Seventh Fiv Y ar Plan) has ince 
been finali ed by th R TV Bank of 
India (RBT) RBI ha ind i"cated to th ~ b :1"S 

and the S 'a G vernment /Uoioo T rri-
torie the main f atur f lh P liey on 
18th Octcber, 1985. The m 'n obj ctive of 
the branh lic ' nsing policy i" aimed at 
acbi ' ving a cover\lge of 17000 pODula ion 
per bank office in rur I and mi· urban 
ar~a of each bl ck and I r j lin p ti a l 
gaps in the aVd ii bility f bank"oJ facilitie . • 
Under thi policy, uobao d poe et io 

h blop~ ill • .i4Cl)ti e·J . 04 it J 

4 5 

U.K. 244.02 

Thailand 161.55 

Japan 144.68 

Singapore 140.83 

Canada 53.12 

Other countrie 380.53 

Total: 4918'74 

Return consignment 1407.11 

Net Exports 3511.63 

centres for opening bank offices to cover 
such unbanked pockets will be selected. 
The centres will be allowed in such a 
manner that a bank office would normally 
be a vailabJe within a distance of 10 kms. 

fro 01 each vi Ilage. 

Propo 91 to aboll h Sales Tax 

939. PROF. NARAfN CHAND 
PARASHAR : Will tbe MiDist r f 
FINANCE be plea ed to state: 

(a) wheth r the propo al to abolish the 
sales tax ha made any headwa with the 
States; 

(b) if 0, the name of tb tl Statt whi h 
ar till resisting the pro po al and the 
step taken by the Union G vernm nf to 
arrive a t a conclusion in thi r gard; and 

(C) tbe likely dat by which a fin 
r'c j~,i ( n would be taken io tbi re rd? 

TH MINISTER OF STATE IN T 
M J N I TRY 0 F J A C ( I 
JANARD ANA POOJAR Y) . ( ) to (c). 
There h b en a demand fr rn rt in 

ctiODS f r abolition of Ie f and it 
replacement by additional exci d i . A 
sa Ie tax j mainly St t ubj ct of 
taxation, the m tter wa co id d in 
Conrel enc of Chi f ini ttr b 1d in 
S ptemb r. 1980 od in in P bru ry, 
1981. h ~ 0 J[pert Commit t e 
~l 11 t P Jb fin noi I impliea ti Q 
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of the extension of the scheme of addi .. 
tional exci e duties in lieu of ales tax on 
vana pati, drugs and medicines, cem nt, 
paper and paper board, and petroleum 
products and th m~tnnw r in which the 
fioa'!lcial interests of the State could be 
safeguarded. 'The propo al was thus for 
replacement of sales tax by additional 
excise duty and not for abolition of ale 
tax on the five commodi ties. The Expert 
Committee. under the Chairmanshi p of 
Shri Kamlapati Tripathi, M .P . sumitted 
its report on 29th January, 1983 . The 
report conta ining the r commendations of 
the Committee was placed on the Table of 
both the Houses of Parliament on 29th 
April. 1983. The recommendation of the 
Tripathi Committee were considered in lh~ 

Conference of Chief Mini ters held on 2nd 
November, 1983. A large number of Chief 
Mint ters indicated their acceptance of the 
scheme ugge ted by the Tripa thi 
Committeefor introduction of the 
additional excise cuty in lieu of sales tax, 
in principle. Some of the Chief Ministers, 
howev r, indicat d that th y were Dot in a 
po ition to accept the scheme r comm nded 
by the Tripathi Committ e. The Chief 
Minist rs r solv d that efforts should b ... 
continued to bring about con ensus among 
the Sta te Governments on the e t sue. As 
sale tax is rna i nly a Sta te subj~ct of 
taxation, any reform in the sales tax system 
can be undertaken only in consultation with 
and cooperation of the:; States. Efforts 
made so far have not resulted In reaching 
a con eo us . 

Pro ramm for LoratioD and E traction of 
Min ral In Hilly R ions 

40. PROF. NARAIN CHAND 
PAR SHAR: Will the Mini t r of SrEEL 
AND MINES be pleas d (0 state: 

( ) wh ther any comprehen ive pro-
ramm h s been drawn up by Gov rnment 

to locate and xtract mineral in the Hill 
States/Re ion of tho country durin the 
Seventh ive Ye r Plan; 

( ) if 0, th m in outline th reof 
alon with th name of th J"!llnerals od 
th r i n in which th y hav b en locat d 

nd ere Jikely to be e tr ct d r wher 
rye fo t~i pqr os would be ll)lujc; 

(c) tbe specific items from this pro-
gramme stated for the Annual Plans; and 

(d) if n01, whether any such programme 
would b dra wo up or taken up for execu-
tion in the Seventh Five Year PJan 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) Yes. Sir. 
Survey of min ra Is is a continuous process 
and is being continued in various parts of 
tbe coun try by Geological Survey of India. 
State Directorates of Mines and Geology 
and MlOeral Exploration Corpration Limited 
as p r their re p ctive programmes. For 
the Seventh Five Year Plan al 0, there are 
programmes to locate and assess min"ral 
potentialities of Hdly Stales/Regions. The 
extraction of these min rals will depend 00 
the techno· economic viability of the 
deposits/minera IS. 

(b) Regional and detailed investigation 
for ba e metals is envisaged in Meghalaya. 
Assam, Darjeeling area of West Bengal, 
Sikkim, Uttar Pradesh and Jammu aild 
Kashmir Tin-Tungsten inve tigation in 
Sikkim and Almorah and Pithoragarh area 
of U.P. Survey for gold incidence in tbe 
Himalayan foothills (Siwalik belt) of 
northern aod north-eastern J ndi8 wi II be 
continued. Sapphire investigation will be 
undertaken in Jammu and Kashmir. 
Ophiolite belt of Manipur-NagaJand and 
Indus ophiolite belt will be surveyed for 
chromite, nickel, cobalt and platinum. 
Assessment of limestone in Meghalaya. 
Uttar Pradesh. Himachal Pradebh and 
Jammu and Kashmir i propo edt Investi-
gation of indu trial mineral Hke kyanite 
and illimanite are also proposed in Assam 
and Meghalaya. Rt.>gional exploration for 
coal in Arunachal Pradesh and ~ghaJaya 

are to be undertaken . Airborne Geo-
physical urveys have envi aged in north 
ea tern State of the country. 

(c) and (d). A . per this programme 
b sides ologicaJ mapping, thirty seven 
p cHic item of miners I inve ti ations have 

b n propo d by GSI in their Annual Plan 
during 1985-86. Continuation or otherwi e 
of the e item in succ eding year of 

v nth PJan will d p nd upon the re ult 
a ses ed from lime to time. Miner I 

xplor tio Cor oral; pt. ha " 
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specific projects in mountainous areas of 
Himalayas and north-eastern Region ioclud .. 
iDg Askot Lead-zinc project in Pithoragarh 
district. U P. and in several coa I areas in 
north-eastern Region. 

. 
Financial Assistance from World Bank 

Doring Current Financial Year 

941. SHRI LAKSAMAN MALLICK: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether it is a fact that India 
would be received Jess financial assis tance 
du ring the current financial year from the 
World Bank while Latin America is gett ing 
the lion's share; and 

(b) if so, the details regarding the 
amount India is going to received during 
the current financial year? 

THE MINISTER OF STATE IN THE 
I MINISTRY OF FINANCE (SHRI 

JANARDHANA POOJAR Y): (3) The 
lending programme of the World Bank is 
based on annual budgets approved by irs 
Executive Board and country"wise alloca-
tions are made based on Bank's lending 
criteria. The Lat in America regIon, for 
purposes of Bank group assistance, consi ts 
of 17 countries in the Latin America and the 
Caribb an countrie. The figure of the e 
countries are not comparable with those of 
Iodia. 

(b) The amount of Bank group assis. 
tance indicated in the Aid India Consortium 
for the Bank fiscal year, 1986 (l t July L fS 
to 30th June, 1986) is US $ 2500 milli e t. 

The exact quantum of assistance depeL <.' { 
upon the availability of Bank group fun 's 
and tbe statu of project preparat ion and 
processing. 

,. s~ .. t : f 
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Reduction of Custom Duty 
Drug Iotermnediate 

942. DR. KRUPASINDHU JiHOI: 
Wi)J the Mini ter of FINANCE be pleased 
to state : 

(a) whether Government h ve reduce( the 
customs duty on various drug intermedia tes; 

(b) if so, since when; 

(c) the names of the intermediate. the 
value of the same imported year-wise 
during tbe Jast three years; aDd 

(d) the extent of bent fit in va lue per 
pack which bas been passed OD 10 tbo 
public on this account? 

THE MINISTER OF STATE IN THB 
MINISTRY OF F .NANCE (SHRI 
JANARDHANA POOJARY) : (a) 10 (C). 
Customs duty 00 various specified drug 
interm diates has been reduced from time 
to time and notifiea lions is ued in this 
r spect have been laid on the Table of th 
House wilh Explanatory Memoranda. A 
statement containing a Jist of such drug 
intermediates exempted together wilh date 
of eXEmption is Biven below. urlh f, 
certain speCified drug intermediat have 
been exempted from xcise duty and if 
these are imported th y would not be 
liable to additional duty under secrion 3 of 
the Customs Tariff Act, 1975. As 00 
s'.:parat s ta tistics for import of drug inter-
mediates are maintained, it has no,t been 
possible to furnish the information regard-
ing vaJue of imports of drug intermediate. 

(d) As the formula tion price ar based 
on the notified pdc of bul dru , the 
pubHc would stand to benc:!fi t from custom 
duty reduction on the drug intermediate _. 
However, the extent of th sam ea · Dot be 
preciselyasse ed. 

tatement 

Noti6cation No. aDd Date 

1. 64·Customs dated 6-3-79 

Nam", of Dru lntermedi te Covered 

J. Nov~Miamioe. 
2. Brboxymethyl ne Diethyl Malona't • 
3. Mono Sodium Glutaoate. 

4. Dicyan di mid • 
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Notification No. and Date 

2. 23-Custon s date 1-3-81 

3. 41 -Cu toms da t d 1-3-83 

4. 287-Cust oms dated 5-12-84 

S. 57-Cu tom dated 17-3-85 

6. 261-Customs dated 16-8-85 

Name of Drug Iotermediate~ Covered 

S. Furfurylamine. 
6. Acetonitril . 
7. Acrylonitrile. 

8. Furfuraldehyde. 

9. Pancreas. 

10. S-Hydroxy quinoline. 
1. Guanidine Nitrate. 

2. DL-2 Aminobutanol. 

3. D-Alpha Phenyl Glycine Chloride Hydro-
chloride. 

4. D (- ) Alpha Pheny l Glycine Ethyl Pofa sium 
Salt. 

5. Dha ne Salt for the production of AmoKY-
ciJlin. 

D (-) P·HydroJ<Y Phenyl Glycine Ethyl 
Pota sium Salt. 

6. 3 : 4 Xyl idine. 
7. 2-6 Xylidine. 
8. Iodine. 

1. D (-) Alpha Phenyl Glycine BCt e. 

] . Gumma P'colioe. 

1. Guanidine Hydrochloride. 

2. D-Pentalactone. 

3 . DL·Pentalactone. 
4. 2~ Aminolhzole. 

5 . Piperazine H~xahydrate. 
6. Diethyl Carbamoyl Chloride. 
7. 3-Amino Oxazolidanc Sulphate. 
8 . DL-AJaoioe. 

1. Para Hydroxy Alpha Glycine. 

2. Chloro Pyrazine. 
3. S-Mcthyl 4-Hydroxy Mothy) Imidazole. 

4. DL-Naproxio. 
5. DL·Oxyphen • 
6. 7-A CA. 
7. 2 (2, 4 Dim tho)(y Phenyl) 2 Is propyl 

S-Chlor P ntnn nitri) . 
8. N/2- (3-4-Dim lhox),phenyJ) Etbyl/N-M thyla-

mine Aceat Acetal. 

7. 89.,Cu tom da ted 17-3·8S 1. 
2. 
3. 

V. 
erazine. 
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locrease in Import Duty on ~olyester Fibre 

243 . DR. KRUPASINDHU BHOI : 
Will tbe Minister of'FINANCE b pleased 
to state: 

(a) whether tbe import duty on 
polyester staple fibre has been raised; 

(b) jf so, since when and how much; 
and 

(c) the effect of th is ri e in import 
duty on polyester fibre to ge ncra l public? 

THE MINISTER O . STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY); (a) No, 
Sir. III fact, the total incidenc.! of imp Ht 
dUly on polyester fibre has come down wilh 
effect from 28 th August, 1985 when the 
additional duty of customs (commonly 
known as countel vailing duty) came down 
from Rs. forty-five per kg. (0 Rs. twenty-
five per kg ., con equeot to rcc'uction of 
excise duty on polyest.,r fibre by the same 
amount. 

(b) and (c) . In view of the above, d 'cs 
not arise. 

Discovery of Iroo Ore, Maogannese, 
Grapblte and Bauxite Deposits 

944. SHRIMATI JAYANTI PATNAIK: 

SHRIPURNA CHANDRA 
MALIK: 

WiJl the Mini ter of STEEL AND 
MINES be plea d to ta te : 

(a) the lot a I ~ Ie! ntum of iron .. ore, 
mangan se, graphil..: and b:JUX'ite d,!p')sit~ 

found in the r(!c.!nt survey conducted by 
tht! G ological Survey . of India and the 
Directora te of Mining and G oJogy of 
Orissa; 

(b) th .ff.:re t mining ar"as in O[Jssa 
wh~r~ uch min rJI rc~ urc"s are 10 at d; 

c ) til stt;p'" ken fvr til prop_r 
xploi ta .1 ion of those m ' n", ral " a d 

(d) b d~( H thereof? 

Writlen Answers 86 

THE MIN1STER OF STATE I THE 
DEPARTM NT OF MIN S ( . RI II 
RAM DULARJ S NHA) : (a) As r 
' urveys carried out by Geological Suev y of 
India and Directorate of Geolo y and 
Mining of OI issa, I he foJJowing r serv s of 
iroD oro tc. have been estimat(.!d in that 
Stale :-. 

Mmera) 

lion ore 

Manganese ore 

Graphite 

Bau xite 

E lima ted Re a ves 
(in miUion toon ) 

3,12,3 87 

33 .422 

0 .407 

1,601.473 

(b) The differen t mineral ' local dare 
in the following areas :-

Mineral 

Iron ore 

Area 

K e njhar, Sunderg rh, 
Cuttack, Mayurbhauj and 
Koraput. 

Mangane c ort! Bonai K .onjhar, Koraput. 
l(aJahandi, BolaI' ir Sun-
derga:h and Sambalpur. 

Graphite 

Bauxite 

Sambalpur, B,oJangir. 
KaJahandi, Phulbani and 
Dhenkanol. 

Kora put, KuJahandi, 
Bolaugir, S mbalpur, Sun-
d r arh and Phu banI. 

tC) and (d) . xcept bau"j k, a JJ oth r 
mineral are und r expJoitati n N flO 
Alumin ium Company Limited is d v Jop .. 
jng a bauxite mine alP ochp tm Ii of 24 
Jakh tonne annuaJ capacity. h rat 
Aluminius C mpa ny is '.1 0 d v_l )pin 
bauxite mine at Gaodhamar(thao 1\ alter .. 
native sour e of m terial to its Alumiuiu, 
plant in Korba . 

Tr de Agr em of bet \v en n .h 

94 . SHRI TI J 
Will 11 Mi 1;' f r 
pI ~ed t 

( ) wh ther an e ment h b" 
;gned I C . mb r 0 
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Comm rce and Indu lry and China Council 
for Promotion~ of International Trade to 
dev lop and expa nd trade relations between 
the two coun tfie ; 

(b) if so, the dirrerent fi Jds in which . 
Indo-Chi na trade in proposed to be 
expended; 

(c) the pecific commodi ties identified 
export and for import; and 

(d) the d ta ils tber of ? 

THE MINJSTER OF COMMERCE 
(SHRI A JUN SINGH) : (a) Yes, Sir. 

(b) Under th Agreement, FICCI aDd 
CCPIT hav\! agr d to exchange aod distri· 
bute iof I rna tion and rna terials concerning 
new products, new technologies and new 
pr cesses in production in their respective 
countrie (i) 10 assi t each other in mutual 
cooperation in promotion f consultancy 
services and j in t ventures and (ii) to 
as ist/each Olh~r in holding conomic Hnd 
trade exhibitions and specialised fairs in 
ach other's country. 

( ) and (d). This Agreement does not 
identify pcclfic commodities for export 
and import between the two countries. 

Fi cal Policy to Curb Black Money 

946. SHRI CHINTAMANI JENA : 

SHR! MOHANBHAI PATEL: 

Will the Mi nist r of FINANCE be 
pleased to slate: 

(a) wh ther Governm nt are considering 
to i tr du e a Ion term fiscal policy to 
curb black mon y; 

(b) if so, th detai 1 thereof; and 

(c) th time by which the policy will 
b j n f( du d 1 

STATE IN THE 
o F1NANC (SHRI 

H ~ P OJ RY): (8) to (c). The 
tp 1 t f lhu N tional In titule of Public 
'nnne an P Ii y on "A peets of BI c 
o on y i lodi" ba been r Ie ed to 

. 
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the Pre s with a view to encourage a public 
debate on it. Copies bave al 0 been sent 
to all Members of Parliament. Suggestions 
so received will be con idered for drawing 
up a long term fiscaJ policy to curb bJack 
money. 

Non-Payment by Companies/Traders to 
Tobacco Growers 

947. SHRI V. SOBHANADREESWARA 
RAO : WiJJ the Minister COMMERCE be 
pleased' to state: 

(a) whether it is a fact that tobacco 
growers are yet to get crores of rupees dues 
from traders; 

(b) if so, the outstanding dues company/ 
trader· wise for the last tbr e yeat's; and 

(c) the action taken by Government 
for payment of dues to the growers? 

THE MINI.>TER OF COMMERCE 
(SHRI ARJ UN SINGH): (a) According 
to complai nts receiv d by the Tobacco 
Board from the growers, an amount of Rs. 
1.57 crore is payable to the growers by 
the trade in respect of Tobacco sold before 
tbe introduction of the Auction Sy 'em in 
1984-85. 

(b) The details of outstanding dues are 
given below: -

S. Name of the Co. Amount due 
No. as on 7·11·85 

(Rs. Jakhs) - -------_. __ ._-----
123 

1. 

2. 

3. 

4. 

S. 
6. 

MIs Sree Saojaya 
Tobacco Co. 

Kandimolla 
Raabavaiah Co. 

Intigrated Tobacco 
Traders Pvt. Ltd. 

Kommin la Venkateswara 
ao aDd Co. 

Sree Durga Tobacco Co. 

Sree Lak hmi T bacco 
Co. 

10.81 

19.29 

1.01 

2.11 

40.48 

42.16 
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1 2 

7. Globe Leave Tobacco 
Enterpri e . 

8. Vijaya Shanti Enterprises. 

9. Ambika Tobacco 
Enterprises. 

3 

39.33 

0.14 

025 

prosecution for for contravention of th 
regula tions m de under the A t nd to 
provide for enhanced penaltie for contrav n-
tioo thereof, Further, there is no cope for 
companies defaulting in payment to the 
growers in the auction sy t m introduced 
last year. 

Recommendation of Pande Commltt 00 

10. Sri Vijayalakshmi Tobacco Leather aod Leather Manufacturers 
Co. 

11. Thlrumala Enterpri es 

0.47 
948. SHRI K .S . RAO: Will the 

1.72 Minister of COM M BRCE be pleased to 
state: 

(c) Besides given notice and cancella-
tion of r gistration wher ver nece ary, the 
Tobacco Board has not renewed the registra-
tion of the defaulting firms for 1984 and 
1985 in re p ct of the companies at S. No. 
4 to 1 J. O the r companie have given an 
undertaking to clear the dues shortly. 

(a) the recommend ation f Pande 
Committee on leather and lath r manufac-
turers; and 

(b) the action taken so f r on the 
recommendation of the ommittee? 

Th Tobacco Board Act, 1975 has 
been amended recently ro provide for 

THE MI ISTER OF COMMERCE 
(SHRI ARJUN SINGH): (8) and (b). A 
statement is aiven below. 

Statement 

Recpmmenda tion 

1. A profes ional study of the system of collec'ion 
and muketing of ra w hides and kiDS in India 
may be commissioned by Government. 

2. The lSI standard definiog fini hed leatber should 
be made realistic and the export incentive should 
,be applicable to the floi hed leather so defined. 

3. While there is adequate availablity of I~atber 

resources in India to achieve the Seventh Plan 
targets, i, wou Id be desira ble to import finished 
!t'ather from bovine hides aod skins free of duty. 

4. A five year announcement, to coincide with the 
Seventh Plan, should be made for duty 
free import under OGL, of r w hides aDd kin, 
wet blu ... chrom tanned and eru t leather inclu .. 
ding spJit and ides. 

s. A th Review Committee COD i ted of diverse 
int r ,t including repre n(ative of the Ir d~ 
and industry, it wa felt tb t it r co mend lion 
with re ard t the port poli y and export 
'Q~"mjy~ 0 14 ~ODijO d 10 bro d jodi a~j II 

Action taken 

A study has be n Commi-
sioned through CLRI, 
Madras. 

Fioi hed Jea ther for xport 
ha been re-deftn d apr 
IS : 8170-1979 Guidelines 
for identIfication f fi ni hed 
Jea ther for xport w . . f. 
1-9-1985. 

Duty fr e import f b vine 
finish d leRther under OGL 
ha b n permitted. 

Duty free imp rt und r 
OGL of r w hid n kin 
w t blu chrome tano d nd 
cru t lea the i nclud D pJi 

nd ide thereof ba 
p rmitt d. 
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Recommendation 

of the direction, leaving the detailed policy pr s-
criptions to be worked out by Government. 
Accordingly the followiog recommend (i ons were 
made: 

(3) A stage h s now come when Government 
should ra tiona lis the export quota mechanism 
for regu1atillg the exports of semi-processed 
leather. 

(b) The stipulation of 40% export obligation 00 
fin ishing units may be done away with. 

(c) The inccnliv s relating to finished lea ther 
exports r quire a rre ·h look by Government. 

(d) A grad d s}s h'm of incentive, I ba. ed upon 
comparative value addition at d fft' rent 
stag should be considered by Government. 

6. The need for {'xten ion s rvic s in the cottage 
sector for ttchnologica I upgrada I ion for rura I 
ta nner and producers of value .. addcd lea Iher 
product is ~e lf·evident , The D epartment of 
I ndustria l Devf" )opment should chalk out clearly 
deBn d schemes for this purpose. 

7. The machi n~ry and equipment ddaiJed in the 
r port may b placed nnde OOL for import. 

8. The commi ttee st rongly endorses recommendati 0 
of the Task Force (1979) that the import duty on 
machines &hould be brought down uAiformly to 
25% on all tBnteing, finishing foot w ar and oth r 
I at.her good machines which fi nd place in the 
OGL. 

9. Non-availahility of trained manpower at all 
) aveJs is a erious constraint in the development 
of th leather manuCactures indust ry along modern 
lin s, Pellowships , hou 'd , therefor , be in titu red 
in order to depute artisans. supervi ors and 
mana e s for forei gn 'raioin . 

10. or igo xp rts bouJd b inv ited to ive io .. plll~t 
training to pr ducHon person ne l at all J(>vel . 

11. The xi ting tr ini g cen tr s h uld be equipped 
with mod rn r hinery nnd quipm nt, ' for 
wi ich the cpa ttm ot of Indu trial Developm ,t 
bo ld fonnul t a pro ria.te bem 
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Action taken 

Government is yet to take 
a view on this. 

The recommendation has 
been takeo up with the 
Ministry of Indu try. 

Fini 'hed lealher for export 
having been re-defined with 
affect from 1-9-1985, incen-
tives the/eon as per the new 
CCS regime will be decided 
in due course . 

Government is yet to fa ke a 
view on this recommen" 
dation. 

DepAr tment of Industrial 
Development have been 
reques ted to take necessary 
BClion. 

Implemented. 

Duty has been reduced to 
350/0 on almost a II machines 
apperar ing in the OOL . 

Artisans have already b~cn 

deputed abroad for such 
training, 

Act i on is I D progress. 

D partment f Indu trial 
Dev J pme nt have been 
requested to take ,nege ar 

.. tio 
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Recommendation 

12. Technical training should be taken up by the 
Council for Leather Exports as a Code activity. 
which should be made eligible for MDA. 

13. With regard to the requirements of raw materials, 
components and consumables for production of 
finished leather, footwear and other leather 
goods, the fo))owing recommendations are 
made: 

(a) Inclusion in Appendix 17 of the Import 
Policy of the items Hsted in the Report. 

(t?) Inclusion in the OGL (or import of the 
items Hsted in the Report. 

(c) Inclusion in Annexure 1 of Appendix 21 of 
the Import PoHcy of the items listed in the 
Report. 

(d) Reduction/abolition of import duties in 
respect of tbe items listed in the Report. 

14. The Committee has identified the following in· 
frastructural gaps coming in the way of export 
production of footwear: 

(a) Non-availability of the required grades and 
quality of finished leather at competitive 
prices. 

(b) Absence of good quality training in footwear 
engineering, design and pattern making 
ski lis. 

(c) Lack of indigenous production of well 
engineered lests, components and soles for 
the footwear industry including upgradation 
of the sole leather from buffalo hides. 

(d) Lack of a network of modern ·Iaboratories 
and testing units for quality control. 

(e) Absenc of a brand image for India·made 
footwear in the world market. 

(f) Lack of attractive and durable packaging. 

(g) Lack of a meaningful nexus betwe n develop-
ment and research. 

It is of the view that a determined 
initiative on the part of Government i 
essential to create a catalytic model which 
can be r plica ted. The CommiU e r com-
mends for the consideration of Government 
a concrete operational model, in which 
~eDtrali cd aQtonolllou a eoc, wor i 

Action taken 

Proposals have been for-
mulated. 

Implemented. 

1m plemen ted. 

Implemented. 

Implemented as far as con-
sidered feasible. 

The recommendation b 
been accepted in principle. 
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Recommenda tion 

under the umbrella of a reputed institute of 
technical education such as an Indian Insti-
tute of Technology, will perform some direct 
functions apart from assisting in the develop-
ment of a supporting infrastructural base. A 
project profile for such a Footwear Design 
aod Development Institute is appended to 
the Report. The project wi)) involve an 
investment of Rs. 9.5 crores and an employ-
ment of 2900. It will be, completed in four 
phases. 

1 S. In the 'context of the recommendation regarding 
FOOl. it will be necessary to replicate this opera .. 
tional strategy in d iiferent States where nodal 
agencies be entrusted with the ta k of coordinat-
ing the development of the sfx supporting func~ 
tions enumerated above. leaving the direct 
functions to be performed by PODI aJone. 

16. Government may consider enlargement of the 
scope of the proposed Institute to include other 
leather goods. such as garments. handbags, 
gloves etc. 

17. Liberal assistance from MDA should be made 
available. in foreign exchange, for individual 
brand promotion abroad. 

18. The list of raw materials required for production 
of intermediates for use in the export production 
of footwear should be included in Annexure VI 
to Appendix 19 of the Import Polic),. 

19. Intitutional Coordination 

The Committee recognise the existence of a 
number of agencies which have been et up by 
Government such as STC. BLC. State Leather 
Development Corporations. CLRI, CLB, CPTCs, 
KVIC, etc. to service varying intere t • Within 
the Government itself, there are several Ministries 
which deal with different aspects of tho industry. 
It i recommended that: 

(a) Government should examine the performance 
of the e organisations with respect to the 
ration Ie of their creation and tak remedial 

ction to void duplication and en ure co-
ordination . As a first t P. it i recommended 
tbat the Department of Indu trial D velop-
ment hould examine the extent to which the 
State Leather D velopment Corporation an 

C b ve eryed their ob'ective , 
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Actioa taken 

Implementation of this 
recommendation wiJI be 
possible after the establish-
ment of FDOI. 

Accepted in priociple. 

Scheme for MDA assistance 
for brand publicity abroad 
is in existence. 

Implemented. 

Department of Industrial 
Development have been 
requested to take necessary 
action. 
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Recommendation Action taken 

(b) The role of a harmonising agency could be 
played by the creation of a statutory All 
India Leather Board on tbe analogy of other 
commodity Boards by integrating one or more 
of tbe existing organisations . Such a Board 
could also coordinate tbe activities of tbe 
institutions whose continuance may be coo· 
sidered necessary. 

Government is yot to take 
a view which will depend 
on tbe result Qf a review of 
the performance of tb 
vatious agencie . 

Export of Salt 

949. SHRI K.S. RAO: Wi)) the 
Minister of COMMERCE be pleased to 
state: 

(a) the names of the countries to which 
India is ex porting salt; and 

(b) the quantity of salt exported during 
the last three years and the amount of 
foreign exchange earned tbereby Govern· 
m,ent ? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (a) India is 
exporting salt to Bangladesh, Nepal, 
Bhutan, Maldives. Malaysia, Tanzania, 
Singapore, Japan, Hongkong. Uganda, 
Kenya and Burundi. 

(b) The quantity and value of salt 
exported during the last three years are 
given below :-

Year 

1'982-83 

1983·84 

1984 .. 85 

Quantity 
(MT) 

322763 

540080 

248932 

Export 01· Jewellery 

Value 
(Rs. -Lakhs) 

411.23 

787.76 

334.13 

950. SHRI MOHANBHAI PATBL: 
WiU the Minister of COMMERCE be 
J:?leased to state : 

(a) the value of jewellery ' exported 
durin tbe years 1983·84 and 1984-85 aDd 
likely to be e~ported during the year 
1985-86; 

(b) the names of the citiet wbi It are 

involved in jeweIJery export and tbe amount 
of jeweIJery exported from each such cities 
during the above period; and 

(c) the names of the agency through 
which the export is being made? 

THE MINISTER. OF COMMERCB 
(SHRI ARJUN SINGH): (a) The value' 
of gold jeweller exported during 1983·84 
and 1984·85 and the target for export 
during 1985-86 are as under :-

(Rs. in lakhs) 

Export during Target for 

1983·84 1984·85 

8338.19 8609.86 .12,500.00 

(b) and (c). Exports of gold jewelJary 
are made mainlY th.rougb associates of tbe 
Handicrafts and HandJooms Export Cor-
poration of India Ltd. (HHEC) under the 

. scheme for export of gold jeweJlery a8a10 C 
gold supplied by the foreign bUYer aDd 
directly under the Gold Jewellery Export 
Promotion and R pJeni hment . cherne 
through the Cu tom Hou e t Bomb y/ 
Calcutta/Madras/Delbi/Jaipur, Exports of 
gold jeweJl~ry during 1983.84. 1984.85 
and April .. September, 1985 froOl the 
centres are given below:-

( ) 

Name of 1983·84 1984·85 Apr:iJ-Sep 
City t S 

1 2 -
B mbay 7782.12 8408.28 4535. 

ow Del . 97.15 I 9 .$ 



1 2 4 3 

Jaipur 0.12 

Calcutta 8.39 24.49 19.15 

Madras 4.36 

Total: 8337.66 8834.46 4649.69 

Return Con-
sigoment 49.47 224.60 250.10 

Exports 8338.19 8609.86 4399.59 

Trade Protocol between India and U.K. 

951. SHRI MOHANBHAI PATEL: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether India and U.K. have 
signed a trade-protocol in London recently; 
aQd 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE 
. (SHRI ARJUN SINGH) : (a) and (b). The 

Seventh Meeting of the Indo~BJitish Econo-
mic Committee was held at London from 
11 th to 13th September 1985. Matters 
relating to bilateral trade imbalance, trade 
j)tqmotion programme better access for 
Indian goods in the EEC markets and 
-j'ndustrial cooperation as also collaboration 
In · tbird country projects were discussed. 

Import a d Export Trade Position 
Since 1982 

952. SaRI CHITTA MAHATA: Will 
the Minister of COMMERCE be pleased 
~ st te : 1 

(a) the position of the import and 
export trade inc 1982 tiJI da te; and 

(b) the . tep Government propose to 
ta e to boost the export trade and dis-
cout .~ e tbe import trade in the Sev Dth 

I n period? 

(S 
1ST R OF COMMERC 
SINOA) : . (a) The po itiOD 

J. .,, !. 
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of Indla's import and export trade since 
1981-82 is as below :-

(Value Rs . crores) 

Year Imports ~xports 

1981~8'l 13607.56 7805.90 

1982·83 14355.76 8907.75 

1983-84 15762.95 9872.10 

1984-85* 16812.93 11493 ,72 
April-July, 

1985-86 6021.12 2942,04 
(Provisional) 

*Provisiona l, updated tiJl July, 1985. 

Source: DGCI and, S, Calcutta. 

(b) Policy measures are being continu-
ously evolved for increasing India's exports. 
The.se include meas ures for increasing and 
diversifying the production, making our 
exports more competiti~et finding new 
markets for our products and processing 
commodities for higher value realisation. 
Efforts would be made to gcar up these 
measures further during the Seventh Plan 
period. 

The Government has taken a number 
of policy initiatives in the sphere of trade 
poHcies , industrial po,licies and fiscal 
policies . The current import-export policy 
whic:h will be operative for a three year 
period, 1985·88, is designed to introduce an 
environment of continuity and stability in 
fore ign trade planning. It aims at providillB 
a major thrust towards iccreased produc-
tion, both for domestic consumption and 
exports, and to bring about efficient import 
substitution. The Government have also 
deoided to select thrust sectors for export 
promotion which would make a sub tantial 
contribution to rowth in exports OVer the 
m dium term. Public ector undertakio85 
are bing invo:tved for grea ter participation 
in expor't fforts. Simultaneous efi"or,ts are 
a1 Q b iog made to step up our indigenou 
productio,o of irnportabJes during the 

eventh Five Year Plan period, particularly 
in tbe ph ro of bul imports. 
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Setting up of Cotton Mills in tbe Country 

953. SHRI M. RAGHUMA REDDY: 
Will the Minister of TE TILES be pleased 
to state: 

(a) the details of cotton mills in the 
country. State-wise; 

(b) whether it is a fact that mostly 
cotton mills have been situated far awa y 
from the source of raw material with the 
result that huge , sums are spent on t-he 
transport of raw mat rial with the result 
that huge sums are spent on the transport 
of raw material like cotton etc. thereby 
making the ultimate product very 
costly; 

(c) whether Government have any plan 
to set up new cotton mills during 1985-86; 

(d) if so. pJaces of their location and 
how far away will such factories be from 
the source of raw material; and 

(e) whether Government are planning 
to set up some co-operatives for stich mil s 
so that the product is cheap and of a 
good quality 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXT1LES (SHRI 
KHURSHID ALAM KHAN): (a) With 
tbe policy of fibre flexibi1ity~ it j no longer 
possible to classify mills according to tbe 
fibre used. 

(b) The licensing policy of textile mill 
does not seek to c(l,.,fi.,e their locati on to 
cotton producing ar~aS and takes into 
account aJl factors including the consumer 
requirements into vie~. 

(c) No, Sir. 

(d) Doe not arise. 

(e) There j adeQuute spiooiog capacity 
in the couotry for the anticipated r quir -
m nt up-to the eod of the S v nth Plan 
and bence the question of s It in up new 
cooperativ pinniog mills may not 
normaJJy arise. 

(Translation] 

Memorandum Regardin Labour 
Participation In Hindu tan Steel Wor 

Con .ruction Limit d 

954. SHRI SARFARAZ AHMAD: 
Wi)J tbe Minister of STEEL AND MINES 
be pleased to sta te : 

(a) whether Government bave received 
any memorandum or suggestion from the 
emr10ye s of the Hindu tan Steel Works 
Construction Limifed in Bakaro that labour 
participation should be introduced in thi 
factory and they are prepared for it; aod 

(b) if so, the decision taken by Govern-
ment in this regard aod the basis on whj~h 

this decision has been taken? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) No, 
Sir. 

(b) Does not arise. 

Withdrawal of Money by Forged Cheque 
from Banks in Delhi 

955. SHRI SARFARAZ AHMAD: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of cases in which money 
was Withdrawn by forg d cheque in Delhi 
during the la t year, bank·wi e and tbe 
details of the amount withdrawn by the 
culprit io each case; 

(b) whether Government have ot 
these case investigated; 

(c) if so, the number tbereof and tbe 
number out of them in which bank: 
employ.ees were found involved; aDd 

(d) the numb r of ca e which wc:rc. not 
r ported by the bank ollie r to the police 
de pit the knowl dge that the payment 
has b en mad in t for d ch que and 
action taken ag in t the om r re pon ible 
therefor? 

THE 
Ml 1ST Y 0 
J A 0 H N 00 R): ( ) 
Th B ok of India h 
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tbat the present sy tem of maintaining 
statistics does not contain the break-up of 
frauds according to the type of tran actions 
in which a fraud has taken place. However, 
the bank report to Re erve Bank of India 
all cases of frauds detected by tbem. The 
bank investigate the modus operandi, 
the involvement of bank employees and 
according to the nature of involvement, 
i.e. negligence or connivance in the fraud, 
action is taken by the bank which includes 
reporting to the Police/Central Bureau of 
Inve tigation for prosecution under the 
law. The number of cases where employeesl 
officers of public sector banks were involved 
in fraudulent transactions and the action 
taken against them in all cases of fraud 
throughout India during the year 1984 is 

iven below: 

(i) No . of employees against 
whom departmental en-
quirie were held - 465 

(ii) No. of employees against 
whom challans were filed 156 

(iii) No. of employees who 
were arrested 68 

(iv) No. of employees against 
whom court cases were 
filed 84 

(v) No. of employees who 
were convicted 

(English] 

14 

Jute and Cotton Growers Faclol Slump 
in Price 

956. SHRI AMAR ROYPRADHAN: 
Will the Minis t r of TEXTILES be pleased 
to tate: 

(a) wheth r it is a fact that jute and 
cotton growers have b en facing slump in 
price of their product ; and 

(b) if 0, the rea ons therefor and the 
inc ntiv Gov rnment propo e to give to 
the jut and cotton rower ? 

MI 1ST OF STATE OF THE 
MINIST Y 0 T XTILES (SHRI 

SHT ALAM KHAN) : (8) nnd (b). 
itb r cord crop f r the current year. 

there has been a declin in price for both 
jute "and cotton. In order to a feguard tbe 
interests of the farmers, Government have 
a['nounced minimum support prices for the 
season and both Cotton Corporation of 
India and Jute Corporation of India are in 
the market to provide remunerative return 
to the farmers. 

The Jute Corporation of India has 
already procured over 15 lakh bales of jute 
so far which is substantia lIy higher than 
the highest ever recorded during this period. 
Moreover, directives have been issued by 
the Jute Commis ioner to tbe private 
sector mills under Jute (Licensing and 
Control) Order to build up adequate stocks 
of raw jute. The Jute Corporation of India 
will continue to procure jute from the 
farmers all the offerings at minimum 
support prices. 

As regards cotton, the Government have 
released since January, 1985, a quota of 
3.95 lakh ba les for export through various 
agencies in order to relieve the pressure of 
arrivals. The Reserve Bank of India has 
recently notified selected credit control for 
enabling cotton trade and ginning as well 
as pressing factories to make purchase 0 f 
cotton. 

Import of Indian Engineering Products by 
Soviet Union 

957. SHRI SRIVALLAV PANIGRAHI : 
Will the Minis ter of COMMERCE be 
pleased to state: 

(a) whether it is a fact that Soviet 
Union which ha emerged as the top 
importer of Indian engineering products is 
pJanning to change the pattern of trade 
with India by going in for loog-term 
production of orders; 

(b) if o. whether any delegatioo has 
recently visited Indian in this regard; aod 

(c) if so, the details regarding the 
agreements, if any. in this regard '1 

THE MINISTER OF COMMERCE 
(SHRI ARJU SING ): (a) to (C) . Both 
India and tbe Soviet Union hav b en 
taking teps to diver ify and broad-ba 
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biJateral trade and to ensure its growth 
through neW forms of cooperatioa. 10 that 
directioD/ a Soviet delegation recently 
visited India to identify areas of production 
cooperation between Indian · and Soviet 
orgnisatioDS, The delegations had detailed 
discussions to identify various products 
and fields in which mutuany beneficial 
production cooperation could take place. 

Orissa Government' Request for Secoad 
Jute Mill 

958. SHRI JAGANNATH PATTNAIK: 
Will the Minister of TEXTlLES be p1eased 
to state: 

(a) whether it is a fact tbat the 
Government of Orissa have approached 
Union Government to establish a second 
ju te mill ill that Sta te; and 

(b) if so, the detdi Is regarding the 
reaction of Union Government thereto 1 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b). 
Government have recently received an 
application for grant of Letter of Intent 
for establishment of jute processing unit at 
Kendrapara District . Cuttack, Orissa from 
the Orissa State Cooperative Marketing 
Federation Ltd., Bhubaneshwar. Action 
has been initiated to process the matter. 

[Translation] 

Textile Mills Declared Sick In U.P., 
Maharasbtra and Gujarat 

959. SHRI RAJ KUMAR RAT: WiJl 
the Minister of TEXTILES be pJeased to 
state: 

(a) the number of textile mill declared 
sick in Uttar Pradesh, Gujarat and 
Maharashtra ioc 1980 to date and the 
annual amount b iog peot by Government 
on these miJJ ; 

(8) tbe Dumber of workers retrencbed 
from said mills, mill .. wi ; and 

(c) the total number of worker 
rondered jobless due to t~i retrenchrnen t 

Uri tbe otr ~~ ·,5 an4 top t ~G b 

Government to re-instate them and the 
number of workers wbo are till jobless? 

THB MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
number of large Textile Mill (Le. tho e 
individualJy enjoying aa r gate bank credit 
limit of Rs. 1 crores and over from tho 
Banking System) identified as icle, by the 
Reserve Bank of India. during the period 
1-1 .. 1980 to 31-12-1984 in Uttar Pradesh. 
Gujalat and Mabarashtra is iven below: 

Uttar Pradesh Gujarat M,ahara htra 

6 22 22 

As reported by R.B.I. total outstanding 
bank credit, a at the end of Decemb r, 
1984, to these units was around Rs. 300 
crores. 

(b) and (c). Data of this classification 
is not available. 

[English) 

Supply of Excise Free Polyster Fibre to 
NatiolJal Textile Corporatio Mill 

960. SHRT SRIHARJ RAO : Will tbo 
Minister of TEXTILES be plea ed to 
state: 

(a) whether it is a fact tbat a a re ult 
of recent revision of textile duty structuro 
by Government, the National Textile 
Corporation miJI will be upplied excis 
duty-free polyster fibre; 

(b) whether thjs would result in produc-
tion of low-priced shirtins nd suitln 
cloth; and 

(c) if so, the details thereof? 

TH MIN STE 0 
MINISTRY 0 TBX ILBS (H 

HURS ID ALA K A ): (a) 
Oovcrnrncn t has d cided to uppJy 
duty frec"polyster fibre to the 
Tcxtne Corporation ubj ct to 
conditions. 

(b) aud (C). • ir. 
Corpot rion III t rt d 
o - ri 01 tor 
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suitings under the approved cheme. The 
retail price of these shirting~ ranges from 
Rs. IS.90 to Rs. I8.S0 per metre. The 
retail prices of tbese suitings artj from 
R . 38.00 to Rs. 42.90 per metre. . 

• • 
Ban on E port of Frog Leg 

961. SHRI R.P. DAS : 

DR. SUDHIR ROY: 

SHRIPURNA CHANDRA 
MALIK: 

SHRI P.R. KUMARAMANGA-
LAM: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Indian Council of Agri", 
cultural Reasearcb bas urged Government 
to impose a ban on the kil1iog of frogs of 
Rana Tigirina and Rana Hexadectyle 
varieties; 

(b) if so, the detail of the request; 

(c) the reasons for such request made 
by the I.C. A.R.; and 

(d) the measures taken by Government 
On tbe request? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH) : (8) to (d). No 
such request has b en received by the 
Mini try of Commerce from the Indian 
Council of Agricultural Research. Govern-
ment have, however. taken a number of 
step for restriction of export of froglegs 
which include t 

(i) allowin uch export only units 
h vins facilitie for humane ilJing 
of fro and higienic processing of 
frogle 

(ii) puttln a ceiling on the e export; 
and 

(iii) re ulatin the catchin 
fo~ roc sin, 

f frogs 

, . 
,I 

Committee on Spotting out or Wastage and 
Overspending of Non-Plan Expenditure 

962 . SHRI S.M. BHATTAM: Will 
the Mini ter of FINANCE be plea ed to 
sta te : 

(a) whether a committee has been 
constituted with the Cabinet Secretary as 
Chairman to spot out wastage and over-
sp ndiog particularly in the area of non-
,plan expenditure; 

(b) if SOt the terms of reference of the 
Committee and when it is expected to 
submit its report; and 

(c) whether the Prime 
addressed any communication 
Minist.ries emphasizing the 
economy aDd reduction of 
expenditure? 

Minister 
tQ various 

need for 
avoidable 

THE MINIST~R OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 
A Working Group has been set up under 
the Chairmanship of Cabinet Secretary to 
review all' oDpgoing activities and organisa-
tions of the Central Government and to 
discont nue those which have lost their 
utility. No formal terms of reference have, 
however. been prescri bed for this Group. 
The result of the review by this Working 
Group will be known in due course. 

(C) Yes, Sir. 

TraloiD Centres ror Employees of 
Nationalised Banks in Backward Areas 

-
963. SHRI M. RAGHUMA REDDY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that the main 
reason behind the Prime Minister" direc-
tives for setting up training centre for 
e.mploye of nationalised banks in the 
economically backward area was to give , 
fir t-hand knowledge and on the spot 
practical experience of problem of back-
ward area to the traininee and thus boost 
the economy of the b ckward area ; . 

(b) if so, the details of such trainioJ 
~e ~r i bao war areas S OQ data 
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(Bank·wise) along with date of their 
setting up; 

(c) whether Government propose to set 
u'p such new traiDiDg centr~s in other 
backward areas al$o; and 

(d) if so, the details of compEt(ative 
rent and over·head expenses etc. involved 
in 'setting up of training centres in econo-
mically backwat ar as aod 'those set up 
elsewhere ? . 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE ' (SHRI . 
JANARDHANA POOJARY) : (a) to (d). 
Information is being collected and wHI be 
aid on the Table of the House, to the 

lexteot avaiJabJe. 

Sblfttlog of Trainin Centre (or Bank 
Employees 

964. SHRI M. RAGHUMA REDDY: 
wifl the Minister of FINANCE be pleased 
to state: 

(a) whether he is aware that as per 
Prime Minister's directives, training centr s 
have been set up in different ,part of the 
country especialJy in the backward are,as 
for training bank employ~es with a stress 
on improving efficiency; 

, (b) if so, the details of such centres, 
State.wise; 

'(c) whether he is aware tha t some 
training centr s and especially those SIt up 
';n the economicalJy backward areas 8re 
Plopo ed to be hi.fted to· other pJaces even 
though the rent aod overhead expenses at 
eX,isting places are very)o being back .. 
waTd areas; 

(d) whether Oovernm nt have carried 
out a study to see how much more expen ive 
it would be to shift the existing centres to 
Dew plac~ even througb ueh plac s are 
not economica Jy backward af a ; 

(e) if so, the detail of Deb a tudy 
Bud Government's reaction theret ; 

(f) whether 0 verornent r po e to Jay 
down gu1deJinos for hiflin trainJo centre 
from ~Qonomi9 II)' bact"ar to. 1 ' 

THE MINrSTE~ OF STATE IN TaB 
MINISTRY OF FINANCE (SH I 
JANARDHANA POOJARY) : (a) to f). 
Info rm f;on is being coJJected and will be 
Jaid on the Ta ble of the Hous~ to the 
extent available. 

Smuggling of IndIan 
. Tbrougb Rajasthan Border 

965. S'HRI M. RAOHUMA REDDY: 

SHRI MANII<: REDDY: 

SHRI VISt.lNU MODI : 

Will the Minister of FINANCE be 
pleased to tate: 

,(a) whether it is a fact tbat I dian 
wheat is being smuggled into Pakistan 
through Rajastan border; 

(b) if so, the number of such oa e 
which have come to tbe Dotice of Govern-
ment duritJg the last one year; 

(C) tbe quantity of wheat seized; and 

(d) the , action taken by Government 
in regard thereto? , 

THE MIN STE OF STATB I THB 
MINISTR Y OF I A CE (S RI 
JANARDHANA POOJARY) : (a) Re ott 
received by tbe Go ernment du Dot indicat 
that Jodi n wheat i b io mu ,gl d into 
Pakistan through aj tb n bor1'.f f. 

(b) and (c). Does Dot ri e. 

dti ve ha been 
a d inteJJigence 
re ion ha b en 
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LeglslatioD to Make Orug PeddllDK as a 
Serious 0 nee 

966. SHRI V. SOBHANADREBSWARA 
RAO: 

SHRI p.N. REDDY: 

Will the Minister of FINANCE be 
pleased t~ ta Ce : 

(a) whether Government are aware that 
raw narcotics like poppy are grown in 
Chambal valley and in the North Ea t 
Region which is intended fot Government 
factories for the manufacture of 'opium and 
morphine, finds its way clandestinely ,to 
drug manufacturers; 

(b) if so, the steps taken by Govern .. 
ment to check the illegal flow of poppy etc., 
to drug manufacturers; 

(c) wh tbet . Government propose to 
introduce J gislation to make drl1g peddling 
as serious offen'ce as murder rape etc. and 
provide deterrent punishment; and 

(d) whether peddling in drug is treated 
equivalent to ,rape and murder in U.S.A. 
where fir t offenders are given upto 18 years 
jail'senteooe ? 

. 
THB MINISTER STATE IN THE 

MINISTRY OF FINANCE (SHRI 
JANARDHANA 'POOJARY): (a) Opium 
poppy is cultivated in India only in the 
tracts notified by the Government aod 
Ulld r proper licence. The m in growing 
area which lie in the course of flver 
cbarnbal re the district of Maodsa ur in 
M dbya . Pradesh ' and Kota in Rajasthan. 
Strict vigilance j maintained by the depart .. 
m ntal ' staff in the poppy rowing reas 
nod a a result. leakage of opium ' (rom 
Heft cultivation i minimal. The seizure of 
opium in internal traffic i less thau 0 . .5% 
of the total quantity 'of opium produced 
from liclt cuHiv&tion. 

(b) to (d). Tbe field formations remain 
vi Haot to check tb leakages from licU 
culriv' tion. Strict supervi iGO i exercis d 
v~r the ppppy cultivatioQ righ t from the 
ttl f it owing to fioal h ding ov t 

to the Departmental Officer. Th se 
me ure include a c nt p TC nt measure-

Q~ f plot for Qb ckitl ex~e IlQd 

unauthorised cultivation; strict watch OD ' 
the 'trafficking activities; weighment of 
daHy collections of cultivato~s and preven-
tive checks in aod around the growi ~ rcas 
in close coordination ' w'ith State Govern· 
ment authorities. Narcotic Drugs . and · 
Psychotf:opic Subs-tances Act, 1985 which 
inter-~lia . provjdes deterrent punishment for 
trafficking offences, passed by t.he Parlia-
ment in . the Jast session has been brought 
into force trom 14-11-1'985. The 'punishments 
provided therein for trafficking offences 
ranger. from a minimum of ten year 
regarous imprisonment ,and a fine of Rs. 1 

. Iakb to a maximum of 20 years rigorous 
imprisonplent aDd a fine of Rs. 2 lakhs. 
For repeat offences, the ,puni hments range 
ftom a minimu~ of 1'5 years of rigorous 
impris'onmeot an" a fioe of Rs. 1.5 lakhs 
to a maximum of 30 years rigorous impri. 
sonment and a fine of Rs . 3 lal<hs. Further, 
the Courts have, a'lso been given the dis .. 
cretion to impose a fine exceeding the 
maximum limits stated above. 

SmllggUn. of Cbaras. Hashish ioto the 
Country Through Pakistan 

967. SHRI CHINTAMAN[ JENA : 

SHRI JAOANNATH 
PATTNAIK : 

Will the Minister of FINANCB . be 
pleased to state: 

(a) whether a large. quantity of charas, 
hashish ' and other such Hems are being 
smuggled into the country through 
Pakistan; 

(b) if so, tile quantity and vaJue of 
such items seized during the months April ... 
September tbis year and the number of 
persons arrested; aod 

(c) the step being taken to stop the 
smu!J$Ji g ? 

THE MINiSTER OF STATB IN THE 
MINISTRY OF FINANCB ' (SHRI 
JANARO ANA POOJARY) : (a) and (b) , 
Yes. Sir. According to the reports received. 
the quantitie of narcotic drugs d ,zed aod 
the number of persons arre t d durjng the . 
months April.$c;mpt,emQer 'i~' eat JiTC .. 
bolow : . . 
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1. ChEu:aras/ 
Hashish 

2. Opium 

3. Ganja 

4. Heroin 

No. of 
persons. 

. arrested 

4 3.448.400 Kg~. 

~ 155.600 Kgs. 

4.900 Kss. 

S 357,452 Kgs. 

(Note: Pigures Provisional) 

No precise , value of the ' drugs sejz~d 
can b~ furnished as the i 1Jicit market price 
varies widely depending upon the time aod 
plac of seizure, purity of the drug, local 
demand and supply position. etc. 4 

(c) The field formations remain vigilaot 
to check the smuggling of narcotics. Appro-
priate anti-smuggling measures are taken 
in consultation ' with the State Government 
authori ties. 

The 'matt r regarding checkiog of 
smug~lin,g of narcotics across the Indo-Pak 
border was also discussed at the second: 
meeting of India·Pakis·t8Q Joiot Commission 
held ffom the 2nd to 5th July, 1985 at 
New D~Jbi. 

Close co-operatioo with ' the Inter-
national a~eDcies ~oncerned is also main· 
tained to curb smuggling of drugs. 

, A neW 'Act. namely, "Tbe Narcotic ' 
Drugs and Psychotropio Substan,ces Act, 
1985" bas been brought into force with 
effect from 14th November, 1985 whicb 
in ~er. aifa, provides for strinsent' penaitie's 
for drug tra,fficking offences. 

Earning 'of Foreign Exchange (rolll Tourists 

968. SHRIMATI N.!,. JHANS 
LAKSHMI : WiJI the Minister of PARLIA~ 
MEN'rARY AFFAIRS AND TOU IS·M 
be pleased to sea te the foreign exchange 
earned from tourists during the first six 
month of 19.85 ? 

' THB MINISTER OP PARLIA .. 
MENTARY AFFAIRS .AND TOURISM 
(SHRI H.K.t. BHAGAT) : (~) The Jatest 

- available esUmate of forclaD cKobanso 
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earnings from tourism as released by the 
Reserve Bank of India r lates to tbe first 
six months of 1983·84 and is R. 733.4 
erores. 

Appreb DsioQ of Heroin P~ddJer _ In Deihl aDd 
other Part of the Country 

9@, SHaI BALAsAHEB 
PATfL: 

SHRI RAJKUMAR RAI : 
. SHRI SOMNATH RAtH : 

Will the Minister of FI ANCE be 
pleased to state : 

(0) whether ~t is a fact tbat during tb 
Jast six moo~hs many heroin peddlers bave 
been apprebended in Delhi and Other parts 
of the country; 

(b) whether eonsump.tion of heroin in 
our country bas increased or our country 
is being used only as a transit point; 

(C) the teps being takeD to tel' up 
searches and seizure ,to end this evil; cd 

(d) whether the officers who has succ s • 
fully made the s izures have bee rewarde 
suitabJy ? 

TUB MINISTER OF STATE IN T 
MINIS R Y OF INANCB (Sa 
JANARDHANA POOIARY): () e , 
Sir •. 

(b) and (c). eport ree ve d 
.seizures m~de indicQ,te tb t lnd ' , in reCCQ 
years, has b come a transit pOlnr fo tho 
smu8gling of heroin mainly des,in d for ·tb 
Western CouQ·tries. Th re are ~rso r port 
of increased consumption of.h rpi ' in tbe 
major cities jike Bombay and Delh·. 

The 00 rOfQe t ave b en takin 
variou measur to utther tighten th 
controls nd to in,tellsify pr ventive d 
inteUig nc activj(j S 0 meet th 'si u t,ion. 
The field formation rem in viS"1 nt i 
mat er. In add Hon to app ol)l'i te nti 
S ugglio measur take.X) in co· rdination 
with the concern d Cenfral a Stat 
(Jov rnment ulhoriti $, clo co-oper tion 

Hh tbe ·~onc toed intern tio I a Dei 
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is maintained to curb smuggling of drugs. 
The mattet i kept under constant review. 
A new Act has since been passed which 
provides d~terren't penalties for Qa uce 
connected with traffickhlg in drug . 

(d) The officers responsible for making 
the izutes of narcotio drugs are paid 
rewards under the reward scheme of the 
Government. 

. 
Smuggling or India Drugs ioto Bangladesh 

970. SHRI SRID LLAV PANIORAHI : 
'Will tbe Mini ter ot FINANCE be pleased 
to state : 

. (a) whether it i a fact (hat drugs 
manufactureCl in India find their way 
through Pakistan into tho stores of 
Bangladesb; 

. (b) if so, the details in this regard; and 

(c) tbe efforts Govero'ment have made 
in this regard to ch ck such smlJggling 
taking plae .. from India 1 

THE MINISTER. OP'sTATE IN THE 
' MINISTRY OF FINANCE (SHRI 
JANA DHANA POOJARY) : (a) and (b). 
~eporlS receiv d by the Government do 
not: indicate that drugs manufactured in 
India find their way through Pakistan 'into 
Bangladesh. 

(c) The anti.s'mug,gling drive has b en 
intensified. The Customs field formation 
remain vigilant against smuggling activities 
aero s the borders. The preventive and ' 
intelligence m ~hinc .. y of the Cus toms 
Department has been. teinforc din terms 
of rna ... pqwer and equipment in the are, s . 
vul rabJe to smuggling. The ttend in 
smugglio8 and eiZLlrc$ made are kept und r 
constant review for takin appropriate 

nti· mu gling measure in close eo-ordi .. 
nation wIth th ' concerned Central aOnd , 
State Governm nt authorities. 

[T,a" ial ion] 
, 

R OD)m nd Uoo of AbJd Hu ain 
Co Itt 00' For i 0 Trade 

RIWAL! 
TrAM: 

be 

pleased to ,state' : 

(8) w'hether Ooverntn Dt have reoeiv d 
,the recommendati DS of Abid Hu sain 
Committee Oll trade policy; 

(b) if so, the important recornmen- r 

dations 'in regard to the 'implementation 
of whi'ch GovernnJent have taken .a 
decisions; 

, (c) the tjme by which Government · 
intend to' implement their x:eeommendalioos; 
aud 

(d) if sorn recommendations are not 
proposed to ' be implements the reasons 

, ' 

th<:refor ? 

, 
THE MINISTER OF COMMERCE 

, (SHRI ARJUN SINGH) : (a) Yes, Sir. 

(b) to (d). Tht! Government bas by and 
large accepted the t commendati os of the 
Committee and they are in various stages 
of implementa.tion. Copies of the Report 
have been made available fo the Library 
of Parliament. 

Achievement of Rural Bauks in' Bibar 

972. SHRI RAMASHRA Y PRASAD 
SINGH: WiH the M iolst r of FINANCE 
be pleased to state lbe achievements of the 

, rural banks in Bibar during the Sixth Fjve 
Year Plan and also the positioo with regard 
to loan r eovery? ' 

tHB MlNISTER OF, STATE IN THB 
MI . ISTR Y OF FINANCB (SlIRI 
JANARDHANA POOJARY): As per 
information recei.ved from Nationa) Banle 
for Agriculture and Rural Developmcl,lt. 
during th Sixth Five Year 'Plan_ 11 ' more 
Regional Rural Banks were establish d io 
Dihar taki.':l th~ aggregate number of 
Regional RuraJ Banks' to 22 coverins 37 
di tricr in the Srate ' Tb~ acbi vements of 
the Reaiana} Rural Banks in Bihar durin, 



the Sixth Five Year Plan period are 
indicated below: 

'As at the end of Increase during . 
March Marcb ·end Mach 80 
1980 1985 March 8S 

No. of' 399 1702 1303 
branches 
Deposits 1620.53 16031.16 14410.63 
(R . in 
Jakhs) 
Out- 1265.18 14612.45 ,13347.27 
standing 
advances 
Rs. in 
lakbs) 

As at the end of March. 1985 the over-
dues ,of Regional Rural Banks in the ' State 
of Bihar constit\lted 22.6 per cent of dloir 
total outstanding advances, 

[ Transl4tlon) 

Lo'an to Persons In Bibar under " Samuhik 
Bank Rio YojaoA" 

973 . SHRI ' RAMASHRA Y PRASAD 
SINGH : Will the Minister of FINANCE 
be pl~ased · to state: 

(a) the Dumber of persons in Bihar who 
were advanced Joan ' , till 31st December, 
1984 under "Samubjk Bank Rin Yojana "; 

(b) the criteria adopted for giving 
tbese Joaos; and 

(c) whether Government' hay,e reports 
to bow the purposes for which these loans 
have I:)edn utilised? . 

~ . . '. 
THE MINISTER OF STATE IN THB 

MINISTRY OF FINANCE · (SHRI 
, JANARDHANA POOJARY) : (8) to (c). 
·Information is beiD~ collected and wi)) be 
laid on tbe Table ,of the House, to the • extont possible. 

Payment of I suranee Amouot to tot. 
Victim Parti io Do to and Db bad 

914. SARI RAMASHRA Y PRASAD 
SINOH ; W1IJ the Mini ter of FINANCB 
be p.leased to tate ,: 

, . 
(8) the particulars of the partie 

getting insutance amount of or tb n 
Rs. S J ~ khs for the loss u "' taioed by t m 
in lhe riot which t ok plsc in Nov¢mb",r 
1984 in Bokaro and Dhanbad; 0 

(b) wh ... tber th co olaim '" f r th\; 
have been sctutinised thoroughly? . 

THB MINISTB OF S TE I THE 
MINISTRY 'OF PI! A CE ( ~( 
JANARDHANA POOlA Y): ( ) Ace rd-
ing to informatioa receiv d by Gov coment, 
only on ... p rty. viz. M/ Khal. a roth rs. 
Arnor Villa, G.T. ROld, Ou r apur, bas 
been paid an amount of Rs. 11 .52 I khs in' 
settlemen t of their insurance 'claim ad ing 

, out of dam(\ge caused to their Excav tor 
at Rajpura Colliery. ChiT ttnda nea 
t)hanbad, during November, 1984, riOIS. , 

(b) Yes. Sir. 

[English] 

IlJeg I Dealiog in Foreign txchange 

975. SHRI RAMASHRA Y PRA A 
SINGH: , 

SHRI NARAYAN CHOUBEY : 

Will the' Minister of FIN NCE ,b 
pleased to state : ' 

(a) Whether attention of Gov rom t 
have been drawn to the new item captioo d 
"A Small village with big dealings" app ar-
ing in "The State man" da ted 22nd 
Octob r, 1985; . 

(b) if so, the detail tb reo[; ~ d 

(c) tb~ step bing taken, if 
,check uch illegal dealiD S in 
excbange at D¢lhi airport? 

rHB MINISTE OP TE IN T 
MINISTRY OF FI ANC 
JANARDH N POOJARY) : 
Sir. 

(b) During tbe current year, 
Boforoement D ·rectorate. bas boo dome 
case of illegal s Ie od pUfcha of for igQ 
exc!lange in ~D around Del i alrp rt. Th 
available inform lion doe not how ~er 
• \0 II 
lQdlC to tly larae c I I 1 I de ltD in 



foreign exchange at the airport or in viUage 
Nangal . Dairy 8 reported in the oews 
paper. ' 

' (c) Vigilance at the airport bas been 
tiahteoed. Surprise checks arc carried ' out 
from time to time 'and the persons appre· 
hended are appropriat Iy dealt w~th in 
accordance with the law. 

Pro,l ion of Funds for VijarRnagar Steel 
Plot in 7th Plan 

976. DR. V. VBNKATESH .: 

SHRI H.M. PATEL: 

' WiII the Minister of STEBL AND 
MINES be pleased to stat : 

(a) whether Plann ing Commission have 
not provided any fuods for new steel 
projects in Seventh Five Year Plan and 
also for Vijayansgar Steel Plant in 
Kat1l8 ta ka; 

(b) wh ther Gov rnment :Karna taka 
bave requested the Union Government to 
allocate funds for tbe Karoataka based 
Vijayanagar Steel Plant time 1; nd again; 
and 

(c) if 80, the rea Ons for not inclodipg 
tbe Vjjayanagnr St el Plant during the 
Seventh Plan period? 

THB 'MINISTEa OF STEEL AND 
MINBS (SHRI K .C. PANT); (a) The 
total pJan provision for new steel plants in 
tbe VII Plan is only Rs. 10 crores. 

(b) Yes, Sir. 

(c) Due to overall constraiots in 
esources it bas not be n possible to 

provide funds adequately for this project. 
, 

917. SHRI BHOLANATH SBN : 

Sl~RJ CH1NTAMANI 
P NIORAHI: 

of FINANCB be 

(a) whether Government ·have ta~eo 
steps to check the upward trend of prices; 

(I;) if so', the details thereof; 

(c) the inflation rate as measured by 
the rise in wholesale price index during the 
period January-October 1985 as compared 
to the rate of inflation during the cor-
responding period of last three ycars; 

(d) the impact of increase· io adnijnis~ 
teeed prices of commodities and the increase 
in wholesale price index on the general' 
price trend during the period 1970·71 to 
1983·84 Rnd January .. October 1985; and · 

(e) the rates at which the administered 
prices of commodities and the wholesale 
price index have increased ' duriog' the 
periods mentioned above ? 

THB MINISTER OF STA'IE IN THB 
MINISTR Y OF FINANCB (SHRI 
JANARI)HANA ' POOJAR Y): (a) to 
(c). Government has been closely watching 
the price situation and has taken a number 
of steps for effectiye demand and suppJy 
management including strengthening of tbe 
Public Distribution System, enforcement of 
fiscal discipline and keeping the aggregate 
liquidity in tbe system under control. The 
requisite information 00 in'crease in the 
whoJesal price it;ldex during January- ' 
October i$ given below: 

Period/Year 

January .. Octobet '85 

Jaouary·October '84 

lanuary·Octobet '83 

lanuary .. October '82 

Increase io' Wholesale 
Price Index (per cent 

(d) and (e). Data ' on movement of 
wbo'les.lc prh:e (WPI) and administered 
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prices are . as follows : 
impact 01 Qdml"iJt~r,d PrIC8J~On Wholesale Prlc_ 

l""~x (J 9iO· 71 == ICO 
r 

Between J970.71 and 1983-84 Between Jan. and Oct. 1985 - .............. ..-..--....... ---........ .._---. ...,._,__..~ ......... -...._----------.......... 
%88e cba,nge ' %age %age change %age 

share in share in 
overall overall 
increase increase 

1. All comm'odities 216.0 . 100.0 5.6 100.0 

2. Administered prices of 
selected items· 359.9 29.6 9.7 44.1 

3. Administered prices 
( xeluding petroleum) 266.7 15.2 10.0 26.2 

*PetroleuOl. coal, electricity, fertilizers, iron and steel. cement, sugar, non-
ferrous metals. 

Development of Andamaos as Free Port 

979. SHRI BHOLANATH SEN: Will 
the Miois1er of COMMERC~ be pleased 
to st~te : 

(a) whether Government have received 
some suggestions for development of 
Andamans as a free pnrt; 

(b) if-so. the details of such suggestion 
and the offer for investment. if any, 
received by Government; and 

(c) the contempJatio,o of Government 
in the matt r ? 

THB MINISTER OF COMMERCE 
(S RI A JVN SINGH): (a) to (c). Some 
interest bas been bOWD by some of the Non-
resident Indians for making investment in 
Andamans for the purpose of its develop· 
ment as free port. No ·decision ,has been 
ta·ken in this regard. 

Under Utilisation of N~T .C. Mill 10 W t 

Ben I' 
980. saR BHOl.ANATH SEN: Will 

tbe MiDi ter of TEXTILES b pJea d to 
'state: 

(a wbetllor fb~ inst{llJ d capacit)' of 

looms in the mills in West Bengal under 
the Na'tiooal Textile Corporation Ltd. ba 
not been fully utili ed during tbe Ja t thre 
years; 

(b) if so, the details thereof and 
, reasons therefor; and 

~C) the st~p taken/proposed by th 
Na,tlOnal Texttle Corporation to increa 0 
tbe weaving utilisation in the mills in West 
Bengal? 

THE MINfST OF STATB OF THB 
MINISTRY OF X ILBS (SaRI 
KHUR'SHID ALA HAN) : (a) and (b). 
A statement showing th mill-wi e w aviD 
utiJisatioo of miH , under the tiona. 
Textile Corporation Ltd. in W t BOla' 
during the year 1982-83, 1983·84 . Dd 
1984-85 i given below. The rea 011 fo 
under·utiHsatioo or the w . ving ca acity 
in tbe said years can b auribut d to t 
foUowing ;-

(i) ' n dequate uppJy of ,cotton; 

(U) Power·cut 
StJte; and 

(iii) Recurring J our problem 
ptanc or 



(c) The folloWing steps have been 
taken/beIng taken, by the National Te1f;tile 
CQrporation Ltd . . to improve the weaving 
utili. tion :-

Arrangements are being made, for 
timely procurement of cotton 
from different avail~ble cbannels; 

(ii) working capital ba 
ni hed to make .up 
losses; 

been teplc-
for a cash 
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(iH) to overcome the power ~ho.rtage, 
self generating capacity bas been 
provided in most of the mills. 

(iV) emphasis, 0.0 machinery , main-
tenance is being s~ressed; aDd 

(V) workers' . participation scheme in 
the n,aoagement of the mills is 
being introd.uced' to achieve higher 
productivity. 

Statement 

%age Weavtng Utilisation 

NTC (WBAB anq 0) Limited 
West Beogal 

I 1982.83 1983·84 1984·85 

1. Bengal Textile -
2. Maniodra 69.7 59.7 62.8 

3. Central COtton 

4~ Ben al Fine No.1 

5. Bengal Luxmi 

6. Shree Mahalaxi 

7. Rampooria 

8. Lux n i Natayan* 

9. rati* 

45.1 

57.1 

47.4 

, 74.1 

28.3 

-
10. B ngasri , . 53 .3 

11. B n n1 Fine No. II* 

12. Jyoti 

13. K noria* 
4. od pur* 

M hini (Managed) 

Spinning Units 

F bioD 1 tltute In Delbl 

981 . RIMA r RJSH A AHl: 
ill the Mini t r of TEXTILES be pleased 

tlJis r ard 1 

25.9 

34.9 33.1 

47.1 ~ ,34.0 

37.8 24.2 

57.6 51.4 
21.7 34.8 

-
37.7 36,S 

28.2 25.9 

THB MINISTBR OF STATB OF· THE 
MINISTR OF TEXTILES (SHRI 
KHUR HID ALAM KHAN) : (a) and (b). 
A deci ion has b en t~k~n. by the Central 
Oovernrne t to e tabfish a National Ins .. 
titute of asbion Technology in I dia for 
education, research, s rvic and ttainiol in 
areas of fasbion iodu try. The project 
re rt for tbe n$tit~t h,~ be Q prepato 



in collaboration with the Fashion Institute ' 
of Technol08Y. New York. The Institute is 
to .be registered as an antonolllUS society. 
the Memorandum of Association of which 
has been prepared aod the constitution of 

, the ,overn i nS body h,s been decided. Tbo· 
members de'signate of the governing body 
met in Delhi on 6-11·198S and approved 
the Memorandum of Association wbich has 
been filed with th~ Registr r of Sooieties 
(ot regi~tration. A draft project report 
for ' UNDP A si tance hl~ also been 
prepared and sent to th cOli)cerned 
authorities. 

Esclse Duty Pending Against Hfndustan 
Lever Ltd. and Gestetners Ltd 

982. SRRI V. SOBHANADREESWARA 
. RAO: 

SHRI MANIK REDDY : 

Wilt the Minister of FINANCE be 
pJeased. to state: 

(8) The de t'a ils of the excise duty 
pending realisation againt various units of 
tbe Hiodustan Lever Ltd. aDd the Oestet .. 
ners Ltd.; 

. (b) since when it it peoding; and 

(c) the · tim ~ by which the e«cise duty 
i,s likely to be realised from time 1 

' THE MINISTER OF STATE IN THB 
MINISTRY OF FiNANCE (SHRI 
JANARDHANA POOJARY) : (a) to (C). 
The information is being collected and will 
b ... laid on tile Table of tbe House. 

Production alid Esport of A'iumiolum 

983. SHRt V. SOBHANADREBSWARA 
RAO: Will the Mini ler of STEEL 
AND MINES be pleased to stat : 

(a) whether the country is likely . t 
emerge as a surplus producer of aluminium 
in the Seventh Five Year Plan; 

(b) the production of atu ioium during 
Sixth Five Year Plan aDd the production 
tar et (or SeveD(h Five Year PJan; 

(C) bethtr India i . already -~x~ortin 
aluminium. if 0, to wblch countrIes, 

(4) wbOllJor QovotGdJ'" t ~ yo ide4 ti 
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DOW markets for export or carried out a 
survey for diversifying use of aluminium in 
the country to ensure th t higher production 
it not wasted: and 
. 

(e) if so, tbe details tbereof and jf Dot. 
the reasons the,refor ? 

THB MlNlSTBR OF STATE IN THB 
DEPARTMENT OF MINES (SHRIMATI 
RAM DVLARI SINHA) : (a) Y s. Sir. 

(b) The production of aluminium 
duriog the Sixth Five Year Plan was a. 
under :-

Y ar 

1980·,81 

1981·82 

1982 .. 83 

1983·84 

1984·85 

(Fisures in TOnDes) 

199,018 

206.763 

308,146 

220,216 

276,492 

,The domestic production of aluminium 
durlog the Seventh Five Y ar Plan i likely 
to be as under :_ 

Year 

1985·86 280,000 

1986·87 289.000 

1987-88 393000 

1988·89 483,000 
, 

1989·90 499,000 

(c) Ye • Sit. India ha b n eltPortiOI 
small quantities ot atu iDium in tbe (orm 
of conductor, foil. po det , d o. ot 
emi·tini bed and fini bed products to om 

cC)ulltrie in the Middl ast aDd outh 
Bast A is. epal, B n lande h, SrHaD a 
and 00 occas ion to African and 
coontries al o. 

(d) an" (c). Tb cost of prOductio 
aluminiulJl fn India i. not 

JJ IUlJJiD1lU;Q e rti 



because of high cost of power and 
other input ttJaterrals in India. On the 
oth(\f hand. the pel' capita con umptjc n of 
alumini\lm in India as very Iittl (0 4 kg) a 
compared to over 20 kg i 1 th~ develop~d 

countties. Thete is a great scope for deve-
lopment and diversification in th nAw use 
of aluminium. It is hoped tha t the urplus 
po ition of alumin ium will last for 

. only a few years with the anticipated 
increa e in demand. Government have con-
stituted a High Power Actioo Group' for 
Promotion of Alumioium in Transport 
Sector and have also ,constituted a Deve-
lopment Council for Aluminium. Moreover, 
the licencing policy for aluminium semi-
fabrecatioDs has also been liberalised. 

Building up of Raw Jute Stocks in West 
Bengal by Private Jute Mill 

934. SHRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of TEXTiLES 
b pleased to state: 

(a) whether Gov,ernl11ent have issued 
order making it obligatory for aU private 
jute mills to build up raw jute stocks to 
the prescribed levels withiQ a stipulated 
period; 

(b) if so, the d ail of Governmeot 
orders aod the progr ss of purcha.' es so far 
made by the jute mills in West Bengal ~o 
build up stocks' and 

(C)' the st ' PSt ' if any taken/proposed 
a a in t thos private jute mills who have 
failed to build up stock to achieve the 
pr d inventory Jevel ? 

Sir. 

M1NJSTBR OP TATE OF THE 
RY OF TEX lLES (SHRI 

SHI _ ALAM KJ:lAN): (0) Yes. 

(b) aod (C) . A t tement i given below . 

St t ment 

ector 
mak their 
p)i.Q1) r , 

228 
It , 

, to ensure 'raising of ~b~ir individual inven-
tory of raw jute equivalent to six weeks 
81;ld ten week consumpt,ion requirements by 
30 .. 9·85 31·1085 and respectively; On a review 
of latest situation, time lim it for bu ' l( iog up 
ten weeks' stock level has been extended 
by an Order 31 -10·85 and mills have been . ' 

direct,ed to ensure th'at th ir stocks do not 
go below ten weeks' level upto 30-11 ·85 , 

The p rformaDce of 44 mills based in 
West Bengal, to whom tbe abov order is , 
applicable, is as under :-

Raw Jute Stocks No. of Mills 

(a) Ten weeks above. 30 

(b) Six weeks and above 6 
hut below ten weeks. 

(C) Fiv weeks aod above 
but beJow six . weeks 

(d) Below five weeks. 

3 

5 

Total 44 

As a punitive measure, Jute Cornmiss,ioner 
debarred 15 defaulting miJIs from a. Twill ' 
quota allocati~n for the month of 
November, 1985, With.holding of B. 1'will 
quota allocation bas bad a salutary effect 
and there has recently , been a perceptible 
improvemen t in stock-building efforts by 
defaulting miH . Recently, the staff of Jute 
Commissioner physically verified the tock 

. report of 6 miIJs for checking accuracy 
theroof and in all these ca 'es th' repott 
have been fouod to be in order. The Jute 
Commissioner is keeping a continuQu 
watch over the situation. 

Implementation of O'tectives Regardlni ' 
Recruitment or Minoritie io Natl()oolised . 

Bank 

985. SHRI PRIY A RANJAN DAS 
MUNSI : WilJ the Minister of FINANCE' 
be pi ' ased to ,r f r to the IS-Point directives 
i u d by the former Prime Mini ter Ja,te 
Mr. Jndi, ' Gandhi 00 11 May, ]983 for 
giving p cial con id ration to ~ cruitment 
from minority communities in Jl ' tionalised 
ban nd to stat : 



. steps to implement the directives of the 
former Prime Minister jn the bank$; 

(d) the . teps Government are CODte~ .. 
plating for effective 'implementation of the 
directives in future? 

, , 

THE -M(NTSTER OF STATE IN THE 
MIN~STR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Instruotio,os were i sued by (he Govern~eot 

in 1983 to alJ I he publio sector bunks and 
the Banking Service Recruitment Boards 
bringing to their notice . Oovernm 'nt's 

' decision that alJ possib.., enconra.gement 
should be e~teoded to the candidates belong-
ing to religious minoriti~s to train and 
equi.p them to compete in great r numbers 
,in the competitive examinations conducted 
by the recruiting agenci'es of the Govern-
ment . They wer a ked to cQnduct pre .. 

, ' 

recruitment training courSt><s for ' the 
candidates h:Jooging to reHgious minorities 
and to associate member bel nging to tbe 
minority communi ty in abe interview board 
for various recruitmen ts in the bank. 
Prom ,·the reports receivec.;l from tb banks ' 
it has been observed tbat they al'e g~nerally 
~mplemeoting Government instructions. 

Monopoly Procurement Scheme for Raw Jute 

986, 'SHRI PRIY A RANJAN DAS 
MUNSl : Will the Minister of TEXTILBS 
be p].eased to sta tc : 

(al, whether Government have eceived 
any propo al for monopoly procuremen t 
scbeme for raw jute ta ensure a rernuo'era-

, live price to the jute g~owers; 

, (b) if so, · the details thereof; and 
(C) tbe contemplation of Qovernment 

in the ma tter '1 

TaB MINISTER OF STATE OF HB 
MINISTRY OF TEXTILES (SHRI 
KURS81D ALAM KHAN): (a) No 
Qonctete prQ~o al ha b _eo received in tbi 
regard by' the Oovernment. 

(b) Does not at«se. 

i 
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, (,C) Monopoly prOCUfemen,t of raw jute 
. wllJ lllJply a lot of operational, adminr tra .. 
tive a,nd infrastruct':lral commitments on 
the par,t of tbe State Government in the 
(orm of crea {ion and d veJopment of 
regula ted markf(t. co .. op rative organisa .. 
Hons of jute grow:rs etc. n the ab ence 
of any deoisiol') regarding sucb commit .. 
ments by , the Sta te Government. it is 
difficult to laullcb any cherne of monopoly 
procurement of raw jut . 

However, the Jute Corporation of India 
is there protect th intere s of jute growers. . 

The, Corporation isiresponsibJe8for undertaking 
prIce upport operation of raw jute aod 
undertakes t9 procure the en tire quanti ty 
of ' raw jute offered to it t the minimum 
statutory pric fixed by the Government. 
Th Governrn Of bas also accept d the 
lia~iIl ty to subsidies the Jo s incurred by 
the Corporation on price support operatioQs 
of raw jute in the interest of -jute 
growers. 

Frauds in Public Sector BaD ,s 

98 . SHR[ R NJIT SINOH GABK .. 
WAD: Will tbe Mini ter of FIN NCB b 
pleased to state: 

(a) the total numb r of frand cOm 
mi Hed in the public sec,tor bank$ (rom 1 t 
June, 1985 to 31 · t October, 1985; 

(b) the total amount fnvol¥od in 
frauds. 

(C) the number of civil d crimin I 
uit filed ag in t employee ooncerned to 

reCOVer the amount; and 

(d) the number of emp'loyees of 
sector 'ban convict d on cha e 
frauds (rom 1 t AprH. J984 to 3 t 
1985 ? 



,jilt" AIlS";', 
of .. ~ • 

NovftMifia 22, 1985 . . . 
alii under: , 

1109 

Amount involved 
(Rs. in crores) 

29.72 

(Data 'provisional) 

(0) Information regarding the number 
of civil ' and ctimi'n I suits filed against 
employees concerned to recover the amount 
h not readily avaiJable. However, according 
to tbe R.B.!. . the total Dumber of 
employees of public sect~t banks aga inst 
whom court cases Were til~d duritJg the 
years 1984 and 1985 (upto ,30-6 .. 85) is 84 
and SO respectively. 

(d) As per information furnished by 
·R .B.I ., the number of ~mployees of public 
sector banks convicted on charges of frauds 
during the yeats 1984 and 1985 (upto 
30-6.85) is 14 and 5 respective)y. 

Report of Fourth Pay ComMission 

988. SHRI RANJIT SINOH GABK .. 
WAD: Will tbe Minister of FINANCE be 
pleased to state: 

(a) whether the Fourth Pay Comm i sion 
ha's conclud d its deliberations with varjou 
uDions nod associations: 

(b) when tbe Pay Commission is likely 
to subm't its report; and 

(c) the d~tails of the activitie in which 
the COJl)mission is present1y ensaged ? 

, THE MINISTER OF STATE IN THE 
MINISTRY 0 P NANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
St. 

(b) and (c). The Commission i pre-
sently having discus ioos witb officials of 
various Mi i trie /D p rtrnents , SiQluJta· 
n ou 1y it is also n 8 d in the examinatioo 
a d tevjew of pay, allowances and otber 
r lat d O'lQtter cancer nin Central Govern-
ment employee, employee of Union 
Territorie and Oct nee p r onne). 

t rms of r (crence tbo 

Commission ' jll required to make its recom· 
mendations as SOon as practicable. Jt is,' 
however, Dot possible a,t this stase to 
indicate tbe time by which the Report' of. 
the Pay CommisSion would be submHted. 

I [Translation] 

locrease ,10 Custom DU,ty '0 Respect or tbe . 
. Sblp Breaking lodbslry 

989. SARI NARSINH MAKWANA: 
Wi)J the Minister of FINANCE be pleased 
to state: 

(a) the extent to which custom duty in 
" respect ' of the ship- breaking industry in 

Oujara t has been incx:eased from 15 per cent 
and the basis of this increase; . , 

(b) the ba is on which customs duty is 
r~alised from the ship-breaking industry 
,running in places other than Gujarat; 

(c) ' whether ' it is a fact tbat only 
10 per cent duty is charges from Calcutta 
based ship-breaking industry; , 

(d) if so, the reLlsons th reof; 

(e) the taxes other this duty which · are 
beiog imposed on these peopJe; 

(f) whetber any request to give co·n-
ce sion in. all these taxes has since been 
tece i ved from them; and 

(8) if so, tbe decisioo takeo' by Govero-
ment thereon? 

THB MINISTER OP STATE IN THE 
MINISTRY OP FINANCE (SHRI 
JANARDBANA POOJARY): (8) and r(b). 
The current effective rate Of Customs <hlty 
on \tessels which are imported for breakin, 
up is :-

(i) Customs duty 

(ii) AuXilhtry duty -50% ad valorem · 
, 

(Ui) Additional duty -120/0 ad valorem 

(c) and (d). IndIan Flas vessels brought 
in at Calcutt. (or breaking up have bte.b 
cbaraed to duty at tho rate' of duty a ' OD 



",Itt,,, A ",Wer, 

the date of first import of the Vessel into 
India in terms of judgement of CalcuHa 
Higb Court in such cases. 

(e) Central Excise duty at the rate of 
R . 365/- per M.T . . on lr.oo -and Steel re .. 
rollable crap and Rs. 3300/ .. per M.T. on 
O,on' fe Trous scra'p is recovered OD sera p 
arising trom ship breaking. 

(f) and (8). Requests have been received 
from the representa tives of ship breaker 
for relief from these duties . No deci ion 
bas, however, been taken by Government .in 
this regard. 

[English) , , 

aDcboo Commission's Recommendation 
about Abolition of ~ales Tax and Excise 

Duty 

990. SHRI MAHENDRA SINGH: 
Will tbe Minister of FJNANCE be pleas d 
to state: 

(a) whether Wanchoo Commb:aion 
which went into the causes of generation 
aDd accumulation of black money in the 
country had made valuable recommenda-
tions to prevent it including the abolition 
~()f the ystem of sales tax and replacement' 
thereot by excise duties; 

(b) if so, whether in compliance 'th re-
of, Government hav~ aJready taken st ps 
to withdraw $ales tax from a number of 
items; 

(c) the items 00 which sn les tax has 
already been aboJishrd and which further 
items are propos d to be exempted from 
sales tax in near future; ao'd 

(~) whether consultations with State 
Government~ have been made in ,thi regard, 
it so, the outcomo thereof? 

THB MINISTER. OF STATE IN THB 
MINISTRY OF FiNANCE (HRI 
JANARDHANA POOJARY); (8) Yes', 
Sir. 

(b) to (d). As sales tax is mainly a 
S'tate subject ot ta~atjoQ. tbe matter 

regarding abolition of s_'es tax and it. 
replacement by additional xci e duty wa , 
coo idered in a Confer Dce of Chi,, ' 

' Ministers h ld in Sept mb r, 1980 and 
sgain in February, 1981. Thereafter an 
Expert Committee was set up to study the 
financial implications of the extension of 
scheme of additions I exei"e duties jD lieu ' 
of sa I , tax on vaoaspati J drugs and 
med;ci'nes t cement, paper and paper board, 
and petrol ,um products aod the manner in 
which the financial interests of the Slates 

, c uld be sa f guarded. ·1'he Expert" Coln-
mUter, under , tbe Chairman hip of Sbr. 
Ken lapa,li Tripathi. M P. submitted its 
reper't 00 29th January, 1983, wlt.ich was 
placed on (he Table of both fhe Hc;>use$ 
of Parliament on 2,9th Apri), 1983. The 
fecomm ndat ions of the CommUte were 
consj·dercd , in the Conference · of Chief 
Ministers held on 2nd November, r 983. A 
la rg", number of Chief Ministers indicated 
the ir acceptanc of the scheme ug'(Ces t d by 
the Committee f r introduction ot tbe 
additional exci e duty io Jieu of ales ta~. 
in principle. Some of the Chief MinisteR, 

"bowevt:r, ;ndicated that they were not in a 
position to accept the same. The Chief 
Minist rs, therefore. resolved tbat tffor~s 
hould be cootiou d to bring abou·t coo-

sensus amon tbe State Governments 00 
these issues. 'As sal tax is mainly a State 
subject of faxa tion, a ny reform in ·the salts 
tax system can be underraken only j 
consultation wi th and coop ration of the 
Stu t s. Efforts made 0 f r have 00:1 
resulted in reaching a con ensus. 

loco me To on H w er and 
Vendor 

991. SHRI MAHENDRA SINGH: 
Will the Mjnj ter of FINANCE b 
to state: 

(a) whether Government are aware that 
majQrity of the hawker aDd street ve dora 
b v income nlUcb above tbe Incorn Tal 
exemption limits and they n v t voluntee, 
to d c ar their Income, CQO queotly tbdr 
income . remains utside the pale 01 
taxation; and 

(b) if 0, the ,tep. 
to b laken to brioa it 
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THE MINISTER OF STATE IN THE 
MINIST Y OF FINANCE (SaRI 
JANARD ANA POOJAR Y) : (a) and (b). 

vernmen t j fully committed to tako 
vigorous mea ures against tax evaders. All 
pes ibJe n easur s to check tax evasion. 
including admini trative, legislative and 
institutional, . are being taken from time to 
time. 

Export /Import During Seventb Plan 

992 . SHRJ MAHENDRA SINGH: 
WIll thl.,; Minist r of COMMERCE be 
pleased to ta te : 

(a) total e tirnated value of imports of 
be made during each of the year io the 
Seven,h iv Year Plan period; 

(b) how these fi~ures compare with the 
corr sponding figures relating to exports 
targetted to be made u!lder tbe Seventh 
Plan; nnd 

(c) the steps contemplated under the 
Plan to maxif!l ;se exports and minimise 
imports to obtai·n a favourable ba lance of 
trade under the Pia n ? 

THE MINJSTER OF COMMERCE 
(SHRI ARJUN SINGH) : (a) and(b). In the 
Seventh Five Year Plan, imports are pro-
jected to increase at an annual rate of S.8 
per cent, to r ncb a total figure of R . 
95,400 crores al 1984-85 prices ' in tbe five 
year period 1985-90. Exports are projected 
to rise by 6.8 per cent per annum to attain 

total figure of Rs . 60,700 cror s at 1~84-85 
prices in the fiv _-year period of the Sev nth 
Plan. It may b ... stat d that estimated value 
of import and xports \ for each ,of the 
years in the Seventh Five Year Plan arc 
not available. 

(c) P licy mea ures are beiul conti· 
DUOU ly volv d for increasing India '8 
exports. Thes include measures for increasing 

od div ifying th production making our 
exp rt re cornpetitiv, findins Dew 
market f r our products and processing 
comm diti s for high r value re Hsation. 
Efforts ould be made to sear up the e 

measures further during the· Seventh Plan 
period. 

The Government has taken a number 
of poHcy initiatives in the sphere of trade 
policies, industrial polici s and fiscal 
policies. Tbe current import-export policy 
which will be operativ for a three year 
period, 1985-88, is de~;gncd to introduce an 
environment of continuity and stability io 
foreign trade planning. It aims at providing 
a major thrust towards increase production, 
both for dom~ tic consumption and 
exports and to bring about efficient import 
substitution. Simultaneous efforts are also 
being made to step up our indigenous 
production of importables during the 
Seventh Five Year Plan period , particularly 
in the sphere of bulk imports. 

Tax Collection During 'be Current Year 

993. SHR( MAHENDRA SINGH: 
Wi] ) the Minister of FINANCE be p'leased 
to state: 

(a) whether tax coJJections during the 
first six months of the current year have 
been much more tha n during the Jast year; 

(b) if so, tbe figures relating to collec-
tion of various Central taxes during the said 
period as compared to those during the 
corresponding period last year; and 

(C) how . for the collections this year 
have met the exp"ctations held out by him 
during Budget discussion this year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR! 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) A Statement showing collection of 
direct aDd indireDct taxes up to Septmeber, 
1985 and corresponding fiaures of collection 
upto September, 1984 is given below. 

(c) The collections of central taxes ' 
upto the end of September, 1985 have 
met tbe expectation of coil ctions higher 
than Budget Estimates. 
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State.eDt . 

Tax/Duty Collection upto 
Sept.', 1985 

(Rs. in crores) 

Collection upto 
(Sept., 1984 
(RB. ,in crOres) 

Remarks 
+ 

------~~~--------~--------~------------------------------;--~ 

I. DIRECT TAXES 

(i) Income Tax (including 1769.79 1390.64 + 379.15 
Corporation tax) 

(ii) Interest Tax * 44.86 64.23 19.37 

(ii i) Wealth Tax 71.87 60.79 + 11 .08 

(i") Esta te Duty. * 08.96 08.38 + 0.58 

(V) Gift Tax 04.75 04.31 + 0 .44 

1900.23 1528 .3S + 371.88 

II. INDIRECT TAXBS 
.. 

( i) Customs duty 4196.58 3196.47 +1000.11 

(ii) Central Eite ise 5971.97 5205.96 + 766.01 

10168.55 8402.43 + 1766.12 

\ 

Grand Tota) 'of Direct 
I 

6-
and Indirect Taxes 12068.78 9930.78 + 213800 

.Interest Tax has since been abolished on interest accruing after 31 .. 3·85. 

**10 cases of deaths occurina on or after 16·3·1985 there is no Estate Duty. 

Diversification of India's Trade with 
, tbc U.S.S.R . . 

994. SHRI S.M. BHATTAM : Will the 
Minister of COMMERCE be pleas d to 
state: 

(a) whether Government ,are considering 
to diversify India' trade with the USSR; • 

(b) whether this diversifica'tion Of trad.e 
with the USSR would incJu~e non-ferrous 
metals, newspri.~t . etc.; 

(c) jf so, the details of the items that 
would be jmported from the USSR under 
tbis schern ; aod 

(d) the details of tbe export froQl Inaia 
• g t~e S~' 1 ' 

THE MI '!lSTER OF COMME CB 
(SHRI ARIUN SINGH)' (8) to (d). 
Diversification of trade between Iodi and 
the S lV :ct Union is a continuous proc s 
wbich is being follow d by the two side 
wi h a view to imparting' tahiH y to bila-
teral trade. India has he n importin 
newsprint and non-f rrous met Is like zinc. 
nicke l and palladium from the US,:)R for 
the 18 t many yea 'r . O&h r item of iQ)port 
from the SOy; t Union con i t of cr de oil 
and petroleum products, macbin ry a d 
equipment, fertiliz r .. chemic I and pbar .. 
maceutical nd other raw material. Major 
it m of export from India to t e US 
agricultural product, min r J nd ore, 
cb mical nd allied pro cts. . Ie ther 

and I atber manufactur t xtile en ioe rin 
00, s • 
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Free Trade Zone at VJsakbapatnaD1 

99 HRI S.M. BHATTAM: Wid 
t~e .Mi~ister of C'OMMBRCB be pleased to 
st te ; 

~ . (a) whether Ooverom ... nt hay\! re .. exami-
ned the qu~stioo of setting up a Free , Trade 
Zone ~t Visakbapatnlm in th' light of th~ 
JaJest policies of Oovernm~nt; 

" , (b) if so, lhe present position thereof 
. and the advantage in dong SO; and 

• J 
(c) what are the working re ults of 

other; Free Trade Zones in the country? 
.. 

HE MINISTER OF COMMERCE 
(SHRI .. RJUN SINGH): (a) and (b). 
Due to resources constraints, it has not 
been feasible so far the include any new 
e~J)ort processing Zone scheme in the 7th 
Five Year Plan programme. In case it is 
decided to have any other new Zones, the 
claim of Visakhapatnam would be consi-
dered aJongwith other proposals. 

_(~ The two existing aDd functioning ' 
export processing zones at Kandla and 
Santacruz registered. during 1984-85 exports 
of .Rs. 238.74 crores and Rs. 95.83 crotes 
respectively for new Zones are in 'the 
process of being established : 

(i) Falta Export Processing Zone, 
Falta (West Bengal). 

(ii) ft4adras , Export .Processing Zone, 
Madras. 

(iii) Cochio , Export Processing Zon , 
Cochin. 

(iv) NOIDA Export Processing, Zon·e. 
NOIDA (U ,P.) 

.. Ptocwem ot of Iro ·ore by Mineral and ' 
Metal Tr din Corpora tion _ftom Daitarl , 

In Oriss 

996. SHRJM· TI Jt\YANTI PATNAIK : 
Will tbe Mini ter of COMMERCE by 
pleas~d to state: 

(a) the tota1 quant.ity of iron .. ore pro-
cured by the Minera r and Metal Te' dlog 
Cor 0 "joq f91' ex 0 t . purpo 0 f 9 
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Paitari-Tomka . sector in Orissa during th~ 
la"St three years; 

(b) the name of the ' coantrl' to which 
j on ord PiO . u r d from Daitari is . eKported 
at 'present; .and 

(c) the step~ taken to increa$e the 
procur ment of iron ore for Daitari-Tomka 
sector by the Minerals' and Metals Trading 
Corporation for export? 

THE MINISTER OF COMMERCE 
(SHRI A~JUN SINGH): (8) The tot,,1 
quantity of iron ore procured by tho 
Minera fq and Metals Trading Corporation 
for export purposes from Daitari Toroka 
sector in Orissa, during the Ja ~l three years 
and/upto October this year are as follows: 

Year Qty (io Lakh tonnes) 

1982·83 1.29 

1983-84 0.53 

1984·85 2,56 

1935-86 1 93 (Provisional) 
(upto 31.10-85) 

fb) Iron Ore procured from Daitari is 
blended with ore procured from other 
mines in Barajamda Sector and then 
el'ported through .Paradip to various coun-
tries like ODR, Japan, South Korea. ' 
Bulgaria, Czechoslovakia, Rumania. China, 
etc to meet sale comtnitmen ts. 

" 

(c) The Minerals Trading Corporatioo 
has removed quota restrict'ioDs on procure-
ment of iron ore from Dait~ri·T()mka sector 
aod the quantities offered for supply are 
purchased by MMTS subject to iron ore 
conforming to quality specifioations . 

Cbit Fund Companies 

997. SHRJ MOANBHAI PATEL: 'Will 
tbe Minister of FINANCE be pleas d to 
state : 

(a) tbe number of chit fuod companies 
funoins legalJy in the country; 

(b) the detall of ucb ~oIlJPa.Qi~s Wl)i b 
rf' r t).oin iJlc a 111; . . 
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(c) whether Government are aware 
that a large number of such fake companies 
disappe,ar with huge amount every year; 

(d) ,the number of such cases which 
came to th~ knowledge of Government a:!d 
the action taken agai ns t tbem; and 

(e) the steps beiog taken to check the 
illegal 'companies running , in the country? 

, THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Accor-
ding to Reserve Bank of India tbere were 
2076 Compani'es cla$sified as Conventional 
Chit Fuod Companies, in e"istence as OD 

30th September, 1985. 

(b) to (e). O<?vernment are aware that 
some of the these Conventional Cbit Fund 
Companies hav'e been resorting to unfair 
methods in the conduct of chit fuo<;1 
schemes. It was with a view to regulate the 
activities of these Companfe,s and matters 
connected therewith, the Central Govern-
ment enacted the ChH Funds Act, 1982 (40 
of 1982)'. The administration of this Act 
has been left with State Governments. 
The , Act has been brought into force in 10 
State G~vern~ents/Union Territories. 
Reserve Bank of India is pursuing vigorously 
with other State Governments and Union 
Territories for bringing the Act into force 
in those States/Union Territories also. 

Scheme to Develop ,Tourism In Kerala In 
Seventh Piau 

998. SURI T. BASHEER: Will the 
Minister 'of PARLIAMENTARY AFFAIRS 
AND TOURISM be pleased to state: 

(a) whother aoy scheme has been 
envisaged by Government to develop 
touri m in J(erala , during the Seventh Five 
Year Plan; 

(b) if so, the details thereof; aDd 

(~') if not, the reasons thorefor ? 

THB FOR PARLIA· 
MENTARY APPAl SAD TOURISM: 
(S8RI R. iL. IiAQAT): (I a ~ bl· II 

the 7th Five Year PJan the State Goven). 
ment has made a provision of R. 9.00 
crores for the development of tourjsm in 
Kerala . The State Government prop se 
utilising these funds . on schemes involving 
development of inter waterways, w ter 
sports and provision of tourism infrasttuc-
ture all over the State with specific 
reference to the beaches and identified 
centres of tou~ism importance. 8ch m s 
received from the Stale Government by the 
Central Departmen t of Tourism for financia l 
as~istance will be considered on 
merits according to the Department's 
guidelines. 

(C , Does 'not arise. 

Re triction on Import of Groundnut Extracts 
from Iod'a by U.K. Government 

999. SHRI MUKUL WASNIK: WiJJ 
the Minister of COMMERCE be pleased 
to state: 

(a) whether qovernment of United 
Kingdom have virtually banned the import 
of groundnu t extracts since A.ugust, 1982 
by fixing a veey low aflatoxin limit of' 0.05 
mg. per kg. for all groundnut and it 
diversities used as ingredient in animal 
feed- stuff; and 

, (b) , if so, the action taken by Govern-
ment to resolve tbe aflatoxin problem and 
avoid Jong term harm to tbe country's 
interest ? 

THB MINISTER OF CO iMERCS 
(SaRI ARJUN SINGH): (a) 'The BxaH n 
of very low ,aflatoxin limit by the Briti h 
Governmeot of SO parts per billion for all 
groundnut and it derivatives used as 
ingredients in anima) feed tuff imported 

. (rom all Qrigin • ha pra\,;ticaHy J d to a 
toppage of exports of groundout extr clin 

from India. 

(b) Government 
matter with th Briti 
view to e ploriDg the 
Yin th ro~lo 

h tak n up t 
Government with a 

po ibHi ie of re 0 
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ran fer or Porel 0 ' Excbange to Paki 't D 

and Ml u e of Foreign Tr vel cbeme 

1000. SHRI C .. JAN GA REDDY: 

SHRI BRAJA MOHA'N 
MOH~NTY : 

DR. A.K. PATEL: 

SHRI KAMLA PRASAD 
SINGH: 

Will . the Minister of FINA CE be 
plea ed to state : 

(a) whether his attention has b en 
drawu to the ' news item appearing in 
'Hindu tan Times' of 11th October, 1985; 
that India has been giving thousands of ' 
dc.lIar daily at the rate of 500 dollar per 
ocrson to Jhuggi Jbompari dwellers at 
Turk'!lan Gate, Delhi and others for ' going ' 
to P ' kistan to meet their re lation who 
apply on form of 'F:or ign Travel Scheme' 
and this money is being utili ed by Paki tA 0 

for purchasing arms and ammunition from 
USA ,; 

I 

(b) jf so, the facts in this regard; . 

(c) wheth r Government have consi,dered 
the propo al ,that the Indians going to 
Pakistan hould be giVen Pakistan currency' 

, instead ' of dollars and if so, the decision 
taken by Government in this regard; and 

(d) the amount of dolJars , that has 
reached Pakistan from India a per the 
statisdcs available for t,he last three 
years? 

, THE MINISTER OF STATE IN THE 
MINISTRY OF FINA CE (SHRI 
JANAROl-lANA POOJARY): (a) Yes, 
Sir. . 

~ 

(b) Any per on resident in India, 
jrre pective of a e, proceeding to any 
for j n country, including Paki tan, und r 
the or ign Tr vel Scheme (FTS) is eligible 
to ob't in fr m an authori~ed d 'a I r, foreign 
exchange upto U.S . 500/·, or it equivalent. 
once in two year. Further, under the 
N igbbour-hood Trav) Soh me (NT ) a 
per on re ideot in Ind ia, irre pectiv of , 
ag • i eli ib e to vi it any country in th 
oj bboWh90d rou of cQijqtrjes, j hJQin 

I 

Pa,kistan, and to the release of foreign 
exchange upto U .S. $. 250/-. or its 
equiva lent, once i two years . The '.foreign' 
xchl.ln e thus taken ,out f India to any 

for~jgn country t including Pakistan ant! 
utilised there by th,., pa sseng n, become's 
the foreign exchange earnings ' of tbat 
country who may use it for , any purpose. 
The Government has not come aero any 
racket where the Pakistan authorities or 
Paki tan International , Air·Hnes have' 
sponsored passages of the Indians to 
Pakistan with ' the sole intention of earning 
more forei,gn ,exchange for Pakistan . 

(c) No such proposal is under coo .. 
sideration at pre ent. 

(d) The information, to the extent 
possible, is being colJ~cted and will be 
laid on the Table of the House. 

Facllltie to Attract More Tourists 

toOL SHRI CHINTAMA I JENA ; , 

SHRI AMARSINH RATHAWA : 

, Will the Minister ' of PARLIA. 
MENTARY AFFAIRS AND TOURISM 
be plea ed to sta te : 

(a) whether it is a fact tha t the present 
toutism industry is looking after , only the 
rich and privileged cia s; 

(b) whetb r it is also a fa'ct that aJl 
the present facilities are being given to 
tho e people who belong to upper IDcome 
group; 

(C) whether Government propose to 
build the necessary infrastruCfure in the 
form of cheap an,d rea ooabJe accommoda .. 
tion as well as provide facilities to travel 
at a reasonable cost to attract more tourists 
from abroad as welJ as from within ' the' 
country; and 

I. 

(d) jf 0. the step taken by Govern-
ment in this respect? 

THE MINISTER OF PARLIA- ' 
MENTARY AFFAIRS AND TOURISM 
(SaRI H .K.L. BHAGAT): (a) a'ild (b). 
No, Sir. 

<;) a d d). T4e eQtr 1 epahQ)clJ' . 
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of Tourism durin.g the 7th Pian propose to 
construct a cbain of Yatri , 'Niwas,es .in 
collaboration wi-th t,he St.a'te Govern'mentl 

. ,UT Administration with a view to providing 
cleao accommoda tion for tourists both 
domestic and foreign. The tariff for the 
Yatri Niwases is expected to range from 
Rs. IS per bed in a dormitory to 'Rs. 60 for 
a ' double room. , These Vatri Niwases would 
be const.ructed selected touris! centres Le. 
places 'of bistori,cal and cll,hural interests, 
hqJiday and mountain resorts, metropolitan 
aod business-cum-transi t centres. ' 

Department of T~urism has set up a 
society caned Bbaratiya Yalri Avas Vikas 
Samiti for the construction of YatrikasJ 
DhatJlmshalas/Musfirkhanas at the impor· 
tant pilgrim centres in the country to 
enable persons belonging to middle and 
low-income groups.to travel to places of 
religiou and tourist interest. 

In a recent State Tour jsm Ministers' 
meeting, State Tourism Corporation were 
requested to work out package tours for 
tourist spots within their jurisdiction. ' 
Tpese could be · inler-lioked with package 
tours available in other States. Some of 
tbe States have already operated certain 
packages success_folly. 

Tourist Package Schemes ror PublJc Servants 
According to their Salaries 

1002. SHRI P.R. KUMARAMAN-
GALAM : Will the Minister of' PARLIA-
MENTARY AFFAIRS AND TOURISM 
be pleased to state: 

(a) wbether Government have decided to, 
cater ,to the hotel needs of average citizen; 

Cb) If so, tbe details of the plan; 

(c). whether Government propo to 
,downgrade some of the existi,ng losin and 
ailing hoteJs; 

(d) the total anoual subsidy provided 
by the Hotel Corporation of India for 
international travellers stopping in the 
country en· route and detail of the new 
'India on the Hou e' scbeme; -and 

(e) Whether Government propose to 
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introduce tourist package scheme for public 
servants according to thei'r salaties ? 

THE MINISTER OF - PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SaRI H.K.L. BHAOA "f), : (8) and (b). 
The Department of Tourism approves 
hotels iocluding those of 1 , aDd 2 stat 
categories. which offer clean ' aod COIll-
(orta ble accommodatioo for budget tourists. 
In order to further cater to the hotel 
needs of average citizens, the Department 
proposes to construct a cb~iD of Yatri 
Niwases in collaboration with tbe State 

Governments/Union Territories. The D epart-
ment has also set up a Society caJJed the 
Bharatiya Ya tri Avas Vikas Samiti for 
construction of Yatrikas, Dbarmsalas, tc. 
at important religious centres in the country 
to provide inexpensive accommodation to 
average citizen. 

, (C) There is no such proposal. Classi-
fication and reclassification of hotels is 
Hnked with the standards of facilities and 
services provided. 

(d) The India Tourism Development 
Corporation is offering a Btop~over tOUf in 
co-operation with Air India to encourage 
long haul international travellers to stop 
over at the four international airpJrts in 
I·odia at $ 19 for twenty four hours. The 
stop-over facility is not subsidi ed by the 
Hotel Corporation of India or any other 
ag~ncy. 

(e) No sucb Scheme is under considera-
tion of the Department of Tourism. 

Propo al to Cbange Rules fn Re pec of LIC 
Claims 

1003. SHRI P.R. KUMARAMAN .. 
GALAM: 

DR. O. VUAYA RAM RAO: 

SHRt M NJK REDDY 

SHRI C INTA MO N: 

WBJ tbe Minister of PI ANCB b 
plea ed to state: 

. (a) whether in a rece t do .. bit c e i 
villas Bhadol'n Oujarat, Li" In ur DC 
Corporation r fu e . to admit ' oj im 
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the victim died after 92 days as against the 
rule of 90 days stipulated by tbe Life 
Insurance Corporation to be able to claim 
against a life insurance policy; /. 

(b) whether the Life Insurance Corpora· 
tion proposes to change its rules so as to 
abolish the present time.limit on ' such 
policies as in other countries in .order to 
fulfil the purpose of such policies; 

(c) wlietber Consu~er Education and 
Research Cen!re (CERC), Ahmedabad has 
sugge sted setting up of tribunals for variolls 
LIe claims and also rating committees; 
and 

(d) if so, Government's reaction 
thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE , (SHRI 
JAN'ARDHANA POOJARY): (a) No, 
Sir. The LIC had already paid the basic 
um assured of Rs . 35,000 on three Double 

Accid nt Benefit policies taken by the life 
assured, in July and August, 1982 . How-

ver, an additional sum equal to the SHm 
a sured under the policy payable under tbe 
Double Accident Benefit policies cou!d not 
b paid since the death took place after the 
stipulated period of 90 days from the date 
of the incident of dog-bite on 6-1·1982. 

(b) to (d). Life Insurance Corporation 
has not yet formulated any such proposal 20 
change its Rule at pr:sent. However, 
tepres DtatioDs have been received on tbe 
su ject. inter alia, from .Consumer Educa-
tion and Research Centre, Ahmedabad, who 
have also sugg sted the setting up of a 
Tribunal for settleme'nts of Disputed Claims 
of Policy-holders. Governme'nt have noted 
tb~ contents ' of these representations (or 
appropriat necessary action. 

Devaluation of Currency Faced by IMF-
Aided Couotri s 

1004. SHRI AMAR ROYPRADHAN : 
Will the Mini ter of FINANCE be pleased 
to state: 

(a) 'wh tber it a fact that inter-
national Monetary und-aided countries 

, have be facing devaluation of their 
curr ncy in term of U doH rand otber 
b rd mon y; 

(b) jf so, the details thereof; and 

(C) whether India is also an atrected 
country among them? 

THE MINISTER OF STATE 'IN ' THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) . 
During the period 1980 84 there was an 
unprecedented rise in the value of US doller 
with respect to all major international 
currencies and currencies of tbe developing 
countries , including India. The depreciation 
of other currencies in terms of ' US do))ar 
duriog the above period was Dot confined 
to d\!veloping counlries alone or countries 
having recourse to IMP facili tie. 

Bdwee~ the period December. 1984. 
and August, 1985, however, the US dollar 
has Jost to almost a,1l major countries and 
in some cases to currencies of some 
d"vc,loping countries which inc'ude India 
as well. 

Prescot Position of Overdraft on State 
Governments 

.1005. SHRI AMAR ROYPRADHAN : 

SHRI S.O. GHOLAP : 

SHRIANANTAPRASAD 
SETHI: 

Will , tbe Minister of FINANCE be 
pleaSed to sta te; tht" prescnt position of the 
overdra ft on the State Governments and 
the r action of . Union Government 
thereto ' ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): No State 
was in overdraft as on 18th November. 
1985 the lat~st date which the information 
is available. 

New Plan ror Loans In Public Sector Bank 

1006. DR. G.S . RAJHANS : 

SHRIM~ TI KISHORI SINHA: 
SHRI H .M. PATEl.; : 

Will .the . Mini ter ' of FINANCE be 
plea ed to sta te : 

( ) whether bis Ministry ha directed 
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the public sector banks to have a new plan 
for Joans as r ported in the '[ndian Expre s' 
of 18th October, 1985; 

(b) if so, the details thereof; aod 

(c) the extent to which the educated 
unemployed persons wi 11 be ben fit ed by 
the new plan .? 

THE MINISTER OF STATE · lN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
Reserve Bank of. India have b ~ n advised 
to in tfUCt the Public Sector Backs that 
their rural branches shoul9 fix a pecifi 
day of the month for public disbursemen t 
of loans. Reserve Bank of India ha also 
been asked to set up a Working Grou p under 
the Chairmanship of the Chain an, 
National 'Bank for Agriculture and Rural 
Development to examine · the existi ng 
system of small loan disbursa l nnd to 
suggest improveme.nts . The improvemen ts 
being effected in the syslem of di ursal of 
small loans are expected to remove orne of 
the deficiencies in the existing syst m and 
to this extent are also expected to bendH 
all type~ of borrow fS including the 
educated unemployed peJ'~ ~)os. 

Los in Foreign Exchange Due to Supply of 
Sub ~st8Dd8rd Goods 

1007. SHRI C. MADHA V REDDJ: 
Will the Minister of COMMERCE be 
pleased to sta te : 

(a) whether India' exp rt in garm n ls. 
shoes aJ;ld hosiery have d elioed rtc ~' n( l y 
because of supply of ub.:.standard goods or 
Dot adhering to th.: ~. p : cifications; 

(b) it' so, the ' d tails of such ea es 
foreign exchange lost ~' and action taken ' by 
Government separately against the private 
sector and public sector during the last 

. three years; 

. (c) whether with a view to avoid such 
unfortunate incident, Government have 
devi ed ome quality check system tc. ; 
and 

(d) if so, the detail thereof? 

. THE MINISTER OF COMMERCE 
(SHRJ ARJUN SINGH): (a) and (b). 
There is no decline in the exports of 
garments. hoes nnd hosiery. 

(c) li nd (d) . Footwear Components are 
covered under tbe purview of C mpul ory 
Qual ity Control and Pre bipment Iospection 
under the Exp rt (Quality Control and 
I nspection) Act, 1963. Garments and 
hosiery are not covered under compulsory 
Qua lity Control. 

Development of Nagarjuna Sag r-Sri all m 
Areas a Tourl t Centre 

1008. SHRI C. MADHAV RBDpy: 
Will the Mini fer of PARLIAMENTARY 
AFFAIRS AND TOURISM be' plea ed to 
stat e : 

(a) whe.ther he is aware that Nagarjuoa 
J Sagar-Sri ailam area is a very pic turesque 

area and rich in bounti es of nature aDd 
therefore best suited for being developed 
as a tourist centre; 

(b) If so, whether Government have 
any proj ct un de r consideration (or devolop .. 
ing th is area as a touri t resort; 

(c) if so. the details thereof, and if not 
the reasons there for; aod 

(d) whether Deverkonda port in 
N oJgonda di. trict i being developed a a 
touris t resort ? 

THE MJNISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K . . BH GAT): (a) Yes. Sir. 

(b) and (c). The State Government 
propo es to develop Na arjuna agar a 
World Touri t Centre through the Andhr 
Pradesh Trav I and Tour; m Develop'ment 
CorpOTatj D for which provi ioo of' 
R. 47 0 lakh ha been made in t 
Sta te' 7th Fiv Y ar pj n. propo a) for 
a c feteria and other faciJitie at tbi pJ c 
i under discu ion with tbe State GOY rn-
m nt. The Sta to Government j Iready 
conductin we Jdy tour from Hyderabad 
to rjuo agar and I 0 there i a 
launch rvic betw n a r 80 
Na juoakond. Anoth r ch i 

Iso oper t d for th .ouri t from 
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Nagarjuna agar to Srisai lam on river 
Krishna. 

(d) No such proeosa1 for developing 
Deverkonda 'Port in Nolgonda district has 

',been received ftom the State Government. 

Identification or Spot for Develupment' of 
Tourism in A.P. ' ' . 

1009. SHR[ C. MADHAV. REDOI ,: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleas~d to 
S,tate : 

(a) whether in view of increase in 
tourism. Government hav~ identifie'~ spots 
deserving special attention for being 
developed as touri~t resorts; 

(b) if so, the dwtails of such spots • . 
Stat .. wise aDd fuods a /llotted for the same 
during 1985·86; 

(C) the cri teria. being followed ' for 
selecting such spots; and 

(d) the detail of such tourist resorts 
identified in Andhra Pradesh 7, 

THE MINISTER OF PARLIA-
'MENTARY AFFAIRS AND T')URISM 
(SHRI H K.L. B,HAGAT): (a) The 
Dep rtment of Tourism io consultation 
with tbe respective State Governments bas 
id ntiDed spots of tourist importanco in 
e cb Stat . for phased development with 
the combined resources of State, Centre 
and priv te sector . 

(b) The Department does not allocate 
funds State-wi e or for eacb individual 
toud t c.entre. State Government are 
expected to formulate sp~cific chemes and 
the D epartment provides centr ) as ist Dce 
for tourism schemes ba ed on the avaH- · 
ability of re ources nd the merits of tbe 
proj¢ct propos I forwarded by tbe State 
Gpvernments. 

(c) The 9 nera) cri,teri followed for 
eleeti '8 . a centre . are ih hi toricaJ, 
ultural, r fj ious aod se nie importance of 

the place and othet p'otentials such as those 
for sports or adventure tourism. 

(d) The following are the centres 
iden~i{i...d in And,hra rradesb : 

Hyderabad, Nagarjunasagar, ,Ethi-
potbala, Srisailam, Mahanaodi, 
,Cuddapah, Tirupati, Kalabasli, Pulieat 
Lake. Horsley HiJls, Lepakshi; Anantba .. 
pur, ' KurnooJ, Medak, Bhongir. Yada-
girikutta, Waraogal, Rama,ppa, PakhaJ 
(Lake and Ethunagaram Wildlife 
Sanctuary), Amravati (Chirala Vijaya)· 
wada, Suryapet, Visakhapatnam, 
Bhimuoipatnam. Burra Caves, Ananta-
giri, Araku. 

Foreign Exchange . Remittances by' 
Companies to tbeir Collaborators 

1010. SHRt ·HUSSAIN DALWAI: 
Will the Micister of FINANCE be p,leased 
to state: --

(a) the , amount of foreign exchange 
remittances effected by companies having 
teohnical or finanei'a' collaboratio'n to 
their foreign oollaborators towards (0) 
Royalty, (b) dividends, (c) technical con-
sultancy fees, aod (d) 00 any other 
account; , 

.. (b) whether Government consider 
automobile industry a sector from which 
such remittauce~ are warranted; 

(c). the amouot of foreign exchange 
remittances from various ' hldustries ,like, 
pparmaceuticals, engineering. ,chemicals 
et~.; and 

(d) whether Government have laid 
dOWD any ceiling for an I~dustry fpr, the 
amouut of ,foreign exchange remittance? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) .and (c). 
The ,remittances made by companies jp 

, India o·n account of profits. (ljvjdends~ 
royalty and technical knOW-how :fe~s d\lring 
the year 1982-83, which .is the latest year 
fur which data, I i avafJable, are a 



• . 
Writl en .4hSWCrI AGRAAHAYANA I, 1907 (SAKA) Wrillen Answerss 2!4 

follows: 

.(R . in crores) 

Profits Dividends Royalty Technical 
know-bow 

fees 

19.12 70.31 39.72 58 .58 

Industry-wise break-up of such remittances 
is not available. . 

(b) and (d). No industry-wise ceiling 
00 foreign eKChange remittapces that can 
be made under foreign coJJaboration 
arrangements has been laid down. Foreign 
collaboration arrangern nts in desired areas, 
i"ncluding the field of manufacture of 
automobiles. are allowed on a selective 
basis keeping in view inter-alia the nature 
and' sophist-ica tion of technology, our need 
for it, its po tential for effecting cost 
reduction, mployment gener tion. energy 
conservation~ xport possibilitie tc. 

Results of Recent Polley of Reducing Rate. 
or Income Tax 

101 J. SHRI HUSSAIN DALWAI: 
Will the Minister of FINANCE be pleased 
to stat 

(a) whether the recent policy of 
Government of reducing ra tes of Income w 

tax, paid any .dividends in the form of 
(i) voluntary filing of returns; (ii) voluntary 
payment of more taxes; and (iii) collection 
of taxes; 

(b) if not, whether Government propose 
to continue pursuing the same policy; and 

(c) if 0, whether Government propo e 
to check the Bow of black money at the 
same time? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANe (SHRI 
JANARDHANA POOJAR YJ: (a) Yes, 
Sir. 

(b) Does not arise in view of (a) 
above. 

ForeilD Exchange Earn d Tbrought Export 
or Fro 

1012. SHRI BRAJAMOHA 
MOHANTY : Will the Minist r of 
COMMERCE be pleased to tate: 

(8) the quantity of forg leg exported 
during the last three year and th total 
amount of foreign exchange ther by; 

(b) whether Government have banned 
sovering of hind leg of the frog for export 
purposes; 

(C) wheth rome of the Stat Govern-
ment have legalised the trapping and kilHng 
of frogs and if so, the reaction of Union 
Government thereto; 

(d) whether Government are aware of 
the impect of frogs klll.ing in our ecology 
and more particularly in tb agriculture; 
and 

(e) if so, the steps Government have 
taken to protect the frogs in our ecological 
system? . 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH) : (a) xports of 
Frogleg and their value during the last 
three years are :-

Year 

1982-83 

1983-84 

1984-85 

QuaD ti ty 
.(in tonnes) 

1896 

2428 

2728 

Value 
(R8. 

4.72 

6.68 

7.77 

(b) There is no uch ban bu ther 

) 

exist a ban 00 trapping of frog and pro-
CCI ins of fro leg during the four month 
period (rom 15th April to 15th Au u t 
every year. 

(c) Under tbe Wild Lit (Protection) 
Act, 1972. C tcbin jdeaJin in fro 
require tt ppin jd aJer hip Hc nc i ue 
by the Wild-lit Authori i f ( (at 
Government concerned. Some Stat 
Government lik eral Gujarat. 

a ., t, I) Pac b 
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leaaJi ed the trapping and killing of 
' frog '. 

(d) and (e). Measures taken' by the 
Government to maintain ecological , balance 
8Dd prevent indiscrimillat killing of frog 
lor export, inc lude : ' 

,(I) allowing suc~ exports only by 
units having facilities ' for humane 
killins of frogs and hygienic pro-
cessing of frogJegs; 

(Ii) putting a ceiling, on these exports; 

(iii) regulating the ca tchins ) f frog for 
process ins j 

(iv) aJlowing only certain sp~cies for 

trapping aod export of th "i r leg : 

and 

(v) bannina tra pping and processing 

during the ~reedin8 season, 

Reduction In tbe Width or Sblrfing and 
Suiting Clotbs 

1013. PROF. K. V. THO MAS: Will 
the Minister of TEXTILES be pleased to 
state: 

(0) whether it has been brought to the 
attention of Government that the width of 
the shirting and suitin cloth has been 
reduced from the usual 36 inches to 35 or 
34 Inches;' and 

(b) whether Government propose (0 

take action against the mills producing the 
cloth ' a this amounts to the cheatin of 
the public? 

THE MINISTER OF STATE OF • HE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN : (~) a nd (b) . 
At pre cnt, there is no re (fiction 'on mills 
to manufacture uiting or hirting cloth or 
aoy olh r type of cloth in oy peci c 
width. M nufacturer re. h wev r. 
t Quired to tamp the length and width a 
laid down und rel~YJn Ie til 0 tr J 
I} . . 

'Resumption i,n Imports 'of Hops 

1014. 'SHRI N. TOMBI SINGH: Will 
tho:: Mi ni L: r o f LO\L'v1ERCE be pleased to 
state : 

(a) whether Government are considering 
to resume the import of hops, a berb used 
in the manufacture of beer; 

(b) j f so, the reasons therefor; and 

(C) whether attention of Government 
has been drawn to impending icconvenicocc 
of the hops growers in Jammu and Kashmir 
in the even of the import being resumed 
and in vi ' w of tbe self ufficieocy of the 
said raw materia) in the country at 
preseot ? 

TH,E MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (a) and (0). The 
import of Brewery hops is restrjcted under 
Appendix 28 of Import Export Policy. 
There is not proposal to modify the 
Impor t policy far bops. 

(c) No, Sir. 

Hot I F ciJities in tbe Nortb Eastern States 
and Union Territories in Seventh Plab 

1015. SHRI N. TOMBI SINGH: Will 
the Mini s te r of PARLIAMENTARY 
AFFAIRS AND TOURISM be pJeased to 
state tbe provision for the increase of hotei 
faciliti es in tbe North Eastern States and 
Union Territories in the Seventh Five Year 
Plan with special reference to the State of 
Manipur? 

'THE MINISTBR OF PARLIA. 
MENTARY AFFAIRS AND TOURISM 
(SHRI H,K L. BHAGAT): The Depart-
ment of Tour,ism does not directly under-

take const ruction of hotels. However. for lhc 
7th Five Year Plan the India Tourism Deve-
lopment Corporation have a provision of 

. 5 crore to take up construction of new 
proj cts in North Ea tern· P gion as joint 

venture projects with the State Governments/ 
Union Territories. Under this scheme India 
Touri m Develo p ent Corporation have 
already finaJi ed proposals to construct joint, 
venture bot Is ,at O.luhati in AlJsam and 
tana at in .t\ruoaobaJ fradesb. Separate))'. 
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ITOC is likely to take ·over the management 
of a St~te Government owned 45 room ' 
tourist lodge at Imphal. 

In the private sector the D epartment 
ba accorded approval to the following 
hotel projects in the North East .: 

(1) A 30 room project at Mizoram. 

(2) A 53 rooQ) project at Guwahati. 

(3) A 72 room project at Guwahati. 

Quick Handling of Sugar at Madras 

, 1016. PROF. RAMKRISHNA MORE-: 

SHRI MOHD. MAHFOOJ ALI 
. KHAN: 

Will the Minister of COMMBRCE be 
pleased to state: 

(a) whether it is' a fact that State 
Trading Corporation is paying bride in the 
Dame of "speed mooey" to those band 
imported sugar at Madras Port to ensure 
quick movement of sugar; 

(b) if so, the amount paid by the Sta te 
Tradiog Corporation as "speed money" to 
contractors handling imported sugar at 
Madras Port r 0 far and the reasons for 
payins it; and 

(c) the reaction of Government towards ' 
payment of such money by the State Trading 
Corpora tion ? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (8) to (c). STC 
not paying any "speed money" for handling 
imported sugar a t Madras Porr to anyone. 

Tax Arrear Doc from MIs Swadeshi · 
Polytex Ltd. 

1017. SHRI V. TULSHIRAM Will 
tbe Mi~ister of FINANCE be pleased to 
refer to the reply given to Uostarred 
Question No. 4787 OD 23rd u ust, ' 1985 
regarding tax arrears due . from b 'g husinc s 
houses and s ta te ; 

MIs. Swadeshi Polylex Limited as 0 30ch 
June. 1985; 

(b) tbe details of action taken again t 
this business bouse for not paying the taxe 
in time;' 

(c) s ince when the taxes are due for 
recovery from the concerned house; 

(d) the action takenjproposed to be 
. taken ' gains t the officers concerned for their 

negligenc~ to recover the tax and who left 
it to accumulate into arrears; 

(e) whether the tax will be recovered 
from the concerned house with in.terest 
thereon; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THli 
MINfSTRY OF FINANCE (SHRr 
JANARDHANA PpOJARY): (a) to (d). 
The total am<?_ut of tax due from MIs. 
Swad hi Polytex. Ltd. as 30-6-1985 is as 
under :-

Asst. Year Financia I Y ae Amount Rs. 
in which in taks. 
demand raised 

1977-78 1980-81 236.19 

1978 .. 79 1983·84 136.15 

1979 .. 80 1981·82 17.06 

1982.;83 1984-85 46.99 

There i a di pute in these cases regar- . 
ding rate of depreciation on machinery Dd 
granting of e;lttra hift allowance 
right from the asse ment ca.r 
1974·75, which is still pending in first 
aJ) al before <;IT (Appe~J). If the CIT (A) 
decides the matter in assessee' favour in 
asse ment year 1974 .. 75 the con equeoti I 
it ct in a ses Ol Dt year 1977.78, 1978.79 

and 1979·80 would wip off aU th outst a .. 
ding demand tor these years. Hence it 

. m~y not be ppropriate '0 pres 'e 
r covery of the tire out tandiD demand 
lilt the first appeal for a e ent year 
1974-75 i decided. 

evor ' 
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I 
the Income .. tax Act, 1961 have be n r so-
larly iscu d t.o the co~pany r gardlng th 
d mand out tanding. As a result an amount 
of Rs. 70 lakbs was recov' red from the 
8S e8see company in financial 'year 1984-85 
and there has been collec'-tion/reduction 
amountiog to Rs . 1.14.06,000 in the current 
financial year upto October, 1985. 

No ,action has been ' inf tiated against 
'concerned officers as there has been no 
negligenc on tbe palt of the officers, 

(e) Yes. Sir, 

(f) Does Dot arrise, in view of (e) , 
above, 

Agreement be(ween Indi and Canada to 
Avoid Doubl Ta ation 

1019. SHRI V. TULSIRAM : 'WiJ) the 
Mini ter of FINANCE be . pleased to 
state : 

(a) whether aD agreement between India 
and Canada has been re'ached to avoid 
double taxation; 

(b) if so~ the detail of the pact; 

(c) tbe ext nt to which India wnl be 
beneficiary in this re ard; and 

(d) the subject matters which have been 
included and excluded from the agreement 
together wjth reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JA AROHANA POOJARY): (a) Agree-
ment be tween India and Canada for avoi-
dance of double taxation bas been reached · 
'it ba not come into force a the final 
approval of the Canadian side is awaited,-

(b) to (d), Do not arise. 

Sun, y for Liberal Facilite ,to Youth b, 
Indio Tourism DevelopmeDt Corporatloo 

1021 : PROF. NARAIN CHAND 
PARAS A Will the · Minister of 
PARLJAMBNTA Y AFFAIRS AND 
TqURISM be plea ed to ta te : 

(a) the ~OD9roto .tepa ta eQ by GovcrQQlCQ' 

or Indian Tourism D -ve lppment Corpora. 
tion to promOle tour m by providing liberal 
facjJi ties to youth of .be country ~n the 
International Year of the youth; 

(b) whether any survey regardlDg the 
avail.ability/extension of similar facilities in 
the foreign countries has been made and 
any ' innovations adop ted by · Government/ 
Indi~n Tourism Development C rporation; · 

' (c) if so, the nature thereof; and 

(d) if ' not, whether any survey is 
proposed to be made for this purpose? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H, K.L. BRAGAT) : (a) During the 
International Year of Youth 1985, ITDC 
intreduced Ashok Youth Package for Indian 
Youth. Under this scheme, the young 
people below the age of 30 years when 
travelling in groups of 10 or more can stay 
in ITDC hotels, TraveJlers Bunglows and 
Forest Lodges at 26 locations in Ind ia on 
a .uniquely low tariff of Rs. 25/- per person 
p~t day. Specially priced meals, on a fixed 
menu basis . are also available at these 
hotels for young people. These include 
lunch and dinner at Rs . 15/ .. and breakfast. 
a,t Rs. 5/- per person. The scheme is va Jid 
upto 31-12-1985. 

Ashok Trav~Js and Tours of ITOC is 
al~o offering the facility of travel sf con-
cessiooa! rates in its transport coaches fOf 
tbe young people avaiJing ; the youth 
package. 

(b) to (d) . No such survey has been 
conducted by ITDC as each country has to 
adopt mt'a ures for deveJoping touri m in 
accordance wjth theit sp:!cJfic' requirements, 
faci lities aVa i Jab Ie, to. 

. Grant to J mmu and Kasb ir 

1022. SaRI BANWARI LAL BAIRWA : 
Win the Minister of FI~AN~E be pleased 
to tate: 

(a) the iternwi e grabts -given by the 
UllioQ Oovernt'Q~Q~ '0 tbe Qover . ent Qf 
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Jammu and Kashmir during tbe last three 
years. year-wise. 

(b) wh tber is is a fdCt that grants 
received by the Governmt'nt of Jammu and 
Kashmir for checking damage from land 
sliding and floods are not spent 'by it for 
the specified purposes; aod 

(C) if so, the details in this regard 
along with the directions of , the Union 
Government in this respect ? 

I 

Wrltttn .n'fI"8 ~62 

THE MINISTER OF STATE IN THB 
MINISTRY OP FINANCE (8 RI 
JANARDHANA POOIARY) : (a) A State .. 
ment showing the item wise r~nts given by 
the Union Government to tbe Jammu and 
Kashmir Government is given below. 

• 
(b) to (c). Jammu and Kashmir was 

affected by cloudburst in 1984--85 and had 
reported having incurred an e"penditure . of 
Rs. 7.48 crotes againt the c'eiling of expen-
diture of Rs. 3.78 crores approved for this 
calamity. . 

Statement 

Statement showing item-wi$e grants given by the Union Government to the Government 0/ 
Jammu and Kashmir during ,he last three years (l982-8S). 

Item 

1. St.atutory grants 

2. Noo·Plan grants 

3. Grants to cover gap in resources 

4. State Plan schemes 

5. Grants for Centrally 
spollsor d schemes 

[English] 

Capital InvesCments on Plant and Macblnery 
Installed in Factories , 

1024. SHRf K.S. RAO: Will the 
Minister of FINANCE be pleased to scate : 

(a) tbe teaSo,n why the value of Rs. 20 
lakhs in respect of the c,apitaJ inyestments 
on plant and machinery installed in 
factorie manufacturing excisable goods 
un~er T.!. ' No. 68 has not been Jiberalised 
in spife of stepping up of th qualifying 
limit for small c Ie 'and ancillary indus-
tries: 

(b) ,whether Government are aware tba't 
if the ptoviso to Notification No. 77/8S·Ca 
dat d the 17th f\.larch, 1985 whi<;h i in 

(Rs. crores) 

1982-83 1983·84 1984-85 
(A/c) (RB) (RE) 

39.67 39.20 115.0l 

41.94 57.73 17.84 

13.08 14.93 7.10 

52.50 55.50 70.50 

15.19 32.53 43.94 

force from 1st April, 1985 is not amended 
the small scale industries manu£. cturing 
excisable goods f i lIin under T.I. No'. 68 
will Dot be able to derive benefits of t e 
IiberaJised staQd~rds for mall 'seal aOO 
ancillary industrie ; and 

(C) whethet there is any propo aJ to 
amend the said provis during the current 
essioD of ParHam ot ? 

THB MINI'STB OF STATB I THB, 
MINISTRY' OF PIN CB (Sa I 
JANARDHA A POOJARY): (a) The 
smaJJ cale exmeplio fo load lJi 
uoder Item 68 Hbet Ii.ed in th budget 
(or 1985-86 by jncrcasin th eli ibiHfy 
Hmit to Rs. 75 lac vaIn or cJe ran d 
by 'providjng rab rate after the full ele 
-t10 limit of R .. 20 Jacs. Tbi Jiber Us tioQ 
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was expected ' to take care ,of the genuine 
il'terests of the 'small 8cal~ uni ts. It was 
also decide not to a1ter the limit of Rs. 20 
lakbs for investment in plant and m,achinery 
as that would increase -t e numb r of bene- , 
ficiari es involving 'further loss , of revenue 
beside.s increasing the possi bili.ties , of 

' ~vasion/avoidance of duties by compara-
tiv ly bigger units. 

(b) Yes, Sir. 

(c) There is no proposal at present to 
amend Notifica ti on No. 77/85 dated 
17-3-1985 to increase the investment limit. 

Stagnation in Exports I~ 

1025. SHRI DHA~AM PAL SINGH 
MALIK: . 

SHRI SUBHASH Y ADAV : 

Will the Minister of , COMMERCE be 
pleased to state : 

(a) whetb r attention of Government 
, has been drawn to th news .. items appearing 

in the 'Economic Times' o f 28 October, 
1985 wherein it has been stated tbat 
country's imports have gon~ up by 27.7 
per cent in April-July, 1985 and exports 
are rela tively stagnant; 

(b) if so, the reasons ther of; and 

(c) the steps taken by Government to 
boost the exports ~o as to save foreign 
exchange of the country? 

THE MINISTER OF COMMERCE 
(SHRI ,ARJUN SINGH): (a) Yes. Sir. 
According to tbe Provisional data for 
tbe fir t qua ter of 1985 .. 86, India s 
overalf imports during April·June, 1985 
registered an iocrea e of 27.7 per cent 
whereas exports showed a marginal increase 
of 0 ,2 per cent as ompa red with the 
provl ional figur s in the corres" 'nding 
period of the previous year. 

'(b) A .. part fr III tb fact tha,t . the 
international cQnomic nd tr de situat on 
continu to b difficult for many of our 
export t som~ P rt of tbe xpl nution for 
tbe n gUgibJe gr th ill xp rts during 

pril-Juoe, 1985 m y Ii . in the fact that 
export performance in th carr sponding 

Written Answer; 

period of last year i.e. April-June, 1984 was 
boosted by the spiU over attributable to 
to the ports strike in M arch·April, 1984, 
At the same time. a high rate of growth in 
the imports dur ing April-Juo'e 1985 may 
proba bly be on account of the bulk imports 
such as fertilizers, and POL and the ,increase 
in imports of ca. pital goods as also manu-
factured intermediates which needed to 
maio.tain 'essentiaJ investment and produc-
tion in the country. 

(c) Policy m,easures ~re being conti-
nouousl y evolved for increasing lndia's 
exports . Th~se include measures for increas-
ing and diversi fy ing the production. making 
our exports more competitive finding new 
marke ts for our products and processing 
commod ifies for higher value reali sa tion. 
Effort would be ' made to gear up th,ese 
measures further during the Seven th Plan 
period. 

The Government bas taken a number 
of policy intiatives in (he sphere of trade 
poliCies, industrial policie's and fi cal 
po lici~s. The current import-e"port policy 
which will be operative for a three year 
period" 1985·88 is designed to int{oduce an 
environment of continuity and s tability in 
(,)f("ign ' trade planning. It aims at provid-
ing a major thrust fowards increased 
produc~ioD' both for domestic con,sumption 
and exports, and to bring about efficjent 
import substitution. 

The Governmen t ha ve also decided to 
select thrust sectors for export promotion 
which W uld make a substa-ntjal con tribu-
tion to growth in exports over the medium 
term. Public Sector undertakings are being 
involv d for greater partjcjp~tjon in export 
efforts. Simultaneous efforts are also being 
made to step up our indifenous production 
o~ importables dUring the S veoth 'Five 
Year Plan period, particulaf'ly in tbe,sphere 
of 'bulk imports. 

Ral Jog of Capital by Indiao Compaoles 

1026. SHRI DHARAM' PAL SINGH 
MALIK: 

SHRI SUBHASH Y ADA V : 

Will the M inister of PINANCE be 
pleased. to slate: 

( ) whether all uti,on of ,Goveroment 
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has been ~rawn .to the news item appearing 
in the 'Economic Times' of 29 October. 
1985 where,in it bas been statf'd that 27 
Ind ian companies have been allow d to 
raise their capi ta I; 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
10 accordance with stand ing arrang ments, 
a Jist of cases of comp Dies approved by 
the Offic.e of tbe Controller of Cepital 
Is ues for fai ing capita) in the form of (b) if so, the names of the companies 

which have been aJlowed to rai e their 
capital; 

quity sbares, preference shares, debentures 
or tbe issue of bonus share by capitalisa .. 
tion of reserve .tc. is s nt to the press for 
wide pUblicity. A statement showing the 
details of such cases Ielating to the week (c) the amount of capital allowed; 

and oded Saturday, the 19th Octob r, 1985, 
which was publish d in the 'Economic 
Times' of October 29, 1985, is given 
below. 

(d) the reasollS for giving perml sion 
for raising their capital? 

Statement 

StatC'mtnt of Cases Approved for Issue of Capital or Capitalisation of Reserved te. 

S. 
No. 

Name of the 
Company 

1 

'. 

2 

1. MIs. Indian Petro-
chemicals Corpo. 
"Ltd. 

2. MIs. Usha Rectifier 
Corpn. \India) Ltd. 

3. MIs. Tamil Nadu 
Newspriot arid Pap~r~ 
Ltd. 

4. MIs. Upcom Gables 
Ltd. 

S. MIs. Columbia Elec-
tronics Ltd. 

6. MIs. Jagatjit Iodus-
tries Ltd . . 

7. MI. Trimurtee Ferti-
Ii erA Ltd. 

8. MI. P nlha aratby 
Cemeot Ltd. 

Duri'lg the Week Ended 19-10-1985 

AmoUD t of Capi ta 1 
allowed. to be ra ised/ 
Capita lisat ion of 
re8erves aHowed 

3 

Dcbentur s worth Rs. 40 
crOTes. 

Equity shares worth R. 
183.75 lacs Jinked tO k a 
Debenture issue worth 
Rs. 918.75 lacs. 

quity shares worth s. 
10.33 cror s. 

Equity sha'res worth 
Rs. 538 lac. 

Equity sbare worth Rs. 
321 Jac • 

Debentures worth R . 300 
I es. 

Equi ty shares worth Rs. 
216 lac. 

quity har worth 
IS8 lac . 

Objects for which • 
permission giv n 

4 

To part fi na nce the gas-
ba ed petrochemicals 
compl x. 

To par t finance manufac .. 
tu re or Galva ni iog sheet, 
coli proj c t. 

T part fi uance set ting 
up of a paper plant. 

To part fi nsnc tbe 
proj c t for manufacture 
of jelly .. filled c bles. 

To part ~n nc video and 
tapes proj ct . 

To me t working capitall 
normal Capital expendi .. 
tur ne d . 

To p r t finance tbe 
f rti liscr rr jec t. 

T a ( fi oa c the m nt , 
p Ia . 



1 2 ' 

9. Usha Telehois t Ltd. 

10. M/ . Premier Mil1s 
Ltd. 

11. MI . Ashoka ,Pro tins 
Ltd. 

12. M/s. Qu&lity Steel 
Tubes Ltd . 

13 , MIs . ,Om Siodhoori 
Hotels Ltd . 

14. Mis. Vinayaka Syn-
thet ics Ltd. 

15 . Mis . S,R. Forgings 
Ltd . 

16. Mis. Padmatex Bogi. 
neerings Ltd. 

17. M js. Marathwada 
Alloy Steels Co. Ltd. 

18. Mis. UB-MEC Ba t-
teries Ltd. 

19. MI . Super Spi nnjng 
Mills Ltd . 

20. M/ . Precot Mills 
L td. 

21. Mj . .. Premie r ~xtta c. 
tions Ltd. 

22. Mis. Food Speci Ii .. 
t ies Ltd. 

23 . MI . The Sr e Meena .. 
s i Mills Ltd. 

24. M/s . P , rl Po1ymer 
Pvt. Ltd . 

, 
' 22, 198' 

'3 

Debenture worth Rs. 150 
lacs. 

Equity shares worth Rs. 
138.60 lacs. 

Equity shares worth Rs. 
114 lacs . 

Equi ty shares worth Rs. 
110 lacs. 

Equity shares worth Rs. 
130 lacs. 

Equity sh;ires worth Rs. 
105 ,lacs. 

Equity 'shares wort~ Rs. 45 
lacs . 

Equi ty shares worth Rs. 
30 lacs. 

Debentures worth Rs. 41 
lacs. 

Equity shares worth , Rs. 
38.04 lacs. ' 

Debentures worth Rs. 30 
lacs. 

Debentures worth Rs. 30 
lacs. 

Equity hares worth Ra. 
18.15 lacs (Nomioal). 

Equity sba~es worth Rs. 6 
lac (Nominal). 

Equity shares worth Rs. 
19,17,890/., 

Bonus shares worCh Rs. 
20,16,700/- ' 

4 

To meet working capital 
, needs. 

To meet working capita) 
needs. 

To part finance their, 
'expansion programme. 

To finance 'Modernisation' 
programme and to meet 
working capital needs. 

To part finance the setting 
up of a 3·Star Hotel. 

, To meet working capital 
needs. 

To part finance the 
overrun in their , projec t 
cost fO,r the manufacture 
of steel forgi ngs . 

Permitted to retain 25% 
of the Qrjgina l i ss~e as a 
result , of over-subscrip .. 
tion. 

To meet working capital 
needs. 

To, meet working capital 
needs. 

,To meet working Capital 
needs. 

To meet working capit,a ) 
needs, . . 

I ' 

Permitted to retain 2~% 
, of tbe original , issue as a 

resu) t of over·subscrip-
tion. 

To enable tbe foreign 
share-holding compan~ 'to 
maintain equity participa-
tion at 400/0' 

Permi tted to 'retain 250/0 
of the origioal issu,e as a 
result of over- ubscrip-
,tion. ' 

CapitalisaUon of ~eSerYe8 . . 
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1 2 3 4 

25. M/. ,Universal Cylin-
der. Ltd . 

B~nus shares of worth Rs. 
12.00,000/-

Capitalisation of R erves. 

. '16. MIs. , The M.iJling 
Trading Co. Ltd. 

BOQUS shares of Rs. 10 
lacs. 

GapitaJisation of Reserves. 

27. M/s. Vispro Foundry 
Engineers Pvt. Ltd. 

Bonus shares or Rs. Capitalisation of Reserves. 
6,35,200/. 

Trade Gap witb .Sweden 

1027. SHRI DHARAM PAL SINGH ' 
MALIK: .. 

SHRI SUBHASH YADAV : 

SHRI SRlKANTHA DATTA 
NARASIMHARAJA 
WADIYAR: 

WiJl the Minister of COMMERCE be 
' pleased to state: 

(a) whether attention of Government 
has been drawn to the news· item appearing 
in the 'Economic Times' of 29 Oc,tober, 
1985 wherein it has been stated that there 
has been trade gap with Sweden which is 
more than Rs. 100 crores during the 
curren t year; 

(b) if so; the reasons thereof; 

(c) whether Government contemplate 
measures to minimise this gap; and 

(d) i,f Qot, the reasons tbereof? 

THE MINISTER OF COMMERCE 
(SHRI ARJ~N SIN<;JH) : (a) Yes. Sir. 

(b) India·8 exports to Sw.eden mainly 
comprise of low pric d consumer aood 
like textiles, handicrafts, spices etc., where-
as Swedell·s exports ,to India cover bigh 
value items. like capi tal good and otb r 
manufactured produc,ts. 

(c) . and , (d)' Tn a developing economy 
like India'. wit) b igb incidence of develop .. 
~entat in ports, ' there i perforce a teode (;y 
of deficit . trade ba1ance with developed 
ountries. n ia bas eCilP topti tcpU 

trying to minimise the trade gap not ooly 
wifh Sweden but with most of the d~veloped 
countries in West Europe, with' which we 
have adverse balance of trade. 

New Markets fot Exports 

1028. SHRJMATI K(SHORI SINHA: 
Wilt the Mini ter of COMMERCE be 
pleased to state: 

(a) whether Government have id ntifted 
thrust sreas in xports for the current 
year; 

(b) jf ,so, whether new target markets 
for these have also be n identified; and 

(c) jf so. ,the details tbereof? 

THE MINISTER OF COMMERCB 
(SHRI . ARJUN SINGH): (a) to (c). The 
following sectors, have been id ntified for 
promotion which offer stgo ific3Dt scopa for 
export growth in the medium term: Tea, 
especialJy in packaged and value-added 
forms cereal, Proces ed foods, includio 
fruits and juices. meat aDd meat pro.duct. 
fresh fruit ' and vege tables, Mario Pro-
ducts, soeciaJ1y io value-added forms; Iron 
Ore, Leather and leather maouf cture • 
Handicrafts and jewellery, Capital good 
aod Coo urner durable, lectroDics good 
and computer oftware. Ba ic ch mica) • 
Fabrics, piece good aDd mad .. up; ady-
made g rm 01" WooJl n abric nd 
k,nHwear and 'Proj ct and S (vice. 

The pot ntial exi t , both i new aDd 
traditional mark t io various r ion. 

Special emphai i w uld be ivert to tbea ' , 
product ecto p m' r et ~D ()ur ex or 
e c • 
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Scbeme to take over the Surplus Lands of 
Sick Textiles Mills by Gujarat Government 

1029. SHRI SHARJ\D DIOHE: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether, U9ion Government have 
approved the scbeme to take over the 
surplus lands of sick textile mill and using 
the proceeds of sal of the lands to g'ive 
soft loans to the sick mil ls as announced 
by. the Gujarat Government; 

(b) if so. the reasons and the details; 
and 

(c) whether similar scheme is proposed 
to . be approved In ca~e of Bombay and 
Calcutta? 

THE MINISTE R 0 STATE OF THE 
MINISTRY OF TEXTiLES (SHRI 
KHURSHID ALAMK HAN) : (a) and (b) .' 
The cherne of nationaJisa tion of the 
Government of Gujarat regarding 12 closed 
textile mills in Ahmedabad involves restruc-
turing and reorganisation of these mills to 
form f wer number of viable units. The merit 
of the ~cheme is tha t it is more or less 
a self· financing proposition involving 
re-employment of part of the workers 
rationali ation (without tears) for th rest 
with due terminal benefits . Government of 
India will provide funds as advance plan 
assistance to the State Government for 
implementing thi s scheme. 

(c) No such proposal with similar 
features has been received by Government 
of India. 

Davelopment of Tourism In ort Blair 

1030, SHRI SHARAD D IGHE : Will 
the Mintst r of PARLI MENTARY 
AFFAIRS AN~ TOt]RISM be pleased to 
state : 

(a) whether as part of the diviereifica-
tion of touri m t twO islands off Port Blair 
are proposed to be developed as b~ach , 

re ort : and' 

(b) if < 0, the pro res 
"ire tio 1 . 

a e i t at 

THE MINlSTER ' , OF PARLIA· 
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT): (a) and (b). 
Th Government p,ropose developing beach 
touri om j the Andacuao Islands OD a 
selective basis. In order to identify iDrra.~ 
tructural requirements, a high powered 

• team headed ' by tbe Minister for Tourism 
visited the Andamans last month. The 
sugge t' ons of the gr'oup are under consi· 
deration. 

• Closure of NTC MUls under goiog Uea" 
Losses 

1031.. SHRI B.V. DESAI ,: Will the 
,Minister of TEXTILES, be pleased to 
sta te : 

(a) whether some of the beaviest losinl 
mjlls under the National Textile Corporation 
are proposed to be modernised exclusive'y 
for export production; 

(b) whether a group of officers recom-
mended closure of at least four out of tbe 
eight most beavily losiog mills; 

• (c) if so. whether Government are not 
agreeable to close tbe e mills; 

(d) if 80, whether ' the Ministry is 
making efforts to make c~rtain cbanles so 
that those miJ~s which are incurring Josse. 
may improve their position; 

(e) if so tbe steps the Union Government 
have tak.en in thi regard; and 

(f) the extent to which these steps have 
improved the position? 

THE MINISTER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSHlP ALAM KHAN) : (a) No sucb 
deci ion has been taken. 

(b) to (d). The Study team, which was 
constituted by tbe Government to undertake 
an indepth study of the warkiDS of 8 
weakest mills, reported Jack or viability by 
merely increasing tbe investment in these 
mills. It \Va felt that thi matter need 10 
be discussed further witb representatives of 
the workers at tbe mill level and at NTC 

olqin Com aD leyel f9 «l o~, · 



· AOltAHAY A A I, 1907 (SAK~) Written Answerl 274 

decision regarding viabilities of thes~ mills 
could be taken. 

(e) and . (f). Government have yet to 
receive the reco~l1endation~, . result ing 
from there disou, . ions With representatives 
of workers. How ver, the avera e monthly 
los·s s incurred by the ' 8 mills during . the 
year 1985·86 (Apri I-September, 1985) · were 
Rs . 1.70 crores as compared to the average 
monthly losse of R . 2 48 crores during 
the year 1984-85. 

Report of International T sk Force on .. 
Concessional Funds 

. 1032. SHR[ B.V. DESAI: Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether India has welcomed the 
report of the Int rn tiona l Task Force on 
concessional Fund~ which makes out a 
strong case for increase in official develop-
ment assistan.ce to low income countries; 

(b) whether unanimous report wa 
made by representatives of Governments of 
all major industrial countries as presented 
at the meetings of International Monetary 
Fund and tbe World Bank at Seoul; 

(0) i( so, the main points of the Task . 
Forc~ report on soft aid; and 

(d) to what extent !ndia wiJI be benefit-
ted by this report ? .. 

THE MINISTER OF STATE IN TH-B 
MINISTRY . OF FINANCE . (SHRI 
JANARDHANA POpJARY): (a) Yes, 
Sir. 

(b) The Join t Ministerial Committee of 
the Boards ' of Governors of the' Bank and 
the Pund ' on the Transfer of Real Resources 
to Deve)oping Countri~s (0 velopm~n 
Committee), whic.h i a forum repre eot'!?! 
il)dustriali ed as well as developing couna 

tries. at its meeting in . Seoul on 7t 
October, 1985 consH1ered the report of the 
Task Force and adopted it. 

(c) The 'kuain cooclu ion of. tbe tudy 
of the Ta k Force on Concesslona} · Plow 
are; (i) ·most a,id ba been ~ff, ctive (ii) while 
p b lie; ~u p~~t i v r W. () r 

to country, OD th whole there has been DO 
decline in public support for aid in deve-
loped cO~Dtrjes (iii) there can be no 
substitute for traditio al concess·ional 
as istance aod t~er~ is urgeot need to 
increase tbe volume of concessionaJ assis-
taoce (iv) the scope for 'reallocation of 
available concessions' assistance ~jthin the 
group of low-income countries is limited. 

(d) The report may help in tbe conti-
nued flow of Jarger conces~ioQal a iSlaocc 
to low income countries including India. 

Trade nd TeeboicaJ Co-operatloD ~t"eeQ 
India and U.S.A • 

1033. SHRl B. V. DESAI: WiH the 
Minister of COMMERCE be pleased to 
state: 

(8) whether it is fact that U :S. Govern-
ment have decided to increase the trade and 
technical co-operation with india; 

(b) if so, Whether the U.S. Commerce 
Secretary has-taxed that American business-
men have now more confidence in tho 
policies of ' the Indian Government since 
th e Prime Minister spoke to U.S. business-
men; 

(c) whether the U.S. Government have 
unde'rtaken an exci e of increasing trade 
ties with India; 

(d) jf so, whether ao agreement in the 
regard has has been signed; and 

(e) if so. the details thereof? 

THB MINISTER OF COMMBRCB. 
(SaRI ARJUN SINGH) : (b) Accordlng fo 
a report publi ed in Times of India' issue 
of 16th October t 1985. US Commerc 
Secre ary stated to have said tbat 
American businessmen have now more 
confidence in the policie of the Indian 
Government and tbat whom our Prim 
Mitlister spoke to U.S. bu inessmen during 
his vi it in Juue last. e w very weU 
rec ived. 

(a) and (C) to (e). The receot step 
taken to incre trade . and t·ochnic i 
cooperation between India and , U .S.A . re 
g·iven btie6y below : 

ob ·cc,i . of to QUo 
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and coHabo ation in adv nced technology 
between th two countri s, Iodia apd U.S.A. 
signed a Memor bdum or' Understanding 
(MOU) orr T chnology . Transfer in 
November 1984. , T ' Im1?)ement don 
Proe dure Qocument of the MOO' was . 
igned on May 17, 1985 durin the visit of 

US Seer tary of Comm r e, Mr. Malcolm 
BaJarig : Under the MOQ* the US Govern-
ment has is ued 66 licences for ' export of 
high technology ~y terns to India in the last 
two months. 

The India-US Programme for the 
'Adv'anc ment of Commercial Te~hnoJogy 
(PACT) was siogned on ,Augu t 30, 1985 . . 
The Programme 'promises to provide 
import at )'pks be tw n Indian and 
Am riean firms in s i ntitic and tecpnical 
resear h and development. US AID will 
provide' dollar 12 milJio tl over a period 'of 
5 year for specific work on pr duct and 
proe s d\;;v 10 lllent involving engineering 
and x.p rime tal de ign ~itud j est maoufac-
tur of prototypes, laboratory and marke.t 
testing and pilot scale trl ' I . PACT w~H be adrni i tered by the Industria,1 Credit 
and love tm nt Corpora tion of Ind ia 
(iClef) aod will be und r tWQ national 
advis . ry cou cBs. 

' eci ion to opt out of 8 eclal trust Fgnd 

, 1034, sa I B.V. DESAI: 

S RI ANAND SINGH; 

, Will tb Minister of FINANCE be 
pi a d to state: . 

(. ) he ~h r India '5 deciC)ion to opt out ' 
of Jl ~ i a l trust funds of the International 

. M n fary Fund will not ff'ect its Jigibility 
for other fun granted by the Wa hingt()o" 
ba d of anisa.tiotl; 

(b) whether Ioqia' d cisioq 'n~t to 
vail f its shar of $ 27 biIJion Special 

' n~ ights will ot have any impact 
on i ~ re of othdt IMF fuod ; 

(d) th e to t to affect 
Ir'ld ia s P'lan ; and 

) wbc.th~r a! ero4tiy meas,ure io 

regard to plans tnat w re being fioaoced 
from Special, Drawing Rights fund bas ' 
been found out? 

THE MINlSTE OF STATE IN THE 
M NISTRY OF FINANCE ' (SHRI 

. JAN RDHANA POOJARY): (a) -India 
ha decided 'to opt 'out of tbe utilisation of 
reflows to the. Tt·u t Bund du iog the period 
198.5·91. The Resolution of lhe nterim ' 
Committee of' the IMP specifically " tates that 
this "W uld not adver ely affect the avail-
ab ility of concessions) developmen . fioance 
for low income COll tries not utilhung the 
Trust Fuod reBoINs'. . 

(b) The total amount of. Tru t Fund 
ReBows is estiOl ted at SDR 2.7 billion. 
Our dechion not to, avail of tbe e Trust 
Fund Reflows during to perh .. ld 19'85 .. 91 will 
not have aoy impact on Ollr right to use 
1 MP funds under other fu d faciJiti s. 

(C) to (e). Do not arise. 

Under Invoicing of Imports or Ball Bearings 

1035. SHRI V.S. KRISHNA lYER: 
ill the Minister of FINANCE be pleased 

to sta.t~ : 

(a) whether it is a fact tbat co.mplaints 
hQv~ been received -regaId~ng udd r ~ iovojcing 
of imports of ball bearings nd tbis has 
resulted . in the loss of over Rs. 100 ' crores 
to Government by way of import duty; , . . 

. . (b) whether Government are ,a yare that 
the ball bearing industry in he co'untry 
was . threafened by large 'scale imports 
trough . under-invoicin . frQIll ' East 
European counhies; aod , ' 

(c) wheth r Government prnpose to 
red,uce the import duty on ball b arings ,to 
prevent under.iQvoiciog of import d 
bearj~gs ? 

THE MINISTE OF STATE .IN THB 
, MINISTRY OF FINANCE . . (SHRI 

JANARi;)HANA POOJARY). , ,(11) to (C). 
Complaints have been re·o ived regarding 
uod t inv icing of imports of baJJ b srings, 
including tho e from Ea EUrop an coun-

. , tries · and are ~nd r ipve tigation in' -the 
Custom Hoqse~. WHore ~r ' ~eoo .ar)' 
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import of beatings are a s ssed to duty 
provi iODalJy. tbus s'aJeguardiJlg the in .. 
terests of rev m,le. 

Havi,ng rega d to various aspects of the 
maUer, , includi g undetva)uatioo, tbe rat 
of basic Customs duty on bearings had 
been increased by 50.0/0 ,. as part of tbe 
budge t for 1985-86. F~rther. certain 'ca te-
gori s of baring have also recently been 
subjected to a ,specific rate of duty in addi. .. 

' doo .to the existing ad valorem r te in 
order ' to d · al with attempts ' at uod r 
invoicing. 

S eel Plant at Go 

1036. SHRI V.S. KRlSH A IYER: 
Will the Mini t r of ST BL AND MINES 
be pJea d to tate: 

(a) whether it is a fael that ao Indian 
born industrialist ba ' d in London has 
come forward to set up a steel plant at 
Ooa using Ja t ~st technology; 

(b) if o. the action taken to set up 
the above steel plant at Goa; and 

(c) since Goa is having iroo ore whi~h 

is at pr ent b in exported. wheth r the 
steel plam would be se t up immedia t Iy to 
sav fot' igq xchango by uSing tbe avail-
bJe i on ore at Goa 1, 

THE MINISTER OF STEEL AND 
MINES , (SHR K ,C. PANT): (8) Yes, 
Sir. . 

(b) and (c). Tbe prQPosal is under 
xamination t 

Take over of Vis, ,, 'ri b Iron and 5t el 
Limited. Bbadra'fatbJ by SAIL 

1037. SHRI v.s. 'K ISHNA IYER ! 
Will the Minister of ST!3EL AND MINE 
be, .,I~ased to sta,te : ' 

(a) wbeth~r Government or Karn (aka 
has requested, the. Steel Authority of India 
to t ke ov r Visveswaritl I~on and .stee) 
Limited~ 8)ladrava hi; and 

(b) if 0, th ~ction taken on the abov 
ploposal ? ' 

TH MINISTER OF STEEL AND 
MINE,S (SHRt K .. C. PANT): (a) Y s, 
Sir. 

(b) The matter has been examined. It 
is not proposed to take over this pJant. 

Raid Made by T x Authorities in 
Karnataka 'Sioce June 1985 

1038. SHRi V.S. KRIS NA IyljR.: 
Will the M inis ter of FINANCE be pleased 
to state: 

(a) the number of raids conducted by 
the Central 'Income-tax authorities 10 
Karnataka since June, 1985; 

(b) the amoun t unea rthcd and uo. 
accounted good seiz d; and 

(c) whether action ha been taken as 
per la w to prosecute those tax 0 e'nders ? 

, THE MINISTER OF STATE IN THB 
MINISTRY , OF FINA CE (SH 
JANARDHANA 'POOJARY) : (a) to (C). 
Dudog the period 1 .. 6·85 to 31 .. 10-85, 
Iocome-ta~ . D epartment conduct d 6$ 
searches in Karnat ka nd eized, prima-
facie, tlnexplained asset worth s. 93.36 
laths approximately. Nee s' sty a.ctioo 0 
launch prosecutions under Dir ct Tax s 
Acts in appropriate C8se _ has been 

. initiated. 
... 

. Clearing of Hill Fore t i Od s by 
Bbarat Aluminium Co 

1039. SHRI SRIBALLAV PANl 
WiJJ the Mini ter of STB ;L A D 
b pleased to stat : 

(a) tbe total ar a of 'hill f rest 
bl' tbe Bhara t .Alurnhlium Compao 
Oandharoardan Hills j Ori a; n 

~ M nULA 
Bba at Aluminium 

AHI: 
INES 

oJ ar d 
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(BALCO) cleared about · 2 hectar~s of 
torest on the hill' top in the Oandhamardan 
Hills 'in Orissa in consultation with the 
Forest Department of Government" of 
Orissa. 

I 

Export Proceeds in Arrears 

1040. SHRI H.M. PATEL: will the 
Minister of f'IN,ANCE be pleased to 
state : 

(a) whether it · is a ,fact that la ge 
amount of expor~ proce ds are in arrears; 

(b) the ,details of the arrears of export 
proceeds during' the past tbree years, year-
wis~: and 

(c) the teps take.p to recover the 
arrears '1 

. THE MINISTER OF STATE IN T E 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (8) and (b). 
The details of arrears of export procc ds 
tbe past three years are as UDd t :- . 

Year 
(As on Decemb t) 

1982 

1983 

1984 

(Rs. in crares) 

Amount 

~12 , 94 

298.97 

459. 80 

These cannot 'be coosidered to be large 
since tbe total xports in the fio:;lDcial yeal 
J982-83, 1983-84 and 1984 .. 85 wer~ of the 

. otder of R '. 883~ -crore , Rs . 9~72 crores 
and Rs. 11297 crores respeotively, 

(0) Reserve BaDk of ' India has been 
reviewioa e~port out'standings fegularly to 
ensure early. ' repatriation " of 'receivables 
and for takin'g effective s,teps a~aiD t 
defaulting ' e"porter . Such tep include 
.caution ' listi1l8 the defaulting, exporters, ' 
r~ferrilla tb ca es to Enforoement Direc-
torate aDd talcing up tbe matter with Chief 
Executives of Authori d D alerS to 
~Io~el~ monitor Jarae outstanding etc. 

Loans ApplicatioDs Pending In the , 
Nationalised Banks 

, . 

1041. SHRI H.M. · PATEL: WiJl tbe 
Minister of , FINANCE b~ pJe8sed to 
state : 

(a) whe ther e'Veral loao applicatiOns 
mad in th¢ pas t have not been cleared by 
most f the na tions Ii ed banks .' in Ottar 
Pradesh, Bi'bar, Delhi and Mabat.ashtra. , 

(b). if so, tbe detail thereof; an4 

(c) tbe teps taken to clear the 
"backlog? 

THE MINISTER OF STATE IN ' THB 
MIN STRY OF FINANCE (SaRI 
JANARDHANA POOJARY) : (a) aod.'(b). 
The da t r portiog system from banks does 
not generate data io the mann r asked 
for. 

, (c) For facilitating expeditious disposal 
of applications. adequate powers hay been 
delega ted to the bra nche, loan applica .. 
tioos have be n simpfified .and print. (l in 
loca) languages. S curity and margin 
r qujrements bnv been waived/libera llsed 
in case of advanc s to small borrowers. In 
respect of Government sponsored pOverty 
eradic.ation chemes , uch a IRDP, 20· 
Point Programme, Self-Employment Sc~eme 
for Educated Unemployed etc .• the a,pplica .. 
lion fot credit facilities are ,usually spoa-
ored by the ' District Rura l Development 

Agencies, Block Development Offices a , d 
'DIe Task Force. The ,branches of the 
bankS hav been ndvi ed to en ure that 
appl ica tions sponsored by them are expedi. 
'tiousl)' . diSposed of. OeneralJy, all 10ao 
applications upto 1':\ credit limit of Rs. 

, 25,0001.. bou~d be disposed ef, within a 
fortnight and thqse for over · Rs. 2$,000/-
within 8 .. 9 weeks. 

Commlttee on Price Rise 

1042. SaRI ' CHITTA MAHATA: 
Will th . Mil)ister of FiNANCE be pleased 
to ta~e: 

( ) wbether it is a · fact thlit a .bigh , 
powered committee h s been con ti'tuted to' 
deal witb the immediate supply situation 
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. 

and to prepare long term strateg;es to 
check prices; and . 

(b) if so, the recommendatioos of tbe 
Commi~(ee and ae,tion taken ~bereop l ' 

.THE MINISTER OF STATE IN ' THE 
MINISTR.Y OF FINANCE (SMRI 
JANARDHANA POOJAR Y): (a) No, 
Sir. owevet, a ~pecial Action Committee 
of Secretaries meets from time to time to 
review the price s'ituatioo aDd take such ' 
action as necessary. The Special Action 
Commi Uee' is Dot. expected . to submit any 
report. 

(b) Does not arise. 
", 

Purchasing Power of Rupee 

1043 . . SHRI CHITTA MAHATA : WiJl 
tshe Minister of FINA CE be pleased to· 

tato : 

(a) the present purcha iog poWer 
capacity of a rupee in comparison to the 
years 1960, 1970 and 1980; aDd 

(b) the steps Government propose to 
take to raise the purchasing p wet capacity 
of a rupee in . the Seven~h Five Year 
·Plan ? 

THE MINISTER OF STATE IN THE 
MINISTlt Y . OF: INANCE (SHR 
.JANARDHANA POOJARY) ': (a) The 
purchasing power of the rup e, measured as 
tbe reciprocal of the ~Il Jndia Consumer 
Price "Index f~r industrial" work rs (Base 
1960= 100) was 100 pai e in 1960. 54.35 
paise in 1970, 25 ,64 paise in 1980 and 
16.16 paise . in September 1985 · (Ia~e t 
a'vai lable). 

(b) . Sustained iJ-crease in production in 
esponse to rising demand holds the ke'y to 

prrice stability. Towards this end. the 
Seventh Five Year 'Plan Jays empha is on 
hisbee agricultural ' production and on 
improv~meot in produ,ctivity aDd cost 
reduction in industry .and other sectors. 

World EcoDomlc Report Prepared by tbe 
World Bank 

1044. SHRI CHITTA MAHAT 
Will tbe Minister of FINANCE be pI ased 

, to 8tat~ : 

(a) wbether Government h Ve studied 
the World economic report pr·epared by' 
\Vorld Da ok staff aod other interns tional 
agencies; 

(b) if $0, . tbe main recolllmendation , 
thereof; and ' 

(C) the step taken by GoVernment in 
the rna Her ? 

TaE. MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): (a) Y' 
Sir. eSt 

: (b) The main conclusion of the 
report are that international flows of 
,capital promote global economip d v ·top .. 
ment a d could allow deficit couotries to 
strj~e the r~ght balance . between reducing 
thea de6cJte and financing them. The 
report; however, points out that there are 
some ri ks associa t d Wi th international 
capital ., Bows namely uch flow may delay 
the polley reforms required for adjustment 
~nd b~ t ,countries may borrow ~ <:) much jf 
,hey mlsJudge tbe way in which external 
economic coodi tions are going to ev ve. 

(c) No specific action i contemplated 
. on th Report. 

~arDJl)g from Tourisw' for the ear 1986 

1045. SHR K. KUNJAM8U: Will 
the Mini ter of PA LIA NTARY 
AFFAIRS AND TOURIS,M be leased to , 
state: 

(a) wbeth r the tatget in resp c of 
earnings from touri m fo t y at 1"986 
has been t vi ed upward; 

(b) if so, the details tbereof; nd 

(c) ·the special t ps taken to achieve 
tbe tar et ? 

TH ·MI 0 P 
MBNTARY A AND OU M 
(S I H K.L. T) : (8) ,and (b) • 

. Th re is no t r et for r in from 
tourism , The tar et for eventh Ill' n is 
2.S million tourist arrival by 1990. 



(c) Steps fak n to boo .t up tourist . 
~rr' Is il'dud r -ori otatlon of publicity 
camp' t 0 giving empba is on consumers 
advcriisi ' . t pping up of public 'relations 
with tOQf op r t rs and travel agents 

broad, participation in international 
travel fair' and xhibi'tions. deY lop!Dent 
of infrastructural . r cilitie and improv" 
rQ nt f tra sport' sy ten. 

Development of Tourism to Kerala 

1\;46. SHRI ' K. KU JAMBP: Wi1I 
tb Minist~r of ' p~RLrAMEN1AR ¥ 
AF IRS AND TOU ISM be pleased to 
stat ; 

(a) whetber a comprehensive plan to 
d elop touri ~ rn in K raJa has been ' 
pr pared; 

(b) if! 0, the details thereof; 

(C) whether Union Government will 
prov 'de s .. dr} 1 financial assIstance to 
Ker In to impl'mcnt this pla'n; and 

(d) if 0, the det 'ils .bereof? 

HE ~ IN STER OF PARLIA· 
MENTARY AFFAIRS AND TOURI M 
(SHRI H ,.( .L :, BHAO T): (aJ and (b) , 

t pare bl!ing faken by the State Govern .. 
ment to r pare a comprehensive pJan for 
dey lopinS tou'rism in Kera ln . A sum of 
R . 9.00 cror s h ~ b n ~armarked for 
touri m in he 7t Fiv ... Yea.r Plan of the 
Stat' . , Thl.! Sta te Government propo~e 
utilising th ~se funds on .schemes i,nvolving 
devel pm nt of inter waterways, water 
sporr 'nd prov'sion <?f tourism infrastruc-
ture aU v 'r the Sf' t with specific 
refer n e 0 the beach s and . identified 
C nt s of touri!;m importanc . 

(0) n (d). ,The C ttal Dept rtmeot 
of T u 'i m bas in ·it d' proj ct ' prop sal 
for the 7 b F'jv Ye lan f om all States 
und r i. upprov'"d cb mes. Tbe schemes 
l' c iv d from th 5t te Governments 'wi II 

, he xaroin d , on m rH~ for provi ion of , . 

of 

I S IHARI R 0: Will the 
TEXTILBS b pl.e ' sed to 

taUs f m at maDufacturins 

Wl'tten An;twtt.t 2 4 

. compaoies in the capital, private as 
weJJ as in the public sectot; 

(b) the anoual exports of ga'rmeots and 
annual arnings o.f foreign "change 
thereby; 

(c) whether ove~n,m nt ar exercising 
any quaHty ch ck o.n them with,a view to 
boos t this trad ; a nc;! 

(d) if SO, ' the details thereof? 

THE MINISTER OF STATE OF THE 
MIN1STR Y OF TEXTJLES (SHRI 
KHURSHID 'ALAM HAN): (a) Accord· 
ing to tbe Apparel Export Promotion 
Council" 283 rent . manufact.uring 
companies within the , capital ' are 
registered with the Council. All of them 
are ia the p.dvn te s .ctor. 

(b) DUrlog the last 3 years ' our total 
export of ga rm ... nts· were as follows ,:-

Year ,Q anti ty . Value 
(i,a mi ·lIion PC ) . (in Crore Rs.) . 

1982 187 634 

1983 193 ' 640 

1984 231 850 

, Source~Apparel Export Promotion 
Cou·ocil. 

, (c) and (d). arments ar~ not subject 
to. ' c mpul. ory , quality control. lIowever, 
Government ba been stressing ,0 ' need 
for iml'fovi ng the ~uality of the exports. " 

Guidelines fol' Issue of Bonds for Setting up 
New Proj cts 

1048. S RI SRIHARI RAO : Will the 
Minister ' of INANCE be plea ed to. 
state: 

('a) wb ther , Gov rllm nt 
uideHn 8 for Go.v rom nt cQ~porate bodies 

in speci6wd _ re s of el 00 lllunic.atioD a d 
power wbicll c n L Ue Bond for s tlin up 
new projects etc.; 

• \' I 

(b) t 
guidelines; 
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(c) th details of the total amount for 
which Bond can be issued; 

(d) the del ils of such companies, etc., 
whioh hav be 11 perm'tted to ,issu Bo ds; 
and 

(e) the details of companie whose 
. applications i fhis cont t are still pending 

with Government? 

HE MINISTER OF STATE N THE ' 
, ' 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR,Y) : (a ) and (b) ; 
A copy of the guid lin s issued; by Govern-
ment on floatafon of bond by public 
sector und rtakin ,s in the t Jecommuni .. 
cations and power sectors is j'V n below in 
the form of statement. 

(c) Th re j DO restric tion on the total 
amount (or which bond 'can e i sued . . 
The amount of i u of the bonds ill 'be 
approved On a ca yes basis by the 
~ini try of Finance in coo ultati n with 
the admini trativ Ministry and the debt· 
equity ratio shall not normally 
xceed 4:1. 

, 

(d) and (e)., The is ue of bonds by 
NTPC and tTl i under con ideratioo. 

Statement 

Guidelines RegardIng Floatation of Bonds 
by Public Sector Undertaking. ill the 
Telecommunications and Power St."ctor . 

, The Finance Minister while moving the 
Finance Bill of the Central · G vernment 
fol' the y ar 1985·86 · in the Lo~ Sabba, 
announced a propo at of Government to 
introduce a n w cherne for floa tati on of , ' 

bonds by ,tbe t lecommunications and 
power s ctors. Accordiugly, a cherne ha 
been worked out and th guidelines' for the 
operation of this" scheme are indicated 
below :-

Tho scheme is applicable to 
governU1('n t corp rate bodies as may be 
pecifl d in reas of t lecommuoication 

and pow r, an.d any other ct r that 
. th Gov rom nt may noli y. The bonds 

can be i. sued by both existing as well 
as n w c r orat~ und rfa iog to b~ 
set up in th~ s eQi e9 se~tor 

2.. Object ' of Issue: 

The 'objects of the ' is ue may be 
(a) for setting up of new proj ct and 
or (bi . paosion or diver iIi rion 
existing project or (c) meeti g rma ) 
capital e penditu for mod rni ation 
or (d) for grn ntjng the IQ g term 
r sources of th com any fo working 
capital r quirem D s. 

3. Ouan' um of jssue : 

.The amount of j sue of ODds for 
project financing and other obj . ~t wi I 
be ap rovc.:d on ca e by ca e basi$ Y 
the Ministry of Finance in con ultation 
with the administr tive Mini try. 

4. Debt"Equity R tio : 

The debt-equity " ratio baJJ not 
nor mally xceed 4:1, s bj ct to the 
p roject being certified viable and the 
ratio being pprov d by th Central 
Governm nt. 

s. Iofere t Rate : 

The interest rate on the "b ods 
shaH be determined y Mini "try of 
P :naoc from tim to tim and the 
inter st can e ei ber non·cumuJati.v or 
cumulative. UO.liJ fur her ' notice, tbe 
maximum interest rat ill b 14%. . 

6. Period of redemp Ion : 

The bonds sba H not norm lIy be 
dedeemable before the expiry of a period 
of 7 years out n t la ter tha 10 ye ,r • 

1. Deoomin lion of th Bond : 
Tb bond can be 

fae va u of Rs. 5 0/- or 

8. Private I cement : 

be bond ca be 

9. Li tin of Bond : 

The b nd bUb 
Stock 

ith r of tbe 
s 10 0/-. 
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, , 

endorsement and delivery. The tran -
feree \"'IiJI be eXl'ected to i D f:orm the 
company' by Register~d , post wi thin a 
period of ixty day to avail of the ta~ 
iucentiv s. ' 

1 t. Mode of Payment:or Interest : 

' Interest cout>ons for half·yearly 
payment of interest could be attach d _ 
by the company' in ' advance but post-
dated, with the r levant bond to enable 
the investor to get, the interest on time 
when it is due to him. 

12. Tax Bene ts : 

(i) There wil ,) be no deduction of ~ax 
at source from the inter t which 
accrues to the investor in these 

, bond. 

(ii) The ,income by way of in ter' t 
from tb 'e bonds · wllJ be entitled 
to xetnption l.loder Section 'SO·L 
of the Income Tax Act, 1961. 

(iii) These bonds will be exempt. from 
Wealth Tax wi~hout aoy limit. 

13. The public sector ' (1ndertakjn~ will 
appoint a uitable agency from among 
the followins to manage tbe issue 00 
payment of an appropriate fee : 

(i) State Bao of India , (m~rchant 
ba king divjsioo). 

(Ii) I.e I.C.I. 
division). 

(merchant 

OR 

banking 

(iii) any ?t~er natiooali , ed Banle wit . a 
, well equipped mercbant banking 

divi ion. 

Such an 'agel)cY" 00 appointment, will 
complete all th~ formalities OQ behalf of 
the public ector underta ing. ' 

Studies for u ' of lumibium 10 iran port' 
aod oth r Sector 

" 

1049. SHRl SR BAR RAO: WiJl the 
Mini ter of ST it AND ,MINES be 
plea ed to tate: 

(fl whet Cf '~ 

studies have beeQ taken up to see how 
more aod more .Jumiriium Cal) be used in 
tbe transport and other sectors; 

(b) wh ... lher it j also ' (act that a 
project has been underfaken by the national 
Alum,inium COf,p0ration and the , Research 
o igns , aod Standards Organisation of 
Railways for fabricating a prototype 
aluminium wagon; 

(0) ' how he cost of a aluminium wagon 
oornpa'res with tba t of a steel wagon; and . . 

(d) the det'ails , of , other transport 
sectors where: aluminium is gOing to pJay a 
J?f dominant part 1 

THE MINISTER OF STATE IN THE 
DEPARTM'ENT OF' MINES (SHRIMATI 
RAM DULARI , SINHA) :' (a) Yes, Si'r. 
Gov rnment have recently constituted a, 
H 1S b Power Action Group with emphasi 
on promotion of aluminium in transport 
sector. 

(b) Yes, Sir. 

(c) The design aspects have been 
finali 'd and the prototype is under fabrica .. 
tion. A proper techno-econ<?mio assessment 
will be don aftt'r tbe prototype is 
finalised. 

(d) ~pa'rt from railway wagons, bua 
body, truck bodies light commercia)' 
vehicles, two and tbtee whe Jers, paSsenger 
cars, aI1d rai l.coaches are other areas in 
surface tran port sector wbere aluminium 
can be used. 

S.tep of S~ppl1 Yarn at F.is.ed Ptice to 
H ndloom Industry 

1050. SHRI Y A~HWANTRAO 
GADAk.H 'PATIL : WHI the Minis~er of 
TB?{TJLES be pleased to state: 

(3) whether there is wide spread dis-
tress and panic alllOl1g O1iJJion$ of b~nd .. 
100m weavers in the country due to the 
new ,t :xtil policY and its ineffective 
implementation; 

(b) tbe increase of 'the price of 
, ~~~U jp . \ ~ 1, t si ~on ths, 
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(c) the steps taken by Government to 
supply yarn at fixed price to handloom 
industry for . production of janta cloth; 
and 

(d) tbe steps taken against violation of 
the Handloom (Re ervation of Article for 
Production) Act? 

THE MINISTER OF STATE OF lHE 
MiNISTRY OP TEXTlL,S (SHRI 
KHURSHID ALAM KHAN): (8) No. 
Sir. The Central Government bas not 
recei ved any reports ot' widespread . distress 
and panic among band loom weavers in the 
country due to the new Textile Policy. 

(b) There has b'eeo no spurt in prices 
of cotton bank yarn in the past six months. 
As a rna tter of fac,t the prices of certain 
lower counts have actually declined. A 
compara tive tatemeot of prices of hank 
yarn of some of the major count used 10 
tb~ hand loom sector is given below: 

Counts Prices (in rupees per 4.54 kg.) 

March 1985 September 1985 

lOs Min. 94.00 83.00 

Max. 107.00 101.00 

20s Min. l1S.00 108.00 

M x. 129.50 124.00 

308 Min. 133.00 135.00 

,Max. 14000 145.00 

40s Min. 140.00 134.00 

Max. 160.00 163.00 

(0) There is no scheme for supply of 
yarn til t fixed price to hand loom indu :try 
(or production of Jan~lIa Cloth . However. 
a numb r of state governm tit bay already 
made arrangements for supplyin yarn to 
the weaver pr0duction of janata cloth. 
Some of them supply even 800/0 to 1000/0 of 
tbe requirement . In the d" it d uide ... 
lines issued to the State Gov rnment 
rec Ally for the impl menta tion of the 
Janala Cloth Scheme they ha been asked 
to link the production of j oata cloth with 
their arrangements for upply of raw 
,Qllteri., to abo w~aver, Tile)' bav~ -I 0 

beeD asked to ptogre siv Jy cover more 
and more weavers enga, ed in the pl'oduc~ 
tion of janata cloth with s'uppJy of raw 
ma teria Is to them on a regular ba j • 

(d) The reservation for handJooms are 
a t present being . enforced under ,the 
Essential Commiedities Act throll b ~he 
TextiJe Control Orders jssued by the 
Textile Commissioner. These order are 
valid til) March J986. In the context of 
6IT~E HANDLOOMS (R'" ervation of 
Article . for ProductioD) ACT. 1985' an 
Advisory Committee was cODsUtuled to 
advise the Central Governm nt sbou't tb 
na ture of articles r class of articles to be 
reserved exclusiveJy for production by 
handlooms. The Advi ory ommittee ba 
submitted its ' recommendations to Govern .. 
meot. Action bas 'also been initiat d to 
frame the rules under the Act to be 
notified along with the Act. 

Committee on Imposing Expenditure Ta 

]OS1. SHRI YASBWANTRAO 
GADAKH PAT1L : Will tbe Minister of 
FINA.NCB be pJe~sed to state : 

(a) whether Government have appointed 
a Committ e tp go ;oto tbe concept of 
imposing expenditure tax; and 

(b) if so, the recommendations mad 
by the Committee aod tbe decision of 
Government thereon? 

THE MINISTER OF STATE IN T E 
MINI~TRY 0 FINANCB (SHR 
JANARDHANA POOJARY): (a) nd (b). 
The Oovernrn nt have decid d to appoint 
a Committ e to study th de irability of 
moving towards xp nditur) wb II ot 
partly, a the base for progre ive taxa,tion 
of indlvidu 1 ad 0 er no, ·co~p r to 
entities and to exatnine th impticat'on of 
tbe J vy of tax: 0 expenditur. The 0 .. 
mi Uee wjJl b reque t d to submit it port 
within a year. 

port of iron Ore from 

1052. SARI 
GADAKH AT1L: Will the Minister 
STEEL AND S be plea ed to sta 



r~ceived rot export of irpn-ore concentrate 
from Kudr roukh lant; 

(b) it so, the deta ils thereof; 

(C) the e~tent to which the capacity of 
the pIa t i being utilised; Bnd 

(d) the mann~r in which it is proposed 
to utilise the fuJI capacity of tbe plaD~ ? 

, . 
THB MI IStER OF STEEL ANI) 

MINe,S (SHRI K .C. PANT): (a) Yes, 
Sir. 

(b) CO,ntracts have be,n signed for 
shipment of 'ron Ore concentrate to tbe 
following countries in 1985-86:-

(1) 125,0<)0 tonnes to I Czechoslovakia 

(2) 270,000 tonnes to France 
... 

(3) 400,000 tonoes to Bahrai.n 

(4) 940,000 tonnes to Japan . 

(c) Capacity utiJisatiQo of the pJaot 
~tiDg 1985·86 i expected ,to be 25'Yo' 

t 

(d) Tb'~ udrernukh Iron Ore Project 
wa lind!!rlaken to suppJy iron ore concen-
trate to Ir n under a long term agroement 
with t~ t C 'untry. The under-utilisation of 

1 0 pllr;ity f tJl p.laot i due to the 
in bili of Iran "to J,n the cO(Jtract d 
quantiti , (!)f con~ nt. rate. Some of 'the 
m a ur 8 ' aketi by the oVetn01eHt to 
revita Ii , the Pt ject te as under :- , 

, 
I 

gotia'ti n ate bei ng '· held ' witb 
If D to settl 'various j su S inclu .. 
di,n commencement of offtake of 
e.o,ocentra teo 

A pellet pi tit to b in set up at 
M g lor to Dvert, 3 million , 
toones or conc~ntrate illt pell ts 
P f)' t. 

dB) The ' Company. b also 
dfort to locate ovcrs'ea . 

af ct, (or'thelr product. 

MeD1()raodu(U about Proble~s or Central 
Em.,loyee51 

, ' 

lOS3. SflRI K. RAMACH NORA 
RlCDDY : Will tbe Minist r ~)f FINANCE 
be pleased to sta!e : 

(a) whether ' it i a fa,ct that during 
Prime, Mini terts recen t vi it to Bomb' y in 
Septe~b r, 1985, the N ti(,)nal Cont dt;ll'a" 
lion of C ntra l ()venm~l1t 'll1pl,oyce and 
workers (NCCGEW») , 'ubmitted a Memo .. 
rarldll~rn to him about various problem. / 
demands of Cen tral Oov~rnment ~mpl"ye es 
regarding their low wag s, linking co t of 
living whh dear.ness allowance etc; 

(b) jf so, details of the DemaDds~ and 

(.c) Govercrnent's reaction thereto? 

THE MINIST£R OP STATE IN THE 
MINISTRY OF INANCE (HRl 
.JANARDHANA POOJAR Y) ; (a) No, . Sir. 
It may, however, be added that the Gov ro-
ment have set .. up the Fourth Centra l Pay 
Commi'ssion which is, at pres nt, e~a mining 
the structure of emolumen t and coaditioos 
of service taking into account the total 
packet of bed ' fit ioc]udjng . death .. cum-
ret,irement benefits available to various 
categories of Gentral Government employee • 
and etnVloyees of the Union Territorie . 
The Commission is also to examine the 
Variety of allowances and beodits in kind 
that are pre eOlly avaiJable to employees in . 
addition to pay and to uggest ra tionali. 
$8tion and simp'lifioation tbertbf with a 
view to promoti ng effi<;ie cy in adminis tra-

, tioQ, ~he pr blems of the 'emplo,Ye s 
regarding Jow wages, Jinking oos't .of , living 
with de8rne~s alJowance ~tc . will looked 
into by tbe Pay Commission. The Commi. 
s.sion '8 Report is a wai ted, 

Does noe arise. 

12.00 brs 

MR. SPEAKER. ': N6w papers to be 
laid on the Table. 

PROF, NO. R ,' NOA : Mr. Speaker. 
Sir. may I coogratuLate you and the , aOU$~ . 
• () . a'voidina the zero hour coalY 1 
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PROF. MAOHU DANDVATE : Today 
IS Friday. 

[Translali on) 

AN HON. MEMBER: Today is the 
day of namaz. 

J 

SHRI S.M. BHATTAM : I have given 
several not ices of calling attention motions, 
statements to be made under Role 377 etc., 
but none of them has COOle up before the 
Souse. We are only awaiting your decision 
in the matter and we have never used lung 
power on the floor of tbe House. It is only 
those Members who happen to use their 
lung power here who get the opportunity, 
and th rest of u do not g t the opportu-
nity. And, therefore, wha t I request i that 
whenev",r notices are giv n, whether you 
adcnit them or do not, do let up know _ .. 

(Interruptions) 

MR. SPEAKER: You are will within 
your bounds to say that, but I assure you 
that all the e problems are solved when 
w meet in the first meeting wi th tbe 
opposition aod ruling party. We get 
together, we try to sort Ouf wha t subjects 
are to be di cu sed and practically, we 
agree on 'those subject. But all the things 
cannot be discussed on one day. Secondly, 
when we meet in the Business Advisory 
Committee! we al 0 decide that these 
ubJeots are to be discussed. Now, it is 

upto the hon. Member t whether they make 
the issue again aliVe in the House or not. 
but rest assured that your notices for calling 
attention or other motions are under due 
consideration aDd they will b~ taken up 
accordingly. Do not worry about them ; 
Whether you use you~ lung power or nOt; 
it is not neces ary. I would not like yOU to 
exert yourSelf; rest assured that your 
subjects wiH be taken up. 

SHRI S.M. BHATTAM: His lung , 
power has been consider d today. 

PROP. MJ\DHt:1 DANOAVATE: His 
lungb power has been conceded cODside,.e.d 
today ... (Interruptions) 

SUR! S:M. BHATT AM: I have not 
tDenUoQ d any topic as tbey do. 

MR. SPEAKER: We II e d not take 
recourse to an,yth';ng. What ver subj ets 
you suggest will be taken up oQe by ono. 
H is unnecessary to voice these Fe Hngs 
in the Bouse. 

SHRI S.M. 13HATTAM: I also want 
to make one more suggestions. When 
notices are . given, Jet u. hear something 
about them whether they have been accepted 
or not. 

MR. SPEAKER' : No; notic s for 
caJling attention motions are not discus ed 
00 the floor of the ouse. whetber they 
have been rejected or not. l d'ecide that; 
that is my ,will. But I take your consensus.u 
I will let you know; come to me. 

PROF. MADAU DA~DAVATB: 
P)~ase supplement your stat ment by 
d a.riog that adj urnment motioo ' 
cannot be taken up in the Business Advisory 
Committee; that has to come bere. 

MR. SPEAKER: Yes. we do Dot do 
that; that is as per rules . lb · ve to say 
whethe r I accept it or r ject it. 

I as ure you that aoy ubj ct worth 
. considera tion wiIJ not be th rust aside. No 

question of voicing it so vocifel'ou Jy. 

No, papers I id on the TabJe 

12.0%. 'brs. 

PAPE S·LAID ON THE TABLB 

[English). 

Anbal Report and Rev'e on the "orkin of 
tbe Ca be Corporation or lodi Limit 

Cochid ror the y r 1984·8 

THE MINISTER 0 COMMB CB 
(SHRI ARJUN SINGH) : I beg to lay on 
the Table a copy eacb of th foJlowio 
paper (Hindi od EngJisb veT ion.) und r 
ub·sectioo (1) of eclion 619A of the Com-

panies Act. 1956 :-

(1) Review by the Government on tbe 
workibl of the Ca bew Corpor tion 
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of India Limited, Cochin, 
year 1984-85. 

(2) Annual Report of the Ca bew 
Corporation of India Limited. 
Cochin, for the year 1984~85 along 
with AUdited Accounts and the 
comments of the comptroller and 
Auditor General thereOQ. 

[Pleased in Library. See No. LT.1465j8S] 

Annual Report and R~vlew on the working 
of tbe Apparel Export Promotion Council, 
New Delhi for tbe year ended 31st 

. December, 1983 

THB MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
K URSH1D ALAM HAN) : I beg to 
lay on tbe Tab1e !-

1. 0) A coPY 9f the Anoual R eport 
(Hindi and BngHsh vet" ins) of 
the Apparel Export Promotion 
Cou ncil, New elhi . for the 
year ended the 31 st Decemb r. 
1984 aloog with Addited 
Accounts. 

(1) Statement No. XXIIlr-Eighth Sessioo. 
1982. 

[Placrd in Librar),. See No. LT· 1467/85] 

(2) Statement No. XVII·Ninth Session. 
1982. 

[Placed in Library. See No. Lt .. 1468} 8S] 

(3) Statem Dt No. XVU .. Tenth Session • 
. 1982. 

[Placed in Library. See No. LT-1469/8S] 

(4) Statement No. XVl·Eleveoth Session. 
1983. 

[Placed in Library. See No. LT.1470/851 

(5) St tement No. Xlt-Twelfth Session, 
1983. . 

[Placed in Library. See No. LT.1471/8S] 

(6) Statement No. XI .. Fourteenth 
So SiOD. 1984. 

[PlacId in Ltbrllry. See No. LT .. 1471/85) 

(ii) A COpy ot the keview (Hindi a.od 
English ver ions) by tbe Govern .. 
m nt on the workiog cf tbe 
Apparel Export Promotion Coun-
cil, New D Ibi, for the year 
eoded e 3lst December, 1984. 

. . 
2. A tatement (Hindi and English 

versions) showjng reasons for delay 
in laying tho papers mentioned at 
(1) above. 

[Placed in Library. See No. LT-1466/85]' 

Statements showing action t~king by 
Government on variou assuraoces, promises 
aDd undertakings given by ·the Mial ter 

durin various sessions of Lok Sabba 

-THE MINISTER OF STATE IN TAE 
OEPARTMENT OF PARLlAMENTARY 
AFFAIRS (SHRI GHULAM NA8[ 
AZAO) : I beg 0 I~ 0 11 tbe Table the 
follow ing sta tements (Hindi and English 
ver i ons) showi ng the action ta k n by the 
Governme nt on various ass ur~nceSt pro .. 
rni e a d u ndertaking given by the 
Mini l f" during the vari us se ions of 
Lok Sabha :-



(1) Statement No. XI-Fourteenth 
Session, 1984. 

(PI!1ced in Library. Se,e No. LT .. 1473/85] 

. 8. Statement No . V(f-FUteenth Session, 
J984. 

[Placed In l.ibrary. Sfe No-LT.1474/8 S) 

(9) Statement No . IV-Second S sion, 
1985. 

[Placed in Library. See No.LT;.1475/8S] 

(10) Statement NJ. I-Third Session, 
1985. 

! [Placed in Library. See No. LT-1476/851 

Life Insurance Corporation or [odJa, Class I 
Officers (Revision of Terms and Condition 
or Service) Rules, L 85 Notifications under 
General Insurance Business (NaUonaJisatio~) 

Act. 1972 

THB MINISTER OF Sl'ATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): I beg to 
lay on the Table : . ....., 

(1,) A copy of the Life Insurance Cor .. 
poration of Ind ia , CIa s 1 Qfjioers 
(Revision or Terms and Conditions 
of Service ) Rule ~ 1985 (Hindi aod 
English versions) published in Noti-
fication No. G.S.R. 794(E) in 
Gazette of India dated the 12th 
October, 1985 under sub·section (3) 
of section 43 of ,the Life Insurance 
Corporation Act. 1956. 

[Placed in Library. See No. LT .. 1477/8S] 

(2) A copy each o f the fonowing Noti~ 

fications (HlOdi and English 
versions) under sub-section (5) of 
section .17A r the General 
Insurance Business (Na tiona Usa tion) 
Act, 1972 :-

(i) The General Insurance 
(Rationalisation of Pay Scales 
and other Condilions of Service 
of Officers) Amendment Scheme, 
1985 publisbed in Notification 
No. S.O. 770(B) in Gazette of 
India dated tbe lSth October, 
1985. 

• 
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(ii) The Genetal Insurance (Rationa 
lisarion and R vi ion of Pay 
Scale alld olh r Cond itions f 
Service of Supervisory. Clerica 1 
aod Suhordinate Staft) Am nd .. 
ment Schem~, 19~5 publi h d 
in : Notification N . S.O. 769(B) 
in Gazette of India dat d the 
15th October, 1985. 

{Placed in Library See No. L .. 1478/8 : ] 

(3) A copy each of the folJowi o Noti-
ficati os (Hindi and EngH h 
versions) under section 12 of the 
Government Savjogs C rtificates 
Act 1959:-

(i) The Post Office Savin s Certi-
ficates (Ameodm nt) Rul. 
1985 published in Nptifica tion 
No. O.S.R. 714(E) io Gazette 
of India da ted th 4th Septen ber. 
1985. 

(if) Tbe Natipnal Saving, Certificate 
(VI Issue) (Amendment) Rule. 
1985 pubHshed in Notificati on 
No. O.S.R. 715tB) io Gaz tt of 
India dated the 4th Sep,temb r, 
1985. 

(iii) The National Saving Certificate 
( I Issue) (Amendment) uJes. 
1985 publi bed in Notification 
No. D.S.R. 716(E) in Oaz He of 
Indut dllted the 4th , September. 
1985. 

(iv) Tho Socia. SecQrity Certificates 
(Amendment) Ruies, 198$ 
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pubHshed in 
G.S R. 717(E) 
Indja dated the 
1985. 

N V 

otifica tion No. 
in Gazette of 
4th September. 

(v) The National Saving Certificates 
First Issue (Amendment) Rules, 

1985 published in Notification No. 
O.S.R. 718(E) in Gazette of India 
dated the 4th Seotember, 1985. 

(vi) The Na.tio al Saving Cer1ificates 
(IV Is ues) Amendment Rules, 
1985 publl h d in Notifica tioo 
No. G .S.R. 719(E) io Oaze tt~ of 
India dat~d the 4th September. 
1985. 

(vii) The National S ving Certificates 
(V Issue) Amendment Rules, 
1985 pubHsbed in Notification 
No . G .S.R. 720 E) in Gaz .. tte of 
India da ted the 4tb September, 
1985. 

(viii) The Nationa) Savings Anuuity 
Certificate (Am adment) aules. 
1985 publi h ... d in Not ification 
No. O.S.R. 721(E) in Gazette 
of ndia dated the 4th Septemb r, 
1985. 

(ix) The JtionaJ Development 
Bonds (Amendment) Rules, 1965 
publi hed in Notific tion No . 
o S.R. 722(E) in Gazette of 
India dated the 4th September. 
1985. 

(Pl~~d In Library. S~11 No. LT-1479/8S] 

(4) A copy of the P st Office Savings 
Bank General (Amendm nr) Rule, 
1985 (Hindi aod Eogli b verSiOns) 
published 'in Notification No. G . .R 
723(2) in Gaz .. lte of India dllted 
tbe 4th September, 1985 under 
section 15 of the Government 
Saving Banks Act 1873. 

lPlaced in Library. See No. I.;T",1480/8S] 
(5) A copy of the *ReJliew (Hiedi and 

English verions) by the Government 
on 'he working of tbe Deposit 
Insurance aod Credit Guarantee 

*The Annual Report was laid on the 
Table OD 3td May, 1986. 

. . 
22.198' Estimates eotrlm;t;e~ 300 

Corpora tion, Bombay for the year 
ended the 31st Deoember, 1985. 

[Placed in LibrarY. See N~. LT-1481/8S] , 

(6) A statement (Hindi and English 
ver io r,s) indicating the te ult of 
market loan floated in October, 
1985. 

[Plactd /" Library. See No. LT·1481/8S] 

12.05 brs. 

MESSAGE FROM RAJYA SABHA 

[English] 

SECRBTARY·OENERAL : Sir, I ha~e 
to report the f 110wjng mes age received 
from the Secretary-General of Rajya 
Sabha :-

"In accordance with the provisions of 
rule 127 of the Rules of Procedur 
and Cond ct or Bu in ss in the 
Rajya Sabba, I am directed to inform 
the Lok Sabha that the Rajya Sabha, 
at its sitting held 00 the 21st 
Nov ... mber. 1985, agreed witbout any 
amendm nt to the Emp)oymeo t of 
Children (Amendment) Bil1, 1985. 
which wa's passed by the Lok Sabba 
at its sitting beld on the 13th 
August. 1985." 

12.6 brs. 
ESTIMATES COl\fMITTEE 

Fjft~eDtb Report 

[Eng/l h] 

SHRI CHINTAMANI PANIORAHI 
(Bbubande~war) : I beg to present tbe 
Fifteenth Report (Hindi and Englisb 
versions) of the BsHma tes Committee On 
Action Taken by Government on the ,recom· 
mendatfons contained in the Eighty-Fifth 
Report of tbe Committee (7th Lok Sabba) 
on the Ministry of Works and Housing-
Delhi Development Authority-Part I. 
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12.06 brs. 

PUBLIC ACCOUNTS COMMITTEE 

EfgbteeQth Report 

(EngliJh] . 

SHRI E. A YY APU REDDY (KurnooJ) : 
I b g to pre .Df th~ Ei hleepth Report 
(Hindi and Engli b versi n) of Public 
Account Committee n Action Taken on 
their 210tb Report (7th Lok Sabba) 
r garding Performance of Container 
Service. 

PUBLIC ACCOUNTS COMMITTEE 

Statement 

[English] 

SaRI E. A YY APU REDDY 
(Kurnool): I be to Jay the following 
Statements (Hindi and English ver ions) of 
Public Account Committee:-

(I) Statement showing action taken by 
G vernment on the recommenda-
tion contained in Chapt r I and 
tina I repHes in respect of 
Chapter V of 121st Report (Sixth 
Lok Sabha) on Incorrect Valuation 
of Asset. 

(ii) 

(iii) 

Statement showing aclion taken 
by Government on the recom· 
mendati'on contained in Chapter I 
of 79th R port (Sev nth Lok 
Sabha) On Aseessment of Foreign 
Techniciaos. 

Statement showing action takeD by 
Government j.n the .recommenda-
tIons contaioed in Chapt r I and 
final replies in respect of 
Chapt r V of 188th Repo~t 
(Seventh Lok .Sabha) on All IndIa 
~andj~rafIS Bo~rd. 

. (iV) Statement showing action taken by 
Governrn nt on the recommenda-
tions contained in Chapter I and 

·final replies in ' respect of 
Chapter V of 1911b Report 

(Seventh Lok Sabba) on Direct 
Taxes r lilting to Provlsiona.l 
Assessm n t and Refunds. 

12.08 br • 

. CALLING ATTENTION TO MATTER 
OF UR·GBNT PUBLIC IMPORTANCE 

[Englijh) 
t. 

Recent Increase in prices of ugar, vanaspat'. 
edible oils aod other essential commodiUes. 

MR. SPEAKER: Now, we tak~ up 
the Calling Attention. As per our agree-
m nt. a11 these things are coming in a 
chain. 

SHRI VIRDBI CHANDER JAIN 
(Barmer) : I cal) the attention of tbe 
Minister of Food and Civil Supplies to the 
following matter of urg nt public impor" 
tance and request that he may make a 
statement tber~on : 

"Recent increase in prices of sugar, 
vanaspatj, edible ons and other 
e sential commodities and the achoo 
taken by tbe GoverlJment in re ard 
theretQ." 

THE MI lSTER OF STATE OF THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (S RI K.P. SINGH DEV): 
Hon'ble Members are awar that there wa 
some illlPcov~m ot in the ov r~U price 
situation in 1984 .. 85. The annual rate 0 
inflation d lined f1' In 9,20/.: in Match, 
19.84 to 6 Yo in March, 1985. The aD ul rate 
of inB tioD has d cJio d furtb r to 4.8% in 
the first we k of NoveOlb r~ 1985. Duri " 
the first Yen m nth of the curren 
financial year the Whol ale Price Index h s 
mo ed up by Ie than 4.0%. I my, 0 
inform the Hon'ble M mb fS that duriog 
the pa t 13 we ,k ndin 2nd NoVemb r, 
198'. th Whole al Pr ce Index bas moved 
down by 2.0%. H wever, the price of 
some es "n tia! commoditie have mO\'e~ up .. 

2, The availability of e 
has been Ben fa Iy 
a abl o'bl 



303 Calling Alt/flttion NOVEMBER ~ , 1985 CallIng Au,,,rio n 304 

[Shirl K.P. Singh Dev] 

will agre. that during the lean period 
and the f tival season the supply position 
of variolJs es entia] cprnmod ' ti including 
dible oil and sugar has be n. by aod larg¢, 

satl setofY", 

3. We have not only attained self .. 
~umiciency in fo d raio ut af" now having 

me . urplus wheat , This has pro id d us 
the much ne ,. d~d f od e urity . 1n fact. we 
are tryi n tbrou h variou programme 
ann ullced by tht:> lnance .Mmi ter on 191h 
November 1985, to pr vide food to weaker 
and \-ul naabJe scHons of the ociety al 
ch aper prices. 

4. Hoo bl M mb~ts may recall that 
sugar productj n has been luggi h durIng 
the past two years and we had to r sort to 
substantial imports . 10 order to enable the 
sugar fact orie to pay rerounera rive prices 
for u arcan, the . statutory minimum 
price of sugarcane ha. b n raj cd fr m 
Rs . 14 a quin!aJ linked to recovery of 8 . .5% 
to R . 16 .50 a quint· J linked to recov ryof 
8.50/0 for the current year and to Rs . 17 a 
quiot ttt linked to recovery of 8 5% for the 
next sugar year. A a cons quence, the 
retail price of levy ugar has been raised by 
40 Paise per Kg, to be ffectjve from the 
begin ning of D cember, 1985. It is hoped 
that this will provide the neces ary 
enc ur ' ement fOf enhancing the production 
of ug:.. cane and sugar so a to attain 
. se,Jf·sufficie ncy . 

5. n order to encourage dome tic 
pr duction and reduce our dependence on 
import , th ~ i.l>ue prices of import dedi Ie 

iI to th van pati industry and for the 
Public , Distri bution System have b n 
raised by R . 7..000 per tonne and Rs. ] ,<:00 

tQnn • re pcc[iveJy, from 5th Nov rober, 
1985. Simultaneously, the supply of 
import d edjble olls 10 th vana p ti 
industry ba been reduced from 600/0 'of 
their requir ment to 50%. Th y have, 
how ver, b en all w d to u e expeller 
m . tard/n.lpeseed oil in )j u of t.his 
reductiOn. In view of thiS, the volunta ily 
asr d prices f vanaspati _have been raised 
py th '" industry. 

6. Government is cllercising constant 
urv illaoQc to keep tbe prices Qf es eolia' 

commodities in cbedk. Every effort is being 
mddt; to ensure tbeir avai.lability thraugoout 
th" oountry. Tbe maio tbrust of Govern. 
rn nt's po li y is to in rease tbe production 

f e ollnf COIDOloditj s, parti uJarfy 
those in hort supply. The export of 
essential comm ditie is regulated k~epiog 
in vi w our domestic requirements, . Some 
commodili~s are imported to augment 
domestic upply. Tbe Public Distribu tion 
Sy lem is bing xpand d and improved. 
The SC to Oov~r(lments are enforcing 
the E' . entia] ommodilies Act and similar 
legi latioos. 

SH I VIRDHI CHANDER JAIN 
(Barmer) : Mr. Speaker, Sir, it was clear . 
fr m the di cussioos wrhich took . place 
., terday in tbe House that the Central 
Gov~rnment admit tbat the pric-es of cotton, 
paddY, sugarcane , jute and coconut are 
falling. But tbe farmer is not gettiQg 
re onable prices of his produce. 00 the 
other hand the prices of sugar, rice. !.Ulses, 
f dg rains, vegetables, fruits, wood fisb, 
vanaspali he, cement, milk, meat, ooal, 
kerosene oil and die el are increasing. The 
situati ni ' that 00 the one hand tho farmer 
is not a ti ·tied because he is not gettioi 
rea n~ ble prices of hi pfoduce aod on 
the oth"'r hand tbe coo ulDer is also agi tated 
du t c ntinuou~ increase in the prices of 
e ' nti I commod ities. From the statement 
it i clear that in 1983 .. 84, the wholesaJe 
Pric¢ lode" declined (0 6 pet cent and 
betw~ n August to ovember it further 
moved d wn by two 'per cent. rices of 
essential commodities are increasing io the 
m rket, whiC;h ba been conceded by the 
hoo, Minister. Unless tbe prices Qf the e 
thing~ are stabiHsed, there will be discontent 
among the people.' There has been 13.30 
per cent price rise in the fruits and vege-
table ', 16 per cent in fopdgraio aod fisb, 
J 9 pel' c nt in sugar and khandsari and 10 
cent 'in fuels and cerea Is. The price of 
~ugar ha been increased to Rs. 4 80 from 
R . 4.40 In addition. some additional 
b .. ndlr ha been given to the industria· 
list " al o. Pr viously, they were allowed to 
s'ell 35 per cent, of tbeir production in the 
open mfirket, which bas now been increa cd 
·to 45 per cent. Now due to tbis they will 
be able to sell six lakb tonnes more sugar 
in the ope Qlar~et. Besides they wilt ~l Q 
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, act the benefit of inct'ea se 'in prices. By 
selling the sugar 'in the free sale market~ 
tbey will carD a profit of about Rs. 225 
crores. On the otber hand, the minimum 
price of sogarcane bas b~en {a\sed from 
Rs. 14 per quietal to Rs. 16..50 pet 'quintal 
for the current year' and to Rs. 17 
per quintal for the next 'year. Tbe 
farmer is pot going t.Q be benefited by this 

iSQific . otfy •. The ,State ' Governments, are 
, already giving Rs. 20 or. Rs . 22 per qUintal 
as , price of ugarcane to the farmers. The 

' minimum price which has been ~!~d is not 
appropriate and will not serve ~s incentive 
to the farmers in any way. It will not help ' 

, in strengthening the position of farmers: , 00 

the country it will heJp the sugar Olagnate$~ 
I t is the sugar . factorie which wi IJ be 
benefited. It is not going to encourage or 
benefit the farmer ' in any waY ,and neither 
will they - be a tr cted towards producing 
mote sugarcane. It is", therefore, essential to 
increase the price' of sugorcane and it should 
be at least Rs . 22 per quintal so that the 
farmers 'may . get remuoerative pri~es for 
their produce. 

12.15 brs. . 

[MR. DEPUTY SPEAKER in 'he Chair1 

On the other hand we find that the 
prices of oil are declining. But. recently 
th~ price of vao8spati ghee bad , been , 
inorea ed by Re. 1 per' kilo. In tbe state .. 
ment given by the hon. Minister i? the 
House it has been said that effort Will be 
made to reduce tbe, 'quaotullJ. of imported 
edible oil to SO per cent from,60 per cent 
80 tba t the farmers ate benefited a,nd the 
indigenous production is ' ~ncouraged: The 
result of this policY and, how far It has 
benefited 'thel farmers Ot encouraged, indige-
nou ,pto,duction will be. knowo JD near 
future but one thing IS ,cleat· that the 
dealers or vanas'pati have been ben fited by 
tbe increase in the price. , would like to 
suggest that .our policy should be such a 
t bebefit tbe farmer a's well as the 
a~owers, but we ate tryiog to benefit sugar 
magnates, v8naspati producers or ·the 
owners of sdaar factories. 

Now the qu stion arises what should be 
done to control the prices and to ensur 
rOI oDable prt~~' tQ ,b~ fafQlorl. 

[English] 

MR. DEPUTY SPEAKER.: This dis,. 
cussion is m.ainly to call the attention of the 
Governm ot. If it is under rule 193, you 
can di cuss a lot. Now you put whatever 
questions you want to ask. In thi discus-
sion,. you CA.ll only ask questions. 

[TranslatIon) 

saRI VIRDHI CHANDER JAlN: It 
oj a, very important matter. When I bave 
tabled a Calling Attention Motioo, I will 
have to say something about ,it. It has 
be,en my experience tha t ther is n.eed to 
take steps to check the prices of essentia,J 
commodities of daily use. Government 
shoulCl appoint a bigh level committee 
under your chairnjanship, which hould 
give its suggestion to the Government in 
regard to exerciSing check 00 the prices. 
Sugar, jaggery, pulses, . cer 1,' olJ, 
vanaspati 'shee, milk, fuel, onions, potatoes, 
.kerosene oil,. cloth, cement" fisb. ggs, 
,diesel, ~alt and chillies come' under 
essential commodities. 

As regards, the public. dist ibutioo 
system, essentiat commodi.ties are distribu. 
ted through public distribution system but 
I am sure tha t sugar does not reach the 
shops in the rura~ areas and it is sold, in 
black market in towns or in citie. So far 
as the distribution of foodgraios in rural 
areas is concerned, the cooperative societies 
are facing tbe problem tha t the ' tr n port 
expenses bave b en fixed on tbe lower side ' 
wbereas in reality the expenses work out 
,to be much morc. At sotne places the 
expe~diture on transport is double or treble 
with the result ° that they are Dot io a 

. position to transport 'the foodgrain. 
SecondJy, the financial position of 'our 

, cooperative societies in not ouod. Every 
society gets a Joan of R . .10,000 ....•• 

What j required is H) provide them , 
foodgrains. Secondly. they are unable ' to 
lift tbe enfre stoc of food in made 
available to tbem. Th statemen of t a 
Fjnanc~ Minister give on 19th 
has created a ne situation. by do you 
not make tbe ame arrangeme in tbo 
desert areas which )'OU b V i t 
1 iva i aroa , 



307 Ca1l(", Attention 'NOVEMBER 22, 1985 CalUng Att~ntlon 308 

[English] 

MR. DEPUTY SPEAKER: We are 
already discussing thi rna Her und r,ule 
193. In that, we ate already discussing the 
same price rj e ip agricultur 1 commodities 

nd so on. Therefore, you should te trict 
to thi ubject pnly. We have allotted you 
10 minutes but you have aIr ady taken IS 
mi ut~s. We have to accommodate other 
Member also. 

(TrQnslatlonl 

SHRI VIRDHI CHANDBR. JAIN: The 
'is ue of agricultural commodities, the issue 

f prices and the issue of price rise tare otally 
different . So I hould be given time. Ten 
minut s are not suffipient. I am ' th fir t 
sp aker, 0 I should be given more ,time. 

I wa peaking about the public 
di tribution system that it should be 
strength ned. Tb ' lanata cloth, which is 
suppo e to be provided, i not available 
anywhere. A such ' it should be made 
vailable. 

Whenever there is price rise, dearness 
allowance is iven. The worker ,of the 
or anis d sector g ts it benefit, but the 
poor t tbe mall farmer do not et it 
benefit. Arran ~ment should, therefore, be 
made to provide this benefit to these people 
al o. 

I would also like to say that the benefits 
provided to the adivasi ij~ea should also be . 
provided to the people of desrt areas 
'ecan of acute famine condition there. 

The Gov roment should pay peciel 
atteoti 0 and take orne action in this 
respect. 

With tbe e word J co elude aDd 
. reque t th taction bould be taken OD the 

point whicb I hav brought to your notice. 

[En Jish) 

SHRIM Tl ISHORI I HA 
(V i h Ii) : Mr. puty Sp aker the 
tat ment iven by the Mini ter bow that 

tbe po i ion i ati r ctory. e ar calJin 
the ttcnti n of th ho. ini ter to 
' ncr a in I'd of ugar, ana p ti, 
Cdibl .) D t ~r ~ e r J odi j , 

The bon. Mini ter bn more or Ie s accepted 
tbe fact of incr ase in prices of orne 
commodities 

The House di cus ed fall in prices of 
agricultural 'products. Today, we are di .. 

. cussing the increa e in prices. ' Wholesale 
prices of all commodities during Jas t 
five years ha gone . up by 87 per cent 
whereas prices of paddy and whea~ have 
gone up by only 30 per cent and 37 per 
cent respectively. I would like to 
know why' the prices have gone up when 
inflation rate has no,t risen. May I know 
whether government propose to investigate 
the reasons for high 'cost of production of 
sugar as claimed by sugar mill. We have 
surplu foodgrains as cJdimed by the 
Minister, Then why i it that off~take , of 

hea t from Food Cor pora Ion godowns is 
. 1 s ? I it becaus of the higher price 
, t,han wha,t is . ruling 'in- tbe market? 

De pite constant vigilanc, the prices 
of these commodities including vegetables 
have gone up . May I know the reason 
for this situation? 

. 
[Tran.fialion] . 

SHRI ZAINUL BASHER (Ghaz'ipur): 
Mr. Duputy Speak r, Sir, today we 'are in a 
peculiar ituation, 00 the one hand the 
Government are giving the statement that 
there has been improvement , in the 
price ituation and they bav statistics 
to show it and on the other hand 
we have the open market before us. 
In the marlcet the prices of commoditie 
are incr sing wh ther the e ,are commodi-
ties ' of daily use or other commodities. It 
i botter to agree with the Gov roment, 
but we cannot close our eyes. to tbe 
reaJitie of the market: The price of com. 
modities are continuously, increasing. After 

)I what i the reason? On the one h nd 
the Government it elf is increasing tbe 
prices of commodities like 5ugar, vanaspati, 
edible oil • ste ) etc. The irony ,is that the 
price of commoditie , in the m rket . 
increa 0 ' more thaD the JDCr a c in the 
pric s made by the Government. 

On tho other hand, one doe not et 
commoditie in the market at th price 
fixed by the Gov rnm nt. · What i (he 
r~a on 1 I bint tho fa It (Joe 01 IiQ 0 
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much wi', 1 t e Contral Governme~t as With 
, the State Governmentt which are :respon-

sible to supply (fommodities at reasonable 
pric s' to tbe people" tbr'ough tbe' "ublic 
Distribution System. Secondly. the whole-
sale price i,ndex 'shown in ,tbe statettlent is 
not cor'rect in the sense that the wholesale 
pri·ce is tilken ' on the invoice price. The 
wholesaler charges , premium ,besides t4,e ' 
price indicated by him in , the invoice. When 
the retailer pays premium on the invoice 
price, naturally he will sell the commodi-
ties in the market at increased price to 
realise the price paid by him. I :WQuld Jike 
to know whether you have some machiner~ 
to check tbe wholesa Ie price index which is 
ba ed on tbe invoice ' price or whether you 
will evolve machinery in this 'respect. This 
is a fundamental thing. So long as the 
r tailer does not get the commodities at 
~nvoice price, no 'check caI;l be exercised on 
the fixed ;,rice. 

Secondly, there are several shortcomings 
in the Public Di tribution Syst rn. There is 
the Food Corporation of India which is 
provi ng to be a ' wh ite eJephan tin our 
country. The corruption, in the Food Cor-
pora tion of Jodi has exceeded to an 
extent ' that i.e dem.ands bribe from the 
private parties ,as well as the Sts t,e Gov~rn .. 
ments. The Uttar Pradesh Govern,meot bas 
drawn the attention of the Centra') Govern .. 

, ment to t be ,fact that the employes of th" , 
Foed Corpola !o~ of India d ma£'lds bribe 

per bag ,of sug t and wheat from the 
agencies of the Sta te Governments. 

I would like to., know from the hon. 
Minister wbether tbe State Governments 
have made any complaint to you in this 
re'spect 1 If 'so, what action bas been ta ~n 
in this 'respect and whether you are , ctt ing 
tbe matter investigated 1 

SHRI RAJ MANGAL' PANDEY 
~ (Deoria) : The State Governments sht 

shy of making complaint. 

SHRI ZAINUL ' BASHBR: It is a fact 
th41t the }foOd Corpora·tion of lad! ba 
been demanding' bribe 'fr,om tbe itgcocle of 
tbe State GOY roment well a fro_m. the 
Sla te Governments. They may be dem ' d-
iog bribe fro other ' State Governments 
also. Has tbe bon. Minister r ceived 
complaints to tbi effect and. if so, wbat 

action is being fa 'ken on it? Thirdly, I 
would, like to submit thlJt previously, 
there was a proposal to adopt a uniform 
public dis tribution sy tem set up in tbe 
who) country. Accordin to our informa-
tio , . the Public Distribution System is 
running on a sound footin in Kerala but in ' other state particularly in Uttar 
Pradesb, Bihar and Rajastba ' it. is not at 

. aU working well. So. wiJl the Government 
consider the proposal for ettiog up a new 
model of Public Distribution System. under 
which people wou'ld get all t~e com modi-
tie of daily use under one root It is not 

·enough to take action. It is not sufficient 
to ' say .tha't so many people' have been 
chalJaned and action bas b en taken . " 

against so many peopJe although in r ality 
tbis is not being done eitber by you or by 
tbe State Governments. There i ne d to 
reform that system. Today :the availability 
of many things has increased in the market. 
The' $Upp·Jy position of a number of com-
modities like kerosene, diesel and many 
other items , is satisfactory in the market. 
But due to the control and the introduction 
of the Essential Commodities Act and 
corruptio~ in the Civil Supplies Depart-
ment, tb se things are not avaiJable in th 
market at reasonable prices. In the village, , 

' people get kerosene oil at a p'rice bj he 
than the fi~ed price. Govern'menlt bould 
consider removing control 00 th items 
which are ea iJy available and they h()uld 
be taken away from the purview 'of the 
Bs entiai Commoditie Act. Their av if. ' 
ability in the market should b iocreaacd. 

, They should be av i~able everywb ro t 
teasonabJe price. May 'I know whether it 

under the consideration of th GoverQ-
e t? With th~sc word J cODclud • 

[English) 

SMRI AMA ROYPRAD'· A (tQoch 
Bobar): An x'ea"ordinary sHu tio ba 
a,risen in the country due ,to t p ri . 
price of e entjat commodit.es Ii 0 ul r 
dibl oil, clotb, hoa. ric. purse. every 

thina. 

I bav tbrou t 
iot te am 

the ' hOD. 
I an ioty 0 lhi situ 
the r P fa of hi tatclQe t : u 0 
the prices of so e 0 
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have moV d up." It is Dot some essential ', 
comrooditi s but pt'ices have gone up fot 
all the esstntjal commoditie • . ~Iease' go 

I upstairs in tbe canteen ' and ' you will find 
wha t has been tlle price rise. t,here. The 
vegetarian th~1i which was earlier availaple 
at Rs: 4/ .. i not available at Rs. 7.50. rJ'l)e 
ratc of non~vegetarian thaH bas 'l:Secn 

' "Dcreased ((oro ' Rs . 5.50 to lb. 9, .60. Tbe 
rate of European dishes ha be,eo increased 
trom R,s. 10 to ~. 18. How caB it be so much'? 
Are the Railways taking s,ome profit from 
tbat '~ That is also a Government Depart .. , ment: It . is nothing but a parado:xical 

I sItuation in the country tbat amidst pl'en ty • 
ther is scarCity and . tbe price of . all 
es ential comrpoditie have gone up. It is 
the rural people who ' suff.er the most 
b~CfiUS! th ,gr'owers are not even getting 
the pride which is fixed by. tbe Government, . " 
t'hrougb FCT, JC or wba'tever agency they 
have. for wheat, rice, jute, cotton oilseeds, 
etc. Tbis is YOllr mixed' economy and ' tbis 
i your eco~omic poiicY. 

v t 

Regarding so many statistios and , 
figures given by tbe hon. ' Minister I would .:' 
only .like to say tha t tll'ese are the juggler 
of figures: ' h pe tbe bon .. Minister will 
egr e wit,h me tha t there had been a' faB in 
intake ot foodgrains through the ptibHc . , . 
distribut i n syst'ettl to the . extent' or 3 
millibn tonn in 1984 as compared to 
1983. Do ~O\l know what is the ' . reason 
bebind' it 1 I it not a fact tHat tbe popr 
people in the nir l 'ar as 'do not have the. 
capa¢ity to purcha e these ,(oodgrains which 
are so.ld through ration , sh6ps, 1 Do you 
know that th to is no uch arraogement tc;> 
mijint in a separ te cost of livioa index for 
the e people '1' Is· th t any separa to 
art gement to m intain tpe cost of Jiving 
of tb J) ople ? Then oW cao yO\) ~ay 
that ucb and' uch fl ur s a'ce found to be 
cotrect? cu cannot ay that. Wben the e ' 
people connot t k their wh 'it, ric, edible 
oi' and oth hit) frott) , tile public 
d iblltion tem, how call you calCUlate 
tbe ' fiC res I? Th'e bon. 'Mini tet knows 
that "" tbet~ are orne 'itorn like kero~ene •. , su art n edicine whle are mor costly in 
rural areas th n in urban ar\!8 . In Delhi 
yOU may get th, t a lower price or at 

, fit( . price, but in the rural ar as YOU have 
to pu (: $C them t hiaber price. 

As soon as the OQVernmedt will deolate 
.8 hew policy,. the prices will go uP.:' A few 
days bac.k the Government has aDtlou~ed 
tbe new tex:tile policy Bnd as a tcruit of ' 

. that, the prices of cloth bave ,gone up by . 
250/0 to 50% ,' It is also a ,tragedy tbat tbe 
bandJoom weavers are Qot getting th~ ya.rn.' 
at a reasonable .price. Recent 'ly" c~r.~ain 

I concesSiQns l\a've been given/.,to, ugar and 
etlibJe oU lnaD~facturers od know the 
reaotion . in the mar-ket. In the Dtlhi 
mar~ets, alrea.dY .,tbere are fQur",foJd " prjces 
of surgar prevailing. througb pu,bHc di~tri .. 
butiou' system' it i being 'soJd at R$ . 4.40 
which is going to be taj$~d to Rt. 4.80: the 
unported sugar is , being soLd at Rs. ·· 5.65; 
the real open market price ',in the urba n 

I areas- that is, in De'lhi prop r itself-is 
Rs: 8.50 to · Rs. 10; and .the real open 
market p tfte in rural areas ' is Rs. 10 ' to 
Rs . 12 . . her .are four' typCB of price$ 
prevai,lftJS and you are giving publici ty 
abol,Jt· the availability of sugar at reasonable 
prices. III reply I '~ Question No. 12. t~e 

. ~on: Minjs~er said tba t in order to remove 
misapprehepsions from the ' \mi.nds ·of tbe 

, genera) public about tbe quality of import~d 
. sugar and t,o make them aware of U.s avail-

ability at reasona ble' prices from various 
distribution cbannels, beth he . Delhi 
Administration and tbe Foed Corpor,atian 
of tJdia hove been giving publicity throu '~h 
T.V. and olher media . Why are you ,Siv{og 
publicity ? If. the people ne_ed sugar, they 
will by , .it'. WhQ~ is the reason for giv;ng 
publioity an , misusing the money,? , It is 
creating 0 many 'oonfusions. in tbe minds 
of the consumers', To justify the pr ice hike . 
in sugar, you are aying ,that previously tbe 
Ptice . of sugarcane 'of 8.S per cen t w,as 
Rs. 14 per quintal. whereas now it is 
R . 16.50 p r qUinta'l. If I tak . your 
argument to be correct--though 1 do not 
agree wi,th you-e~en then 'if ' hould not be 
mo'tc> than thirt)' pdse per k g. You have 

w .. _, • • ~ gIven 80 maoy statistiCS, but even then if 
you calculat~ it. jt should no.t ~ more 
tban thirty pai e. That mea~ Rs. 10 p.er 
quintal i being charged more? For whom ' 
Ii e you chargins these .R$ . 10 pe'r; qUillt,a1 
more? Is H just ,to .satjsfy the miJIc)wncts ? 

· I know .YQu . have sot bin4inSs and you 
must satisfy tbem by raising the pri(;O in 
this manner. ' 

It is a 
pe~p~e io 

\ 

demand of tbe 
.qd the OR~O itipo 
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Members in particu)ar, not ooly in this 
House but out ide 'also. that fourf en items 
like rice, wheat, oil, coal, pulses, etc. 
should cOQle under the direc corttrol of 
the Governm at and must be distributed 
throu h the public di tribution syste~. But 
you have not made arrangem nrs f r that. 
You are only saying that Government is 
keeping COD tant surveiJlance on th , ir 
prices. We do not agree to that. The ooly 
solution of this is to make avai labl , 
through public distribution system. all the 
es ential items. . 

Secondly there should not be any dual 
or triple or quadruple price. Tb re should 
be only ooe price in the market. The 
Government it el f should ensure thi to the 
consum'ers. I would like t6 know whether 
the Government agrees 'to this or nct. 

[Tran lation] 

saRI SUBHASH Y ADA V (Khar one) : 
Mr. ' Deputy Speaker, Sir, from ,the tate-

- ment made by the boo. Minister it look a 
if the Ministry of Civil SuppJi s wants to 
take the eotire r sponsibil ity regarding the 
price' control. I want to make it clear tha t 
it ' is b yond the capacity of. the Ministry 
of Civil SuppJie to handle the price 
control all alone~ Unless s veral Mini tries 
take some decision colJectiv ly, after con-
sultatiops with each olber, it will be 
difficult to control the price j c. 

I feel that there ha bren a fall in the 
prices of the essential items and aJ 0 in 
tbeir production. The Ministry of Agricul-
tur wiJl hav to consider whether d cline 
i~ the production o~ , ug rcane j due to 
shortage of better quality cd; r wheth r 
there has been any S ortcoming in Qur 
policy? Have special ~ rt' for more · 
sugarcane production nO,t been made? We 
will have to think as to wh t ar the 
rea on for the shortfall in iuga, cane 
production 1 

Sometime , th~ ri e prices i due to the 
policie of the Commer e Mini try also. 
Sometim tbe prices ri due to om 
decision of tbc Finance Mini try al . If 
the hon. Mini ter is of th view tbat be 

ill be able to co tr I th pr~ce 
tbrouah hi iqistry or rbe D partment 

alone then be is gro sly mi tak n. To 
control the pr.ice, coJlectiv ' eff rts wl'lI 
have to be mad by diffen: t Mini trie . ' 
Only then th price wjl1 b c ntr II d. 

During the Ja t 00 Y ur or so tbe 
role f th Ministry of Agri uJture in the 
matter of gricultural producri nand 
ugarcaoe production has · not b n v ry 
nvious. We can aJ 0 say that the Mini try 

of Agriculture 'h s not made any seri u 
eff rt . Tha t is why the production of 
ugarcane has been faJ1in OD tantly. As 
ev ra,l other hoo . Memb r have point~d 

out, tbe deci ion taken by the Gov rnm ot 
also playa vit I r 1e in a ri ultur I pro-
duction. p cially in the matt r of contr 1-
lin th ir 'pTic s. If th hOD. ioi ter 
want to band! this i sue. M in ; tr i of 

ioanco, Agriculture, F d od Civil' 
Supplies should di cus the matter to ether 
nd take a collective deci ion. Th mo t 

important roJ in th price ri e i pi y d 
by the i ot 'rmediarics 

The Mini try of Food b uld 
the di ' tributioo y t m in 
manner. The peopJ ho ca n haJ 

'are not invulv , in it at pr ent, 
al b ' asked to coop rat. Th coo r-
tive- • cba irmen and the , m n er f the 
c op rative bank.. mall coop ra tive 

ci ti .. . w: 0 c n pJ y very i portan, 
role in, contr Jl ing th ric s, hould J 0 
c ntribut their mit. h r Ddt 
discu the, rna tt r witb th m. 

I may t]l you that 
certai n pr ctic.l difficultie . 
ture B ok, N BARD ' i Din t cn 
profit of ab ut . 150 c ore . a y co· 
op"rativ b nk have 00 taotly , b en 
praying hat th y hould b p ovid d credit 
on conce ional rat of int r t or ruo· in 
tbis ~cheme. But the rut of the co-
operativ bank hav n v r b t k n 
serio Iy. The re ul j, they r f r d 
do thi work at 18 per cent r I 

Ultimat Iy, it ffe~r th pric 

would Jik 

tion a 
ch 01", re ard On 
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through coopera tive bank. We should sit 
together with tbem and di$cUS the e 
scbemes. and mutually remove each otber's 
dHficulties. Only then we wi1~ succeed. 

I would like to make it clear , ag~in that 
tbe M'ini try of Agriculture or Minist y of 
Civil Supplies a IO,n~ will not be able to 
control the price rise . With , these words 
I draw the attention of the hon. Minister 
toward tbis problem. 

[Enllilh] 

S RI , K .P. SINGH DBO :, First and 
oremo'st, I would ]ike , to thank the hon. 

mbers for their useful suggestions whicb 
will be examined and given the highest 
considerations and they wi)) be looked at, 
objectively. I bad, at tb'e outset, given a 
resume ' of the pric;e situation . I was not 
trying to justify anything; but I sav~ a 
factual information. I told the House what 
the price were in 1983·84 and how they 
have been fluctua ting. And it is in the 
backdrop of these ·things that ' various 
mea'sures have bee'n taken ' and this I wanted 
to hare with the ou e. , Therefore to 
char 'e it as jugglery 0 fig~res . , as bas been 
aid by my friend from Cooch Behar is not 

proper. There was DO jUgg) Y whats.oever. 
These figure . are ava-ilable in every Govern .. 
men. document . I am ' hatlP}, to' say that 
the Jate'st report which have come ' regard .. 
in tbe wholesale price index' for the w'eek 
endin 9th November has shown a ' dowo- ' 
ward trend of 0.3 per cent after the 2 pe,r 
cent which had b ' en there . This I?'heno., 
m",Qon of price ti c is j the backdrop of 
pi nty of foodgraios and plenty of avail-
abiHt)' ment ioned ,by' orne boo. Mtmbers. 
It seems paradoxical that this happens at 
a time when w have p) nty Qf food and 
pI nty of avail. bility in an parts and there 
i nO de rth of ess ntial commodities in the 
various Sta te . Yet, tb'o fact elllain 
th t the price have ~iscn. No dy j 
den),in it. But , tbe figure only go to 
indicate th t .the level of price r lce thi y ar 
(for the v riQus period wh oh I hay read , 
out.) ha ' been comp rativ Iy Jow. a ·com .. 
p red to' J year aod the y ar before 10 t. 
Tb tit I ~a , eeldog to do. I \Va 

" ch 't is only beelus of tbe 
t by tb G v roment for uppJy 

. 
management of · varjous ' essentisl com-
modities and suppJy managemeot ge.oet':lJJy 
as such, that it ha been kept rea$ooably 
,under control. The ~wjn objective of ,our 
policy is to a Haio $elf sufficiency and seJf ' 
r(lliance in foodgrains ,aJ o. Keeping this 

. in view, 'Gov r.oment has taken certain teps 
,which have been mentioned oreviously in 
the . form of answers to questions by roy 

. distipguished 'predecessor. The Finance 
Minister ' himself in bis statement on 19 
November in ' annouDcing certain schemes 
for the weaker sectjons of society, has also 
stated that we must encourage our pro-
ducers and our farmers. All Members of 
this Hou~e ~nd the other Hou e are con~ , 
cerned a.bout it. Both in ParJiament and 
outside we take tbe stance that we arc for 
the farmers; we are for a better deal to tbe 
farmers; we are for ' better, renunierat ve 

• price to the farmers; and they must ibe 
encouraged to produce more and better 

, incentives must to given to them to increas.e 
productioo. so that dependence' on imports 
will be topped. we may be able to conserve 
scarce forejgo e:itchange r~sources' and the ./ 
reduction in the ou tgo of foreign exchange 
will be, maintained. and there will be 

.' ' 

easier availability and more · supp'}y in the 
market and the question of demand aod 
supply (wbich is the cause of prir;e rise) , is 

' maintained aod stability ' in price is 
achjev d. This is also the apperehension ' of 
the hoo. Members. Mr. Amar Roypradhan 
aid thlJ t I did not show anxiety in my 

speech. It is, not a Bhara't Nat yam dance ( 
or Odi i dance that through abhinaya I 

, will show various moods and expre.ssi'ons. 
It j a question of taking certain positive 

, teps; Government taking a sy 'tern. 
approach and takiog an i~tegrated approach 
and integrated view of the entire tbing and 
'a bal,anced approach betw, e the lequire .. 
ments of th~ consumer, aDd the require-
ments , and 1he role of the producers. It is 

vicious circl . Again. it i a que tioo of 
supply and demaod. If th '(armer' Qoe Dot 
et tcmun rative prices. be' get discouraged 

. from going in for tha t particular type of 
crop. If pri es (aJI, then tbe next year we 

, f eJ the pinch ,of short ge and then we 
have to go in for. heavy imports which 
mean again th price . et hiked UP. as it 
happened over t~e la t two years in case of 
sugar. a d imports had to be made. Th t • 

. fore, it is a que tion of takin a b lanced 
view. keepins tb CODsum r and the 
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producer in the picture SO that we do not 
fall 'jnto the shortage trap or the import 
trap, .as h,as' been happening before. 

, I would like to answer the indjvidual 
~ points ' made by the hoo. M~mbers. Sbri 

Virdbi Cha'nder Jain me tiolled about 
prices and farmers not ge 1.tJg remunera-
tive prices . That is ·exac·tly because of the 
reason that We bave raised minimuo] support 
price. B ca use the farmar was not getting 
remUnerative prices, we have sought to 
raise 'the support price both of paddy. 
wheat, sugar and alSo .. dible Oils. 

, MR. DEPUTY SPEAKER: The maio 
.. agitation is that the middlemen 'are p~ayiDg 

the role. The farmers · are not able ' to get 
compe~itive price. ' How to recJify it ? 

SHRI K.P. SINGH DBO: You are 
right. I win come to ,it. As regards sugar, 
he mentioned we have rais d from R • 4.40 
to 4.80. This is a deliberate and con .. 
sidered decision which bas been taken. This 
is npt taken just by a' few people sitting 

. together and doinS. it. This decision · has 
been taken on the advice and the recom· 
mendations of tbe Comm~ttee on Agricul. 
tural Costs and Prices who have also 
recommended that the , statutory minimum 
price , for sugar should be Rs. 16.50. We 
have requested the States that they should 
maintain ' the prices within Rs. 24/ ... There 
is also the Bur au of Industrial Costs and 
Prices who do the costing of crushing on 
the entire Qpera tion of sugar recovery from ,' , 
sugar, cane, Th~t come to about ,30 paise 
whicb Shri Amar Roypradhan w s saying 
tbat how i it that 30 paise is going there 
and 10 pai~e to the millers. It is Dot go D 
to til. millet . Tba·t JO p$ise is ,the v~riou 
DA and taxes aod what not. That comes 
to 10 paise . Otherwise, the . Bureau of 
Indu trial Costs end Price' bave calculated 
that it is ' 30 paise per quin.tal which is the 
cost of operation . Tbat i how this 40 pal e 
ditfer~nce which he ha. m ntioned' . is aJso 
taken into coo ideration. 

. . 
By raising the price of sugarcane from 

Rs. 14 at the moment" to it. 16.$0. 
although tb r will b s. 2.S0 paise ri e 
for levy vgar, Ihi a been off t by 
reducin tb levy quota from 65% to 55%. 
In the peak year 1982-83 the ug pro-
qcti'o h jOD~ pp 0 ~ 8~ la b 

tonnes. But again, during the year befor" 
last, it came' down to S9 Jakh tonnes. 'Our 
requi.rement is around· 80 1a.kb ionne and 
levy reguirement i. 40 laleh. tonnes. an the 
caJc'u)aSion ~f 425 grammes per ca pita per 
month. it comes to 3.13.000 tonnes per 
month and in a y~ar it come to 31 la.kb 
tonoes. Beside d fence and (estival require- , 
meots and, otb r occasions, it comes to 
about 40 lakh tonoe~. In a production of 
about 60 lakh tonne. 40 lakh tonnes come 
to two-third. Th re~ re. the levy ha been 
kep* a~ 650/0 to 35%. Tbis year due .to 
certain steps having been taken by Govetn· 
ment to improve and encourage tbe 
farmers to go in ,for ugarcaoe production, 
'there was reduction by 130/0 io the avail .. 
ability of su.garcane production. There wa 
diversion from ugar to khandsari, gur aod 
Qther areas. It is expected tb,8.t the U81Jr., 
'cane as well as sugar production will go 
up. Therefore. the availability in the · free 
mark~t has bee~ sought to be dooe at '5 
tl nd 45 .. because 55 per cent levy would 
meet tbe levy requirement. And thi will 
giv~n better liquidity to the millers so that 
they will be abJe to make prompt and 
better payment to the farmers. Therefore, 
,a p ckagc has been done. Not only rOt 
this' year, but we have already announced 
Rs . 17 per quinta I for the next year also. 
Therefore, th r~ is 00 uncertainty a fat fl' 
tbe producer is concerned; he know what 
he ',is going to get next year. A we did in 
the case of wheat-Today Punjab is bavinl 
a bumper crop. Haryana j b vin a bumper 
crop. Uttar Pradesh is having, a bumper 
crop-we would like to do tbe ame thiDS 
for pul eSt edible oil aod u ar, so that 
there is ea ier availability, we do not h ,v 
to resort ,to jmport .J the farmer i 
Mlcouraged. tbe producer is encouraged" 
there i more production, tbore i more 
availability in the mat et. Then tbe pt' ' 

iU b t bili ed. This i also tbe desire 
of the bon. Members 0 both ide of !hc 
H,ouse,' 

Shri i Cband.r J i In ntioned 
about v . p ti rice b vln be 0 rid 
Tbi h al 0 b en deHb tate aod deter 
mined effort b Govetnm n t Icut do 0 00 . 
import, to sav (or j n elohao e, 0 
con lve f r i h Ie and at th am 
time to i price upp rt t th f rro r • 
Beau ye te d y weJJ .a t am '1 old, 
cbi aneroQOn ; J 0 lb~ ~ 9U 
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in lh~ other Hou e a]so ,We bad discussed 
the ql!estion of fall in prices C?f the ind.i~ 
9 aous 'edibl oil. It is a damper to the , 
farmer fo ·growing orops. Tbj is a vici~U 

circle and unles we arr t H, we ,will 
agaio' fall in the import ~ra'p of· edible oil. 
So this is a deIiber'ate attempt by tbe 
Ooveroment to see ~ha.t production goes ,up, 
our d pend'epee ou foreign , countries goes 
dO"NO and the farmer' gets remunerative 
price. A balance is being kept between 
the consumer and the producer by supplying 
commodities through the public ' di stribu-

, ti~~ syste~ at cheaper rates ,and ~y 
e~p nd :og ,the public distribu tion system 
Jrom 2.60,000 units to . 3,20,000 units in 
this Plan . The Pinance Minister, on tbe. 
19t , has given the entire thing. I wou1d 
not like 'to read Q,ut the e:o~tre sta-re,ment. 
Th l'e are three r four leps which ha v 
b en taken to. look a frer the weaker secti ns 
Qf the socie'ly, the vu'lnerable s ctions of 
tb society, by iving tbem 8 concessiona) 
pri~e and at the arne time expanding and 
strengthenil)S th public ' distribution system 
and ev 0 belping th~ 8ta te Governments by 
sub idisiog to' a tune of about Rs. 45 
cror s-onJy in this ODe year. Therefore, 
Government is -determioe,d to help tbe 
farmers and also keep io mind the i~terests 

, Qf tbe consurne'r aod make ,thing available 
,at the prices fixed by the Government " by 
expanding the public distribution y tern. 

000 hon. M:ember ' has aid that mo t 
of tbe fair price ,hop are in the urban arens. 
If i not aft. I will ' lye YOU th detail. 
A the m ment there ar 3t 20 SS~ fair 
price sh p throughout the cOQntry. ou~ of 
which 2,50,000 ar in the rural ar , as and 
o ly 70,488 are in the urban r as. If ' my 
m tbematic sr correct, I think. the ratio 
j 4: 1, four in th ural re , and one in 
th u ba ar a . So, it i, not ~ a fact that 
most of the fair pric shOps ar tbe urb Il 
ar as. More ar in the rural areas, and we 

rc 8oiog to incr them further, acc9r-
din ~o fbe mance Mioi rts tatem'eot of 
19th' we r g ioa to tb reroot t part, 
v wh etc' public di tribution y tem 

do n t exi t; ,tn r al 0 we b )p th~ State 
Gover 0 to et up distnbutioo 

3.00 I r . 
y tern for tb 'II aker cctions or the · oclety, 

tribal , fot cbUciten, fot tit in DtO'b.~s 

forf pregnant motbers,and other vulnerable, 
sections, ot the socity. '. 

Sir, now I come to Smt. Kisbori Sinba' 
'querIes. She w.loted to know why whoJesa Ie 

, ,price have gone up, a,bo ut high cost of 
pr~duction, abouut -surplus production anc! 
higll prices. , Sir, 'I have men~ioned tha,t it 
has been a deliberate atte.mpt to ' help the 
farmers bl' rai$iog the support price. Natu-
rally whet) you raise the' support price, it 
is bound to ,have an effect on the consumer 
price and the retaiJ price also~ 
" 

, , 

Shri Zainul Basber mentioned regard-
ing public distribution system, the FCI aod 
the c",mplaint by the UP Goveromer:It. He 'v 
is right: In the meeting of the 'rood and 
Ci vii Supplies Ministers, which was conve, ed 

, befot ,tbe session ' of the rilrJiament, the 
, I 

representativ~s from UP did bring to our 
notice' that some ,moneY was be~ng asked for 
by certajn people in the pel godowns. This 
particularly in Lukh,now and Kanpur areas . 
Whether it is the Fcr people asking for it 
Qr whether j t is the labour which is askin 
for it-the contract labour or the. depart. 

. mental labour-the CBI and the FCI have 
been comaHs ioned to enquire ,into it", to 
take n.ecessary aclio . 

I would also like ta teU you that wbet-
ever corruption bas been found ' ofltbis nature 
Or of ,other nature. actions have been taken 
immediate!y. ~ore than 76 ca'ses have corne 
to our notice. Steps 'have been taken 
against 76 officers to curb "malpractice and , 
oorruption in the recenJ ~st. I CaD assure 
tho House that DO step ' wH,) be held back 
or :DO effott will be spared to sort OUt and 
weed out corrupt elements in tbe pel 9' 
in any other department in the Government. 

Sbri Zainu) Basher also nlentiooed 
regardi.ng PCI being a white ' elephant and ' 
the corruption being rampant there. I would 
ju t ~ike to ' mention that, POl seems ' to be 
the whipping boy of everyone, for aU ills ill 
tbe country Fel seems to be ' the culprit or 
the ' root cause. It i like giVing a ' dog ·a 

. bad name aDd kiJIing it tQo. If you see the ' 
main growin aTeas, lhey are Punjab. 

aryana and U .P. There the procurement . , 
of heat by the FCI i only 13.3%. In 
, unjab it , is 27.40/0. in Haryall it is only 
~O.2%' In a total production of 148 
lrtiUioQ tQOQO io t 0 QOQDtrr, 1bo fa 
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operafons ' ate, only limited to ' 
29 millio'D t,oDl\es. It comes to about 12 , 
to 13%, It looks as if all the , ills in tho 
country. all the corruptions in the couptry 
and ' all the white elephants in the colin try 
are attributable to FCI. FCI is aiving price 
support. so that during surplus time farmers 
aet the remunerative pdces. during scaroity 
time because of the buft'er operations, people 
don't uffer from the lack of avaiiabiJi,ty of 
adequate essential COIJlmodities and there-
tore, _ both during deficient period and, 
surplus period; FCI has its operation . as ~ 
market support or availability and reaching 
specially tbe weaker. sections of tbe 
sooiety. 

Now, FCI, for tbe Jast two years have 
cut dowD on the storage and transit losses 
by Rs. 15 crotes last year and a year before 
last and Ra. 2S crores this year by taking 
various concerted st~ps. In ,a tur,n over ,of 
Rs . 17,200 crores tbe losses due to transit, 
storage as well as pilferage or damage has 

• been only Rs. 140, crores. I would like to' 
~now which organisation in this country' 
with such a huge turn .. over does not h~ve 
any aberration i.o 'its operations or any Josses 
or any corruption, Because tbis organisation 
is not present here and We are free to 8y 
anything We like. must we . condemn an 
organisation ? .•••• (Interruption,) I never 
disturbed you or in interrupted you. I am 
not yielding. Please sit down •••• 

SHRI ZAINUL BASHER : I may say 
that it' is my riaht. And I would like to 
cla~ify .••• . 

MR DBPUTY SPBAKBR : Let him 
finish. 

saal ZAINUL BASHBR: He fa 
looking after pel. Why should be ay like 
this? ' ' 

SHRI IC.P. SINGH DO . A an bOD. 
Member expect my colleague to be 
objective.... ... 

SHRI ZAINUL 'B , SHS 
very much objective. 

SHa) K.P. SINGH DB 
III bo demoralised if -tbe , abes. 

luto in the COllOtry choose to , 

tbern day in and day out without ubstan .. 
tiatin any of the charges .••• (Interruptions) 
This loud , Doise cannot cow down 
anybody . 

SHRI ZAINUL BASHER : No que Hon 
of' cowin down anybody. 

SHRl K.P. SINGH DEO: It you ju 
keep on making wild charges.. I am Dot 
going to accept them. I d ny them. 

SHRI S. JAIPAL REDDY: wish it 
was discussed under 193. 

'MR, DEPUTY SPEAKER 
over. 

That '1 

SHRI ZAINUL BASHBR: He is takin 
up the cause, of FCI. He is doiag that. 

SHRI K.P. SINGH DEO : Shri Amar 
Roypradhan mentioned about tbe extr· , 
Qrdinary situation arising out of tho steep 
price rise and he also mentioned about 
some jugglery of figures which I have 
already answered to him. He also mentioned 
that sugar is seJJlng between Rs. ,8.50 and 
Rs. 10 and 12. Nowh e is 8U ar 
selJing a,t that price. In the other Bou c 
also ••• ~ 

SHRI AMAR ROYPRADHAN: You 
pJease CODle along with me to the 001 
Market. 

SHRI K.P. SI OH DEO ~ I ill be to 
happy. 

• Sa ar in Delhi i cHin - a round 
1.30 on an, avera e but if i elU g 't 
place at higher pl'i • you pIe e ) 
know. W wiU make j Quitie • 

y 

eUiog at . 8.50. t i Ui 
Rs. 7.30 and Rs. 7.50. It j becau e t 
supply to Delhi come fro UP nd th te 
i the octroi duty and IJ th t. So it i 
JittJ ;cxpcn iv til Doh r lace. 
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suffer and if the producer sufi rs, tbeo 
production suffer and If production suffers. 
tben w come into tbe scarcity syndrome 
and again we will bav to import and our 
vital foreign exchang will have to be 
pent . So we will have to conserve our 

for i8n exchange and we have to attain self-
• uffici nc and s If· liance. Therefore, we 
haV to ufi r a little wbile and tighten our 
bel if we have t attain self· ufliciency 
Th ref r • in thi paradoxical situation wo 
have not lost sight of tcae weaker section 
of tbe ociety. tbe more vu\nerabl~ sections 
of the society. Therefore, tbe Prime 
M inister, when he was ' addressing , the 
National D veloment Council. made a 
policy st,atement that the Government would 
come oul with a scheme for the atne liora-
I on of tbe weaker sections of the society 
and a Iso for creating the purchasing power 
which i not available which many hon . 
M mb have referred to, and. th r fore. 
th r is no off·take, It is b cause of tho t 
NREP. RLBGP pro rammcs aTe , bein 
au m ntt>d to iocrea e tbe COy ra e f the 
VUI" Tabl 6 ction ···an additiona', 100 mill. n 
or the 50 million people will b OOV"' t d in 
I 85.l\ nd it witt 0 on till 1987 a.od the e 
vuln ranle -cet ion of society will ~ giv n 

t ~ cheaper price- wheae at RI) , I SO nd 
riC: at R . 1.85. All tbe e will . continue 
upto 31 t M rcb 1986 and by expending the 
public di tribution system and going into 
th in' rior place, we will be focu~sing our 
att ntion ta more vulnerabl sec ion af 
th oci t . 

SHRI ZAINUL BASHER: H W III 
h tren(lrh n th public di lribution 

tem? He i very efficient Mini ter. 

M . DEPUTY SPEAKER : Be will 
do it. 

1 P SINOH DEO:, H n. ~r. 
Z inul B her i very experienc d and 
enior M mb r of thi ' House H him If 
entioned that it i the tate. Government 

who arc in ch rge of tbe public ~istributioD 

UL BASHER: I havo 
ther wa t Ik of a model 
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SHRI K.P. SINOH DEO: Let me 
finisb. Why bould YQU interrupt me io 
between? 

Therefore. the Sta (e Governments havc 
been requested to trengthen the PDS and we ' 
,arc prepared to help them out. They are 
also enforcing the Ji!ssentiaJ Commodities 
Act . Wherever there is unfair trade practice 
punitive action is taken. All the Chief 
Min~ ter have also been addressed '0. The 
Food Ministers have been addressed to. 
They had ' also come down to 
Delb~ . Our officers will , be going from 
Monday onward to various Stat es and fi 

especially to States which have a largo 
number of p~ople living below the poverty 
line and cover the whole of India in pbases 
withtn ne"t fortnight so that wherever there 
are any problems or grey areas or weak-
ne scs in tho public di tribution system 
and whcre the State Government needs our 
belp we are prepared to extend a b'elpina 
bUild. 

There ar~ some Sta tes like Kerala 
Tamil Nadu and Andbra Pradesh who have' 
done very well under the public distribu" 
tion ystem. We are 8 160 helping them with 
additional' stocks of rice and wheat. We 
are out to help ~Dyone who is improving 
ila public distribution sy tern both in kind 
funds and expertise. . • 

MR. DEPUTY SPEAKER: Accordioa 
to tbe prese,nt norm on~ fair price shop is 
pt'ovided for 1000 people. Toere 8rc many 
villaacs with loss than 1000 population. So, 
three to four village are clustered together 
and attached to one fair price shop with 
the result many people have to walk three 
to four kilometers to reach the fair price 
sbop. Secondly. many people in the rural 
areas ate not able ' to have tbeir ration 
c rd. even thouah their names ~gure in the 
votets' liit. I. would like to suggest that 
in tead of 1000 Dorm you may reduc it to 
SOO and econdly thesc wbo are not able to 
,et tho c rd they should got it. In the 
votors' list tbeir Dames are there but tboy 
atc not able to let the card. You may 
please plug tbese 'loophole • 

SHaI IC.P. SINGH I)BO : Sir. I am 
very arateful to you for mentioning tbis. 
Today' debaec bas iven U5 a lot of 
poi.Dta. Yout St te baa an c:f6c.ient puhlic 



distribution system. It f the odly State 
where the entire thing is departmeDtalised. 
We will look into the drawbacks which yOu 
have mentioned and advise the Tamil Nadu 
Government accordingly . The public dis:' 
tribution system is entirely handled by the 
State 'Government and we arc willinl to 
help them financially and technically. This 
is one of the drawback that remote areas 
are beina Jeft out and -this is where we arc 
exercisina· 

13.12 hn. 

Lok ' Sabha than adJurned lor lunch 
till fifteen minutes pall four tee" 0/ the 
clock. 

---
The Lok Sabha re.allembled a/t,1' 

Lunch at Nineteen minute, past Fourteen 
0/ the Clock. 

[Mr. Deputy.Speaker In Ihe Chair] 

MR. DEPUTY SPEAKBR : Now state-
ment to be made by the Minister of 
Parliamentary Affairs and Tourism. Shri 
H .K .L. Dhagat is not here. Mr. Ohulam 
Nabi Azad ' may please make th 
Sta tement. ' 

BUSINBSS OF THB HOUSS 

CEngllJhl 

THe MINISTeR OF STATB IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SMRI OHULAM NABI 
AZAD) : Sir, with your pcrmissloD, I rise 
to announce , that Government Business in 
thi House durinj . the week eommeocin 
25tb November, 1985. will COD iss of : 

(I) CODsideration "f aoy item of 
Government Busioes carried over 
from today's Order Paper. 

(2) Discussion OD the Third aDd, Fourth 
Report of tbe Commi i n for 
Scheduled Calte' and SobedulecJ 
Tribcl. 

(3) CODsidera tion and pa sin of: 

(a) The Delegated Legi lation 
Provision (Amendment) Bill, 
1985 as ·pas ed by Rajya 
Sabha. 

(b) The Dock Worker (Sa(i ty. 
Health and Welfare) Bill. 
1985. 

(C) The Sales Promotion Employee 
(Condition of Servie ) Amend-
ment Bill. 1985. 

(4) Discussion on the Resolutions eok-
ing di approval of the P yment of 
Bonus (Amendment) Ordinanoe, 
1985 and the Payment of on 
(Second Amendment) Ordioanc. 

, 1985 and consideration and pa ins 
of the Pay ent of BODU (S cond 
Amendment) Bill, 1985. 

(5) Discus ion on the Re olutioD s e • 
ing disapproval of the Aircr fc 
(Amendment) Ordinanc , 1985 and 
consideration and pa sin of t e 
Aircraft (Amendment) BiU. 1985. 

(6) Oiscussion nd votin on tho 
Supplementary Demaod for Or Dt 
(General) for 1985 .. 86. 

S RI SRIBALLAV PANtO ADt 
(Ocogarh) : I be to ubmit t at tb 
following matter be tocluded in the next 
week's Governmeo bu ioe s. 

For quite orne ti e pa t, peopl 0 
Orissa bave been dcmandin th creation of 
a eparate co I company comprisio of 
Tatcher Co I inc to the d i tric: of 
D entaoal aDd Ib V lIey Coal Ml e to 
the di trict of ambaJpur b ch sr t 
pre ent being adm,i i t~tcd ft m ancb·. 
the he dquarter of the Central Co 
Field Ltd. and from pur, t e bad-
quarter of t e We tern Co f i Id td. 
r pectively. he coaJ di covere in Ori 
i ide J for coer tio of ow r. t ct, 
the larg t QU ntu 0 t ern) I r de c I 
In the country j avail bJ i al 
Ib valley coal fi 1 . D 0 j 
10,000 of pO 'let b 
every year by tili in th vail ble 

Dd tb ' too ror 10Da 100 ye . 
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Thus, though there is full justification 
fot the demand to So "' up a separate coal 
company in Orissa for proper exploitation 
of this hidden treasure, this has not been 
favoura~ly considered, whIle two new coal 
field subsidiafY companies were created 
very recently. This has resulted in serious 
discontentDlent and reseJ;ltMent among the 
people. This should be viewed in proper 
perspective and if not possible to start a 
company immediately, at least to s tart with 
two separate coal divisions ODO at ' Ta)~har 
and another at Id valley should be ere ted 
and areaS of operation be rapidly expanded 
according ' to ' a well prepared plan and 
programme. Besid' s, there should not be 
any further delay in setting up two super 
thermal power tations at these two 
places-Ta lcber and Id valley wbich con-
sidered from all aspects are the two best 
site for such projects in the whole of, the 
country. 

SBRI BASUDB'V ACHARIA (Bsnkura) : 
I request that the following matter be 
included io the next week's 'business. 

Kendriya Vidyalaya Sangatban staff' 
Assoeiatio has resorted to a fast uoto 
death by four of its members and a relay 
fast in groups of 5 each for 48 hours from 
20th November, 1985 at Boat Club, New 
Delhi to press fot bilateralnegofation fot 

. solution of Jon overdue demands as also 
to bave multifarious corruption all · gedly 
prevailing in the SaQsatban prov~d by 
CBI. 

The p r isten,t efforts ,to hav·e tb~ 
problem sorted out aeeross , tbe table 
hav~ proved abortive • .I would ur8 upon 
tbe boo. Minister of 'Human Resources ,to 
br ale the impas e ·60 that .the lives of tb" 
fa tin employee are not endangered. 

saRI K .N. PRADHAN (Bhop I) : 
Sir. I request th t the followi g may be 
included an th Agenda for th next , 
we k:-

I 

whose monthly emol\lmenti never exceea 
, , 1 

Rs : 400/-. . . . 

In 1982, the Department had conveyed, 
its decision for their reguJarisation. Accord-
ing to this decision, the eandit'ates iA 
Reserve • list constitute a standing pool of 
trained reserve after training and would be 
absorbe~ against regular vacancies. 

But due to ' ban on recruitment witb 
e~ ot frolll 31 .. 1 .. 1994, their hopes have been 
shattered. . . 

The Supreme Court has recently ruled 
in ,its judgment tbat casual employees 
doing the same wark as the regular 
elllployees are entitled to get the 
same salary and service conditions. 

So it is 'necessary to lift the ban , and 
absorb aU these RTPs · who have been 
trained. 

Secondly, there are about six Jakhs of 
employees in S4 Transport Undertakings 
of various State Gov.ernments and Munici-
pal Corporations etc. Besides tbere are 
employees of private tr~nsport undertakings 
and goods transport. 

. There are no uniform service ,conditions; 
wage structure or other facilities for these 
empJoy~e8. The management take full 
advantage of the situation and fix arbitrary 
pay scates and service conditions. 

It . is not only just and ,proper but also 
absolutely ne~essary that there is uniform 
pay soale and wage structure, for these 
.employees. This can be possible ooJy by 
setting up a wage board preferabJy statutory 
to fix the wage structure, service . condUions 
etc. th oushout India. 

. SHRI CHIANTAMA:NI PANioRAHI . 
(Bhubaneswar) :' I give notice for sub-
mission of· the following item or business to 
b included in tbe next week's Agenda of 
the House :-

Tb present site tor the establishment 
of tbe National Pocket Testing Range of 
the Defence Ministry at BaJipal in tbe 
di triet 9f Balasore in Orissa which was 
selected 100 ago in the year 1979 ha 
evoked widespread discontent and rosent-
. eu. amoDI the people of 'hi' aro whiQh 
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i. one of tbe most fertile aod very densely 
popula ted region of th~ State and there is 
an appeal from tbe one lakh displaced 

,persons for shiftj~g. this proj_~ct to o,ther 
,. much less and very sparsely. populated aDd 
, uitably placed loca tion in the 309 mile 
long coastline · of the Orissa State. 
Th" people of this area earn' annually 
SO Jalehs of rupees from various cash crops 
like betal and coconut and trom fish 
catch. 

, 
In view of this growing discontent. 1 

. urg~ upon the Government to include this 
subject for a thorough discussion in the 
next week's business of the House. 

SHRI V.S. KRISHNA IYER 
(Bangalore South) : Sir It I request that· tbe 
following may be included in the Agenda 
for tbe next we~k : 

Complaints are being received about 
the bad quality of rice being suppJied by 
the , Government of India for distribution 
through public distribution , system. i.n 

arnataka. It is found that the quahty J8 
oonsiderably below the. specifications a'nd 
OODt iDS high percentag of broken and' 
(.oreign matter. Karnataka has been reQuest-· 
ing the Food Cor~ora tio~ of Iodia. New 
Delhi to supply rice from Andhra Pradesh 
which is of a superior quality. Though the 
Chief Commercial Manager. FCI has 
a aured of strict observance to the guah ty 
control aspects of tbe stocks despatched. to ' 
Karnataka. things have not imprOVed. It 
is urgent that the Government of India 
should give s.triet instructions to th FCI 
to ·supply good quality rice for distribution 
to the cft,rd holders through public distribution 
system. 

SHRI SOMNATH RATH (A ka) ! 
I submit the following matter be included 
ip the Goyernment Bu~iDess for the we k 
commencing fron;a 25th November 1985. 

One of the most"disturbing dinlen ions 
of the environmental crisis we face a~ 
pres nt is the dearth of knowled or 
awareness about it; It is not what We know 

bout it, but rather what we do not DOW 
about it, tbat is of fund mental concern. 
Man t economic activitr i adv rsely aft'ect. 
iDS the patterns of our clim t • The 
knowledge gap is a matt~r ot ce t conc rn .• 

liP muat be fi'lcd up b, 11 out e:ffortt. 

The environmental a rene mu be 
inducted into the natural sy tern as earty as 
possible. Comprehen ive Jeaislation 
'aunching of concerted and strong compaign 
is nece sar)' for tbe protectioD of environ-
ment. A 'critical pubHo awareness shoutd 
be develop d which can be done by the 
etrective ·utilisation of ma 'media likc 
radio, TV, cinema and the Jike. 

The new eduoational ooJicy proposed 
to be introduced should r ft ct the 
m.e~haDism of spreading environmental 
awareness. Our esteemed Prime Minister 
has appropriately emphasised upon the 
importance of enviro.Qm nt. 

It should tie borne in mind that mos,t 
of the teemiog miJJioDS of our country ate 
livi' g in rurttJ sector. The natural sy tem in 
the country side is very much affected. 
Seminars and workshops should barr Dged 
under the patronage of Government at 
grassroot Jev Is so as to fo ter environ-
menta) awareness. 

Rescatoh tudies on environm -Dt should 
Ije encouraged. Research institutions should 
be set up at the national a welJ a tho 
State levels to explore tb furt' er revenues 
(or the protection of environment. ' 

SHRJMATI GBETA ·MUK E JEE 
(Panskura) : Mr. Deputy ea cr. I w nt 
to . raise tho follow ins two points for 
incJu ion in the a cnda for ne t 
week: :-

1. The dIscussion on 7th Flve Ye r ., 
Plan document houJd be t~ n up in 
coming week's bussiness. 

2 . A discussion of the docum n entid d 
'Challenge of Education- policy p r e ... 
ti~e laid 00 the Hou eon 20' h ugu t, 1985 
should be thorou bly djscll d in th 0 
Sabba for cO.naultio' Lo Sabha , embet 
in for ulating tbe policy on educat ion. 

saRI S.M. BH 17 M 
pa tnam) :: Sir I reque t t t t 
oiay b included in the A e . . 
w.ee :-
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the local oil refinery. It is reported that 
HPCL refinery is being expanded and tbat 
the Prime Minister is going to inaugurate 
the commi sioning of this expansion 
programme during the middle of November • . 
It i reJ,lorted in the ewspapers that tho 
polJution must have been caused as result 
of power failure in the industry or leakaae or 
overloading of the combustion units of the 
flare-stack. Normally such problems should 
have .been Yisualised by the State Pollution 
Control Board and the Department of 
Bnvironment of tbe ' Union Government 
who are expected to give due clearance for 
tnich expansion pr.ogrammes. It i Dot 
known whether the industry has secured 
clearance for commissioning its expansion 
programme from the State Pollution 
Control Board : and the DepartQlent of 
Environment of the Central Government. 
Bven now the industry must be directed to 
take necessary steps to obtain the clearanc ' 
after due submission of the environmental 
Impost report a·nd the emergency response 
ystems to ' meet any unforeseen <Usasters 

like acaidental leakage of poisonous gases 
or fire ccidents. or oil spilJage from the 
storage tank. This plant is located in 
close proxi mity to the port godowns, and 
the stablishments ' of the ' Indian Navy 
whicb at exposed to great risk. 

I urge the Government to initiate neces .. 
ary action to see that the pollutants from 

thi refinery ither accidentally or otherwise do not cau e undue damage to public health 
aDd welfare in Visakapatnam. 

(Tranllal to n) 

SHRI KALI PRASAD PANDBY 
(Gopal oj): Mr. Speaker, Sir; tbe 
following matter may be included in tbe 
Business for th n xt w eke 

. The Natioo I igbway starting ttom 
Pipr othi in N rtb Bib r 00 Indo-Nepal 
border to Di tt. Gopa1g Dj-Badhna Kud on 
U .P. border, vi Dumaria bridge, is jn a 
mi er ble condi ion. 10 to 11 thousaDd 
vehicle p s througb it for differeot partl 
of tbe country b t t i i8bway is on y 11' 
fe t wide and ha b en damaged and different 
pI c · S, with the r..c ult. tbat Illany vehicle 
r · ovet tUrned. Ther wa timo whea 
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Bapu bas COttlO through this way to 
Champa ran to launch his Satyagrah. 

I. therefore, request the Government of 
India to widen and repair this Highway 
so tbat the traffic facility on this roac! 
imprQves. 

SHRI ANIL BASU (Arambagb): Sit, 
the following item may please be included 
in Dext week's agenda :-

Cbinsurab Telephone Exchange (within 
greater Calcutta area) is one of the very 
busy exchanges. Cbinsllrab is the district and 
. divisional Headquarter of the administra tion 
and because of a good number of imp0t:tant 
industries, Chinsurah bas become one of 
the very important phone, trade and business 
activities also .. Very recently (about three 
years now) the above telephone excbange 
ha been converted into an Automatic 
Telephone Exchange with microwave 
facilities. Unfortunately the capacity of· the 
exchan es is being proposed to be sea Jed at 
900 whe~ there is rising demand for tele-
phone facilities with Jong waiting Jist of 
prospective subscribers. It was given to 
understand that/the capacity of Chinsurah 
Telephone. Excbang would be augmented to 

1200 to implement the programme of augmeta", 
tion. Taking into consideration the growin& 
importance of this administration Divisional 
Headquarter and Centre of busirie s aotivity 
there was reporte41y ·21 pro po al to start , 
one divisional office of CaJeu Ua Telephone 
at Chinsurah to facilitate payment of bills, 
seU-lement of glaima/disputes and other 
matter. 

The augmentation of capacity 900 from to 
1200 of Chinsurah telephone exchange may 
take plage at an early date and the proposed 
Divilional Office o( Calcutta Telephone 
ia started at Cbinsurab earlies.t. ' 

I therefore request upon the Govetn4 

ment tbat the matter may be dicussod iD 
the House. 

SHaI C. JANGA REDDY (Banam-
t9Dda): I bel to lubmit tbe rollowin 



8n4 r:equest that they be included in tbo 
next week' bvsiness: 

. . (1) III Andhra Pradesh. tbere are tome 
scheduled areas wbere only tribals caQ 
purchase. and sen tbeir immovable pro-
perties to tribals, according to a Presidential 
Order. Even non-tribal caDnot seU their 
lands to ' non.tribals. Due to ' this, thele 
non .. tribals are not getting any bank loans. 
Even Governmen t can DOt purchase or 
acquire lands for a public purpole. 

In these areas. 'be non .. tribals are liviD' 
for more than 100 years. i.e. since 
lana before the above Presidential Order. 
In . view of this; there is .a necessity to 
modify the Presideotial Order, to allow 
land transfer by non .. tribals to non-tribal. 
who were Jiving there before tbe Presidential. 
Order. Otherwi e, they will have to vacate 
those areas, becau e the banks are Dot 
givinS loans to non-tribals. 

(2) In 1974, the President, C?I India bas 
issued orders regarding employment and 
admission to profes iona) colleges on 
regional aod zona) basis, under the six-
point formula, and .basing on agreement 
with separate Andhra agitators. In A.P. 
in that six-point formula, the Andbra 
Pradesh State is divided .into 8 zones for 
the purpose of employment, but. (or admis-
sion to professional coJleges, ~it is di'vided 
into three regions, that is. accordina to 
Universities tocated in the , area. 

Due to tbis, in the Andbra University 
'area. Osmaoia University area and the 
Tirupati University area·, more than 90% 
seats are going to candidates Crom Ountur-
Visakbapatnam, Hyderabad and Titupati 
respectivelY, because they are bavin. 
educational CaciHties. It 1s. therefore, 
necessary to arite d the Presidential Order 
80 that admission opportunities for profes .. 
siol'lal coUeges af~ avaUable eqUally to all 
eight zones. Tbat ean the admis ion 
must be 0.0 zonal b.asis. a followed in 
employment. 

14.31 hn. 
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MR. DEPUTY SPEAKER : The House 
will now taken 'ut) further consideration of 
the (ollowing motion moved by Sbri 
Visbwanatb Pratap Singh on tbe .20th 
NOVember, 1985, namely :-

"That the Bill to make, in the pubJi~ 
interest, special provision with a view 
to . ecuring timely ' the detection of sick 
and potentially ick companies owning 
industrial uodertaking. the speedy 
determination by a Board of experts 
of tbe preventive, am Jiorative, 
remedia ') and other measure which 
need to be take with respect to such 
companies' and the expeditious enforce .. 
ment of the measure 0 determined 
and for ma tter~ connected therewith 
or incidental t.hereto. be taken into 
consideration." . 

Mr. Charles may ·continue his speecb. 

SHRI A. CHARLES (Trivandrum) : Sit, 
the other day I was just pointing out the 
inadequacy of Section 15 of the Bill to take 
timely action against the companie and 
their management who responsible for the 
.i~kness of the concerned indu try, becau 0 
of maladministration. Of course, Sectioo 
15(1) makes it .obligatory for the Board of 
Dil'cctor to make a reference to tbe Board 
constituted onder Section 4; but goin:g to 
Siction 3(0); it i see tha.t , uch a report 
can be give ' only after v n year of the 
relistretioo of the industry. I feel tbat seven 
yearl is too long a period; and we . C Qot 
lure wbeth f, insplte of the] pse of Von 
years, their company n,;gbt ha vc OD on 
production. So, r would ugge t at t e 
period might be limited to five ye r or. in 
tho ca e ot a coalpa y that has on on 
productioD, to pot le$ t, aD three ye r • ' 
SO. tbe distinction. tha that it woul 
be. a'ter :produotioD, three year and 
.fter th elate 01 reli tration. five ycar., 
Y$icbevol i , catlier. b cue by th 
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time the e s,even years are over. greatest 
barm a d e,Dougb mischief would hav,e 
been done,. 8S a result of' .wh.ch the 
company may beyond the stage of redemp. 
tion. I would reques,t the, Minister to see 
whether the period can be limited to five 
year . I would leave it to tbe Minister, 
because yesterday he, had said that be had 
an open mind OD two very important 
aspects. I hope be will have an open ' mind 
on this also. I leave it to the hon. Fi'nance 
Minister to decide cbis. 

According to clause 1$(1), "within 
ixty day from the date of finalisation of 

the duty audited accounts of the company 
fOf, the financial year. U no time limit , is 
fixed for finaJisation of the audit. I feel 
there should be a time limit for finaJisation 
of the ,a\1dit al 0 because the Board of 
Directors, as you know, can very con-
veniently postpone the audit. and by the 
time the Audit "Reports are received, the 
whole process of liquidation mlght b over 
there. So, I suggest in line five of clause 
'15(1). after ' sick industrial company. tbe 
following may be adde~ "or two month/ 
from the date of dose of the 'finnanclal yoar. 
whichever is earlier. tt If two months are 
found to be too short, it can be ei ther 
three months. and 'I have no complaint. if 
it is even four month , but there must be 
a time limit. At J~ast. after four rnont):ls 
of the close of the financial year, sucb. a 
report should be made. . 

. Then, clause 17 deals with power of the 
lJoard to' malee order on tho ' completion of 
·inquiry contemp.hited under , section 16' ot 
the Bill. After makiog an inquiry. the 
Board may. decide ' whether it will b 
po ible to revive tbe indu tty under tbe 
pircum tances; if it is not possible the 
measur s laid down in clau ' s 18 hall be 
,,,ken. But what are the measures 'proposed 
t be taken under 18 tbey are reconstruc· 
tion. revival or rehabilitation, talce over of 
p'laoagemeot, amal amation of the sick in-
du trial company, sale or lease .. etc. But thete 
is no propq al to ta e ·any action against 
tbose who ,are respoqsible fot tbe critninal 

i .appropriatio and mJsman geme t of 
the fund, of tbe comp ny and who ar 
re pODsibJe 'fo tbe wbqle malady. In th~ 
. udgct Sp cob. in very fine lan&ua e .. the 

hon. Finance Minister. bas stated ,that bad 
Managers like bad currency "will be kept 
out of circula tion, and the whole House 
has rec ived it with gre.at applause" but 

am sorry, the Bill does not find any 
clause to ensure this promise. I would 
plead that some clause should be added to 
ensure that thOse who are responsible fot 
the sickoes of one industry should not b~ . 
aHowed to function '0 other capacity in 
other industry also. I would pJead that in 
the case of mis .. conduct either omission or 
commissioo aod in the case of those who 
are criminally respoqsible ,for the misappro-
priation, civil and criminal action should 
be taken against them. The assets accumu-
lated by them should be recovered and they 

, sho~ld be shown ' their proper place and put 
behind the bars. 

I would like to remind tbe hon. Minister 
about .the categorical statement made by 
the Industry Minister the other day when 
be was' answering one of the questions. He 
reminded tha t the industrial policy state- ' 

,ment of 1956 still remained the corner-
stone of the indu trial policy af this country. 

The 1956 resolution has pOinted out the 
need for maintenance of industrial peace. 
.The resolution further says that in a 
SOcialist dc:mlocracy. labour is a partner in 
the common task of development and 
should participate in it with enthusiasm. 
This .is a very noble concept. but it i. 
really regretable that 'no effective steps atc 
taken to ensure that this conoept is iiJ;lple-
mented eyen tbough 10Dg 30 year have 
elapsed. So. I would request the hone 
Minjster to see how best this Doble conoept 
could be implemented aloog with tbis 
BilJ. 

Finally, I ' would like to make a lew 
sugge tio~s. Seven years are giVen to 
assess ickne s. I suggest that five years 
should be given to make the r,eport when 
an indus.try j sick. And ' I would sugSest 
that in the first three years of an industry 
th re ould b a total ban on strikes. 

AN BON. MEMBeR: It is nor tbe 
result of the strike '. . 

SHRI A. CHARLES: I know, I am 
very ba,Janced . I am awaro that in most 
cases the management ate responsible fot 
tbe mismana&emeJlt .tid in certain Ci80 ' 
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the labourers are responsible. But ,there 
should be a balance on both sides. It is 
very unhappy to see that tbe moment the 
foundation stone of an industry is laid, we 
see the r d 'flag . 'That is what we see in 
Kerala now. The ' moment an indusfry is 
e1 up, a- strike is there. How can there be 

a ' strike so . soon? There sbould b . some 
aSfeemeDt or some mutual underst nding. 
I strongly feel tha t there should be a total 
ban on strike on any new industry. 

Also. there shou ld be one union in one 
industry. 10 KeraJa we fiud that there ~re 

one hundred workers aod ten unions ! It is . . 
a disgrace really. There should b only one 
union in one indu try. 

There should also be effective measureS 
to see that labour p rticipation is there in 
an industry. And there should also be a . 
cleaT, we) 1 defined rules (0 take both civil 
and criminal action against mismanagem llt 
so that responsibility can be fixed for 
sickness to prevent closure of the 
industry. 

Wit} tbe hope that the above proposals 
wiJl be accepted by the hon . Finance 
Minister I give my who)~-hearted suppo~t 

to this Bill. 

MR. DEPUTY ·SPEAKER : I want to 
mention one tbi ng. Many hOD. Members 
have approached me sayi ng that they want 
to speak But the time available today is 
limited. S • every hon . Memb r may take 
three or four minute, . If th Y want more 
titne. they have to wait till Mo.nday and 
peak on Monday. For today, I request 
th~ hOD . Members to restrict them el e to 
three or four minutes. 

DR. A rf A SAMANT: Tomorrow 
'am oing to Bombay. 

MR. DEPUTY·SPEAKt:R: You can 
take flv minute aod spes" n~w. On 
Mood y the r maining hon. Members can 
speak. You may take five minute now. 

DR. DATTA SAMANT : I hay wait-
in for four: a)'s. 

PUT - EAK R: If OU 
want t m ke a Ion er sp cch, y u cal) 
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speak on Monday. OtberwJse, now you 
ta e three or four mmut s. 

, 
DR. DATTA Sf\MANT: I will sp a 

. on Mqnday. 

MR. D UTY-SPEAKBR: Mr. Janga 
Reddy. 

r SHRI C. JANGA REDDY: I will 
also speak: on Monday .. 

Ma. DEPUTY-SPE~KER ri 
Natarajao. 

. 
SHRI .R . ATARAJAN (DindiguJ) : 

Mr. Deputy-Speaker. on b half of the 
AIADMK. I suppon the Si k Industrial' 
Compa'nies (Sp cial Provisions) Bill, 1985. 

I would like to lXlak some su gcstions 
for th~ consideration of the hon. Finance 
Mioi ·~er. The Bill seeks to reviv th sick 
indu tries but excludes the smalJ 'ca 
industries from tb purview of tb Bill. The 
reaso iv Q is that tbc;re re a large 
number of small scale ind strie bieb 
cannot be dealt with by the Board . Th t j 
the very fea on why tbe sma lJ scale iodu • 
tries should be brought under the purview 
of this Bi1l. 

PROF. MADHU DANDAVAT 
feel that the ickne s in small iod 
al 0 small. 

SEJRI K.R. ATARAJA . It j the 
policy of the Governm ot that wor er 
should b given an op ortunity to p rtici-
pate in the manag"mept of the indu tr ies. 
Here there i no provi ion for such partici. 
pation by the worker, oot DJy in tb 
managemen 't of ick mills. Jf an opportuni ty 
is giv n to th worker$ to p rti ipa in t 
management then we can et the wUlio 
cooperation of tbe worker to suec fuUy 
work in tbe industrie . 'Iherefore. h re 
sbuold ~e a prov; iOIl for or e particip 
ion in t e managem nt of sic indu tri . 

There i no p citle rQY 
ick industries ould be 
bere houJd be provi on 

. , 

re IYI11g ic , indu trie by p tIn in u .. 
,tanti 1 capital iove tm n 

Hon of technjc I too I 
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The Re erv ank df . ndia' has stated 
that 50 per ce t of the mills have b come 
tok beo use of the 'ipbotl'ing 'of the funds 

by the manag ment. · This tendency should 
be curbed. PreY ntion is better than cure, 
Prevent ive method ' should be a opt d for 
eliminatio of sipb ning of fu ds by the 
m 'oag ment . . 

In clause 3(0.) there are tbree pre-
requ ' ites. First, tbe industri~l company 
should be a registered company for not 
les t an seven years. ' Second, its Ccumu .. 
latet! los e in any finaQ,~ial ye r afe equu) 
'to or ex . eding its etntire oet wortb.t Third , 
and it has also suffered cash Josses ill such 
fi~ancia l year ' and the < finaod 1 year 
im lediately ecedhig such fina lcial ye T. 
My ~uggesdon is that in tbe la ~ t but one 
line of this clause instead of 'and' 'or' 
m y be substituted' so that there may be 

. t\"i pre .. req(li'sites and ot three for 
d c arins a company as i~k. 

J , 

There a t mills-.Mettur T xti) s 
MUls lld Aiexa'nder Thread Mill at 

\' , , 
ettut-Whicb have I been closed as SI 

~ndustries . I request ' he ,Min'isler to look: 
iOlO the m tter and belp' pen these two 
mill in order to protect the ft~mjlir of the 

r work; ng in tQose m·m . 

SHRI S IS,ALLAV PAN ;QRAI1:I 
( garh): I welcome tbi Bill w iCh has 
been brou h~ fO,fward by th bon. p' ance 
Mini ter. de li~ with sic;Cne& of indu .. 
ties. "1' is i a c(lmpreh psi Bill1 ,A 
there is"no tim t I will not g ) nto the 
details of. it b t copfine my elf t~ giving 
ome u g st iQDS , 

A you know t a doctor deals wi th siok .. 
ness, ' good doctor is one Q .makes 
co(reci dia nosi . of the dise and. ther-
atter tr a ·t' the patient Pfoperly. In this 
oa w~ find tb t our Finance Mioj8h~(, 
whoisdealin , it tl:\e /o4,ustri $ i cle · ~. 
is a ood d c or. .i not I ly making a 
correct diasoo is f h ins but he 
i 81&0 U' ui'ng . he patien t ~ patiently. 
~ickn s sho ld t only be tr d but it 
bquld b rev n 1 d • . So, a Qod u,c;tor 
n' on y cur tbe ic Qes but , tr ' s 
to pre efl~ icJcA ss. That ( tWay I, 
b io J3~ Minister c n be described 

as good eJoctor because t is BiU is not 
only curative but al 0 preventive 'in nature. 

. Thus, tbis a ·)ong··awaited pi ee of legisla-
tion and I wholeheartedly w~lcome this 
Bill . ,. 

. While going into the details of sickness, 
we find t at quite a few jnd~ trialists are 
In the habit of making it a usiness. They 
.take money from different financial institu-
t ions, float a compa ny t start bme busin sa 
half-hearted ly and jus t make a bu iness out 
of it. Such industrialists or entr preqQurs 
sbould 'be p .oalised heavily and they shoul d 
not be given fln)' encouragement to' ~ t rt 
n \v units after closing down such unit . 

In those industria,) areas wbich are 
already saturated with certain industries of 
one group or the other, it should be seen 
that no letters of intent or licences should 
be siven. B fore the is ue of a licence or a 
letter of intent, it should be cautiously 

anined wbeth r lb t area or that field 
really needs new ente'rpr ig s, o therwise ' 
unduly so ma'ny f' ctories will come up and 
in the process they wi II not be able to 
with .stand tbe co lpetition aort will drown 
thems )ves. . 

After the letter of intent is received 
and after proper study, appropriate techno-
logy :,bould be ' adopt c-d. We find that 
t ec~nt)lo y has advanced vel y rapidly these 
ays and many of our erit "preneurs are 

not able to cope up with this advancement. 
'Therefore, because of this outdated t ch!lo-
]ogYJ ma~y indu tries arc just not able to 
catch u.P the market. Th9Y do not become 
reniune 'ative and become a f· iJure. It 
should b the endeavour of the Government' 
to pr vide proper, t'mely and adv need 
technology to the entrepren ur . 

A other import nt f ctor is proper 
management. u now that f r centtiries 
we were an a ricuJturaJ country and we did 
not have the requisite indust i I traini g .or 
exp rience. There ore, in m ny ott tbe 
maoagem nt ot indu~tries i v fY poor, 
leading to tb - fadure of tho i dus rles. 
T aolcs to .Pt . JawabarJaJ bru and 0 tbe 
ub eQuent Congress gOY rum ota due to 

whose sincere fforts so many 
Il v com~ up and Iodi' od y i '0 of 
the firs ten indu 'ri lIy adv cdc tl tti 
of the wo Id. POt the Ie of l)roper 
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m n gement of our i dustrie , tbe e bould 
be manag c'a l cadre and if even tb ... 
p iva te tr pretleUfS try to g~,t · good' 
ma a ers rom the Government, th · 
G ver tn nt should be prepared to tend 
the his , lpc 

One more v ry iii portant factor is the 
work r " participa ion i n i dustries. It 
should be noted that the workers have the 
grea est 51 e in industry. When the 
industry fails, th workers )0, e their jobs 
and the' are on the streets. Th r fore, it 
wj be better if the wor k se as ciated 
with the managel ' nt in reol s ns of the 
torm and be a so given the respon i ility of 
running t e industry through cooperatives , 
in case th" industry fail. 

ealthy 13 our~ anagem,;)ot r la tions 
area Doth r fact rs for the succes ru) func .. 
tioning of he indust r ic . 

Then come the qUt.':s tion of market. 
There ate instance where everything )s 
has been going well but still th., industry 
ultimately hns gone sick for want of proper 
ma rket. Th .. r fore, the arketing of indus-
trial products has g t 1 be n '> Uf d. 

I 

La tly 1 will deal w'th power cut. These 
days w do not have the quantum of power 
that we require in he c('untry . 10 many 
advanced areas Iso due to p r sho tage, 
the factories bay be~ tl facing closure for 
quite . orne tim.. ad tha t also b com s. 

rou,nd for the indu tr ies going sick. 'there-
fore, when ver the sick j dust i . r 
d tected or wb nit is found th parti. 
cular industry is de\'~lopiog sicknes, t', 
1 ast ucb in u tries sh uld be ro : I ~ 
'outside the purview of pow r cut . T 
m gnitude of the pr blem of icknes ' i~ 
evident 'from th fact that .. as 00 30th lune. 

984 total nurpber of 83,597 indllstr'-al 
units were sic Qn~ an amount of 
13,274 crores was ou tanding again t th m. 

IS.00 hr • 

that 
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SHRI ' K.S. ,AO (MachiJipatllam) 
Sir, I support th is Bil.. I am happy for 
its in troduct~on, thougb. I think, it s ould 
have been introduced earHer. 

I hav gr at adrnitat;on for the Fin Dee 
MInister for his c mmi tm nt, dett:rminatioD 
and n~iety to set right the economy and 
the e sures that he is fa i g to rd tbl 
od. But I , wish ' ib thIS nxiety he .sboufd 

not beco e a laughing toc" for ' cr ating 
another region which is addibg to the 
burden on th . Government. We bay 

1r ady se (} that the Nation' I T xtil Cor-
poration which has be n t ken OVi r by the 
Gov rnment , itb an inv atment of R. 60 
crores upto 1983 .. 84 and is inc rring a 
of R . 158 croro n ono year. 

If the in ention of the Bill is to take 
ver the sick mills and to r view b m, the 

you havo to see t t the e re ke t in th 
hands of comp tent matlag ment. For thi .. 
purpose. in my OPJDJon. 0 army of 
mana erial and technical cadre has to b 
train d and cr t d. Similarl ther i 
need for developing trained J bour force 
capable of workin, efficiently. 

In h Object of. the III fuo 
emphasiq on the remedial mea u e 
en ure that such ick i du tri do 0 
ieer ase in number. The res to e t 
this oa) hould includ, if nccc ary, 
amend el t of th COQ) a y La t 
that it is th liability of the promot s, f 
not tha t of the s are·hoJ cs, d that thi 
lia ilhy. is lade unlimited. 0 f ot, it i 
th promofo s b jphoniog of find 
and makiil th m Iv ric while D1 i 
th industri s sick. Th r n ibility mU ... t 
be fi ed on th Director nd M ag r 
and ' tn case of faiJur in 
indu, tty thei prop rty mu ' 
And if a' compan) were t e er I 
indu t ie, out of which 0 or two b ome 
sick, it m\JSt b th re on i ility f that 

roup of compani e to ta' ic 
iodustry a d to ee t 1t ru bly 
witho e in th the 
Gover m ot 
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. l n thi Bil1 no motion bas been made 
a out the . workers and empl yees' interests. 

If intere ts sh uld a1 0 be looked ioto. 

A di tiocti n must' also be made io 
reg' rd to th iodustrie which have become 
• ick . Dot by mis~eeds of the manage-
, e t , bu by virtue of circumstances, either 

!:cl.1use of the cha ge in the policie of the 
G to nt or because of the baoges in 

. the lax ttucture. 

A understaod about four to six thousand 
croces of rup e are locked up in si'ck: 

\ indcslries.·T . make th m run efficiently, 
u h more public money wi II h ve to be 

inv "'$ted. in tead of inv ting t e public 
-'rno iey i sick industries onc again, parti-
o ule rly wilen even now we bavl! oat been 
abt... to m Ie th pu lie s ctor indu tries run 
ctlici atly, t .. ina ce Mini ter b Id find 
out some altern tive mea ure$ to make sucb 
iudqstries fficient. My su gestion in this 
reg rd would be to band the , ve,r to 
wIHin people wh ar al s id to haye 
u- mp of blaQIe ney to inv"st th~ir own 

r ource with the condition th t they ,will 
be able to run the e uccessfully . If in such 
a PIOC ss th y don't a Ie any fi ancia I 
help f om the overnment or th fin ncia) 
in tHuti ns, f~el it bouJd find acceptance 
from the Gov rQi'llent side. Of course, 
preference m t be giv 0 to m nagers or 
employee or ,worker who are work,jog in 
the indu try and· who willing to come 
fo rward a ar\;; con dent tha t they can run 

. it effi lently', Such pet ODS should be encou-
l' d even i Governm nt or fin nci I 

ist DC is a . ed for by .them. 

fund, p rticulary from the indu tries 
whi t are Houris iog. may b created to 
h lp :111 the sick industries. Tbe hoo.· 
Mini kr may als e~pl te if the ' NRl 
iov ·tm .. n t .. can be invested in sick 
indu 'te 

. 
lo ,ono eClion of th 'II I find th t 

Inioitllum qu llfic ti n for a ember $0 be 
in th B rd ' is twenty y .. ara e'tp:.rieoce. 
B we m y not l hie to incorpo. 

. f the c mpeteot m n gerial 
ell-v r ed with d tn 

a d modern n I m nt 

methods. If it is possibI'e, am ndment may 
be made (or tb' s. While choo ing these people • 

the integrity, the efficiency and th~ ability, 
of the comp\iteot people must be taken 
primarily into account. In various s 'ctions, 
the time.limits that are provided may hav 

' to be cut down to see that action is taken 
at the earliest. While definin,g the company 
in ooe s~.ction the 46r111' ann 'partner' is 
also included. But it may be checked up 
whether th some thing can be adopted in 
other se tions also. Some of my colJea ues 
said that as this Bi1J i ma inly to identify and 
put it in the and of competent pe\)ple the 
small scak industries also which are 's'ck' 
can also be incorp ra ted in this Bi 11. Tbis 
may be looked into. 

Whb these wo rds I , conclude. Thank 
you. 

, SH E. A YYAPU RED Y (Kurooo)) ! 
Mr. Deputy Speaker, Sir. i spite of my 
admira tion for Sbri Vishwanath Pratap 
Singh who has brought about very dynamic 
cbanges in the Finance D partmeo t by 
plugging th loophole and trying to r ... move 
th leakag and nag~, I regre t my inabJity 
to support this Bill. 

l 'he preamhle is vl!ry alluring but the 
contents re v ry di appointing 

We e~pected fi rs t and foremost two 
thing. One is, how to deal with the people 
who make the indmtry 'sick', aJJow the 
indu try to 90 down, and while their own 

.financial health goes up, tbl.: industry goes 
down. 

We xpected that ometh ing will be 
p~ovid~d in t.his Bill to dea] with these 
type of p ople. 

As the hon , Finance Minister, w~s pJeased 
to say. we want to remove the bad coinage 
fro circulation. 'But no attempt has been 
made to remove the bad coinage from 
circulation. Not even an attempt has been 
made to black·1isr th m. No provision is 
tbere. to blnck·list thom. The only provision 
(which ~ ear hed .' aod fouod) was that 
Clau e 24 is th re where it is s id that 
during tbe course 0'£ an enquiry or investi. ' 
gatioo the operating a cy make a report 
about the rnal~ asaoce and other frauds' , 
committed by aoy p rty or ' 8 promoter, 
then the Board can call upon him- (ter 
giviD him due notico-as to why a certain 
amount should not be recovered ftom him. 
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That is unde Clause 24. Then u <:let Clan e 
25, he is given the r' gIlt of ap ea) to the 
appellate authority. So the proceeding 
before the court with regard 'to the e 
per ODS who hav committed malfeasance 
will take one year cit mor than ne year 
becf) u e he ha to be given an oPPorluni ry 
and then after he had eo giv n an oppor-
tuni ty aod the Boa rd pas es a D order. he 
has beea given a right of app~a I. 'This 
appell~te authority which bas been , crl;;ate 
is quite unnecessary from many oints of 
view. But ' a rigbt of app a] is given an 
then the appeal will be pendi .lg before th 
Appellate Authority at I ast for one y ar . 
Aft r the ppclJate autho ity ha dispose 
of the matt r. then, tbe person who ' has 
committed this malfeasance has got a f'ght 
to invoke the jurisdiction of High Court 
under Article 226 aod, especia lIy when the 
Bvard and the Appe))ate Board are a ll 
performing ,quasi-judical fuaction '" a wri 
under Writ of 'Certitori is usually and 
normaHy invoked by the defeat d plrry. 
Therefore, during tbe pendency of all th 
proceeding you can not recover anything 
from him. Even criminal proceeding will 
be stayed because th~ matter is p nding 
before a 'competent authority' aad before 
a 'tribunal', Therefore, my point is, instead 
of deatin with them r perly, you have 
enabled them to escape juri. diction of even 
a crimina) court. 

Then, my next point is this: Yeur 
Clause' 22 gives ,immunity, The Board can 
now give an immunity for 7 year aga in t 
every liability. Bith';f it may be the w rkcrs, 
who ate eotit Jed to tbe salaries, or it may 
be tbe costomers ' who have supplied him 
the raw. materjal, or. it. may be the other 
persons 'wbo have given the machi.o ry. 
and above a1l. th ,public financial 
institutioo , The Board, can stop the pro-
ceedings of aU tbe public financial institu .. 
tions. In this case I would only draw tbe 
attention of ~be hOD. Min' ter to Sectio 
28 of the Inclustlial Financial Corpora tio 
Act of 1948 which says: 

"Where any i dust j 1 conc cn which 
1 under liability to the C por t!on 
under an a reement mak any default 
in repayment of a.ny 10 n or tJd DC, 
then, it baH have the ri ht ,to ta e 
ver tb management or po s s ion Of 

both of the cone toed concerll . ., 

(S pecJ" I Provisionl) 46 
iIi 

TQis right to ' ta~ oVer the man g m nt • 
''V to e odu, tr·:d Fi an..,iaJ Corp or • 

tion u d ~ the ct f 1948. 

il rly. la t year we p' sed ao Act 
n.a~ Iy, t e lodu trial econ tructioo Baok 
of . odia Billj 1984. There aJ 0 the Prea:. ble 

tho ill . w 's mainly intended for the 
pqr se reconstI'Ltc ing iodustrie v Lb 
have becotn sick, Uader t.ctioo 40, . th 
o ustfia ' co str.uct· on auk had a right 

for traasferri g the m nag ... m ~ nt of tl indu .. 
tri I co ern, to th eoon ttU tio rl B ok 
of the nomir ceo Th ..'f ' ore, under t is very 
enactm t, tbe pubrc fiaan cia.1 in titu tioos 
had th!." r'ght to ta over direc t ly the 
pas es -ion and In n'... ent of th ... indu tries 
which have been b lilt up od construct d 
00 account f thei fin,i;lDces. 

Under the p 'ov 'sions of this Act, a 
person who i , threa tcned wi th action by 
the two en3ctr.:lents, can go and e t him~ 
se lf declared as . ick and s k a mor.arorium 
for a period of sev"o years aga inst agy 
ac ti n ag inst alJ these fin Deia l in tito-
tions. Is th's d si rable? This will be 
inviting so. e industries to, go sick and tb y 
can escape the jurisdiction and the st ringent 
'Claus . s. 10 thos circu nstanc , I only 
reques the ~on. inister to · 0 t r · ugb 
the req u'siL pro'vision of the ndu trial 

cconst ruc lio Bank or India Ac nd also 
,the 10 ust iaf Corp r tion Ac't of 1948. 
So f r fiS thi is c .Dcern d . it give mple 
oppo tUI' i ty for sick ind s ries or for those 
who want to make u e of th provision of 
this Bill, t cape from bein taken ov,er 
by tb: fi . n iaf'a itu ion . . 

iti 
me 
DO 

l. • 
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b d care sick under tbi Act and ror 
decl ri it sick "tltlder ,this Act, it wilJ 
take minimum one year, because the 
procedure is, uoder Clause 15, tirst and 
foremost, aHer be accounts have been 
finali ed , ao t at j' the starting point, 

. within two months period,' a reference or a 
r ort has to 'be made. Thereafter, an 
inquiry has to be made; a notioe has to , be 
given 0 the sick industry ~Dd afte~ the 
Board comes to tb cOOCiUSlOD that It has 
b' com sic again it bas to sive ' n'oUce to '. the sick in ustry asking "Can you recover 
your bea) th ? Will you be able to recover 
your h altb 1" and you have to give them 
rea ooa 1 opportunity and reasonable. 
time ' to recover . the ' ealtb. That means 
you are asking tl em" t:e you going to ~e 
sick '/ We are going to take over this 
mana ement". And if anything is , left, you 
plea . take not of all those thing5 an.d 
leave t e ick p rson dead and lea v... Jt 
only a skcl · to ! Tben he will certaInly 
,say. "I will make good and see tbat the , 
health 's r cover 'd". It will take one or 
two years . Tb reaft r . th operating 
agent •••. , 

THB MINISTER OF FINANCE (SHR~ 
VIS i WAN TH PRA TAP, SINGH) : This 
i a lllu.;h earli r det lion system, bec use 
what b pens today, is this. The concept of 
net. orth is there. That Det-worth is the 
equity pri cipal mOney, til t you have 

ut. T day when we Idetect icknes. the 
net .. worth has been consumed a long time 
back. The company h s taken, everal times. 
mon ' y 1 rom io,'}ti utions a d creditors' they 
are ' runnin the company on creditors' 
money and f,t s: tb t oQly, we d t ct sick .. 

... nes • We n v 1" know tb~t they ha~ n~ 
rtght be a '$~ Y re fDomng on credlt~rs , 
mon y. Th e or~. this is a much earl~er .. 
wat'oi svst m. It is Qot th t muoh time 
will be takoll, . 

S l . ' A yA U REDDY: Under 
18 it is rna d tory for tbe oatd to 

S iV • t m n opportunity to. find . o~t 
w tber tbey can recover their bealth or 
Dot. Af. ct hey say tbat they re not able 
to vcr t elr health and when tbe Board 
c to 'th conclu ion, "Yo, it caO?OC 

ov l' its ealth1', it asks the opera{lng 
, t is, he finan~lal institutio~ , 

c nstitut d und r t i • to prepare ,a 

scheme. It is only a draft sch me. This 
draft scheme bas to be circulated to all 
conc~r'Qed " tbeir objections have to be 
ca lled for and th n th draft scheme ,bas to 
be fio ar ed. Then it becomes a sanctionecl 
scheme. ~rbe the sanctioned scheme has 
to be implemented" Who is to implement the 
scheme? It is onl¥ the operating agency 
that can be di rectcd to implement th~ 
sanctioned - cherne. If they say that 
Vitamio·M is n'cce sary. 'the Board cannot 
supply Vitamin .. M it is the financial 
institotions that h' v' to supply Vit amin .. ]\{. 
Under Clause 19, which is the most 
important ClausCJ they say that notice O',ay 
be given to the State Government, to the 
Central Government and to the financial 
institutions aod thoy may be requested to 
give finane s. If anyone of them refuses 
to give finance, then the entire scheme 
comes to ao end. The Jove' " labour is lost; 
a mountain-labour i spen t and ultimately 
uDder Clause 19, j f the parties do not 
cODsent. if the creditors d not consent, if 
the State Government do s not consent, if 
l.be other ,institutions d'o no co'nsent, then 
there is no provision by whicb tbe Board 
cao enforce it. 

There ' is one funny term which has 
be~n us "' d in Claus e 19. I am coming 
acro S this expression for the first 
time-"sacrific\.s" .'to be made. "Conces", 
ioos to be aiven"-we can understand. 

"Reliefs to be giveo"-we can understand. 
In Clause 19 t~ js is what has been _ 
tated : 

"Wher tbe scheme relates to preyen. 
tive ameliotativ t rem dial aDd 
other measures wi th respect to any 
sic industria) company, the s'chem 

" may provid for financial a istance 
by way of loans,. advances or 
guarantees .or reliefs or concessions 

. or ' sacrifice ' from the Central 
Governm ot, Q . 'State Govern-
m t •••. " etc . 

I can understand ~~oDce sions'. But what 
are th 'sacrifice to be mad ? A State 
Government 0 Central Government or ao 
io titution can giv a cooe 11)&;0 or 
relief. t, for tbe fir t tim '. th word 
.. aorific:e ' is at 0 used. Who is to maka 
these ~ orifice· '/ If any such p rson 
tefu es :t c the sacrifices, natu ally 'tbe 

ntir oomes to an end. H • 
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MR. DBPUTY SPEAKER : ' Ple~se try 
to cODc1ud . 

SHRI E. AYYAPU REDDY: I do 
not want 0 go into details. The Deputy .. 
Speak r has b en kind enough to give me 
time. I only ubmit that in the entire 
procedur you are merely multiplying the 
enactments, you are mere1y nullifying the 
previous enactments and the provisions 
thereof. May I humbly suggest this: kindly 
withdraw this Bill , have Director-General ' 
of Industries und r your Ministry; he will 
call all the concerned partie and take 
appropriate action for the purpose of 
rehabilita ting the sick industry; under the 
Comp ni s Ac and under the Penal Code, 
there are enough provision for prosecuting 
pe()pJe Who commit fraud on public 
institutions. 

SH I ASUTOSH LAW (Dum Dum) : 
Mr. Deputy Speaker, Sir. , am very 
grateful to you for giving this opportunity. 
We we e snxi usly awaiting for this Bill. 
But now, when it has come, I find so many 
anamoJies in this Bi 11. 

Firstly. if I take th v ry object of the 
Bill, it is to ma e in t e public interest t 

special provisions with a view to securing 
the timely d tection of si k and potentially 
sick companies • . 

I ttl e th d oition of si k indu trial 
companies. ic itldust~ial companies , are 
defined, properly under Claus 2, Sub-CJau e 
(0). But there is no 'd floition of 
"potentially" sick companies. So, there are 
two objects of this ill i.e. to rna e in the 
public inter t sp ciat provisions 0 . timely 
detection of i industrie and potentially 
ick industri . Bu what are 1 pot ' n iall), 

sick . industries, how to r t Cf th ir 
interest, sam has ' ot be n prop rly 
defined in this Bill. 

S condly, Si t I find from CJ u 3. 
Sub-clause (f) (ii) that: 

" s all so te indu trial und rt in 
as defin d in calu e (j) of the a or -
, aid sf'ction 3." 

Small Soale du tries ro D t included 

within the meaning of indu trial under-
taking. n my uobJ sub issi n, it should 
be deJeted. 

We ha ve to ee the rea I rea on for tbe 
sickness of the indu tries. Thi ha not 
been gone jn to de ail. It i not a dden 
incident. This indu rial sic ness be ot 
developed aJJ of a sudden. t is a slow 
proce which bad start d about a decade 
ago, since early 70s. We wilt have to first 
find ou wha t are the reasons. Sir. there 
are mainly two rea~ons for the sickn s of 
the . co lpaoy. I come from a constitueocy 
which is known . S on of the indu 'trial 
belts of W~ t B ngal. Apart from the 
public sector undertakings, apart fr m the 
companies which are under the Companies 
Act. there ar so many mall ,cale iodus~ 
tries which are DOW 'ck now. T te re so 
many private concerns, proprietorship 
business nd partner hi bu iness, all ar 
n w sick. One has t fi nd out hilt are the 
real rea on . Is it du to intern I or 
e~ternal rea 00 ? 

For examp e, the mooitoring of a 
company can be dOD by the man gem nt 
of the company. This is 0 far as internal 
reasons are concerned . But if it is a 
question of external re oo-w en I ay 

ternal I mean-suppose th re is a wagon 
manufacturing comp ny, if this company is 
not gett ing order fro tbe Government, 
then bow can you xpcct thi company to 
survive? It will b m a SIC comp oy. 
How to prote~t tbi ? Prot ctio ba to 
be given. 

Som , f my coIl agu uv 
said that unt s you iagnose the j 
you c nnot giv t e dicioe. So, 
I welc me this ill-w alJ 
waitin for th is ill- pro a Jy (J I 

think that it wi)) b to 
send·t 0 th Sel t Co 

ould be a mot 

We ktio 
I c n give 
panie Ac_ 
law. bav 
tb t. One c n 
exerci your pow 

aot to e rei 
ekcrci e brou h tb 
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, I wa 100 ing into this Bil l. Th re is 
clause whioh j simiJ~r to Section S4~ of l 
the Companies Act . Therefore, Sir, if 
tbere is already n b ctment whioh w 
could no'£ exeroi e p -rly, • tben b~foro 
enacting this III W I! S Id b ~ very car f 1. 
Who will d the roo:1itoring'l How to. 

, protect the s ,ickne"s of he compaoi ? 

Clause 16, Sub-clause 3 contempla tes :' 

"The Board or. as the case may be, he 
operating agency shall complete i t 
inquiry a exp ditiousJy as po $ibl~ 
and e deavour shall b~ m de to 
complete the inquiry wit hin sixty 
days from the dommenc ... m·~' [1 t of the 
inquiry". 

This B ar or, as t e case may be, the 
operating agency have t com let the 
inquiry. Por that me g i elines hould b 
giv n, Wbo will give, those guid Ii nes ? T at 
is not sl) ' It out. Somebody will make the 
inquiry but the inquiry under which guide-
line? What i the guideline and whether 
the Govtrnment of India ' will give the 
guidelln or will the agency it elf formulat 
the guidelines? That IS not clear. This 
the position. 

ow ver we find tba t the intenfon 0 
1 is)atur i very clea fr m thi a'l). bu 
to implement th int ntion we need , more: 
compr hen ive Bill because there re SQm 
anoroaJi . hetw en th' Bi I) nd the " ,j ti 
Compani.~s Act. e have also the]D Act. 

o thes three are on the s me lines. 
According to Clau e 16 of Chapter III. of 
th Bill·, her an in ustrin} com y Jas 
be e a sick i du tr ' al c rnpany, the 
BOllrd shall c mpl te the inquiry within 
ixty d . ' f om t ' comm Deement of the 

in airy . But wI will do it ? T he r of 
Dir ct()r s II within 60 day from the 
date of n lisa ti of th duly adit d 
account of th company f r he financ! I 
year as at the nd of which the comp oy 

as b c ic i d tri I co p oy t ke 
ret r co f r de ~ mi n 
r t m a u e II , < opt d with 

re p ct to th C J any, \ u know mo t of 
th aoie, d ~Ot fi Ie .he lano -

who ' to d t at sick 
e e thi.D 8? 

on ibili , 

to the Board of Director,s, . they wiH neVer 
come forward . .They win never come 
forward to ay and to 'submit that thi is a 
ick industry because if you have to ,catch 

them through their audi ted balance .. sheets , , 
you wiJJ find ~hat in case most of of the Com. 
panies, and particQlar1y, those who are sick, 
thoy do not file balance shy ts. They go to 
the court and seek and get protection under 
Sec . . 633 and tbey' sit over the matter for a 
loog 'time. So it becom~s utterly infruc-
tuous. Therefore, this BiU needs more 
at tention . It, is very, very important Bill, 
particulary, (or the purpose ' of r,evivaJ of 
the sick ipdus~ries aod potentiaJJy sick 
ind u tri s in the country. It requi res more 
time and more attention. It should be more 
com rehen 've so that it wit J not clash with 

J " 
the other exi ti g Acts. 

'Another anomaly I find i.e, clause 
15(2)(a) : 

, "the Gove nm -nt f any State unless 
alJ or any " of the industria l under~ 
takings belonging to such compaoy 
are situated in sucb State . " 

Take the case of a company having 'Various 
industria) undertakings. iu different States. 
Tben how will it be determined? One 
industria l undef'~a king is doing good busi-
ness while the other may be sick. That is 
not made clear. 

Therefore, while I whoJe .. heartedly 
suport the spirit of t he Bill, I 'd mand that 
it should be en t to the Select Committee. 

MR. DUTY SPEAKER : Kumari 
Mamata Banerjee. 

Madam, only threa . minute are left. 
If you want to ,peak on Monday. you can 
continue on Mood y but jf you want to 
conclude, you can conclude . 

[Tran$lati01Z] 

* UMA I M MATA BANBRJEE 
(J d o.vpur) Sir, I whole-heartedl)' 
velcome this Sick Indu trial Companie 

( pe i t rovj' n ) Bill, 1985. Alt ougb 
the .time at my disp s is very short, I 

*Th p ech WB od iosHy deli~ereo 'ig 
n ali. 
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wish to say a few thi,rig on th's as 
it is a very important Bill. I entirely agree 
witb what was said by t11 hon. Member who 
spole jus t cfoce me that such an impoctan t 
Bi,l1 cannot be discuss d fully in such a 
sbort time. Sic, thi problem of sick 
industries has today assumed tbe ' from of 
a national problem in th .. whole country. 
1 come from We 't Bengal and the parti . 
cular area I present i praeticalJy an , 
industri 1 be t. But there I find that one 
after anotber he indUitrial units have 
closed , down. In the whole of West 
Bengal tbe ,problem of sick 'industries has 
lUrn~d into a burning is 'ue. We have 
approached thl! West B",ngal Government 
again and again in thi connection but the 
West Bengal Government is not taking 
any intt1rest in the matter. We went to 
speak 0 the West Bengal Government, we 
w ot to sp ak to tbe Chief Minister but the 
We~( Bengal overnment told us on our face 
that "we will n t be able to do anything." 
They pa S on all the blame on the Central 
GoverolD nt. The C ntral Government is 
held responsible for all the ills. Shri 
Joyti Ba u assumes the posture of a hermit 
and Passe on tbe blame ,to the Central 
Government. But when we approach tbe 
Central Ministers, we get one line ply i.e " 
"baVing looked into the rn tter 1" , What is 
~he meaning of having looked into the 
~atter ? We are being harassed day after day 
abOut these industrial un its. We hlve to 
answer to tbe pUblic. In my area the 'steel 
and alii d company', is lying closed for 5 
y ar. !arly 2000 wo rker are facio o tarv· 
t'OJ The 'A Stock Company' is heading for a 
bandh. S v~ra l 6th r companies are in 
similar plight. We welcom tbis Bill aod 
thank the hon. Finance Mini ter for 
bringio f rth such a bi II I want to kno 
some thing". The Centr I Government et 
up tbe IJ~BI to revive the health or.' the 
sick industries. But th IRBI has not 
r vived the sick industries but thf?y hav 
revived their own health. The IRBI ha 
been .instrumental in making one iodustry 
after aooth r sick in West Bengal. The 
hon. Mini ter i.) not aw re of any things 
that ar going on. Uod r the Minister 
there i a caueu of offic rs nd bureaucrats 
'I: ho are selU lIy co tromo everyt hing a 
con ired by them. ~/ho 0 ver may 
n tnitlated s the Dir clor. he will be 
Buide4 b)' the b re ucr tonI . Tb 

bureacurat d DOt Jook to the iotere ts of 
the work rs, they do not w nt th eJfare of 
the worker . Th refore my request i that 
when you form a board and whenever that 
board goes for making any enquiry, the 
local member of ParJimeot IllU t be 
'a ociatecj with that eoquiry. The ,Jabour 
reprd entative mu t also be associated. The 
labour represent tive is the key figure. 
Ther is it Beng Ii poem which says that 
the person wbo has suffered or j uffering. 
is th right person to point out the 
ills etc. 

MR. DEPUTY SPEAKER: Madam 
the time j over. You plea e take your 
seat. You may continue on Monday. 

KUMARI MAMATA BANERJEE: 
I think it is e sential to , associate the 
labour representative with sucb enquirie. 
The workers are suffering due to tho cl0 ing 
down of the indugt rial uni t. They are 
losing their job3 But no bureaucrat j 
losing his job. Tho e respon ible for 
mismanagement are not losin their jobs. 
Th yare not bein puni hed. Far from 
giving punishment, they ·are being rewarded. 
One officer had three enquries again t him. 
But in tead of punishing him he has been 
rewarded and made member of th holding 
committee. [What for? He has accepted 
large amount from a company and belped an 
industrial unit to be declared as sick and 
witb the cornpany·s Ulon y he ha ogne on 
a oleasure trip to En Ind. Wh:rea 
company after company i closing down. He 
is not concern d at all about th t.] Sir. we 
the member of Parliam' nt are public 
repr sentative and ao werable to the 
public. If Wv cannot do anything, tben 
wbat i our u e here 1 Let u all 0 away 
from Parliament and I t tbe bureaucrat 
take our oJace here. Let them run the 
ParJiam llt I O. 

[English] 

MR. DE U Y SPEAKE he hoo. 
Member Kumari Mam ta B nerje m y 
continue hi peech on onday. 

Before we ta e up riv te ",mber J 

Bu ines there itt m ot to b mad 
by tb er. 
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15.32 hrs. 

STATEMENT RE : LEAKAGE OF 
GAS AT NOIDA 

[Engll II] 

THE MINISTER OF STATE IN THE 
DEPARTMENT 0 INTERNAL 

ECURITY (SHRI ARUN NEHRU); 
Sir, Mr. P.A. Sangma is busy in tbe Rajya 
Sabha. I would like to have your permi sion 
to make a statement on his b' b If. At 
9 15 P.M. yesterd y~ 21st November, 
1985 East D i triet Pol ice received an in-
for atioD tbat some gas was leaking in the 
arl.: a near A hok Nagar Bangali CoJony 
under Police Station, KaJyanpuri on the 
border of NOIDA and the residents of 
~be area were agitated. 

2. SHO Kalyanpuri reach d the spot 
by about 9 20 P.M. 'Two gas cylinders each 
about 4 to 5 feet long were found OD the 
edge of the water near the HindoD cut 
canal at T point. Both Jeaking with a 
pungent smell The police party manged 
to jettison one cylinder in'to the water 
which was suspected to contain chloril1e. 
The 'oth r cylind r waR h .. avy. The F;re 
tenders were summontd immediately and 
they also arrived within 7·8 minuto . The fire 
servicemen threw the remaining cylinder into 
water. 

3 In the meantime one person aged 
about 50 years old Was reported to hay 
run away from the canal towards NOIDA 
and collapsed on the road . He wa later 
declared dead~ He was a lso iden( ified as 
Nilomani Biswas resident of a Jhuggi in 
New Ashok Nagar. At about 10 P.M., the 
DCP (East Di trict) reached the spot and 
took cbarg of th situation and immediately 
police str ogth '" was reinforced wi th four 
mor In peetor and additional vehicles 

ploycd long with uffici nt fore. Five 
parties w re sent to comb the arc for any 
c u Ity, n all 92 persons ' were tak n to 
tho rimsTY Heat h Coo lre. NOIDA, All 

·Jodi 10 tittH of dci I Sci nc , LNJP 
Hospital a d ind,u ao Hospit I. Out of 
t bes. 11 . bu t 8 person h v be n d i .. 
char d. The e' 8 rODS ar af () cport d 

n .r ~~n er nd pro r s in • 

4. A Case FIR No. 495 dated 22 .. 11·85 
u/s 304Aj337j278 IPC has been registered at 
P.S. alyanpuri. InVestigation is in progress. 

, S, The L t. Governor and other senior 
officers reached tbe SI te or receiving the 
informatioll . LO Delhi has announced an 
ex-gratia payment of Rs. 5000/.. to the 
family of the, deceased. 

15.35 hrs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTION 

Si th Report 

[Engli.)h) 

SHRI NANDLAL CHOUDHARY 
(Sagar) ; I b g to move: 

nThat tbi House do agree with the 
S'xth Report of the Committee 00 
Private Members' Bills and ResolutioDs 
pres nted to be House on the 20th 
November, 1985." 

MR. DEPUTY SPEAKER The 
question is : 

"Tha t this House do agree with the 
Sixth ' Report of the Committee Qn 
Private Members' Bills and Resolutions· 
prei-Jcnted ·to the House on the 20th 
November, 1985." 

The motion was adopted. 

-------
. MR. DEPUTY SPEAKER: We will 

take UP Private Member ~ ' Legislative 
Business-Bills ~ r introduction. Shri K. 
Ramamurthy. He is oot here. Then Shri 
Balasaheb Vikhe Patil-He is also not 
here. Shri R.P. Das. 



A ':' RAHA Y N 

. *ESSENTIAL COMMODITIES 
(PROCUREMENT NO 
DISTRIBUTION) BILL 

LEnglish1 

SHRI R.P. DAS (I(rishnagar): I beg 
to move for leave to introduce a Bill to 
ensure equitable distribution of essential 
commodities at a fair price through cent· 

' ralised procurement. 

MR. DEPUTY SPEAKER The 
question is : 

·'That leave ,be granted to introduce a 
Bill to ensure equitable distribution 
of essentiaJ commodi ties at a fair 
price through centralised procure .. 
ment . ., 

The motion was adopted. 
. 

SHRI K.P. DAS : I introduce the Bill. 

.SPECIAL EDUCATIONAL 
FACILITIES (FOR CHILDREN OF 
ECONOMICALLY BACKWARD 
. PARENTS) BILL 

[English] 

SHRI R .P. DAS (Krishoagar): I beg 
to ' move for leave to introduce a Bill to 
provide for pecial educational facilities to 
childern of economically backward pare ts. 

MR. DEPUTY SPEKER : The Question 
is: . 

"Tha.t leave be granted to j troduce a 
Bi)) to provide for special duc tional 
facilities to children of conomicalJy 
backward patents." 

The motion was adopted. 

SHRI R.P. DAS : I intro uee the Bill. 

....... ---

.Pubti 'h d in th Ga~ Ue 
22 11-$$. 

., 
t I' 

1. 1901 (SAKA) Setting up oj a Super 
Thermal Power Sialion 

al Balumath Bill 

*FIXATION AND REGOLATION 0 
, WAGES OF HARD, COKE OVB 

AND CERAMIC INDUSTRIES 
EMPLOYEES BILL 

[ Translation] 

SHRI YOOBSHWAR PRASAD 
YOGESH (Chatrs): I beg to move for 
leave to introduce a BHJ to provide for th 

flxa tion and regula tion of wages of persons 
employed in hard coke oven and ceramic 
industries. 

[English J 

MR. DEPUTY SPEAKER The 
qu stion is : 

"That leave be ,granted to introduce a 
Bill to prowide for the fixation ~nd 
regulation of wages of person 
employed in hard coke ven and 
ceramic industries." 

The motion was adopted. 

, [Translation] 

SHRI YOOESHWAR PRASAD 
YOGESH : I introduce the Bill. 

*SETTING UP OF A SUPER 
THERMAL POWER STATION 

AT BALUMATH BILL 

[ Translation) 

SHRI YOGESHWAR PRASAD 
YOOBSH (Cbatra) : I beg to move for 
) ve 0 introduc a Bill to provide for the 
setting up of a uper tbermal power st tion 
at Balumath in PaJ mau District of ibar. 

[English) 

MR. 
que tion is : 

DEPUTY SPEAKE The 

, That I avo be r ted to inlr due a 
Bill to rovid(; for t e . etti g up of 
a super th mal pow r statio t. 

xtta· rd;,nary s ceoa 2. d ted 
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[Mr. Deputy Speaker] 

Balu ath in Palmau 
Bihar. " 

The motion was adopted. 

[Translation] 

istrict of 

SHRI GESHWAR PRASAD 
YOGESH : I introduce the Bill, 

--_...~ 

*CONSTITUTION (AMENDMENT) 
BILL 

(Amendment of Article 311) 

] Trans !ation] 

SHRI C. JANGA REDDY (Hanam· 
konda) : I beg to mOve for leave to illtroduce 
a Bill further to amend th Constitution 
of India. 

[Engli3h) 

MR. DEPUTY SP AKER : The 
question is : 

'That leave be granted to introduce a 
Bill further to amend the Constiution 
of India. " 

The motion was adopted. 

SHRI C. JANGA REDDY: I iot rod uce 
the Bill . 

*CONSTITUTION ( MENDMENT) 
BILL 

( ubStitutlOD of new article for article 371) 

[Engli h] 

S R USSAIN DALWAI (Ratnagiri) : 
I beg to mov for leav to introduce a Bill 
furthe r to amend the Coo titution of 
India. 

MR. D PUTY SPEAKER: The 
qu tion is : 

"That leave be r ot d to introduce a 

Bill further to amend the Constitu-
tion of India." 

The motton was adopted. 

SHRI HUSSAIN DALWAI: I intro. 
duce the Bill, 

*FREEDOM OF RELIGION BILL 

[Engli hJ 

SHRI S.M. BHATTAM (Visakha .. 
patnam) : I beg to move for leave to 
introduce a Bill to provide for prohibition 
on conver ion from one reJigion to another 
by the u e of torce or inducement or by 
fraudulent means and ·for matters incid:ntal ' 
ther to. 

MR. DEPUTY SPE KER The 
question is : 

"That leave be granted to introduce 
a Bil1 to provide for prohibition on 
conv rsiol] from .one r Jigion to' 
another by the use of force or 
induc~ment or by frauduJ nt means 
and foJ' matter:s incidental there to . " 

The motion was adopted. 

SHRI S.M. BHATTAM: I introduce 
the Bil)' 

*CONSTITUTION (AMRNDMBNT) 
BILL 

(Amendment of Articles 84,1 2; etc.) 

[English] 

SHRI HUSSAIN DALWAI .(Ratnagiri) : 
I beg to m'ove for J ave to introduc a Bill 
fur her to amend tbe Con titution of 
India', 

MR. DEPUTY SPEAKER The 
question is : 

"That leave be granted to introduc a 

*Published in th Gaz He of India extr .. ordinary Pt-II. Section 2, dated 22.11-85, 
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Bill further to amend the Con litu-
ti n of In ia." 

The motion wa adopted. 

HRI HUSSAIN DALWAI: I intro· 
duce the Bill. 

-----
. 

• PREVENTION OF COW 
SLAUGHTER BILL 

[EngIiJh] 

DR. A.K. PATEL (Mehsa na) : 1 beg 
to move for le.ve to introduce a BiJl to 
prevent the slaughtering of cows in India. 

MR. DEPUTY SPEAKER: Th 
que tion i 

"That leave be granted to introduce a 
Bill to prevent the laugbtering of 
cows in India." 

The mOlian waf adopt~d. 

DR. A.K. PATEL: I introduce the 
~ili. 

15.41. brs. 

CODE OF CRIMINAL PROCEDURE 
,(AMENDMENT) BfLL-Contd. 

(Amendment of SecHOD 125 and 127) 

[English] 
• 

MR. DEPUTY SPEAKER: The House 
will now ta e up further consideration of 
tbe following motion moved by Shri G.M. 
BanstwaJla 00 10th May, 1985, namely: 

"That the Bill furth r to amend the 
Code of Criminal Proe dure, 1973, 
be taken into consideration." 

Prof. Soz. 

PROF. SAl UDDIN SOZ (BaramulJa) : 
Mr. Deputy Speaker, ir. fir t of all I 
must say that our library is very much 
deft ient in Urdu book. I wa not able to 
find books ri tten by Maulana Moudoodi 

*Published in the Gaz tte of India xtra .. 
ordinary Pt-I1 Section, 2 dat d 22·11 .. 85. 

with whom I have differ d on many 
occasions. There should be a full se t of 
book by eminent scholar like Radha-
krishnan, Zakir Hussain and oth rs. 
Moudoodi's book Haququl-Zanjain 00 the 
rights th t accrued to Muslim women 
pursuant to Quranie injunctions is not in 
the library. 

Further, I have not be D abJ to 
appreciate Shri Arif Mohammad Khan'~ 

speech which be made Jast time. I wa 
bere. I wanted.o read that. I . the first 
se sion of the 8th Lok Sabha, I had made 
a reque t tha t 1. m~y be provided b Ip to 
learn Hindi. His speech was tb re in 
Hindi. I could not appr' ciate th t b cause 
I could not read Hindi. And arran meots 
have not be n made despite my request to 
the Lok Sa ha. 

15.42 br • 

[Shrima ti Basava Raj swari in tire Chair] 

w, I would like to spea! on the 
Bill put forth by Shri Baoatwalla, I mu t, 
first of all, coogratuJat the Prime Mini tel', 
who r cently said at Bang' lore that the 
Gov rom ot of India had D intention of 
iD terf ring with the l\1u lim p~rsonal Jaw. 
Ea rlier, Shri A if ' Moh~mmad Khan had 
also asserted that the Government ' h d no 
int nlion of interfering with the ' Mu Jim 
personal law. I bop. the hon. Mini. T, 

Shri Arun Nehru, who i her aDd it 
seems, h i pibting the discussion from the 
Tr asury B nchest will al. 0 ma team 
a sertion . 

hen Shri Arif Mohammad han 
poke here, I t nd d t a ree WI h 1 im i 0 

hi emp atic expJ Dati n of Mu Jim 
personal law, covers dowar, meber and 
even mainteoan and he d , nd d On 
MauJana Yu uf Ali' xpJan lion . t n d 
to a r it him th n, , ut 
today, I ant to I nd fun su 
spirit of the ;11 th t h s _ 
by Shri Ban twa Jla. 
M ha mad Khan 
b ca s e ou Jd ba 
pdint of view. Th r 
I could • upp rt hi 
far hi lao t;o 
dow r, meher n 
cone rned. 
Maulaoa 

inc I n 
dis us ion 

j terpr t tio 

arc 
on 
of 
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maintenance, be extended his full support 
to the ision of the Suprem, Court. I 
would ex ~ajn to him, why while broadly 
I accept the inL rpretation of Maulana 
Yusuf Ali, so f' r as m inteoanc6 is con .. 
cerned, ther": is an a ea where we can 
differ with the judgemen t given by the 
Supreme Court. ut basically, Supreme 
Court's judgemen t is not under discu s ion 
at all. Shri BanatwalJa, through his BiJJ 
which i b fore US t seel S .an amendment to 
the Code of Crimio I Procedure and he has 
sought in ertion of Section 6 after 
Section 5. I will come to t is Jater. I have 
some di agreement with Sbri Banatwalla, 
because if t is section is insert d ' in the 
Code of Criminal Procedure, th n the 
whole Section, i.e. S~ction 125 will be 
null ified. ' 

So f ( as 1 "spirit of Sbri Daaatwo Jla '8 

BUI is concerned, 1 agree wi til him because 
not only Shri Bana twalla but th .. Muslim 
communilY as a bole is feeling insecure. 
IDs~curity stem ; from the prOVISIon 
con tained in Article 44 of the Constitution 
of I ndi . Unl s Artie! 44 of the Cons-
titu tion is amended suitably, tbis in ecurity 
will continu to be there among tbe Muslims. 

I would like to remind the House that 
when our dra ft Co stitutioc was utlder 
consideration 00 23 N vember 1948, rhis 
same article happ ned to b~ Article 3S of 
the dra ft Cons titutioo. What Mohammad 
Ismail Sahib said in this augus t House on 
that occasion, in my opinion, hoJds good 
even today, A d I would like to plead ' 
what Ismail ahib pI aded on :~ 3 ~ ovem w 

ber 1948. e l) a proviso to be added 
to tba t dra ft Art icle 35. 

Bef re I quole l~mail ' ahio"s proviso 
to the articlo, I w uld Ii to quot Art icle 
44 of 0 r Con it ion as it s,tands 
today: 

"T e St te h Ji endeavour to secure 
f r t Cl lZ os uni form civil code 
throughout f e territory of lod"ia." 

. N ul on. Pdm Minis er ha made an 
asse ti on 'that G ver ment hav no propo at 
or i t olion to 'int r fete wi 1 llslim 
P r Ollal Law. But s t is Article t nd in 

3~4 

OUf Constitution, it f,leeds amendment. I 'am 
in total agreement with I mail Sallib . When 
he wanted to . add a proviso to Article 3S 
in 1948, which I quote: 

"Provided tbat any group, section or 
community of people sha II Dot be 
obliged to give up its own personal 
incase' i! has such a Ja w. " 

It i a small proviso aod I like Mr. Arjf 
Mohammad Khan to hear this explanation 
because I have sa id that bis explanation 
was corre~t in certain areas. But now, he 
must kind Jy appreciate the explanation of ' 
tbe proviso suggested by Mohammad Ismail 
Sahib wbich I quote: 

"The right of a group or a communi ty 
of people wbo follo~ an d adbere to 
its OWlT personal Jaw is among the 
fundamental rights and this provjsion 
should reaJJy be made amongst the 
statutory and justiciable fundamental 
rights. It is for this reaSOQ that I 
a long with other friends, have given 

. ameodments to certain other Articles, 
which I will move at' the proper 
time. Now. the right to foHow 
personal la w is part of the way of life 
of those people who are foJJowing 
such laws. It is part of their religion 
and part'of their culture. " • 

"If anything is Jone affecting the 
person~1 Jaw~, it will tan tamount to 
the iDter~ rence witb the way of life of 
those people who have been ob erving 
these laws .for generations and ages." 

This eeular State which we are trying to 
create should not do anything to jn t Irrete 
with the way of life and religion 'of the 
people. The matter of retaining persona) 
law js nothing new. We have precedents in 
European .coun tries, For instance, Yl,lgo-
lavia . That is the kIngdom of Serbs~ Croat 

and Solvenes ate obliged under the treaty 
and obligations to guarantee the rights 
to minorities. Th Clau e regard ing the 
rigbt of Musahnans reads. as follows :-

'~The Searbs, Croats and Solvenes State 
agrees to grant 0 the Mus Imans jt) 
tbe matter of family Jaw and per onal 
stf.~ tus tbe provision suitable for 
regulating he e matte" ih accordance 
with the M~slim usase." 
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We find similar Clauses in severa) other ' 
European couotri~8 8.S0, but the e refer to ' 
minorities while the Amendment refers Dot 
to th tninoriti s alone but to aU people 
,including the majority community. Because 
U say any group, s ction or community of 
peopl,e shall not be obliged, etc. Therefore, 
it seeks to secure the t~ghts of people in 
regard to their accepting personal law . 

So Sir, insecurity with which the 
Muslim community is confront d this time 
emanateg from Article 44 of our sacred 
Constitution and unless that Article is 
suitabJy amended and unless Mohd. Ismail 
Sahib's provision i added, insecurity will be 
there. And even if Mr. Banatwalla is forced 
by any circumstances to withdraw the Bm, 
at least I do Dot tell him tbat then another 
person will come forward to present a 
measure either to amend to Criminal pJ;o-

I 

cedure Code or to amend the Coostutition 
of India, but on comparision. I find, there 
is ample scope for Amendment of Article 
44 of the Indian Constitution. 

Now, there js Basu's commentary on 
Constitu tion of India, Volume 'E'. Unfor-
tuoateiy Mr. Chief Justice Beg bad 'sometime 
bacl~ given interpretation that the laws 
relating to marriage 'don't constitute ' 
personal law'. He is quoted here and his 
conclusions, ar.e firstly J question of persona) 
laws, such as marriage or successions are 
not matter's of religion. This j very unfor-
tunate. This cannot be quoted as a rul ,ing. So 
in tbis a~8ust House, .} reject j t becaus ~ it 
is Mr. Chief ju tice Beg's, persone) opinion. I 
do not know whether he has given any 
thought ,to it. If there is anybody who is 
on speaking terms with that gentleman' or 
has friendly relations, he must be requested 
to go through the di oussious on this' 
ArHole-draft Article 35 as took place on 
23rd November, 1948. 

PROF. MADHU DANDAVATE: He 
di.d not accept th~ view on the emergency 
al o. 

PROP. SAIFUDDIN SOZ : Now, S~r, . . 
when I spoke, initially, J said Sbri Arif 
Mohd. Kh n had· given conec t explanation 
of Mus1im marriage. t i a. oejal contract. 
I have bere a book. if you want, I could 
eKplain want i a rna lim marrfag • i but 
j ill wa te yal able Uwo f tl,lo lJous 

I 'am i agreeme t with Mr. Arif Mohd. 
Khan in a Jarge measure becau e what he 
sP.oke last tim about.m h .. r, dower divorce 
etc: was concc . So, he explaioed in re'at 
detail at that time; and I gave him lot of 
credit for tba t. But I w s ref rriog arHer 
to Article 44 of tho I dian Constitution. 
When I say I a ree in a Jarg measure with 
Mr. Arif Mohammad Khan. ' nd I again 
say that today I rise ·to wei orne the pirH 
of the Bill that has belm pre ~n t d by Mr. 
Bana twalla, I am reminded of a. coupl t. 
Tbere is an apprehen ion that both the 
sides may misundersf and met until I bave 
co .) pleted my speech. That couplet says: 

Zahfde la ng n'Jza" "e mUjhe kafi,. jaana 
AUf kafi,. y,~h samajhta /la; ke MUl a/man 

hun main 

will request both the sides-Mr. Banat .. 
walla, ~he spirit of whos Bill I have 
understood and I supporf. and a Iso Mr. 
Arif Mohammad Khan who repres nted a 
consensus on the Tre8, ury bClJcbes-:-to 
understand me and apprecia t my expJana ... 
tiotJ of tbe i sue. 

There is a countroversy in this grea t 
coun ry. Some p.:op le. want and th y insist 
tbat there 811 uld be a Common CiviJ Code. 
I have understood the baclrground agains t 
which they are making su h a demand in 
tbis country. I have giv n my calm consi-
deration to the proposal; and finally I have 
come to the conclusion that there is already 
a Common Civil Code. I am 'not raising 
any controversy; I am not so ying anything 
new; I am only remiodin yo J. What about 
di put s relating to land. boundary aod 
prop rty 1 "We accept Supr IDe Court' arid 
High Court 'decisi ns on th m. It i only 
fn a smaH sector \ hicb . Moh1mmad bm iJ 
Sahi spoke abou,t long b ' ck in the Cons .. 
tituted Assembly viz. I ws relatin to 
family life, that tbere ar Jaws based on 
family cuhur -f in . ance J y relating 
to marriage. The 0 a p r800al Jaws and 
these ' personal Jaws shoul £lin outside 
the purview of t e cou ts. Of curse, 
p ople will go to th curt. There ar 
people wh would say th t Supr , e Court 
shoul not consid r th e thin . n appeal. 
But it would happen. nles hariat court 
are ther p pJe wiJf g to i , Courts 
and" tb Su . r me Co ft. But J on 
'b~jr ow ould tr to und rst n 
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is a very d Jicnle matter. I will oome to 
Supreme Cour t '. judgem nt lattcr. I was 
referring to Common Civil Codc. I under· 
stand w bave already a Common Civil 
Code. There a~e some;, person'll Jaw. This 
is a very d licate ,area, and these should 
remain utside th~ 'PL rview of the courts. 

• I 

Oovernm nt of India should not int rfere; 
but it will d finit Iy interfere some day 
unless Article 44 of the Constttu tion is 
amende suitably. At leas t, they must 
agree to discuss why it is necessary to 
am od Arfcle 44. b cause you want a 
Common • Civil Code, and I say that 
Comm~n Civil Code i already there . But 
reJigiou'l communi tie and religio s minori-
tie should ·have some personal laws whi h 
are based 00 cultur·e and relig ion, which 
should r main in tact. 

While I say this·, I am telling you that 
in my State, under the I adership of Sher .. 
e-Ka shmir Sheikh Mohammad Abdullab-
we have been a progressive people. We 
would not go by the interpr tation of 
Mullahn·. (Enl ightened uJema being a 
cat gary about), We llpplied our minds 
and understood the spirit of the new age. 
When W I! undertook land reforms, orne 
Mullahs would say: ""You caonot have 
laod refor ms ; land cannot go to the tiller, 
and that to without compen ation . H But 
we bypa sed the MulJab's opinion, because 
we fou Jd g eat inspiration from pro re sive 
ideas, and found that it was not un-Islamic 
to aboli sh the landed aristocracy in Jammu 
and K ashmir. whereas it was there in 
lod ia. 

16.00 hrs. 

Gunnar Myrdal had some private dis-
cu sic s in Delhi ' nd be apreciated land 
reforms in India particularlyin J and K. 
I could .Dot read bis book fu1)y. t has 
2600 page . He i reported to have said 
that th re i no paralJel to the land r .forms 
u derta en in Jammu and Ka$hmir. Land 
went to the tiller and itbout c mp n a-
tion but the mullah would be 0 feet; .he 
wouid ' to rno q e and say, Sheikh 
A dullah. i the traitor of Islan u d he bas 
no r sp ct or Islamic law. But , Sheikh 

obamm Ab ullah when ( was a child, 
rem il) ed th In of Alama Iqbal' point of 
j,ow wbi~b m C01l)f 4e.s 'f9 tl;li siQc 

. 
from ·two Communist Parties, must 
appreciate (Interruption" Abdullah is not 
under discussi.on. Blft I ·am telling . you 
about I ad reforms in Jammu aod Kashmir. 
Sheikh Abdu llah W' nted 10 silence · muUabs 
at that time ao'd he quo.ted Alama Iqbal. 

[Translation J 

At that time Sheikh Sahib reminded 
them and their upporters: 

"AI Ard Lilah" 

PallO. hoi be~j ko mllti ki toreeki main kaun, 
K aun dar/yaon ki moujof) ae uthalO hal Saab, 
Koun loya khench kar paschim ie· bad-e .. 

sazgar, 

, Kuak ye ki~'ikf hoi" ktska hai Ye noar-e-
a/tab, 

Isne bhardi mot/yon se knoshe gattdum 
ki jeb, 

Mausamon ko kisn~ slkhiayi hai koo .. e-
inqulob, 

o khudaya yeh zamin teri nanin, Uri noll'n, 
Tire abaa kl naltin, fe,i nahin, mer; nahin' 

It means land belongs to God. When we 
undertook. land reforms tbis was the 
expJana'tion. 

,. 
. They tried to compel us to pay com-

pensation to the lahdJords and we took 
shelter under Iq.ba.l' poem , and refused to 
pay compensa tioo because we gave land to 
the tillers. I was only expJaning for your 
consideration that we ha~e already adopted 
reforms, revolutionary reforms in Jand. So, 
a kind of common civil code is aJreac'y 

.. tbere. This area should be protected and 
it should remain p ronal to the r~ligious 
communities in India, not PUly . to 
Mu almans.· 

Arif .Sahib and many other from tba-t 
side wanted to show sympathy to Muslim 
women. But I want (0 raise a question. 
Why onl)' to Muli~m wo en? You ,think 
about women of India. Has anybody done 
any urvey how rna y wottJen are in 
brothels, bow many wornen a're in jf)ugsies 
and on p]a tform aJnd how many of (hom 
sJeep on tbe pavcm ot ? ((nterruptfo",r) ~IJ 
pomlP. ni Up . 
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PROP~ MAPHU DANDAVATB:' 
That profession is mbsC cosmopolitan • . 

'f 
P.ROR. , SAIPUDDIN SOZ: If Arit 

Sahib and others wao,t to mOdernise 
Muslims, first' of all, they 'mQst think ()f 
literacy. What is the 'tate of literacy of 
Muslim women ? 'this is 'a direot question 

• I ~ , 

through you to Arif ,Sabib. That time, be 
referred to Muslim womeD, divorcees. ,Pir$t 
of an, I want hj~ to: con~uct lit survey and 
we must lc;now community-wise ratio, the 
number· of divorcees in the country. It is a 
~icroscopic minority of women; tbat too 
Muslim women. But I talk of women of 
!'ndja, .and if you tbink of women of India. 
only then you can Jibterate all Muslim 
,!oOlen through education. 1 give him 
{igure& tl\rougb you Madam, Ch~irperson. 
I tell bim that the drop out rate the 
elementary stage for Muslim children is as 
high filS 92 per ceot; the national avetage is 
68 per CeO\t. ' I am .very happy tha t the 
Minori t~e$ Commission of IQdiil t recent Jy; 
in colJa;boration witb the ' Ministry 'of 
Education, organised a seminar 'on Muslim 
education and th~re these figures were 
quoted tbete. I was bappy that " ,the 
Minorities Commission of lndja organ,ised 
a seminar like tbat. 

YOll talk of Muslim ' wOqleo, ~hat too , 
wno 8u,ffered, tbr:ousb divotce. It is ~ very 
"Jitni ted number. 

I bave no time. 1 canno.t have as much. 
Hme as Arif Sahib got. ·1 woula quote 
from Maulana Yusuf Ali's translation. You 
wilJ sec how ' divorc., is a very difficult 
situation in Islam. A MusaJmatJ cannot 
easily div()rc.e his wife. So (ar a triDlc . 
di1r'ofce j~ 4?oncerned. the~e to(> tbe kind o( 
iolpbasis Arif. Sahib had laid is s'ignificant 
and I felt inclined to agrtee with bim. The 
pOint i8~ or the crux of~' th~ whole situation 
la, that )"OU must bav~ a SU,rvey. You have 
symPa thy for the Muslim divorcee. 1 want 
you to have sympathy for the women of 
India sDd Hber~te them through a massive 
dose or educaUon. That wjll be good. 
Othe .. wise, if .you come to show symptby 
only to Muslim women. the Muslim 
cOqlmuDity feels a kind of conspiracy 
i,QVotved in this drama of sympathy. . 

Tlierefore, I would sQsgest tbat while 
we taU, Qf tllis tQailJ'OQ,uQc.Q 'we ,bri~ 

in tbe Stlpreme Court-s judgment we DlUlt 
delVe de(:per-J will bave a word 'Ion tb. 
also,......,1 wduld suggest that ill this countrJ 
education is a great leveJlef . and it is 
education that can brios inodernisation. It 
anyone of us. is interested in the emancipa-
tion of MusJ,im women, he must tbink or 
tbe women of India and liberate the \\'00)0" 
(tom whatever kind of atrocities that art 
committed against them. 

Now, a wotd about the Supiem~ Court. 
judgment. The Supreme Court bas lot 
double, stadards . I hav.e the constraint of 
'time here. Here, . we se~ that the Supremo 
Court has be1d in Bal Tehera VerlU, J411 
Hussain F,zal and other$t one ,tbiDS; . the, 
bad one th.ng to say there aad iQ 
Shah Bano's case the Supreme Court 
bad said som'elhing else. 1 do Dot raise 
any con1roversy rega.-ding maintenance 
b cause I accept Maldana ' Yusuf AIi_ 
broadly. Wby not accept Mau1ana YUIU( 
Ali's e~plaDation? I have no disput.e 0 
far as the maintenance is concerned. But , 
the Supremo Court Judges have not ,8iV~0 
this , Judgnlent Oil merits; When I read ,jt 
I found that they wanted it as a mea UtO 
of social ref9rm. ' I was pained. Tboy atc . 
not concerned with. social reform. We ato 
tbe p~ople's representatives.' 

S(I), . Madam ' Chalr,person. a tim.O wUI 
oome when it will be decided 00 the fioor 
of Parliamept whether judge ,oan do those 
things. Pandh lawa'b"rJa,1 Nehru did 
gteat set"ice ,to this nati(,)n io maDY way. 

. Bu~ he was the person who calmed people 
risht in ~he beginning when they wanted to 
decide on the ftoor ()f tbe House wbetbel' 
Parliament is supreme ~r the judlciary'i . 
$upteme. But be woqld Dot Uk ao, 
controversy. Because, that would be un-
palatable fot our growth as a democf cy. 
1 welcome that stance. I appreciate that 
sentiment. But how 1(1)8 can you 80 Oli 
like \bi .? There will be a day wbeo wo 
sbaU hav~ to prove that ParJiam at j 
·supreme becaus, we are tbe Jaw mate ... 
They have only to intc,rpret law. 

, I want to raise 8 question: Wh do 
they talk of national integration tbrou.b 
maintenance Jaw? How is oath)D lint" 
tion dir ott'y cOQcerned with tbe questiOD 
of maintc,Q,U1Qe 4iYor9Ce, W. Q' JP 
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So, since they have given that judgment. 
from the y ry beg'oDing, from the ' second 
'or third line could see tbe iutentioD of 
Judg . They want to u e tha t for m for 
expr s ive of their id ologie. That judgment 

UlllS np theit feelin s for national integra-
tion r th r tban as a measure of relief to 
Muslim womeD. So, therefore , I will . ot 
dIve deeper there but I say that we 'are 
watehi og; the Judges w~ are here and we 
u der tood their intentions. ot only in 
tbi jud ment, but there are so rna ny 
jud ments ioculate they have Jet us know 
t eir intenUon. Ther fore. the judgment is 
not irect ly related to this discu sion. 
Then, Mr. Moba mad BanatwalJa's bill 
eeki 'am ndment of tb Criminal Pro-

e dure Cod -that Bill-is dir ct)y related 
to the di. eus. iOD on A dele 44 of the 
Con titution. Mr. rif Mohammad Kh n, 
t at day made a referenc.e to Supreme 
Court judgmen t and he found that that 
jud ment was in agreement with the 
explanation as he quoted from Maulana 
Yusuf Ali and he said tbat tber wa no 
cl h. But say that th intention of the 
judges as differ·ent 

Now, I come to tb 
in 

, have not seen them. Ollr Ulma should 
those reforms and then give us their opinion 

, as to wbeth r they accept them or no t. 
. Ther fore, I would sugge t that Govern-
ment of Ind'ia, Ministry of Law or Ministry 
of Bome Affair should 0 anise aD inter-
national seminar on Muslim P reona l Law 
or tbey can make a Mu lim jurisprudence. 
I say so because Indi has the ability to 
unde~ta u h an xercise, becau e the 
largest Muslim concenttation is in India. 
Therefore, India could give a Jead in this. 
Meanwhile, you could do ' a simplor thing. 
Invite Muslim Members of Parliament (tom 
both Hou es and Ministry of Law with 
their experts. Let u a ttend a w rk~hop. 
You cannot imply say that you do ot 
want to interrer in tne Mu lim Personal 
Law until you hav the constitutipna 1 
provision like rtic)e , 44. , Mr. Bana twalJa 
is rightly concerned about section 125 of 

, epe and rticJe 44 of th Constitution. 
. You mu t understand that thi i a very 

deBcst probtem, very difficult situation: 
So, would humbly request that Go"t. 
should organjse a workship or a seminar 
with us, parHame tarian . On Our part we 

. would convine the Ulma. It is for us to 
do that. • 

~t~ BanatwaJla's BiJl perhaps has 
received a s, riou consid aHo . Wh D 1 
compare Mr. Banatwalla' amen ment to 
CPC with the rnendment hat wa 
propo ed in 1948 as a provi 0 by Mohd. 
IsmaU Saheb, I ttl' that I agree with 
Mohd . Ismail' Saheb, wh ought addit ion 

of a rovi a to rticle 44 of he C n titution 
of India . . 

[Tran.flatlon] 

SHRI SHY 
(Var n i): 



public opinion being expressed ' in the 
country. Shri BanatwaHa himself has ' 
admitted that whcm this Bill was brought 
in tbe Lok Sabbs in 1973, ' our hOD. Mushm 
Member had met the then Prime Minister, 
Jate Sbrimati Indira Gandhi at t'hat time. 
Sbe bad beard them and wha<t had been 
stated by ))er bad b~en r fleeted jn Section 
127. She specifical1y told them that Govern· 
Dl'enl did not wa t to intcrfel'tl with the 
Muslim Personal Law. This wa the policy 
of Congress from tbe very beginning about . . . 
whioh Prof. Soz bas also ade a menhon. 
Tbis thing w~s said , in the Constituent 
Assembly also. 

Tbis was the stand of Congress at the 
tjme when A tic 44 was discu sed in .he 
Consitituent As embJy and Amendments 
thereto w r moved. I feel that there bas 
be n n O mi understanding a.bout this stand 
in this House and outside in the count.ry. 
Even today th position is the same. Once 
ear Her also this is ue was raised in the 
House. , In the 1 st Lok Sabha, tbe then 
Mini ter of Home Affairs had in the 
presence of Jate Prime Minister, Shrimati 
Gandhi given a reply to a question raised 
by Sbri ' Banatwalla. I -feel tha t the reply 
clarifies the policies of Government as well 
as tbe Congress. It leaves on scope for any 
doubt in this re ard . He had given' that 
reJ)Jy in tbe Lok Sablla 00 24th February, 
1'982. I reply to Starred Question No. 61, 
th'e tben Minister of Home Affairs had 
'-1aid : 

(II ,: i hI ' 
UThe polio), of the Governme t i~ not 

to interfere with the presonal laws of 
lhe roinoritie unless the initia ive for 

reform from comes Witbin the c mucity 
conc¢rned. " 

(Tran~lat(on] 

It was cat gafiea))y stated that nobody 
can interfere with the pe~sona I laws ,of the 
miooriti sun) ss the initiative fo\' a y 
reform com s from within , the community 
concerned. Th re are Chri tians, Par is, 
Jains and pet ooS prof sing other religion, 
In oUr eonutry. n ' Hindu religion it elf 
there are rna y sects nd I feel that there 
is DO need to 0 to other religion. 

(Amit.) 8tJi 374 

[~",fis"] 

MR. CHAIRMAN: The time allotted 
for tbis Bin was only eig t bour . Almost 
the ntite time tbat bad been aJJotted, bas 
been exhausted. ShaH I ask the ouse 
to extend tbe time or what is your 
opinion? 

tAa M(NISTER OF S~ATB IN T~E 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS ' (SHRI GHULAM NABI 
AZAD) : Madam ,~ 1 think th re are sUU 
Jot of spt:akers, so we can continue with the 
debate. At the ttloment I think ,we can 

, extend the time for two hours. 

SHRI SATYAGOPAL MISRA: For 
bow 'long will it continue? , Other Bi s are 
also there. They are also equ 11y important. . 

SHRI OHULAM NABI AZAD: W -
have to take the opinion of tbe ouse, and 
if the House agrees , we will extend the 
time. 

·MR. CHAlRMAN : Is it the opinion 
of the House that the time for this DiU 
may be extended by two hours. 

SOME HON. MEMBERS: Yes. 

MR. CHAIRMAN: The opinion of 
tbe Hou e is that the time for this Bill 
may be extended by two hours. Now you 
cao continue, Mr. Yadav. 

[Tran fatlon] 

SHRI SHY AM tAL Y AbA V: I was 
saying that in tbe Hindu religion a pe 00, . 
who is a theist or an atheist, or wbo is an 
idolater Qr an iconacJast i a Hindu A 
person, who either worships God, or Vedas 
or Geeta or any of the so-called minigo s 
is a Hindu. ' 

In H'indu religion also, there ate . 80 
many customs throughout to country. I 
come from Varanasi. Which is a mini-India 
whet' people spea in differ nt la usge 
of tbe country and ob erving different 
cUStoms live. People from aU parts of the 
cQunt!'y live 1n Varaoas·. If 
ptoce ion ,i moving in in one 
form, ~bere may b a othet marriage pro .. 
cession in the same tteet totatly 
fro tbe first one, ftom which it 
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difficult to guess that a marriage is being 
lolemnised tbere. I mean to say that peopJ 
profess ins different .religions live in one 
city and among ' them thete is so much 
diasittlilarity and their customs ( are so 
difFerent tbat it becomes very difficult to 
keep them to,ethejr. On many occassions 

'. beto are· mutual conflicts which result in 
rtaoas. In a couo.try where 0 maDY customs 
_'revail and diversitie exist and where 
people professing , different religions Jive, 
lome disagreement is bound to be there; 

, ibat is wb.)' our grC?at ancestors adopted 
tbe principle of secularism and bad declared 
that Government would not interfere with 
tbe personal law of any community unless 
tho people of the communi ty concerned 
them elves took ' initiative for any reform. 
So long '8S there is democracy in tbe 
count,ry, tbis stance of non-interference by 
Government will remain effective. 

Just now Prof. Soz has said that our 
Spa. Prime Minister, Shri R~jiv G~ndbi 
bad in reply to, a question ea tegorJcaJJy 
stated in Bangalore a few days back that 
Government did not intend to .interfere 
with the personal law of any community. 
It clearly shows tbat nobody should have 
oy misunder.standiog about interference 

by Government with bis personal law at 
any time. 

This issue o.r apprehension bas arisen 
as a result of the judgment of the Supr me 
Court. In Section J27(3)B, it was clearly 
provided that ·thero would be no jrite~ference 

, \filth tb~ personal Jaws of the Mu IIms and, 
; ~Jlen SOme representatives of tho minorjt jes 

tilet tbe tbeo ,Prime Mini ter, Shrimati 
dira Oa dhi. she reiterated tbis assurance 

tbat Governmen~ would not inerfere . with 
tbo personal laws of the nllDorities. It was 
also mentioned therein tha t if any of the 
demands permissible under. the customary 
or pc onal law bas been met, the case 

C)uld be treated as closed irre p cetive of 
the fac·t whether tbe amount due was Jess 
or more. It quantum would also not be 

u sHooed. It was clearly tated i , Section 
1%1(3)8. b n the . Supreme Court judges 
Jatetpret a piece of lO$islation, tbey ba e 

I tbeir jud ene 00 t e sr uments· put ·forth 
by bOth tb partie. Wh n a judgmeDt 

VOl risc to doubt or i Blains t tbe 

(Arndt.) Ai/I 

intention of Jaw. theo h requires 
. consideration. As regards the intention ot 

the law, I would like to reiterate fhat tbe 
then hon . Home Minister Shri Ram Niwas 

( Mi :rdha wbih~ moving this l\mendment had , 
ma de it clear that there was no 
inte Dtion to interf~re with the customary 
or personal Jaws and even in the cases of 
maintenance, if some ,Payment had been 
made, the ad equBcy of'the payment would 

. not be questio ned. When the Bill was once 
again presented to Rajya Sabha after the 
inclusion of tbis amendment, it was 
categorically stat~d by Shri Ram Niwas 
Mirdha once again that: 

I , 
CEngll.)hl 

"There is no intention to interfere 
with the p~rsonal laws of the Muslims 
·through the Criminal P.rocedure 
Code. " 

[Translation) 
. , 

This was said at tbat time.. 1 belive 
that tbe intention of the law is very clear 
in regard but it often happens; the as it 
happened with the Zanmindari Abolition 
Act that due to contradictory verdicts of 
tlie High 'Courts and ' the Supreme Court it 
had to be amended many ' times so that the 
intentions of the Parliament and the 
legislature could be implemented. That is 
why demands have often been made that 
the judges appointed to the Hjgh Court 
a nd the Supreme Court bould be from 
common people; they shoul~ not be those 
who ive in the ivory tower. Such judge 
should not be appointed who do Dot have 
a realistic approach to life. Demand to 
this ffect has been . made many times but 
no attention bas ever been paid to it. The 
need is realised 901.1' when sucb ' problems 
a,18e. I 

I do not want te) go into the details, nor 
do I have the requisite ability because r am 
Dot well \'ers~d with IsJam or tbe Quran. 
It has already been discussed i gteat 
detail. Our friend Shri Ansari is present 
h re at the moment. If he gets an oppor .. 
-tunity to speak about it, I am sure every 
O,De of us will be enHghtene~. I 

I would I like to make it clear that in 
my opioion it will not be lood for tbe 
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country to have a common civil code. 
As regards the apprehension expressed 
about some Articles of the 'Constitution, I 
would like to remind them that for the 
last 35 to 40 yeats none has misused them 
and, therefore. I feel tbat there is no need 
to , amend the Articles embodying the 
Directive Principles. 

PROF. SAIFUDDIN SOZ: But you 
say that Muslim Personal low should also 
exist. 

SHRI SHY AM LAL Y ADA V : Yes. we 
agree to it but nobody should suffer on 
tbat account. The occa ion never arose to 
Implement the views expressed in the 
Constituint Assembly but if any such 
occa ion arose, it can be looked into and 
remedial measures can be taken. It is true 
that Government should elicit pubJic 
OPID10D and people can also give 
tbeir opinion. It is not necessary to hold 
any seminar on Government , level for that. 
A seminar for this purpose can be organi ed 
by you which can suggest to the Government 
the am ndments which should be made in 
the Jaw. If a seminar at Government level 
Is held, experts like lawyers, philosophers 
and professors can also be invited . A fioal 
decision should be taken after consultations 
with them. 

There is no doubt that the people do not 
agree with the interpretation of the Supreme 
Court with regard to thi law. In this 
connection I would like to add that on such 
occasions no eWoll should be made to make 
political capital out of it. It is a social 
problem. It i true that I Jamic society is 
based on socialistic pattern and in 
matrimonial matters, it i far better than 
tbe Hindus, because marriage is performed 
with tbe consent of the I)oy as \Veil as tbe 
girl. You may have seen in Hindi films what . 
is the attitude of boy and girl to marriage 
in the Hindu society these days. Earlier, 
the Hindu customs were quite differenf. 
Tbere was the practice of Sati. Did not we 
struggle hard .to end this social evil? Islam 
ha man.}t good fea tures which should be 
praised. 

In our oci ty tbere are women who 
are facing innumetabJe difficulties. An hOD. 
Member bas rightly pointed out that tbey 
are forced to icdulae in eab trado. We 

~ t 
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will have to stop tbat. Dut there are many 
constraints due to which we are unable to 
do it. But there is no need for mutual ill 
wiJl on this account. I would, th refote, 
reque t the Government to bear in mind 
to all these facts while changing the law. I 
feeJ that the Hon. Prime Minister de"erves 
be congratulated for his categorical remarks 
about the intentions of the Congress Party 
and the Government with regc&rd to this 
Jaw. 

I would like to say, as I ~aid earlier 
that instead of holding demonstra tions and 
addressing public raJJies, which would do 
no good, the issue should be plac d before 
the people in right perspective. No one 
shouJd try to make political capital out of 
it. Under these circumstances if Sbri 
BanatwalJa withdraws his BiJJ and 
presents a uoanimou proposal to the 
Government, I am ure that tbe present 
Government under the stewardship of the 
Hon. Prime Mini ter, Shri Rajiv Gandhi 
will work in tbat direction in a democratic 
way keeping in view the iot re ts of the 
people which would foster secularism in the 
couDtry. It wou ld also not be detrimentai 
to the integrity of the country. With these 
word. Mr. Chairman, I thank you. 

SHRI BALWAT SINGH RAMOO .. 
WALIA (Sangrur): Mr. Chairman, Sir, 
the issue we are discus ing today is a v ry 
serious one and has far reaching ramifie • 
tions in this COUll try. One the on band. 
th re j the question of the welfare and 
bet ter future and guarantee of ri hts of 
women in the context of the feeling of a 
community and on tbe other hand are 
involved the enfiments of ~rore of people 
and th ir r )jgious tradit ion, i the ligbt 
of hicb tbe decision should be takeo. 
Several frie.nds while ex pre ing their views 
have stated that decision about maintenance 
for Muslim women shou1d be taken keeping 
in view the centurie old tradition and 
conventions. I do not say that th Gov rll-
ment's intention j to int rfer in on '5 
religion but a situation ha ri en a 
te ult of a judgment of tbe Sup ttle Court 

• I 
which has caused concern to us nd respon-
sibility of handling the HU8tioD falten 
on us The Ja te Prime Minister had mpba-
tically stated that they would prot ct tho 
Muslim P rson I Law. I support On behalf 
of my party thoso of my brethren W 0 aro 
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affected by the judgment of the Supreme Court 
and because of interf rene with the irp ronal 
law. I support 1b ir views, their community 
aod I am with them. I think the Muslim 
Perso al Law is 1,400 year old . Por the 
last 1,400 years a custom has been in force. 
Muslims are living not only in India but in 
othet countries also. We have to tAk one 
thing eriously. I wou.ld urge the hon . 
Minister, the 0 verntnent and the Members 
of the ruling party that it is being said, 
Sbri Arif Mohammed Khan ha al 0 said 
it. that Muslim M mbers in the Oppo ition 
are making political capital out of it. I feel 
that Members of tb ruling party are not 
taking this issue seriously just to strengthen 
their po ition within th party. They hould 
take this issue very eriously. 

SHRI JAFFAR SHARIEF: No, not 
like this. There re Members wbo speak. 

SHRI BALWANT SiNOH RAMOO· 
WALIA : Pre ently, we have the respon i· 
bility of str ngthe in our country It 
is the respon ibility of all of u to 
strengthen the unity . , jot grity aDd 
create goodwill and peaceful . almo p ere 
in the country and . remove bitt" rne sand 
unrest. The country can be strong' only 
when we keep ourselves ' a ove c~rtajo 
things. BarHer also when a reference . to 
Khalistan was made, had aid that ftorn 
the beginniog e had been rejecting 
thi idea. We will bed every drop 
of our blood to protect the unity and 
integrity of the country . r want to tell the 
ruling party Member that I do Dot believe 
in communali m. Just now it wa said that 
clashes are going on w 'thin and ouf ide 
the country .. To stop thiS, proper advice 
should be given to the Ministers and the 
Prime Minister. I anl not blaming, but 
four years ago. wb n there was unrest in 
Punjab, at th t time also, the Sikh friends 
in th Con ress bad iven wron advice to 
tbe tben Prime Mini ter, S rimati Indira 
Gandhi. - d sincere, advice b 'en given to 
ber, such i tuation ould 0 t have 
arisen . .R g (diog Shri BaD twalla' Bill, I 
am hone tly ayin and other hone 
Memb rs have 81 0 id that th Gover·n-
meot should protect the Mllslim P ronal 
Law ven at the c c t of cert in inconve-
nience. It should not f el by of doing 
thi • 

With these Ii w words I conclude. 
, 

. SHRI K .J. ABBASI (DoQlariaganj): 
SIr, I am grateful to you for giving me an 
opportunity to peak on' tbis m tt r. 'It is 
a very seriou matter and for the last many , 
day alJ of us wer t eling r stive in this 

ou e. Not only in th 's Hou e, people 
outsid are al 0 restive I recollect tbe case 
of AJig rh Mu Jim Univetsity a lso. which 
was prolonged for a long period. We were 
aH in tb~ f r front, The issue of AJigarh 
is our OWn problem . I was in the lead. 
Some of our people went on giving wrong 
advice but in due course Sb'rimati Indira 
Gandhi came to know the real po ition 
and an amen~rnent was brought. This 
amendment was mad in 1980 and the 
people of the country ay ' that We had no 
mala fide intentio s. 

Th Coogres from it. very inception, 
when even the country had not attained 
independence, < took the respon ibility of 
protec·ting the minorities. We ful6IJed our 
promises r gardiog protection of the rights 
of the rui nori ties. At tbat time people were 
migrating to Pa istan from Iod·a. The 
world observ d that many big persons fled to 
Paki tan. When Qur Muslim bre thren Were 
going to Pakistan , non- u lim members of 
the ~ongress topped them from going 
there aD~ faced the wra th of the commu-
nalist, In Iodia, the greate t credit in 
belping the Muslims go s to Pandit Jawabar 
Lal, Rati Abmed K.idwai and MauJana 
Azad. Our Hindu brethren fought for us 
and becau e of that, Mu lims in India 
today are laeding a peaceful life. 

This matter of Personal Law bas been 
ooming before u , time and again. 8ig 
telties arc held in the connectioll. E inent 
Muslim cholars discussit. I was also invited 
to take part in a meeting in Hyderabad. I 
saw there tbat many eminent soholars were 

. present in whose presence one dare not 
sp ak. On i fr id of speaking in their 
presence. I wa an ordinary man there. In 
our childhood. we w r tau bt the boly 
Quran and certain other thin relating to 
religion. I kn w O'll tenets of religion. 
Eminent scholars were present there who 
had the tight to t ke deci ion in the matter. 
I is the ri bt of the MusHm scholar to 
s y whether there has been interference or 
not. There must be unanimity, whether 
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,they a~e from BarejfJy Or·" (rom Deobund:, 
whether they are Sbias or Suonis, whether 
there bas been interference with the, 
Muslim Per onn1 I;;aw. If tbe scholars say 
so, then l' th ink ' the· Gongr ss wHI al 0 
agree aod I . \-Vil.J.l\l~o agree. 

I reques t Shr.i B~n~twaUa that he sbould 
see this rnatter io a larger Pdt pective. t 
had r quested b·iI» tbat SQ far as thi$ maHer 
-is concerned', why is he raisiIlg this small , ' 

question; he S ould raise some big question. 
He was a'unoyed with me. When be ,came 
out I ask d hinf to let the Ulemas decide , 

, whether there, hilS been ipterf rence or not. 
,He then said f 'lOD UlJah" and starred 
looking at me. 
. A r;neeting of the Mu lim scholars will 
have to be cl')ovened to decide wheabcr there , 
bas been in(erfel'ence or not. We cannot opine 
on' it. If they are of the un"nj·mous view that 
there has bee'n interferen'cet we will have 
to agree with them a nd we are sure tha t 
the Congress wi'U also accept their view. 
If lh re Are two opinions about it .. then it 
does not matter whether you· consider the 
issue io Parliament or outside it. 

Memoranda ate being Signed. Proces-
si(l'OS are being taken Qut. Our Consr,ess 
memb rs are taking out processions, We 
will not Jet Shri Bana tw )la take credH for 
it. He , will. not' be 'aUowed to do this. Our 
'Congres have taken out processio with 
,50,000 participants. ' We also want tbat the 

I 

rights of 0 r com unity are protected. But 
10 DO ' case ·' e will let Shri BanatwaUa 
m'i~]ead tbe people fot he sake of vote • 

We bay shed our blood and our 
objectiYe..is that Musliltls and the' people 0 f 

, other oOllutmnities may m ke progress. We 
will not' How you to come forward to 
mislead Muslims. We tbe Mu Ums in the 
Congress wi ll not permit it. e "wiU protect 
the Ml1 lim p . r on 1 L' w b eCB ll e it bas 
all along een p Lc e:g by SHrinlati Indira 
Gandhi, . S 1:1 . l awahar LaJ Neht':J and the 
Congr '. It i , i the manit sto of' the 
Congress PA ty and t ' Congress ba always 
be(Jn support;n it. Therefore t our ubmi· 
siQ j th t when our be)Qvtd Prime 
Minis er. Sbti ajiV Gandhi bas dec}ar d 
that there W~S ' no tntentio ' to int rfi re 
with the Muslim Personal Law, he will 
,.db r~ t it. I, there~ !,e, ·tespectfuUy 
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request Shri Banatwalla to withdtaw this 
'Bill. Give one chance, g.ve 'the Muslims ill 
the Congress a cbance because they arc witb 
you. , Withdraw this BUI and eod tbie 
'Tamasba '. Then see whether tbe Congress 
$oives this pt<?bJem of our cOIl)IDunity or 
not, I( it does not, you can agam raise ' 
this issue here. 

SHRI a.M. BANATWALLA : That Is 
all rigqt but the Word Ctamasha' is not a 
part of PatJiamentary practice. 

SHRI K.J. ABBASI ': I withdraw U. 
It wa intended for ·what is happeniD8 
outside, ·not illS ide. It Was meant for what 
i being spo~en outside, A , lot of tbings 
are happ ning outside and those can be 
slopped only whet) you become JiberaJ~ We 
know t~at you are quite fibera'. you aro 
cooperating 8Qd you have cooperated a lot. 
We are aware 0 your Jar e heartedncss: 
":J u sr Dot ,nauQwminded. I do not want 
to . 1nake a long 'spe ch here . I have 
expressed my feelings. I have always b'een 
in the Congress but I am a Muslim and 
wi tb the grace of , Ood will ' remain a ' 
Muslim ~Dd I h~ve always abided by ,tbe 
tenets of IsJam. We are · not iHin,g here 
with r Jiglous texts in Urd along with the 
English translation aDd w-o are Dot quoting 
from tbelli' e have el1tru ted thi work to 
Sbri AnsarI. These are my feeling and I ' 

: want tha t. the Co gress Party sboutd fiud 
out some soJu tjOQ fot Jt; it may bring 
forward ,orne mendmeot 5'0 tba t the 
Muslim~ are t:usured i I would request Shri 
BanatwaJla tQ give Us one chance,. to give 
Congress one cbance so as to put an end _ 
to the a mo pbere created .outside. It 'caD 
app n only ' when you withdraw y,our DiU. 

!his itl bell' in normaJi ing tbe situation. 
With these . wor s I respeotfulJy conclUde. • 
The thitlgs I ha e aid are in tbe programmo 
of thtf Coogre s Part,), and I hope tliat the 
p-e pi in th Congtess P rty win conside( 
it and Sbti B n twalla wiH aJso consider 

, it. 

T B MINtSTB OP STATE IN THS 
MINI TRY OF E VU~ONM~ l' ND 
fOR STS (SH 1 Z.R. A~SARJ) : Madam, 
the djscus i.on being he'd QD the BiU moved 
by Banatwalla Sahib ba tW9 b je aspects. 
One . asp ct i whetber tb Judgment of 
t he Supreme Court in Sbab WDO case wal. ' 

4'Q4 is, in co onanco w'tb the iQtep iOG or 
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the lawen cted by ParHament and the 
other aspect. i whether this judgment has 
giv n ri e to an issue wbereby the Muslim 
community might be , thinking that the 
judgment is ,tantamouot to interference 
with their' religion. 

The question is that had this been noly 
the parameter of thi issue and had tbe 
discussion' been confined on1y to Cr. P.C. 
and the judgment then, perhaps, I would 
not hav.e poken 00 it. 10 f&ct, I had 00 
intention of speaking, but the ;nterest 
evinced by this august House in the 
Muslim Personal Law aod j'n the teachings 
of the Quran has impelle'd .me to peak on 
it. No doubt -I am not very learned, I have • very little knowledge of the religion aod 
the Quran, but I have been a student of 
religious studies and history, particularly 
the history of I lam for the last 40 years 
or o. Whatever knowledge I have come to 
acquir about the Quran. about the pro-
vi ion in the holy Quran regarding maio .. 
tenance. I sha) I put before you. To the 
question of Shah Bano case I shall come 
later. Before saying anything on the 
provisions of tbo holy Quran which have 
been discussed here at le10gth and so many 
translations of which have been quoted. 
I would like to make before you a few 
ubmi. sion about what is enshrined in the 

holy Quran·. The Quran is the religiou. 
book of tbe Muslims which does not merely 
contain a few tituals; it i not a book of 
ritual, it i rather the faith of the Muslims. 
It embodie guidelines for human beings to 
mllnage the society in a proper way and 00 
proper line. It is, therefore, not proper 
to regard the holy Quran merely a book of 
custom and ritual. It i ratber a law of 
life. Thaf law projects a socjal pattern 
which i conducive to the welfare a.nd 
well bing of humanity. Here I would like 
to make anotber submis ion regarding the 
holy Quran. When we shall talk of the 
boly Quran, we shaJl talk of it in its 

ntirety and not in 'parts. When we talk 
abou't the soci ) sot up of particular com· 
mu Hy e talk of it in its ntirety and 
not of it each con tHuent paTt separately. 
If We w nt to have an in Igbt into the 
.ocial et up of a community. we shall have 
to ee tbat et up in it entirety. We 
~QQot ee ea~b of Us QOD,tituent par' 

separately. If we ,eo one constituent fa 
isola tio'D, then the apprehension is tbat 
W~ may arrive at wrong conclusions and 
then which is beautiful lllay appear to be 
ugly and v;ce ver3a. My third suhmissioo 
regarding tbe hold" Quran is tba·t it should 
no' be used fOf citing instances in the 
courts as is done by our advoca tes. The 
holy Quran is not a book of instances. In 
the courts the advocates prepare their caSeS 
and for that they loqk for precedents to 
strengthen their pases and the favourable 

. precedents are quoted while the adverse 
on~s are held back. The holy Quran should 
not be used in this maoner. The Quran is 
sacred spiritual book. Ie has been the 
tradition and the culture in our country 
that we have learnt to respect the sciptures 
and not to denigrate them in any way . . 
Whatever I am saying about the holy 
Quran. the same applie to Guru Oranth 
Saheb, Gita, the Vedas and the Ramayana. 
These are not the ordinary books wh,ich 
bould be made use of as reference books 

in the court proceedinge to prove onci 
case. 

Madam, to understand tbe meanings of 
the holy Quran is also a very big problem. 
For tbat, firstly one should have knowledge 
of (he Arabic language, which very few . 
people have. If one does not know the 
Arabic language, one should have under. 
stood the boly Quran either through those 
who have knowledge of the Arabic Janguage 
or through that language which is nearest 
to ,the Arabic laoguage. Theo, another 
factor is what meaning Mohammad Rasul 
Allah (Peace be upon him) to whom this 
divine Jaw was revealed. bestowed on the 
holy Quran. There i ODe Aayat of the 
boly Quran which 'says :-

Ho·a/./azi baas PII Ummlyuna 
Rasulam Min hum yatlqo Alalhlm 

Aayatiai va yuzakkilhim va yovalem 
. hum-ul·kjtaba Val . Hikmah 

We have bestowed on you the knowledae 
of the book aDd of htkmat. What is this 

. hlkmal? Tbe learped jnterpreter.s haVe 
said : "The beok means the hoJy Quran. 
and hikmal mean. the Ii fe of RasulaJlah" 
(Peace be upon bim). ViewiD& bis life. we 
can know wha t the hoJy Quaran is. And 
his life could be under toad only by thOle 
W~o Jived wUb bim aU 'be tiQJO .nd wbo 
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saw hin;t sitting, walking and explaining the 
meanings of tbe holy Quran, and tbose 
Ulema.. who have, as has aJ 0 been observed 
by Abbasi Sabeb, been the collectors of 
the Hadi~' (Sayings and traditions of 
Prophet) those learned ones wbo have 
devoted theu entire lives to kn.ow thd 
meanings of each and every Aayat nd' to 
keep the meaning of each aod every Aayat 
and Hadis eternal. 

Madam, the hi tory bears testimony 
that so many commentaries of no other ' 
book of the ,world have been written as 
those of the holy QuraH. The history bears 
witness that such a detailed and complete 
record of the life of no othet persOn is 
available except that of Mohammad Saheb-
how be ate, how he drank, how be slept, how 
he had bad relations with friends, how he 
sold purchased things , A Muslim has faith 
as if these detail of bis life represent the 
bo'ly Quran. Somebody wanted to know 
something about tbe life of Mohammad 
Saheb from Hazrat Aisba (Rasi Allah-e-
taala Anha) whereupon she said. "Do 
you not read Quran"? He replied in tbe 
affirmative, whereupon she said "If you 
read Quran, then it is not ditlicult for you 
to 'know about the life of Mohammad 
Saheb, because one Qurao was that which 
was enshrined in the form of a book or that 
which the Hafiz memorised by heart. but 
tber was a Quran who moved about in the 
streets of Medina and who spont every 
moment of his lif~ in the servic of Allah. 
in the service of the Qur n, in following 
the injunction of tbe Quran. The best 
source to koow bis life cao be those Islamio 
Jurists who have drawn conclusions in 
regard to different issues by devotiog their 
entire lives . I do not acknowledge that the 
society i ~tatic. nor does Islam. According 
to Islam our ociety is a collectiVe entity, 
it is dynamic and progres ive end, herefore, 
Islam wants that if with the chang in the 
conditions and . with the progre s tbere 
is need for change, then a provision may 
be made to enable us to make changes in 
tbe law, but it is' subject to one condition 
aod that i tbat whatever law is there in 
tbe holy Quran in clear terms and in 
minutest details, tbat cannot be changed. 
Whatever has beeD ordained in any Aayal 
of the holy Quran cannot be changed by 
anything in the Hadif and by ~ny word or 
deed of even th areate t of melt. Tbc hOi! 
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Quran is tbe supreme la w and wbatev~r 
has been laid down in it oan never be 
cbanged and the Hadis comes 'next to that. 
The Ulemas have rendered the job of inter-
pretation of the Hadis and Aayats of Quran 
and of resolving issues connected therewith 
because there is ,no scop Cor any change 
in our basic principles and tenets whioh 
have been precisely enshrined in the holy 
Quran and tbe Q adil, but except tbat there 
is a field in which there are so many things 
which are required to be changed with the 
change in circumstances and those changes 
are allowed. Let us take an example to 
see bow cbanges can be made. An elderly 
person may encompass a very large area for 
the u e of hi descendants. construct a 
house therejn in accordance w;th the 
requirements of his present family and 
start Jiving there and leave the remainins 
area so that with e,pansion of the family. 
the house will also be expanded according 
to tbe liking and the needs of the new 
family members. But the family of that 
.' I elderly person remains his famil.y till he 

extends his house within the area encom· 
passed. The moment, a member of that 
family crosses the bounds of that area. be 
does not remain a part of that family. 
This is the basic principle and this is the 
basic requirement of tbe holy Quran. 

The other principle of the holy Quran 
is related to our social Hfe. Wherever the 
holy Quran has devolved some respon-

' sibility, it has simultaneously kept in view 
the human sensitivity and taken care Dot 
to put suoh a burden on anybody as be 
may not be able to beat, because it tbis is 
done it will not be in the interest or the 
man and then he wi II be justified fa setting 
rid of tbat by fair means Or foul or pas ing 
tba t on to otbers. This principle of the 
holy 'Quran has, therefore, been reiterated 
at many place and it has been said tbat 
"La yukaili/-o-na/san .. illa ,usaha" -do Dot 
take so much burden on yourself as may be 
beyond your capacity. 

Another priociple wbich, in tbe context 
of human society, is of overriding impor-
tance as compared to other law of the 
society i "Ya-Jlaza.al-M~~zan." The AI. 
mighty spea in the holy Quean tha t He cre-
ated the scales not only to weigh the graio • 
The interpreter h ve said that tbe scale 
sisnify balaDC aDd that He created baJaacc 
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ceYa Yaza·la.Mizan, Alfa Tatghau/il Mizan" 
-do nQt revolt against the balance, do not 
run away from the balance. After 
~fVa Yaza .. al.Mizan. Alia Targhutl iii Mizan" 

He further decreed "~Va aqtmul Yazna bll 
qista vala tukhsl,ul Mizan." ~Qlst" means 
ju tice and " Ya qaimul 'Vuznu bil qlsfe ,ala 
tukh$irul Mizun." .means 'to weigh with 
justice and not to short-weigh. If this is 
viewed superficiaJly, then it means that in 
our successful business Ufe Qne should 
neither weigh Jess nor more, but if seen in 
depth. then it means that one should a~oid 
imbalance in the society. Have no 
imbalance in the society and establi h a 
society without any imbalance, which 
shOUld function like a weighing scale which 
stoop neither on one side nor on the 
other and which remains exactly parallel to 
the earth. This is what the holy Quran says. 
We would have to test the law of aoy 
society keeping in view these principles 
and all the other law$ enunciated in the 
holy Quran are based on both these basic 
principles. 

Now I come to the real issue-divoroe. 
For a number of days there had been a Jot 
of hue and crY ,about the issue of divorce 
in tbis -country. Now, of course, the matter 
has settled down gtaduaJly and ao aware· 
ness is tbere that such conditions oa n arise 
in our ociety and ' in our fallliJy life in 
Which divorce may be the only ' way out. 
The Qurao also bas not liked divorce, and 
the marriage bas not been treated merely a 
social contract. Contractual marriage is of 
course tber • but that do¢s Dot mean tbat 
tbi contract couJd be ~l'okeo at will. No. 
Tbe Quran ba , 1,'8 cber attaohed sanctity to 
it nd ordained it a ~iou relationship. It 
i such ,8 relationship which the ' Qutao 
want to co ~inUQ thropgbout life. l hav~ 
brou h a number of books here. Whatever 
I am saying tbat is based 00 these books 
and if ne d bo, I shall rerer to tbem here 
and tbe e. But about marriage, I would 
Iik to s~y that Shariat does not treat it to 
be 8, more contract but according to ' Islam 
and the Isl3mic Sha,/at, marria,e is sacta-
anot. Islam considers marriage to bo a 

prayer and a prayer to tbi exte~t tbat 
ccording to one Badia of Mohalllmad-ul .. 

Ra uJ R utullah (Peace be UPOD hin'l). 
• por 00 who bas QQt III trioa, is oot bi ' 
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progeny', Alas! Azeez , Quresbi could 
uoderstand.it. The fact is that the Quran 
has checked the evils which could at4se in 
the society due to some or the otb r reason. 
Daodavate Saheb will disagree with me; ' be 
will not understand it but these people' will 
'understand that the Qurao h$1s emphatically 
checked the evils tbat are Hkely to arise 
anywhere in the sooiety. Marriage has 
been given the status of a , prayer simply 
because after marriage' a man will not go 
as'tray. 

. '. 
SHRI ARIP MOHAMMAD , KHAN: 

Even then some people do go astray. 

SHRI Z R. ANSARI : But I was not 
expecting this from you. Otbers may do 
so, but I do not expeo-t this from you. 

I have submitted tha t marriage is not 
merely a contract . This is a pious relation. 
Islam has given this pious rela tioDSbip the 
status of a prayer. Just as ' a man is 
blessed by God When he offers Namaaz ' 
and observes RtJza, similarly he is blessed 
by Him when be gets married. This is the 
status that has been given to marriage. 

! 

Now there is the issue of divorce. I 
have with me tbe commentary by Maulana 
Abdul Majid Sabeb Daryabadi , in both 
UrdU and English and also tbat by Mufti 
S.hafi Saheb Deobaodi . I have the com-
mentacy by Maulana Kand hlvi. There is 
also commentary jn Urdu by Sbah Abdul 

' Qadit of the family of Shabwali UlJall 
Muhaddis Deblvl which i ' very old and 
ptobabty t~e oldest. After going through · 
all of them, I am giving the essence before 
you. Th,ereaft tt if you wish, I ball read 
out their provisions . I am making this 
submjs~jon before you that the intention of 
the holy Quran is that tbi.s relationship 
may b~ main tained throughout life in a 
very happy manner and it should not 
break. But in spite of thi t conditions may ' 
develop whereil) despite efforts, di$cord may 
reach a point when it may become ao 
'Qnneces ary burd n for both the spouses to 
maintain tbeil' relatiollship and the un-
necessary burden may tend to create more 
problems. Thorefore, the remedy of divorce 
i there merely as a permiss'otJ and it is 
not mandatory. So many people .say that 
we are p rmiu d to marry four times. But 
four marriages arc Dot ~aQdatory, they aro 
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simply permitted. But the intention ot tbe 
Quran is tba t one should marry only 
once. 

PROF. MADHU OANDAVATB : 'Had 
it been mandatory, it would have become 
qUite burdensolXl. ' . 

SHRI Z.R. ANSARI : Yes.. it would 
have become very difficult. Only you will 
be able to belp aod there is Done else. 

PROF. MADHU DANDAVATE : ,Only 
,one bas made me know tbe reality. 

SHRI Z.R. ANSARI: I was saying 
tbat tbere is merely 1l provision for divorce 
and tbe Quran bas amply emphasised that 
this provision should be made use 'of very 
carefuJly. Now. I would not like to read 
out all tbose provisions. My nephew is 
quite intellig nt and he has given 'the proof 
of bis intelligence during disoussion on 

• this Bill last time. I Was aJso preseot and 
listening at that time: I am his uocle. 

AN HON. MEMBER : Sure f 

17.13 hrs. 

[Shri Zainul Basber in the 9halr] 

PROF. MADHU DANDAVATB: Mr. 
Cbairmao. Sir, I rise on a point of order. 
,In this ·H.ouse nobody is any body's is uocle 
aod all are hon. Members. 

THE MIN STER OF STATE .IN THE 
DBPARTMENT OF PARLIAMENTAY 

, AFFAIRS (SHRI GHULAM NABI 
, AZAD) : Hon. uncle. 

SHRI Z. R. · ANSARI : I am sorry. 
Dandavateji. the fact's ' that this subject 
is very dry and i'f there is no bumour tb,eo 
you will get bored and ~o shall I. Tbe 
height of dryness is that 1 bave to take 
water again aDd again. Sat 1. • .10, the situa-
tion bas now changed. mean, at the time 
of marriage" Hon. Madam wa$ in the Chair 
and at the time of divorc;e Hon. Sir has 
occupied that Chair ..• (lnterrllptiona) 

MR. CHAIRMAN : You may now have 
one more alass of Wi ter. 

SHRI Z.R. ANASARI: Sir. I was 
saying that divorce is tbe last unp) asant 
part of married life which tbe Quran has 
considered to bo inauspicious. Tbere are a 
nUlllber of Hadls coverin8 this aspect. Nabi-
e .. Aktam (peace . be upon) him has 

observed: • 'Amona aU the permissible things. 
tbe most bateful act for me is tbat of 
divorce. But it may b~ resorted to if tbe 
married lif~ bas become unbe rable a,nd a 
burden for both the husband as well as tho 
wife. it If the conditions warrant.. divorco 
may be r,esorted to. There are ways for 
effecting divQrce. A restriction on divorce 
has betn imposed in dift'erent ways. You see 
the provi ion of tbe Quran wherein it ha ' 
been said. Jf this mistake is committed. 
'heo ' take recourse to som" method such a 
make some chaoges. fix SOlDe date, etc. At 
last. if there is n\) way out and there is DO 
alternative ~ut ,to resort to divorce, ,the~ 

gjv~ divorce in the some graceful manner 
in which YOU had contracted the marriale. 
If tbis unplea ant act is at all required to 
be resorted to, divotce ... an act of bhterness-
should be resorted to gracefully with a 
beatins touch as far' as possible. This is 
the. jot·eotiOD of the Quran. 

Our able friend. the bon. Member. has 
no doubt quoted the provisioDS of Quean 
correctly. The method of divorce laid down 
in tbe Quran is that it shouJd happen in the 
condition of Tohr-Tohr mea as tho period 
of purity of the woman. Tohr is the tim 
between two periods when tbe woman i 
pure and during the period of 
Tohr. no interoourse should have been done. 
The provision is that pronounce Talaaq 
once; let ber live in your owo hou OJ Ie 
bere live in your bou e till the three period 
of purity and when tbe lddat period i bout 
to be over, cUber retain Jlcr happily or 
relieve 4er with Itace .. If YOU' think tbat 
thi& will become a burden, then relicv her 
with Ir~ce. This IS the provision. 

After pronouncing Talaaq ODce if you 
feel the need, you lDay prO(1ouJ)c~ it second 
time. The e ate tbe provisions of Qutan. 
Tben let the period of 1t1dal ~ completed. 
The wife will live under the samC!) roC)f with 
you uotil tbe period of lddot is over but ther 
will be nO sex fel tioosbip. But tbe hUlbaad 
will continue to Qlect ber requirements ot 
food and clothing as beretofore. W e the 
Idtlat period i. about to be 
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After the completion of the period of 
Iddat, divorce is cOlPpJcte-then tbe 
husband and the wife are separated . But if 
the husband still has som . soft corner' for 
the wife and be realises that he ba 
cOJl]mitted a mistake tben he is ~ rmitted 
to remarry the divorced wife. It the husband 
has pronounced Ta/aaq three times which is 
known a Ta/aoq-e-baeen then there is no 
way out. Tbat is why it is prohibited to 
treat the pronouncement of Ta/aaq in a 
lighter vein. Huzur Nabi Karim (peace be 
upon bim) has said that three thing 
should not be done in a lighter vein. First 
marriage should not be done in a Hghter 
vein. If tbe consen t is give in a lighter vein, 
the woma n can claim the sta tus of a wife 
and Jater on if the man tries to withdraw 
from it 0 the plea that he had consented 
in a lighter vein, she will claim 
maintenance. SimilarJy. divorce shpu)d 
al 0 not be given in a lighter vein becau e 
after pronouncing Ta/aaq tbr iCe, the divorce 
become irr vocable. Then they ca nnot 
remarry till the divorced woman marries 
ahother man and con ummate the matriage 
with' him. Thereafter, if the second husand 
divorces her willingly, she oan remarry the 
first husband aft r the period of Iddat is 
over. This i in a way puni hment for the 
hasty action of the husband .and for 
disregarding tbe provision or Qurao; he 
will not get his wife back howsoever 
repentant he may be. Ther is need to be 
careful about the ~rovisions of Quran. Thete 
i no problem i it except that I have a 
serious difference of opioicn with Shr! Arif 
Mohammad Kban about the statement made 
by him during hi . speech that th decision 
of Hazrat Umar Razi AlIata)Ji Anab was a 
political dec·sion. 

THE MINISTBR OF STATB IN THE 
DBP 'RTMBNT OF POWBR (SHRI ARIF 
MO AMMAD KHAN) : I am orr},; I 
never said that . 1 bad only giv.en refere~ce 
that m y be wrong. I do not deny that. I 

!XI not a learned 0180 as ;)IOU may be. I had 
only liven a refer oce. My only ubmi sion 
i that it i wto to say that I bad said 
tb t. refuse to owo it, The reference was 

from the book ' by C.B. Masani of the 
Pakistan. Law CommissQn. 

SHRI Z.R. ANSARI : All right, Sir. 
I do not look to Pakistan for guidance. 
I may submit, Sir, that in this entire world 
there is DO otb r country w icb bas as much 
knowledge about tbe Islamic Scriptures as 
India . You may refer to Pakis tan if you Uke 
but the ·Ultmo& of the school of Islamic 
studies, Deoband aDd other highly learned 
scholars whose piety, learning, fear of God 
and asceticism i uQparal1el d in the entire 
worJd are found only in India, You will 
find men of lett. rs in other parts of the 
world a lso but ' t is only in India that you 
wi)) find men wbo are God.fearing, who 
observe asceticism and who lead an ideal 
Hfe which makes us believe tbat perhaps 
these people are not the earthJy~bejngs but 
have descended from heaven. So, I do not 
at all agree that there are more learned 
people than our Ulemas in any other part of 
tbe world . Now, since he bas referred to • 
Pakista n. shaH also give quotat ion rather. , 
than speaking on my own behalf. 

PROF. SAIFUDIN SOZ: Ouotaihns 
Pakistan or lodia ? 

SHRI Z.R . ANSARI: It is from 
Pakistan. 

PROF. SAIFUPIN SOZ : We obje<:t to 
it. (Inu~ruptions)' You may please quote from 
an Indiao ource. (lnrerruptions ) 

SHRI ARIF MOHAMMAD KHAN: I # 

have no objection as tb i SU~ is academic. 

SHRI Z. . ANSARI: the point i 
that Hazrat Umar Razi Allah TaaJi Anah 
was the second CeHf of Mohammad (peace 
be upon him) who remained .with him 
throughout Jife and he ••• 

saRI GHULAM NABI AZAD: Now 
there is a chan e in the nephew ~ 

SHRI Z.R. ANSARI: Like two 
Ta/aoqs" thetc are two nephews now. 

(Jnterruption~ ) 

I was making only tbis submission tbat 
to say about Hazarat Umar Anah that bit 



.Codr. oler. P. 

decision was a political one is too bold a 
statement. When did h take this decision? 
This decision was tak n by him when 
thousands of followers of Mohamm d-ur-
Rasul Allah were preseot. Those were 
different times. They Were th time when 
even if the gTeate t of m n said a wroog 
thiog, an ordinary man couJd dare say: 
"We shall neither do what you say nor 
bear." There i an iocld ot r lating to 
Hazrat Uroar himself that during Juma 
discourse, once he told the congregation 
to Jis,ten to what he aid and obey, where-
upon a shepherd stood up a Dd id, ccI 
shall neither hear you nor shall I ob y 
you unless you tell us .that I got as much 
cloth from the public fuod as you 
got, how is it that J be ing short 
statured could not mak kurt a from tliat 
cloth whereas you c uld make it JD 

spite of being so tall a ud broad 1" 
Such daring was the spirit during tho e 
times that an ordinary map could say this 
to a person, whose d ma in wa a bout to 
extend b yond Iran and Iraq aod upto 
Bgypt. Hazrat Umar taki ng a decision 
against tbe provisions of the holy Quran 
aDd the Hadis duri ng such times. 

(/nter/uption ) 

PROF. SAIFUDIN SOZ: Say posi· 
tively, otherwise th re wiJJ be misund r-
I tand i ng ... (Interruptions ) 

SHRI Z.R. ANSARI: It will b 
sufficient to hear what I say. Whosoev r 
wants to know more ab u t it, he can r d 
further. I have submitt d ef re you that 

, It was impossible duri ng tbos times for 
Hazrat ' Umar to take d ci ion ga in t the' 
holy Quran and the SUnnal and that the 
people should ac~", pt tbat without any 
protest. There i not one or two but 
'hundreds of such examples of tha t period 
and even of th period after that when an 
ordinary persoo stood up in t the · reat 
and the glorious kin or the e peror and 
laid that he wa wrong and that he (the 
ordinary pers n) wa not prep red to rsten 
to him. May it b th pe iod of Bani 
Umaiah and the bislor f the time of 
Bani Abba and r ad tbe case of Imam 
Abmad-bin-Hambal on th i ue of QUI n, 
bow they op ly ex r s cd lh ir view 
alainat the big and t I ri us r ulers and 
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emperors and had the lea t (ear 00 account 
of that. 

The times of Umar Razi Allah TaaJi 
Anab are part of the period of prophethood. 
Sahaba-e·Karam's period according to a 
Hadis of Mohammad-ul-Rasul Allah i 
included in the period of Prophet himself. 
The best time is Sahaba·e .. Karam '8 time. 
In a Juma Khutba (discourse), provided my 
nephew care to hear ometi .e tho 
discourse. Imam read out this during tbe 
di course: 'Khairulqarunf qarnl sam nlzaen 
yalunaIJam 3am uldln yalunaham"-the best 
time i my time and thereafter the time next 
to that and so 00. Flqh has tt ated the 
period of Sahaba-e-Karam as tbe very 
period of Mobammad-ul-Rasul Allah and 
his way of life as Sunnat, Sunn.t 

" Mohammadi. Therefore, the decision of 
Umar Farooq cannot be political aDd theo 
there is the Hadl$ also. Rasul Allah (peace 
be upon him). no doubt, expr s ed anger 
when somebody pronounced Talaaq thrice 
simultaneou ly but, in spite of that expr s-
sion of anger, those three Talaaqr were 
given ffect to. Therefore. it is quite in 
accordance with the Sunnat and it is too 
bold for anybody to say or to write tbat 
this decision was a pOlitical decision. Only 
AlJamah Maudoodi can dare say so aod 
none el e. He has often said so at number 
of place . Allamah Maudoodi has often 
taken libertie with Sahaba-e-Karam and 
other great persons. Thank Ood, he has 
gon over to Pakistan bag and baggage and 
mostly such people have gone to Paki tan. 
How they are writing books and seDdio, 
them to us. They are mi leading u . They 
are settin up commi sions and sending 
commi sion here. Por God' sake the)' 
should have pity OD u~ .. . (lnterruplions) 

P OF. SAIFUDIN SOZ: Have you 
any obj ction to haquq·e .. Alzojeen •••• 

SHRI Z.R. ANSARI: Let u Ie ve it. 
I never s e his book ver iDce I came to 
know about it. I was speakin about 
Tulaaq . . • (/nterrupllons) .•. 1 am not addre sinl 
you ... That i why I had u ed those words. 
So far a Ta/aaq j concerned, it i correct 
that the method en hriDed io th Quran i. 
tbat of extreme carefulnes. But if some-
body d not adopt t at method and act 
ra hly theo hell with him; I t him 10 hi. 
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wife. This is the intention of Quran . If 
somebody disr garded the p OVj I of 
Quran, then Moham ad-ul-Rasul Allab 
(peace be tJpan him) has, d.espit expres. ing 
anger over it, given ft'Clet to it. Therefore, 
this is not an' issue in wh ich one should get 
lnvoJved too much. Now am coming ~o 

the real is ue. So far what I have been 
-taJklng 'about was only a pr f c : ' aman ,a 
mukhlslr si hal magar. tumhe"d toola t. The 
real issue is hat of majnten ce and so 
I come to that. 

The provision regarding maint n nce is 
there in the holy Quran itse1f and 0 W 
filled not go to th~ Had • It is proper that 
the former wife, i. , t the wif who bas 
been divorced, hould 9 t maintenance 
from h r husband during lh pe jod of 
lddar. And if durin the p riod of lad.(lt it 
is found tha t the wif is pregnan t th l1 j is 
prop r that sh should get mainf enar.ce 
durin th period of pregna cy, up to the 
time of delivery and th n after de iv rYt it 
has been said in th Qura n a bout the 
husbaod for whom th t child is begotten t at 
since the child adOpt th father's line ge" 
so it i the rc poos.ibility of the mother to 
suckle the child for two )' ars and h 
mainten DC of the wife a d th exp ndi-
ture on the ch Id, th quantum of which 
may be decided between tbe tOt PODS 's, 
will hay to be born by the husband. Apd . 
for deciding fhl t amount the arne principle 
will appl as 1 said earlier i.n this ouse: 
"La )'ukallif..o-nafsan-Illa-Vusaha." That 
means do not put 0 much burden on SQme .. 
body as he m ·· y not be abJe to be bear. And 
if the ' wife say to him, Hyou have divorc 
me, so I sball not uckt ~our child" th n 
the husband will say, "All ' right, do 0 t 
suckle it. I shall engage daya for that." 
But. in spit of 1bat. the child will retnain _, 
with tbe mother and the dayQ wiJ) al 0 
remain with tbe mother. Tbi preca ution 

, ' ba been t leE-D. After' all, mother ba attach .. 
ment with tbe chi Id and onf)' she knows how 
to bring it up, it cannot s atched way 
from bet. Th lb ntire e penditure 
involv d in uckJin the child for tOY ars 
a may b decid d between be two, but 
may not be so much ..• . (lflt('rl'uption. ) I 

That expenditure llould not b s high a 
,may cause burden n ttl body. t hould 
D ilher b so meagre tbat th III ther y 

Dot be able to br'ng up the child , properly. 
nor so hi h th~t it may become unbearable 
for the hu band. Th are the very words 
used. In tho end, it has been said: 
"La yukallif.o-1Jafi an.i/la-vu.) ahp."-so much 
burden ~ould not be put on any person . 'I 

as may be b yond his capacity . So, 
th~se are the · Jaws regarding the maiil .. 
t nance. Th question i what be reaJ issue 
is and now 1 come to tbat. 

SHRI C. JANGA REDDY: For so 
long y u have n t come to real issue. 

• 
SHRI Z.R . ANSARI : I am coming to 

that. ThaT i$ ue he be n settled and now 
th pre c t i su btl to be settled. The 
point i that I am happy that this augest 
Hou bas vioced so much in' re t in tbis 
is. ue aud I prey that it may take imUar 
inter st it th seri tures of different 
r Iigions which have not only adopte(J 
co uni ty set-up bu aJso maintained that. 
Thank God that I have read the GHa aod 
the Ra ayana also .•.• 

PROF. SAl UDIN SOZ: ,Read Guru 
Grantb Sahib also. 

SHRI Z.R. ANSARI: Three-fourths of 
Guru Ora, th Sabib, S,ir contains the 
U1 t canet.: of Sufi ot our relisjon. So, I 
was aying that the criptures of different 
re ligi s should be studied with a sense of 
faitb and with an unbiased , mind. whereby • it may b that mutual differences and mis-
understandings in out societ.y may be 
remov d aod an atmosphere ' of uni~y 
created. This ,is what is called national 

, integration-the national intearatioD 
vizualis d by Mahatma Gandhi" andU 
Jawaharlal Nehru and MauJaD'a Azad. In 
India, securarism does. not mean Degation 
of religion; it is rather . having r gard for 
each and e~ ry religion. And thi$ is bow 
an atmosph rc of national integra-
tion c n b cr attd , If you do not accept 

. my advic , the goal of national integration 
will n vet be achi ved in tbis couotry. This 
is how Gandhiji h d hown the path of 
mutual ut)derst~nding. If a person of oae 
eommu i ty hows r SDe~t to the r Hgion of 
tbe oth r community. tben his religion 
\\fill also b~ r peeted and *hi feelin8 wiU 
bring each other near r and create a sense 



Cod, 0/ Cr. P. AGRAHAYANA 1.1907 (SAKA,) (Amd ~) Bill) 398 

of love and oneness amongst on~ another 
and then ultimately it will b -

Man tu .,hudam tu mall ',shudi man tan 
$hudam to joan shudi 

,. Taka8 na goyod baad azah man 4 egram 
to de at; , 

. T~ank God, a Per ian schahtr is 
present here otherwise I bad bluod red. I 
would, of course, have c rrected th 

.". 

proceedings. 

[English] 

PROF. DHU DANDAVATE: All 
are e.qilaJJy ignorant. You quote aoything. 

[ Translallon] 

SHRI Z .R. ANSARI: My intention is 
that if a real desire is cr at d 'to under .. 
stand each 6th r and the problems of each 
other in their right perspecfve in our 
society. then it wiJl , op n the way for 
mutual uOderstanding and crea e an a ·(110S-
phere of national iO Jegratiu in the reaJ 
sense throughout the lengtb and breadth of 
this country, from north to south and 
from east to west. If it do s not happen 
like tbis, it would be very uofOl tunate for 
our coun try. 

Now. I a~ not goi g into more details. 
l have put fortb a scnemo before you and 
tha t entire scbt!lDe is regarding maintenance. 
If you want I shall read OUt the Aa);au from 
the books wbi~h have with me od explain 
their meanings to you, but I do not want 
to take more time. ' 

The divorce is of four types and ther 
are separate provi ions frail the four of 
them. On ,type of divorce is tha which is 
given immedia tely after marriage, in wh ·ch 
case no dower, mehr was fixed and neon-
summation' had taken place. In thi c e 
tbe provision of the Quran in that beCaus~ 
therp has been no coosumm tion of . 
marriage and mehr was fixed, so the Qutan 
hs provided Umatah." 

~ 

The second type of divorce is where 
mthr had been fixed and p rhap the 
marri$ge was solemnised but no,t sonsum-
mated. In thes circum tane s. the bu ban:d 
.haJJ returo hilif of he m IIr to the wife 

and balf sball be foregone by her. Here 
a1 0, it has been said, further tba't as the 
husband ha the upremacy, he may' fotego 
his half ako bJ,Jt jf he wif~ waots to foroso 
her half, then this is aJlowed. There is no 
restriction ,on 8n}lbody. A good way-out 
has been shown. The hu band being in the 
posit jon of supremacy and the divorce toole 
place on account of some reason or tho 
otht'r, so in order to en ure t at she may 
not feel th pinch of if, It has been sugges .. 
t d to the husband tbat he may not retain 
th half portion and pay the entir amount 
of mehr. 

The third ty e is that tbe menr haa Dot 
b en fixed and there was consummation 
of marriage and ther after divorce took 
place. M ehr is not a pre .. condition for 
marria e. In this situs tion, the divorced 
Wife j ntit I d to receive the amount of 
mehr prevailing in tbe socie y a well as the 
ri ht of maintena nce durin tbe period ot 
Iddat. 

The fourth type is tbat mehr was also 
fixed, marriage Iso took place. thete was 
consummation of marriage also and there-
aft tbere was divorc . ln this situ (ion. 
tber i a prov; ion of paying the entire 
a ount f mehr but jt h b 0 foHowed 
by an expressIon : " Val mUlalliqate-mata. 
um-bilnmruf;': In the edit bas been 
provid d tha t v ry woman who ba been 
divorced ha II be pa id "mata-um. 
bi/marul. " 

Sir as a matt r of ·fact th problem is 
tl at son efim s i happens that certain 
1 lJ age are not capa bJ of cOflveyina 
t e compJet rneanin 111 tran lat ion of a 
malt "hleh fg'oally occurs io the 
criplures. om in, it appen that 

trSD lation is not corr ct becau e of lack 
of knowJed e. One may be wen v r cd in 

e Jangua e bu' not 0 in t e other 
Abbullah ¥usu( Ali Sahib ha tr~n Jated 
"mata-um .. bitma, uf' as r p r m iute .. 
oance hile the po ition i tba(' it is n itber 
pr per .udn enaoce. In uLisan.ut .. Arab" 
which is an sut orit t'v Arabic dictionary 
it ba b eo transJ t d as sma)! ben fit or 
temporary benefit. MauJ D Azad ha 
ttan Jated 'mata .. um.bilmaru/' a 'some 
b neBt'. 

AN HON. MEMBER; Do you b,.vo 
the transJa ion by Yusuf Ali 
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SHRI Z .R.,. ANSARI: Yes, I have. I 
may read it out; why should we suffer 
misunderstailding ? So this .is the matter! 
It is all right. The nepbew is right. I am 
aetting old. Maintenance at reasonable 
calef 

Iu fact the translation of mala as 
maintenance is basicaJly wrong; it is to,taJly 
wrong. Why ° I Isay that it is not main .. 
tenance because if maintenance is accepted 
as the ,translation of mat.a, then ' it means 
tbat there is no escape at '811; i't has 'to be 
paid the whole life. 

AN HON. MEMBER Is the period 
mentioned there? 

SHRI Z.R. ANSARI: The' period is 
not mentioned there. There is no mention 
of period in this Aayat t But it has been 
clearly said in other AayaJs of Su,a~e-
alaaq and Sura-e .. ulbakr enshrined in 

'Quran t}l~t io case the wife is pregnant 
at the time of divorce, the husband 
wi'll provide her during the period 
of suckling the child. This is Aayat No. 
232 of .the Qurao. It has been said in 
-Aayat 232 tbat the n;lotber should suckle 
the child for complete two years . This is 
to fulfil the d mands of ucklins and the 
responsibHity to make provisions devolves 
on the per on whose child it is·, The words 
used here are "the person whose child it 
i ". It i tbe fatber's lineage which governs 
the parentage and that is wby it is his 
responsibility to provide "rlzkeh" 
vllksoteh,,", Le.. meab . and clothes. The 
word mala has not been used there. How 
long? Opto the time till the child i a 
suolcin·g. It has been further said in Sura .. 
•• ta!4oq, Aayat 6, that in case they (the 
divorce,es) are pregnant, theD continue 
living them maintenance. The word 
'en!iqu' ha been used here which means to 
p y maint nance ti1J they are delivered of 
tbeir burden. This provision is there in so 
cle r terms . There i no logic t·o pay 
"-aintcnance to a woman who i ' not 
pregnant and who bas oot giv.etj bir h to ~ 
child (or ber life time OJ' till the time she 
remarries a orne bon. Members have 
construed th meaning of • mata urn-
bllniatufiU This is totally against those 
~tlyattl which arc correct and wb rei period 
ha b en 6xed. Therefore, it is upa.nimous 

cloci io ill y. Th r is no ditr rence. 

of opinion on it. All tbe Ulema, have 
in erpreted it this way. The enlire com. 
muo ity bas interpreted ,if thi$ way. 
M i nten:lnc~ is proper , only during the 
.period of lddat. Yes, this period can ,be 
extended Llpto the time of delivery, .if she 
is prego,uil . Thereaft r .. it wOI not remain 
maintenance bu~ will become ·uJrat' 
(wag s). This has given rise to some 
question sometimes. Thse thing are said 
ouf of genel:osity some times. 

We ~re too merciful. We are very 
merciful when oth rs are affected but when 
we ourselves are affected. th there is DO 
mercy . '''hen omebody else ' is affected, 
somebody Is.o is burdened, our me.rcy 
kno s no bounds. It is yery meroifully said, 
"A II right J Ansari Sahib, why do you take 
recourse tQ detailed provisions; wheo it 
ha not been prohibited, wbat is the harm · 
if you give it." 

,Sir, this is the issue towards which 
J would like to draw the attention of bon. 
M c mb fS wi th the utmost emphasis. A . 
wom~n who has separated fr·om . her 
husband, a woman who has been divorced. 
it is against the di oity of tbat woman to 
receive maintenance from her ex-husband. 
After 8)) dignity also has its own place. 
Islamic culture does not permit tbe members 
of it community to force a person, whe-
ther mao or woman, to Jead an undigoifJed 
life. First. this is taken as undignified . by 
the ocicty and secondl , fhe maintenance-
as I have to d you,-leLa yukalli/",o.,.na/lon, 
IlIa-vusaha" - do not put so much bQrden 
on omebody which he is not able, to carry. 
I w uld ,like to invite your aHentioD towar", 
the conditions prevailing by and large ,in 
the country and out ide. Somewhere or 
otber wb u such unde irabJe burden is put 
on somebody, he has .perforce to adopt 
uch meanS as J ad him towards brutality. 

Therefore, do not put undesirable burden. 
I~ somebody is burdened whh much undesir-
abl~ weight either be will throw that 
weight on you nd you will be crushed 
th reund r or el e he himself \\1m die un~et 
the burden of poverty . I have ju t DOW 
invited your tf ntion towards tbe basic 
tenet of Qurao-··La yukalliJ.o-na!s(IIc-llla-
'Vu.faha. " 

Sir, I would lik to draw the att~ntion 
of f.h.i august House to the faoe that tbe ... 
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. ever)' fea r of lomo cyil ~ropp1.o8 gp in 
our society. Thero 11 no aDgel a,moo8 men 
or women. Both men or wOD,len caD err. A II 
ean have shortcomings', ' all can tread a 
wroog path. You oonsider for a while ,that 
in case ,OU revoke tbis provision. tbe 
,espoosibiiity of , pay,lng maintenance for 
the whole life win devolve on tbe man who 
bas given divorce. He will have to pay the 
'maintenance, then where Is tbe need for mar· 
rying t'ike Shri Alzlz Qureshi. Whe tbe matter 
is l~gaJ. •• (InterruptIon,) Somebody siuing 
behind has said that BaDatwal1a Sabeb bas 
also done so. there are not ttly views, 
someb'ody 'sitting ' b hind bas said tbis .•• 

(Inter1uptioR6) 

There is no djtYerence between devil 
and , mischievous. Both of tbem indulge 

' in misleading. Childern are. of course 
JDischievous. As an uDcle, I have said 
this to my nephew. PJease do not treat it 
as unparliamentary. 

SHRI ARIF MOHAMMAD KHAN: 
No, Sir. 

SHRI Z.R. AN~ARI: I have already 
submitted be(orc you that this is an aspect 
of our society which caUs for consideration 
lest by making such provisioos we should 
take the SOQiety toward degradation with 
this fond hope tbat we are obligiog the 
society. we are amelioratiog 'its Jot and we 
are making the weaker sections stronger; 
lest an incurable malady should develop 
which may be very difficult to be cured ... 

(Interruptions) 

Abhl to aye ho baltho zara tassal/lle 
lagell der mujhe hal·e .. dif. sunane meln 

Printed ~t tbe ' Indian Press 

It ia a matter of detail; U is a matter 
of whole life. God forbid if the problem 
berall me, I shall be undone. . 

. 
I was ub itting b~fore you that tbo 

tblrd objection which is raised is , that it is 
again~t justie • it is agains justice that you 
pai a law to give maintenance to a stranger 
woman after tQere remaining nQ relation 
between the husband and the wife. th is will 
be ag inst one's rights and also against tbe 
demands of justice ..• (Interruption,,) 

I am speaking of 'the society and not 
or tbe Supreme Court. The sooiety includes 
the Supreme Court and the Parliament also. 
That should not be construed this way. 

Furtber, ' I would like to touch one 
point more. There is one more objection. 
There is a word zulm. It is an Arabic word. 
Its meaning in Arabic dictionary .is to do 
something when it is Dot called for. 

MR. CHAIRMAN: Ansari Sahib, ,OU 
may oontinue next tUne. 

SHRI Z.R. ANSARI: All right, Sir. 

MR. CHAIRMAN: The House stands 
.adjourned to r assemble 00 Monday at 
11 a ~m. 

18.01 brs. 

The L')k Sabha then adjourned til/ 
eleven 0/ the clock on Monday, Novttnber 
2~, 19 S/Agrahayana 4, 1907 eSaka) 

• 



CORRIGENDA 
to 

L.Se Deblles, date~ 22.11.1985 (Engli!,h Versioril 

Colo 185, line 1: for '243' read '943' - -
Col. 259: ~r 0.. No. 1019 and before Q. No. 1021 ~ the following: 

Meeting of Chief Ministers at 
M an a Ii 0 nUn if 0 r m T a x S t r u c t u r e 

1020. SHRl V. TULSI RAM : 
SHRIMATI PATEL RAMAB£N RAMJIBHAI MAVANI : 

Will the Minister of FINANCE be pleased to state: 

(a) whether it is a fact that at the meeting held recently at 
Manall jn Hima(ilial Pradesh. the Chief Ministers of North Zooe States 
agreed on a Wliform tax stru\1we; 

(b) if so, the details of the new structure and the extent to 
which it shall prevent tax e'V au: 

e.t. 
(c) whe . er discussions on -die matters particularly on financing 

resources. also took plaoe" the meeting and if SOt the detail thereof 
and actioo proposed to be taken thereont 

(d) whether Government propose to hold a meeting inviting all 
the Chief Ministers of the States in the country for its introduction on 
national level: 

(e) if so, the details thereof; and 

(f) if no the reasons tbuefor ~ 

IN THE MINISTRY OF F!NANCE 
) g 

Co '1 Secretari ~ have informed tha 
there was no g 109 uniform rate of 41 s ax for the 
meet in of e Ntt h m Z 1 C . fl o However in th 0 se of 

( T 0 



(11) 

deliberations this poi t cam . p for discussio and the COWlcil fel 
that this could be appropriately di ussed in detail by the Standing 
Committee of tb Zonal COWlCU at i convenience. Regarding 
financing resources there was no specific item on the agenda. 
However, it was felt that allocation of resources could b discussed 
by the Chief Ministers of the States at the meeting of the Natiooal 
Development C roncil. 




